//

\Vol. 249
No. 19

Tuesday
16 July, 2019
25 Ashadha, 1941 (Saka)

PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPORT

(FLOOR VERSION)
CONTENTS

Felicitations to Indian Sportspersons for winning medals at the 30th World Summer
Universiade, Italy (page 1)

Papers laid on the Table (pages 1-16)
Report of the Committee on Papers Laid on the Table- Presented (page 16)
Statement by Minister—

Status of implementation of recommendations contained in the Two Hundred and
Fifty-eighth Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture — Laid on the Table (page 16)

Motion for election to the Post Graduate Institute of Medical Education and
Research (PGIMER), Chandigarh — Adopted (page 16)

Resignation by Member — Accepted (page 17-18)

Oral Answer to Question (pages 18-23)

Written Answers to Starred Questions (pages 23-77)
Written Answers to Unstarred Questions (pages 77-363)

[PT.O.

©
RAJYA SABHA SECRETARIAT
NEW DELHI

Price : ¥ 100.00

-,




Statements by Minister Correcting Answers to Questions (page 364)
Information to the House—

Regarding cancellation of examination of Postal Department (pages 364-368)
Government Bills—Passed

The Airports Economic Regulatory Authority of India (Amendment) Bill, 2019
(pages 368-407)

The Central Universities (Amendment) Bill, 2019 (pages 408-467)
Special Mentions—

Demand to avoid displacement of locals and protect green cover while implementing
Chennai Metro Phase-2 project (pages 468)

Demand to increase the wage employment days in MGNREGA along with skill
development of villagers (pages 468-469)

Demand for conversion of an underpass into a motorable one at Ranaghat Junction
(pages 469-470)

Demand to set up special courts for farmers for resolving their grievances speedily
(pages 470-471)

Demand to give financial help to BSNL and MTNL for their revival (page 471)

Demand to immediately appoint teaching faculty in Guru Ghasidas Vishwavidyalaya,
Bilaspur, according to the standards fixed (pages 471-472)

Demand to encourage organic farming in India (pages 472-473)

Website : http://rajyasabha.nic.in
http://parliamentofindia.nic.in
E-mail : rsedit-e@sansad.nic.in



PuBLIsHED UNDER RuULE 260 oF RuLEs oF PrRoceDURE AND CoNDUCT OF BuUsINESS
IN THE CouNciL oF STATES (RAJYA SABHA) AND PRINTED BY PRINTOGRAPH,
KaroL BacH, NEw DELHI-110005



RAJYA SABHA
Tuesday, the 16th July, 2019/25th, Ashadha, 1941 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

FELICITATIONS TO INDIAN SPORTSPERSONS FOR WINNING MEDALS
AT THE 30TH WORLD SUMMER UNIVERSIADE, ITALY

MR. CHAIRMAN: Hon. Members, on behalf of the whole House and on my own
behalf, | congratulate Miss Dutee Chand for winning the Gold Medal in the 100-metre
sprint event at the 30th World Summer Universiade, held at Napoli in Italy, from the
3rd to the 14th of July, 2019.

I also congratulate Miss Valarivan Elavenil for winning the Silver medal in the
Women~s 10-metre Air Rifle event; Miss Nina Chandel, Miss Valarivan Elavenil and Miss
Aayushi Gupta for winning the Bronze medal in the Women”s Team 10-metre Air Rifle
event and Shri Angad Vir Singh Bajwa for winning the Bronze Medal in the Men”s Skeet
event at the World Universiade.

The victory of all these young sportspersons, particularly women, is a matter of
pride for the entire nation.

The victory of Miss Dutee Chand is all the more significant, as she has become the
first Indian to win a Gold Medal in a 100-metre sprint event at a global event. | am sure,
all of them will inspire the youth of our country to face challenges with grit and
determination and budding sportspersons to excel in their field of sports.

We wish all sportspersons all success in their future endeavours and hope that they
would continue to make the country proud by bringing many more laurels in the coming
years.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Now, Papers to be laid on the Table.
Notification of the Ministry of Science and Technology

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES
(DR. HARSH VARDHAN): Sir, | lay on the Table, under Section 23 of the Technology
Development Board Act, 1995, a copy (in English and Hindi) of the Ministry of Science
and Technology (Department of Science and Technology) Notification F. No. TDB/64/
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2017/RR/Admin., dated the 18th July, 2018, publishing the Technology Development
Board (Terms and Conditions of service of the Secretary and Employees) Amendment
Regulations, 2018, along with delay statement.

[Placed in Library. See No. L.T. 238/17/19]

Reports and Accounts (2016-17 and 2017-18) of various organisations and related
papers
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l. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 5 and Section 6 of the Asiatic Society Act, 1984:-

(@ Annual Report and Accounts of the Asiatic Society, Kolkata, for
the year 2017-18, together with the Auditor3 Report on the
Accounts.

(b) Review by Government on the working of the above Society.

(2 Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 272/17/19]

Il. () A copy each (in English and Hindi) of the following papers, under
Section 21 of the Khuda Bakhsh Oriental Public Library Act, 1969:-

(@  Annual Report and Accounts of the Khuda Bakhsh Oriental Public
Library, Patna, for the year 2017-18, together with the Auditor%
Report on the Accounts.

(b) Review by Government on the working of the above Library.

(2 Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 267/17/19]
Il. A copy each (in English and Hindi) of the following papers:-

@ (@ Annual Report and Accounts of the Centre for Buddhist Cultural
Studies, Tawang, Arunachal Pradesh, for the year 2017-18, together
with the Auditor3 Report on the Accounts.

(b) Review by Government on the working of the above Centre.
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Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.

[Placed in Library. See No. L.T. 266/17/19]

Forty-sixth Annual Report and Accounts of the Raja Rammohun
Roy Library Foundation, Kolkata, for the year 2017-18, together
with the Auditor Report on the Accounts.

Review by Government on the working of the above Foundation.

Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above.

[Placed in Library. See No. L.T. 269/17/19]

Annual Report and Accounts of the Indira Gandhi Rashtriya Manav
Sangrahalaya, Bhopal, for the year 2017-18, together with the
Auditor 3 Report on the Accounts.

Review by Government on the working of the above Sangrahalaya.

Statement giving reasons for the delay in laying the papers
mentioned at (iii) (a) above.

[Placed in Library. See No. L.T. 264/17/19]

Annual Report of the Tibet House, New Delhi, for the year
2017-18.

Annual Accounts of the Tibet House, New Delhi, for the year
2017-18, and the Audit Report thereon.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers
mentioned at (iv) (a) and (b) above.

[Placed in Library. See No. L.T. 268/17/19]

Annual Report and Accounts of the Asiatic Society of Mumbai
and the Library of the Asiatic Society of Mumbai, Mumbai, for the
year 2016-17, together with the Auditor 3 Report on the Accounts.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers
mentioned at (v) (a) above.

[Placed in Library. See No. L.T. 265/17/19]
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Annual Report and Accounts of the Maulana Abul Kalam Azad
Institute of Asian Studies, (MAKAIAS), Kolkata, for the year
2016-17, together with the Auditor3 Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (vi) (a) above.

[Placed in Library. See No. L.T. 261/17/19]

MoU'’s between the Government of India and the SECI Ltd. and the IREDA Ltd.

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER OF
STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY; AND THE MINISTER
OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(SHRI RAJ KUMAR SINGH): Sir, I lay on the Table, a copy each (in English and Hindi)
of the following papers:-

()  Memorandum of Understanding between the Government of India (Ministry
of New and Renewable Energy) and the Solar Energy Corporation of India
Limited (SECI), for the year 2019-20.

[Placed in Library. See No. L.T. 391/17/19]

(i)  Memorandum of Understanding between the Government of India (Ministry
of New and Renewable Energy) and the Indian Renewable Energy Development
Agency Limited (IREDA), for the year 2019-20.

[Placed in Library. See No. L.T. 214/17/19]

. Notifications of the Ministry of Finance

Il. Notifications of the Ministry of Corporate Affairs.

I1l. Report and Accounts of the Deposit Insurance and Credit Guarantee Corporation,
Mumbai for the period from 01.04.2018 to 31.03.2019 and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKUR): Sir, | lay on the Table:-

l. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 31
of the Securities and Exchange Board of India Act, 1992:-

@

No. SEBI/LAD-NRO/GN/2018/58, dated the 31st December, 2018,
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publishing the Securities and Exchange Board of India (Foreign
Portfolio Investors) (Third Amendment) Regulations, 2018.

No. SEBI/LAD-NRO/GN/2019/15, dated the 8th May, 2019,
publishing the Securities and Exchange Board of India (Employees”
Service) (Amendment) Regulations, 2019.

[Placed in Library. For (1) and (2) See No. L.T. 288/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the
Customs Act, 1962, along with Explanatory Memoranda:-

@

@)

®

“)

®)

©)

G.S.R. 1236 (E), dated the 27th December, 2018 amending
Notifications No. G.S.R. 1064 (E), dated the 24th August, 2017 to
omit certain entries in the original Notification and G.S.R. 136 (E),
dated the 7th September, 2017, to insert certain entries in the said
Notification.

[Placed in Library. See No. L.T. 291/17/19]

S.0. 563 (E), dated the 31st January, 2019, amending Notification
No. S.0. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

No. 09/2019-Customs (N.T.), dated the 7th February, 2019,
determining the rate of Exchange for conversion of certain foreign
currencies, given in schedules therein, into Indian currency or
vice-versa, for imported and export goods w.e.f. 8th February,
2019.

S.0. 882 (E), dated the 15th February, 2019, amending Notification
No. S.O. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

No. 11/2019-Customs (N.T.) dated the 15th February, 2019,
amending Notification No. 09/2019-Customs (N.T.), dated the
7th February, 2019, to substitute certain entries in the original
Notification.

No. 13/2019-Customs (N.T.) dated the 21st February, 2019,
determining the rate of Exchange for conversion of certain foreign
currencies, given in schedules therein, into Indian currency or
vice-versa, for imported and export goods w.e.f. 22nd February,
2019.

[Placed in Library. For (2) to (6) See No. L.T. 84/17/19]
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G.S.R. 158 (E), dated the 27th February, 2019 publishing the Courier
Imports and Exports (Electronic Declaration and Processing),
Amendment, Regulations, 2019.

G.S.R. 159 (E), dated the 27th February, 2019 publishing the Courier
Imports and Exports (Clearance), Amendment, Regulations, 2019.

G.S.R. 165 (E), dated the 27th February, 2019 publishing the Sea
Cargo Manifest and Transhipment (Amendment) Regulations, 2019.

[Placed in Library. For (7) to (9) See No. L.T. 291/17/19]

S.0. 1066 (E), dated the 28th February, 2019, amending Notification
No. S.O. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

No. 21/2019-Customs (N.T.) dated the 7th March, 2019, determining
the rate of Exchange for conversion of certain foreign currencies,
given in schedules therein, into Indian currency or vice-versa, for
imported and export goods w.e.f. 8th February, 2019.

S.0. 1385 (E), dated the 15th March, 2019, amending Notification
No. S.O. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

No. 24/2019-Customs (N.T.) dated the 20th March, 2019,
determining the rate of Exchange for conversion of certain foreign
currencies, given in schedules therein, into Indian currency or
vice-versa, for imported and export goods w.e.f. 21st March, 2019.

[Placed in Library. For (10) to (13) See No. L.T. 84/17/19]

GS.R. 239 (E), dated the 25th March, 2019 publishing Shipping Bill
and Bill of Export (Forms) Amendment Regulations, 2019.

[Placed in Library. See No. L.T. 291/17/19]

S.0. 1482 (E), dated the 29th March, 2019, amending Notification
No. S.O. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

[Placed in Library. See No. L.T. 84/17/19]

GS.R. 277 (E), dated the 1st April, 2019 amending Notification No.
G.S.R. 193 (E), dated the 2nd April, 1997, to omit certain entries in
the original Notification.
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G.S.R. 278 (E), dated the 1st April, 2019 publishing the Handling
of Cargo in Customs Areas (Amendment) Regulations, 2019.

[Placed in Library. For (16) to (17) See No. L.T. 291/17/19]

No. 30/2019-Customs (N.T.) dated the 4th April, 2019, determining
the rate of Exchange for conversion of certain foreign currencies,
given in schedules therein, into Indian currency or vice-versa, for
imported and export goods w.e.f. 5th April, 2019.

S.0. 1594 (E), dated the 15th April, 2019, amending Notification
No. S.O. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

No. 32/2019-Customs (N.T.), dated the 18th April, 2019, determining
the rate of exchange for conversion of certain foreign currencies,
given in schedules therein, into Indian currency or vice-versa for
imported and export goods w.e.f. 19th April, 2019.

S.0. 1668 (E), dated the 30th April, 2019, amending Notification
No. S.0. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

No. 35/2019-Customs (N.T.), dated the 2nd May, 2019, determining
the rate of exchange for conversion of certain foreign currencies,
given in schedules therein, into Indian currency or vice-versa for
imported and export goods w.e.f. 3rd May, 2019.

S.0. 1741 (E), dated the 15th May, 2019, amending Notification
No. S.0. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

No. 37/2019-Customs (N.T.), dated the 16th May, 2019, determining
the rate of exchange for conversion of certain foreign currencies,
given in schedules therein, into Indian currency or vice-versa for
imported and export goods w.e.f. 17th May, 2019.

S.0. 1893 (E), dated the 31st May, 2019, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

No. 39/2019-Customs (N.T.), dated the 31st May, 2019, determining
the rate of exchange for conversion of certain foreign currency,
given in schedule therein, into Indian currency or vice-versa for
imported and export goods w.e.f. 1st June, 2019.
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No. 40/2019-Customs (N.T.), dated the 6th June, 2019, determining
the rate of exchange for conversion of certain foreign currencies,
given in schedules therein, into Indian currency or vice-versa for
imported and export goods w.e.f. 7th June, 2019.

S.0. 1965 (E), dated the 14th June, 2019, amending Notification
No. S.O. 748 (E), dated the 3rd August, 2001, to substitute certain
entries in the original Notification.

[Placed in Library. For (18) to (28) See No. L.T. 84/17/19]

S.0. 1974 (E), dated the 18th June, 2019 amending Notification
Nos. S.O. 1541 (E), dated the 6th July, 2011 and S.O. 993 (E), dated
the 2nd May, 2012, to substitute/insert certain entries in the original
Notification.

[Placed in Library. See No. L.T. 291/17/19]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub-section (7) of

Section 9A of the Customs Tariff Act, 1975, along with Explanatory

Memoranda:-

@

@

®

GS.R. 432 (E), dated the 18th June, 2019, seeking to extend the
existing anti-dumping duty on *“Jute sacking bags”” originating
in or exported from Bangladesh, imposed vide notification
No. G.S.R. 11 (E), dated the 5th January, 2017 at the rates specified
in the table therein.

[Placed in Library. See No. L.T. 82/17/19]

GS.R. 444 (E), dated the 23rd June, 2019, seeking to amend
notification No. G.S.R. 680 (E), dated the 10th October, 2013, to
substitute certain entries in the principal Notification.

GS.R. 449 (E), dated the 24th June, 2019, seeking to impose definitive
countervailing duty on import of New/Unused pneumatic radial
tyres with or without tubes and/or flap of rubber (including tubeless
tyres), having nominal rim dia code above 16" used in buses and
lorries/trucks, originating in, or exported from the People ”s Republic
of China for a period of five years from the date of publication of
the Notification.
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(4) GS.R. 450 (E), dated the 24th June, 2019, seeking to amend
Notification No. G.S.R. 786 (E), dated the 20th August, 2018, to
substitute certain entries in the Notification.

[Placed in Library. For (2) to (4) See No. L.T. 296/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 77 of the
Narcotic Drugs and Psychotropic Substances Act, 1985, along with
Explanatory Memoranda:-

() S.O. 1350 (E), dated the 13th March, 2019, declaring certain
substances, salts and preparations thereof, specified therein, to
be manufactured drugs.

(2 S.0.1351 (E), dated the 13th March, 2019, amending Notification
No. S.0O. 1055 (E) dated the 19th October, 2001, to insert certain
entries in the original Notification.

(3) S.0.1352 (E), dated the 13th March, 2019, amending the Schedule
to the Principal Act to insert certain Psychotropic Substances as
specified therein.

(4) GS.R. 215 (E), dated the 13th March, 2019, publishing the Narcotic
Drugs and Psychotropic Substances (Amendment) Rules, 2019.

[Placed in Library. For (1) to (4) See No. L.T. 290/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 296 of the
Income-tax Act, 1961, along with Explanatory Memoranda:-

(1) GS.R.76 (E), dated the 30th January, 2019, publishing the Income-
Tax (15th Amendment) Rules, 2019.

(20 GS.R.93 (E), dated the 5th February, 2019, publishing Corrigendum
to Notification No. G.S.R. 76 (E), dated the 30th January, 2019.

(3) GS.R. 304 (E), dated the 12th April, 2019, publishing the Income-
Tax (3rd Amendment) Rules, 2019.

(4) GS.R. 347 (E), dated the 3rd May, 2019, publishing Corrigendum
to Notification No. G.S.R. 304 (E), dated the 12th April, 2019.
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(vi)

(vii)

(viii)

(5) GS.R. 375 (E), dated the 22nd May, 2019, publishing the Income-
tax (4th Amendment) Rules, 2019.

[Placed in Library. For (1) to (5) See No. L.T. 128/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department
of Revenue) Notification No. G.S.R. 379 (E), dated the 27th May, 2019,
publishing the Prohibition of Benami Property Transactions (Conditions
of Services of Members of Adjudicating Authority) Rules, 2019, under
Section 69 of the Prohibition of Benami Property Transactions Act, 1988,
along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 129/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department
of Revenue) Notification No. G.S.R. 460 (E), dated the 29th June, 2019,
specifying that retail outlets established in the departure area of an
international airport, beyond the immigration counters, making tax free
supply of goods to an outgoing international tourist, as class of persons
who shall be entitled to claim refund of applicable central tax paid on
inward supply of such goods, subject to the conditions specified in rule
95A of the Central Goods and Services Tax Rules, 2017, under Section
166 of the Central Goods and Services Tax Act, 2017, along with
Explanatory Memorandum.

[Placed in Library. See No. L.T. 293/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department
of Revenue) Notification No. G.S.R. 461 (E), dated the 29th June, 2019,
specifying that retail outlets established in the departure area of an
international airport, beyond the immigration counters, making tax free
supply of goods to an outgoing international tourist, as class of persons
who shall be entitled to claim refund of applicable integrated tax paid
on inward supply of such goods, subject to the conditions specified in
rule 95A of the Central Goods and Services Tax Rules, 2017, under
Section 24 of the Integrated Goods and Services Tax Act, 2017 read with
Section 166 of the Central Goods and Services Tax Act, 2017, along with
Explanatory Memorandum.

[Placed in Library. See No. L.T. 294/17/19]
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A copy (in English and Hindi) of the Ministry of Finance (Department
of Revenue) Notification No. G.S.R. 462 (E), dated the 29th June, 2019,
exempting any supply of goods by a retail outlet established in the
departure area of an international airport, beyond the immigration
counters, to an outgoing international tourist, from the whole of the
integrated tax leviable thereon, under Section 5 of the Integrated Goods
and Services Tax Act, 2017 Act, under Section 24 of the said Act, along
with Explanatory Memorandum.

[Placed in Library. See No. L.T. 719/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (2) of
Section 38 of the Central Excise Act, 1944; sub-section (4) of Section 94
of the Finance Act, 1994; and Section 166 of the Central Goods and
Services Tax Act, 2017:-

(1) GS.R.179 (E), dated the 6th March, 2019, directing that the service
tax payable under Section 66B of the Finance Act, 1994, on the
services provided by training providers (project implementation
agencies) under the Deen Dayal Upadhyaya Grameen Kaushalya
Yojana under the Ministry of Rural Development by way of offering
skill or vocational training courses certified by the National Council
for Vocational Training, for the period commencing from the
1st day of July, 2012 and ending with the 29th day of February,
2016, for the said practice, shall not be required to be paid, along
with Explanatory Memorandum.

(20 GS.R. 374 (E), dated the 22nd May, 2019, publishing the
Corrigendum to Notification No. G.S.R. 179 (E), dated the
6th March, 2019.

[Placed in Library. For (1) and (2) See No. L.T. 471/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department
of Revenue) Notification No. G.S.R. 463 (E), dated the 29th June, 2019,
specifying that retail outlets established in the departure area of an
international airport, beyond the immigration counters, making tax free
supply of goods to an outgoing international tourist, as class of persons
who shall be entitled to claim refund of applicable union territory tax
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(i)

(i)

paid on inward supply of such goods, subject to the conditions specified
in rule 95A of the Central Goods and Services Tax Rules, 2017, under
Section 24 of the Union Territory Goods and Services Tax Act, 2017 read
with Section 166 of the Central Goods and Services Tax Act, 2017, along
with Explanatory Memorandum.

[Placed in Library. See No. L.T. 292/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department
of Revenue) Notification No. G.S.R. 464 (E), dated the 29th June, 2019,
exempting any supply of goods by a retail outlet established in the
departure area of an international airport, beyond the immigration
counters, to an outgoing international tourist, from the whole of the
goods and services tax compensation cess leviable thereon under
Section 8 of the Goods and Services Tax (Compensation to states) Act,
under Section 13 of the said Act read with Section 166 of the Central
Goods and Services Tax Act, 2017, along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 295/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 166 of the
Central Goods and Services Tax Act, 2017, along with Explanatory
Memoranda:-

() GS.R. 443 (E), dated the 21st June, 2019, amending Notification
No. G.S.R. 323 (E), dated the 23rd April, 2019, to substitute certain
entries in the original Notification.

(2 GS.R. 452 (E), dated the 28th June, 2019, seeking to extend the due
date of filing returns in FORM GSTR-7 of the CGST Rules, 2017
for the months of October, 2018 to July, 2019 till the 31st day of
August, 2019, under sub-section (3) of Section 39 of the said Act
read with rule 66 of the said Rules.

(3) GS.R. 453 (E), dated the 28th June, 2019, specifying the time limit
for furnishing the details of outward supply of goods or services
or both in FORM GSTR-1 of the Central Goods and Services Tax
Rules, 2017 by the registered persons having aggregate turnover
of up to 1.5 crore rupees in the preceding financial year or the
current financial year, who have been notified as the class of



Papers laid

“)

©)

©)

)

®)

[16 July, 2019] on the Table 13

registered persons who shall follow the special procedure, as
mentioned therein.

G.S.R. 454 (E), dated the 28th June, 2019, extending the time limit
for furnishing the details of outward supplies in FORM GSTR-1
of the Central Goods and Services Tax Rules, 2017, by such class
of registered persons having aggregate turnover of more than
1.5 crore rupees in the preceding financial year or the current
financial year, for each of the months from July, 2019 to September,
2019 till the eleventh day of the month succeeding such month
and as per condition specified therein.

G.S.R. 455 (E), dated the 28th June, 2019, notifying that the return
in FORM GSTR-3B of the Central Goods and Services Tax Rules,
2017 for each of the months from July, 2019 to September, 2019
shall be furnished electronically through the common portal, on
or before the twentieth day of the month succeeding such month.

G.S.R. 456 (E), dated the 28th June, 2019, notifying the persons
registered under Section 24 of the said Act read with rule 14 of
the Central Goods and Services Tax Rules, 2017, supplying online
information and data base access or retrieval services from a place
outside India to a person in India, other than a registered person
as the class of registered persons, who shall not be required to
furnish an annual return in FORM GSTR-9 under sub-section (1)
of Section 44 of the said Act read with sub-rule (1) of rule 80, and
FORM GSTR-9C under Section 44 of the said Act read with sub-
rule 3 of the said rules.

G.S.R. 457 (E), dated the 28th June, 2019, publishing the Central
Goods and Service Tax (Fourth Amendment) Rules, 2019.

G.S.R. 458 (E), dated the 28th June, 2019, in supersession of G.S.R.
242 (E), dated the 28th March, 2019 seeking to extend the time limit
for furnishing the declaration in FORM GST ITC-04, of the Center
Goods and Service Tax Rules, 2017, in respect of goods dispatched
to job worker or received from a job worker, during the period from
July, 2017 to June, 2019 till the 31st day, August, 2019, under
Section 166 of the Central Goods and Services Tax Act, 2017,
along with Explanatory Memorandum.

[Placed in Library. For (1) to (8) See No. L.T. 473/17/19]
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(xiv) A copy (in English and Hindi) of the Ministry of Finance
(Department of Revenue), Notification No. G.S.R. 2217 (E), dated
the 28th June, 2019, publishing the Central Goods and Services
Tax (Sixth Removal of Difficulties) Order, 2019, under sub-section
(2) of Section 172 of the Central Goods and Services Tax Act, 2017,
along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 482/17/19]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Corporate Affairs, under sub-section (4) of Section 469 of the
Companies Act, 2013:-

@

@

®

@

©)

G.S.R. 793 (E), dated the 21st August, 2018, publishing the Investor
Education and Protection Fund Authority (Recruitment, Salary and other
Terms and Conditions of Service of Deputy General Manager, Private
Secretary, Personal Assistant, Stenographer, Senior Secretariat Assistant
(SSA) and Junior Secretariat Assistant (JSA) Recruitment Rules, 2018,
along with delay statement.

G.S.R. 1023 (E), dated the 11th October, 2018, publishing the Investor
Education and Protection Fund Authority Form of Annual Statement of
Accounts) Rules, 2018, along with delay statement.

G.S.R. 1024 (E), dated the 11th October, 2018, publishing the Investor
Education and Protection Fund Authority (Form and Time of Preparation
of Annual Report) Rules, 2018, along with delay statement.

G.S.R. 1175 (E), dated the 5th December, 2018, publishing the Investor
Education and Protection Fund Authority (Recruitment, Salary and other
Terms and Conditions of Service of General Manager and Assistant
General Manager) Amendment Rules, 2018, along with delay statement.

G.S.R. 343 (E), dated the 1st May, 2019, publishing the Investor Education
and Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Amendment Rules, 2019.

[Placed in Library. For (1) to (5) See No. L.T. 289/17/19]

A copy (in English and Hindi) of the Annual Report and Accounts of the

Deposit Insurance and Credit Guarantee Corporation, Mumbai, for the period
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from 01.04.2018 to 31.03.2019, together with the Auditors Report on the
Accounts, under sub-section (2) of Section 32 of the Deposit Insurance and
Credit Guarantee Corporation Act, 1961.

[Placed in Library. See No. L.T. 462/17/19]

Reports and Accounts (2017-18) of various AIIMS and related papers

@R 3 URAR FHeamr FAET F o7 HwA (3 P AR AN wEIeT,
fFfaRad o= 9T ged W 9l §-

(1)  Acopy each (in English and Hindi) of the following papers, under sub-section
(4) of the Section 18 and Section 19 of the All India Institute of Medical
Sciences Act, 1956 (as amended in the year 2012):-

@) (@ Sixth Annual Report and Accounts of the All India Institute of
Medical Sciences (AIIMS), Bhopal, Madhya Pradesh, for the year
2017-18, together with the Auditors Report on the Accounts.

(b) Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 244/17/19]

(i) (a) Sixth Annual Report and Accounts of the All India Institute of
Medical Sciences (AIIMS), Bhubaneswar, Odisha, for the year
2017-18, together with the Auditors Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 10975/16/19]

(i) (@) Sixth Annual Report and Accounts of the All India Institute of
Medical Sciences (AlIMS), Raipur, Chhattisgarh, for the year 2017-
18, together with the Auditor3 Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 10974/16/19]

(iv) (@ Annual Report and Accounts of the All India Institute of Medical
Sciences (AlIIMS), Patna, Bihar, for the year 2017-18, together with
the Auditor 3 Report on the Accounts.

(b) Review by Government on the working of the above Institute.
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(2 Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in Library. See No. L.T. 245/17/19]

REPORT OF THE COMMITTEE ON PAPERS LAID ON THE TABLE

DR. C.P. THAKUR (Bihar): Sir, | present the 157th Report (in English and Hindi) of
the Committee on Papers Laid on the Table, on “Laying of Annual Reports and Audited
Accounts of Association of Indian Universities (AIU) and Ircon International Limited”.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Two Hundred and
Fifty-eighth Report of the Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture

AHHT FATTT & AT H3A; AT Wed JAT & 9T J3 (3 ugee g o)
"EIeY, H AP AT B SIS A (2018-19) & Wy H fawrT w&fga uRasd,
Wi SR WXpla Heel AHad R AHG & &1 Al fSEd ufaded # afafdse
ReRel & PraagT o R & 99 § U gaded |91 Ued R ISl g |

MOTION FOR ELECTION TO THE POST-GRADUATE INSTITUTE OF
MEDICAL EDUCATION AND RESEARCH (PGIMER), CHANDIGARH

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES
(DR. HARSH VARDHAN): Sir, I move the following Motion:

“That in pursuance of clause (g) of Section 5 read with sub-section (1) of Section 6
of the Post-Graduate Institute of Medical Education and Research, Chandigarh Act,
1966 (No. 51 of 1966), this House do proceed to elect, in such manner as the
Chairman may direct, one Member from among the Members of the House, to be
a member of the Post-Graduate Institute of Medical Education and Research,
Chandigarh.””

The question was put and the motion was adopted.
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RESIGNATION BY MEMBER

MR. CHAIRMAN: | have to inform Members that | have received a letter dated
15th July, 2019, in person, from Shri Neeraj Shekhar, Member, representing the State of
Uttar Pradesh resigning his seat in the Rajya Sabha. | have accepted his resignation with
effect from 15th July, 2019. This is for your information as per Rule 213 wherein if a
Member hands over the letter of resignation to the Chairman personally and informs him
that the resignation is voluntary and genuine and the Chairman has no information and
knowledge to the contrary, the Chairman may accept the resignation immediately. |
enquired of him after that. He said that it is voluntary and genuine. | asked him, “Any
rethinking?”” He said, “No.”” Then | have accepted and notified it. Now, we will take up
Zero Hour submissions. Shri Rajeev Chandrasekhar.

DR. V. MAITREYAN (Tamil Nadu): Sir, we want a reply on postal exam...
...(Interruptions)...

SHRIMATI VIILA SATHYANANTH (Tamil Nadu): Sir, the postal exam....
...(Interruptions)...

MR. CHAIRMAN: This is not done. Please.... ... (Interruptions)... | have allowed you
to raise it. Please.... ... (Interruptions)...

DR. V. MAITREYAN: Sir, we want a reply from the Government about the postal
exam. ...(Interruptions)...

MR. CHAIRMAN: | can”t do it. Nothing shall go on record.
SHRIMATI VIJILA SATHYANANTH: *

MR. CHAIRMAN: That is not as per the rules. This is not allowed. ...(Interruptions)...
This is not allowed as per the rules. You are all aware of it. Nothing will happen. Don”t
worry. Your concern will be taken care of.

DR. V. MAITREYAN: *
SHRI TIRUCHI SIVA (Tamil Nadu): *
SHRIMATI VIJILA SATHYANANTH: *

MR. CHAIRMAN: Nothing shall go on record. Please sit down. Please sit down.
...(Interruptions)... Nothing shall go on record. ...(Interruptions)... Please sit down.
...(Interruptions)... Where is the question to reply? I have to... (Interruptions)... All the

*Not recorded.
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Members will lose their Zero Hour time. ...(Interruptions)... Nothing shall go on record.
No transmission also. ...(Interruptions)... I cannot direct. ...(Interruptions)... You cannot
dictate to me like this. This is unfair. | had allowed it yesterday. Dr. Maitreyan, don”t
raise your voice. ...(Interruptions)... Don”t raise your voice like this. ...(Interruptions)...
You have already raised it. ...(Interruptions)... You have forgotten. You were not there
in the House. ...(Interruptions)... Nothing shall go on record. ...(Interruptions)... The
House is adjourned to meet at 12 noon.

The House then adjourned at nine minutes past eleven of the clock.

The House re-assembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

ORALANSWER TO QUESTION

BRI W e 3favivaHT AR & & fog
EFRTRT SUSTE BT ST

*241. $ IM fAR AGW . R Wed @l I8 4N B HUl B (6

@) fara 99 a9 & SRM BTG 9T H e S1auedl [Aaiid a-+ &
fy WReR gRT HHe: Wihd d T8 AR ST § oflg T8 IR &I, Jo-d-
iR q¥aR, &RT R T

@) 9 I A O 39 anf & SR fhdn wied el ) faen it feu
T g R

(M R WHR A fIPEER BRGSO Wed & SR HWIa-T arel o §
i TR fIpRId B+ & U BIS ATUd vREl IR &I ¥, IS &, a1 dodas
RT /=T 82

g #ATAT & I HA (3ft ugene g uee): (%) 9 (1) Ta fqaRu 991 ued
w ¥g fear gl

fagvor

(@) A () T ey e i b1 [Te Fdid I IRGRIAT 5T &)
BT IRAIAE & | J1MY, e A3y dief e SiviigR iR smenfeqd, foRad dagH
F-IRTE T <e H o eIRd wied uRuY & USihd [add - Wael "
AR & d8d AqEal e ot uded weided wd dsi & diedia’ &
Y o0 ARBRIRTE I &A1 §RT U WA SR &l wift, el a1 Sueter,
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Tgel ORI AR & ufa <ifed Suafiar wqor o= & aREHa 9 Wia aren e
Feell & SIue @ ¥ W ey <y Aerar UeH SRl © |

o TRINIE H Tded SR EuRTdl & fae g Uded HA gRT Wigd
[N N o e
gfsTrel & faeRor faq -

Wied HATTT 7 a9 2015-16 H 99.21 FRI$ W B AN WX W@a &
AT & AT BUNIE H STRIYR-$ PR -HAYd-3 [ TPTYR-AZ IR -IATR-Pa R
WRIGTETER-TTR - ISHTIE-IRAT TaNTa-SHEayR-fage dRee § Sk
TRie URuY gRASH SIgAIGT BT &1 3l T URASH & fT7 73.29 BRI
IR B IR FRE BT gD B

faNllaN o

. e HATelT 3 BINE 5 WRGR & WY A frefataa aRarsmsi
P AT UgEIHE B T

() TR AT & ST R e § " gHerses) qdt #feR @
faerr | f&die 26.09.2018 B AR HAHedT W d8F H I
TRER ERT TR Hheud TG ) AgHad wU 9 dgafd g 2|

(i) oY <2 AT & Sfaid IR uRuY & wU W T alRue -
SSHRUY URUY (RIGIRIIU-ISH- R Ta-Awskiy M) &1 [qdmrT |
I5g WHR 7 f&1® 08.02.2017 BT 50.00 HRIE DI HLNIT Hed1

WA @ Tl
(iii) TSI T AT F AT gpl Wed uRuy & wy d "gddl 9il-

GeTaTe-PHITR-GE-AGH R Ha-HRRTSI-EaTd AR" &l [ |
IR WHR -1 73, 2018 H 98.96 IS T T U@ WRd [Hal T |

Funds to develop tourism infrastructure in Chhattisgarh

1*241. SHRI RAM VICHAR NETAM: Will the Minister of TOURISM be pleased to
state:

(@ the details of the sanctioned and utilised amount of fund by Government to
develop tourism infrastructure in Chhattisgarh during the last three years, scheme-wise
and year-wise;

(b)  the number of the tourist places where the development work has been carried

out during the last three years in the State; and

(c) whether Government has prepared any comprehensive framework for the
development in those States especially Chhattisgarh which have immense potentialities
in developing infrastructure for tourism; if so, the details thereof?

tOriginal notice of the question was received in Hindi.



20  Oral Answer [RAJYA SABHA] to Question

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Development of Tourist Places/Pilgrimage Centres is the responsibility of
respective State Governments/Union Territories. However, Ministry of Tourism, under
the schemes viz., Pilgrimage Rejuvenation and Spiritual, Heritage Augmentation Drive
(PRASHAD) and "Integrated Development of Theme Based Tourist Circuit in the Country,
Swadesh Darshan (SD)" provides Central Financial Assistance for infrastructure
development and beautification of Tourist Places/Pilgrimage Centres on receipt of suitable
DPRs submitted by State Governments/Union Territories, subject to availability of funds,
liquidation of pending utilisation certificate against the fund released earlier and adherence
to the relevant scheme guidelines.

. Details of the projects sanctioned by Ministry of Tourism for tourism
infrastructure development in Chhattisgarh is as follows:-

Ministry of Tourism has approved the project "Development of Tribal Tourism
Circuit in Jashpur-Kunkuri-Mainpat-Ambikapur-Maheshpur-Ratanpur-Kurdar-
Sarodadadar-Gangrel-Kondagaon-Nathiya Nawagaon-Jagdalpur-Chitrakoot-
Tirthgarh in Chhattisgarh under Swadesh Darshan Scheme in 2015-16 at the
cost of ¥ 99.21 Crore. The amount ¥ 73.29 Crore has been released for the
project so far.

. Ministry of Tourism in consultation with State Government of Chhattisgarh,
has also identified the following projects:-

(i)  Development at "Maa Bamleshwari Devi Temple in Rajnandgaon District"
under PRASHAD Scheme. The concept proposal submitted by State
Government has been agreed in principle in the concept presentation
meeting held on 26.09.2018. Draft Detailed Project Report (DPR) is awaited
from the State Government of Chhattisgarh.

(i)  Development of Ramayana Circuit-Dandakaranya Circuit (Sheorinarayan-
Rajim-Sihawa Saptrishi Ashram) as Ramayana Circuit under Swadesh
Darshan Scheme. State Government has submitted revised concept on
8.2.2017 of ¥ 50.00 Crore.

(iiiy  Development of "Hasebo Bango-Khuntaghat-Kodar-Tandula-madamsilli-
Dudhwa-Kosarteda-Dalpat Sagar" as Eco Tourism Circuit under Swadesh
Darshan Scheme. State Government has submitted the proposal of
798.96 Crores in May 2018.
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MR. DEPUTY CHAIRMAN: Now, Question Hour. ...(Interruptions)... Q. No. 241.
..(Interruptions)... AT #3T ST ...(@@r€er)... Dr. Maitrayan, he is speaking on the same
issue. ...(Interruptions)... Dr. Maitreyan, please allow him. ...(Interruptions)... He is

speaking on the same issue. ...(Interruptions)... The Minister wanted to reply on the
same issue. ...(Interruptions)... 3T} I1q Réts W S | @i, 31T SifelT |...(raem)...

SHRI V. MURALEEDHARAN: Sir, on the basis of the demand raised by hon.
Members, the hon. Chairman called the Union Communications Minister, Shri Ravi
Shankar Prasad, to his Chamber. ...(Interruptions)... The Minister came. He has discussed
the issue with the hon. Chairman. The hon. Minister is ready to come to the House
tomorrow. ...(Interruptions)... He will explain about his position. ...(Interruptions)... The
hon. Minister is attending Business in the Lok Sabha. ...(Interruptions)... I am not
denying whatever you have said. ...(Interruptions)... Sir, he has got Legislative Business
in the other House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Navaneethakrishnanji, hon. Chairman had already called
on the Minister of Communications on this issue. ...(Interruptions)... He had discussed
this issue with the Communications Minister. ...(Interruptions)... The Minister is busy
in the Lok Sabha. ...(Interruptions)... He will come tomorrow to the House and explain
the position on this issue. ...(Interruptions)... Let the House proceed with Question
Hour. ...(Interruptions)... | request you to, ask your Members to go back to their seats.
...(Interruptions)... It is Question Hour. ...(Interruptions)... It is Question Hour meant for
Members. ...(Interruptions)... | again request the Members to go to their seats.
...(Interruptions)... Q. No. 241. ...(Interruptions)... Your leader is on his legs, Dr. Maitreyan.
...(Interruptions)... Mr. Minister. ...(Interruptions)...

St I faaR [arT: AR ST Sft, § AR A S B (). § A
HH S BT MR g P SR L (@aem)..

MR. DEPUTY CHAIRMAN: The Minister of Communications will come tomorrow
and explain the position. ...(Interruptions)... ™ ST, 3T USeT HaTd YOV | ..(FFEH)...
The Minister has already explained about it. ...(Interruptions)... He is busy in the Lok
Sabha. ...(Interruptions)... He met the hon. Chairman. ...(Interruptions)... Hon. Chairman
called him for a meeting. He met the hon. Chairman. ...(Interruptions)... He will come
tomorrow. ...(Interruptions)... <IaTH ST, AT Ugel a1 YfoQ | ... (@em)... Your leader
wants to speak. ...(Interruptions)... Allow him to speak. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, let the hon. Minister come to this House
now and explain the issue. ...(Interruptions)...

St I fAER ARt A STaHTaia S, H AFER #E Sft B (Qae)... § A
HH S BT AR g P SR L (@aem)..
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MR. DEPUTY CHAIRMAN: Kindly request your Members to go back and take their
seats. ...(Interruptions)... It is not good to be standing and shouting slogans in the Well
of the House. ...(Interruptions)... This is Question Hour meant for Members.

..(Interruptions)... AT AEIAYT, FITA~T DI I | fHa=1 979 I & ...(IEH)...
é?T B fhael a=RIfT W@d gt 82 ...(@aer)... Kindly go back. On this issue, the hon.
Minister has already given an assurance. ...(Interruptions)...

it IF FAR AR A9 SURENiT Jgiey, {1 SMaR! ARl § {6 exiTe H
RS & STAUHT & Y oY ARPR & Aedd A Sl Uiofaed Wigd dRdp Wk
WHR B Ao T &, . (FAEM)... 396 [olU 73 RIS TUY B AR IRT RGN B
IR A @ dR T T8 | .. (aUH)... 39 A9 H, § A HA S A S area
T 573 e W H ¥ PN 9 B gY 7 .. (FaUM)...

SO 91 IE © & . (aum)... § $9d A1 B Wi, ARl U W Y% o Arsdl
g, ..(FAUM)... RIS g3 G TR YT US| $I Hidl Te1 [Hel g, SHAY H GHR]
o Al UB ol g .(Eum)...

it SuvpaTUfer: #3) S B Ugel U BT SAE o ST (@@enH)... This is not

good. ...(Interruptions)... The whole country is watching. ...(Interruptions)... Let me say.
It is not good. ...(Interruptions)...

3t ugee RiE uee: AMH SUHHUid S, WA We™ q Sl e UBT g,
(). § I URYey H qqME1 A8 § (F SOy & H e &2 IS &
ST ..(EEH)... BTG .(TEH)... STLYR-GHPHY-HTI-3{APTYR-HSAYR-IITYR-
PER-TRIGEER-TRA-BISE-ATRT TANT-SHedqR-Fage dReTe H SAoig
wies Ry URASHG SgAled @I &1 H Ul STHaRI & fy Uoided & av H
g =TEl g, e aR H AR 9 q YOl g . (FaEH)... 34 de TREATSH
¥ faw 7320 FRIs Tuv @ AR e @ S gat 71 L (caEm)..

MR. DEPUTY CHAIRMAN: It is a very unbecoming behaviour, Dr. Maitreyan. #
AR [ERT I YA FGRIY BRAT § [P I PUAT -0 AT W Fel SY 3R /e
B T | ..(=aE)... Hon. LoP wants to speak. ...(&@es)... ©1. d1. #3799 S, s
HeT B WERT € b 5@ LoP s &, dl S ale QT SY | ...(Faem)... $UAT 39
TN AT We WX WTST . (GEH)...

THE LEADER OF OPPOSITION (SHRI GHULAM NABI AZAD): Under these
circumstances, the House cannot function. | request you to adjourn the House.

2 Suumafer § 15 fFe & fAT House @1 adjourn &Ram g
The House then adjourned at six minutes past twelve of the clock.

The House reassembled at twenty-one minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
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MR. DEPUTY CHAIRMAN: Q. No 241. ...(Interruptions)... Please reply.
...(Interruptions)... The Minister is speaking something on this issue. ...(Interruptions)...
Maitreyanji, kindly listen to him. ...(Interruptions)... The Minister is responding to this
issue. ...(Interruptions)... The Minister is responding to this issue again.
...(Interruptions)... Please go back to your seats. ...(Interruptions)... maa! a1d Rdre
TR S| ..(@@er)... Please speak. ...(Interruptions)...

SHRI V. MURALEEDHARAN: Sir, | have discussed the matter with the concerned
Minister. ...(Interruptions)... He is examining the matter. ...(Interruptions)... He has said
that he is taking it up as a serious issue. ...(Interruptions)... After examining the matter,
he will come to the House and explain the position tomorrow morning at 11 o”clock.
...(Interruptions)...

it STRTURT: #RT YA Y: T ERII...(AFEM)... T8 LI 3R 7 |...(TFEH)...

Mr. Siva, please take your seat. ...(Interruptions)... If you want to say something, I will
allow you. ...(Interruptions)... Please call them back. ...(Interruptions)... The Minister
has already responded to it. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, | want an assurance from the Minister. Let the Minister
come. ...(Interruptions)...

2 Iuhn W1 [ GERT W g AWE BT 6 9 /9l U die IR S|
..(TFLT)... T8 F3FT AR €| ..(FIIH)... RIITT IR HRA & 1Y, Sa19 <9 &
foIq....(aaaer)..., it takes a lot of energy, time and resources. ...(Interruptions)... The
House stands adjourned till 2.00 p.m. ...(Interruptions)...

WRITTENANSWERS TO STARRED QUESTIONS
Online sale of drugs and cosmetics

*242. SHRIMATI SHANTA CHHETRI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@  whether the Ministry is aware that the Hon”ble Madras High Court had stayed
the ban on online sale of drugs and cosmetics;

(b)  whether the Ministry will take necessary measures to create new set of rules
under the Drugs and Cosmetics Amendment Rules, 2018 for online sale of medicines;
and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) to (c) Taking note of e-pharmacies coming up in the country, Government of India
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published draft rules for regulating e-pharmacies on 28th August, 2018. The Tamil Nadu
Chemists and Druggist Association filed Writ Petition No. 28716 of 2018 in the Hon'ble
Madras High Court against on-line pharmacies.

The Hon'ble High Court of Madras in its order dated 31.10.2018 granted interim
injunction against the online sale of medicines without licence and directed to stall such
online sales forthwith.

Thereafter, the Hon'ble High Court of Madras, on 17.12.2018, reaffirmed its earlier
injunction by inter alia ordering as under:-

"38: As the draft rules are framed by the Central Government, after deliberations
including the stakeholders, till the aforesaid rules are notified, the on-line traders
are bound not to proceed with their on-line business in drugs and cosmetics."”

Subsequently, on-line pharmacies represented their point of view before the Hon'ble
Madras High Court, and the Hon'ble Court on 02.01.2019 stayed the operation of Para
38 of its Order dated 17.12.2018 referred to above.

The Government had published draft rules vide G.S.R. 817 (E) dated 28th August,
2018 inviting comments from public/stakeholders for regulation of sale and distribution
of drugs through e-pharmacy.

The draft rules contain provisions for registration of e-pharmacy, periodic inspection
of e-pharmacy, procedure for distribution or sale of drugs through e-pharmacy, prohibition
of advertisement of drugs through e-pharmacy, complaint redressal mechanism, monitoring
of e-pharmacy, etc.

Subsequent to the publication of draft rules, a large number of comments were
received from various stakeholders. These have been duly examined and a number of
meetings with stakeholders have also been held. After comprehensive stakeholder
consultation, the draft of the notification has been got vetted from Ministry of Law and
Justice, and is under issuance.

Brain-drain of doctors and paramedical staff

*243. SHRI ABDUL WAHAB: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether it is a fact that a large number of doctors, nurses and other paramedics
have left their jobs in Government hospitals and migrated to foreign countries;

(b) if so, the steps taken to check such brain-drain from premier hospitals under
Central Government; and
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(c) whether Government proposes to provide various professional facilities to
such doctors to serve in the country in order to prevent such brain-drain?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) Health, being State subject, the details regarding doctors, nurses and para-medics
leaving Government jobs to migrate to foreign countries, is not maintained centrally.
However, as per records available in the Ministry, out of total number of doctors
belonging to Central Health Service (CHS) and nurses and para-medics etc, under
Government, who resigned from Government jobs, most of them were on account of
'Personal Reasons'.

(b) It has been the constant endeavour of the Government to make service of
doctors and other Central Government health professionals lucrative to retain them in
Government service. A number of measures/steps have been taken, in recent past, by
Government to make the Government jobs attractive for the health professionals as per
the following details:-

(i) The superannuation age of CHS doctors and dental doctors working under
the Ministry of Health and Family Welfare has been enhanced to 65 years;

(i) Introduction of time-bound promotions for doctors under Dynamic Assured
Career Progression (DACP) Scheme, without linkage to vacancies, upto Senior
Administrative Grade (SAG) level;

(iii) The benefit of Non-Functional Upgradation (NFU) has been extended to CHS
doctors upto Higher Administrative Grade;

(iv) The duration of study leave to pursue higher studies/research work has been
increased from 24 months to 36 months for CHS doctors;

(v) The Ministry has started Foundation Training Programme (FTP) for newly
recruited General Duty Medical Officers in Central Health Service, to equip
them professionally to handle patient care service more effectively;

(vi) Expeditious action is being taken to fill up the vacant posts of doctors and
para-medical staff in hospitals to avail excessive burden and pressure on
doctors. The vacant posts are also being filled up on contractual basis till
regular appointment is done, as a stop gap arrangement, in public interest.
The appointment of contractual doctors in Central Government Health Scheme
(CGHS) is permissible upto the age of 70 years.

(vii) Doctors are encouraged to attend international seminars, conferences in health
sector to increase their professional capabilities and for further their career
advancement.
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(viii)

®)

In addition to Annual Allowance, all CHS doctors are entitled to Non-Practicing
Allowance @ 20% of their basic pay subject to the condition that the sum
of basic pay and NPA does not exceed ¥ 2,37,500 which is the average of the
apex level pay and pay of Cabinet Secretary

In respect of doctors of AIIMS, New Delhi the following Salary and Allowances

are paid:-

(1) Learning Resources Allowance - ¥ 1,50,000 per Year

(2 Academic Allowance - Rs 22,500 Per Month

(3) Non Practice Allowance - 20% of the Basic Pay

(4)  Financial Grant (TA/DA/Registration fee) for attending international and
domestic conferences (Professor and Additional Professor - every year
and Associate Professor and Assistant Professor once in two years)

(5) 42 duty leave every year

(6) Provision of their academic upliftment.

(c) The Government proposes to provide the following professional facilities to
CHS doctors by relaxing the qualifying for availing study leave and fellowship as per
details given below:-

(i) To allow CHS doctors to avail study leave after two years of continuous
service including probationary period instead of 5 years provided they execute
a bond that they would serve the Government for 08 years after obtaining the
degree and returning to duty. Further, the officer may also be allowed to avail
Extraordinary Leave (EOL) for pursuing higher studies anytime after joining
the service subject to furnishing a bond to serve the Government for three
years after returning to duty.

(i) To allow CHS doctor, any time after joining, to go on a Fellowship for a period
of maximum of 02 years on executing a bond to work for 05 years after
returning to duty.

Bank frauds and NPAs

*244. SHRI BINOY VISWAM: Will the Minister of FINANCE be pleased to state:

@)
(b)
©

the magnitude of bank frauds taken place during the last three years;

the list of such fraudulent transactions, bank-wise; and

the details and total amount of NPAs?
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THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (c)
Bank-wise details of frauds that occurred during the last three financial years, primarily
in loan accounts sanctioned during previous years, and showing an overall decreasing
trend are given in the Statement-1 (See below). Government has taken comprehensive
measures to reduce the incidence of frauds in banks. These include directions to banks
to examine all NPA accounts above ¥ 50 crore from the angle of possible fraud,
enactment of Fugitive Economic Offenders Act 2018, empowering heads of Public Sector
Banks (PSBs) to request for issue of Look Out Circular, establishment of the National
Financial Reporting Authority, straight-through processing between Core Banking System
and SWIFT, and instituting in PSBs the system of obtaining certified copies of passport
of promoters/directors of companies availing of loans exceeding % 50 crore. Details of
key measures taken are given in the Statement-11 (See below).

As a result of these measures, based on the date of occurrence, the amount
involved in cases of frauds of ¥ 1 lakh and above reported by Scheduled Commercial
Banks (SCBs) and select Financial Institutions (FIs) to RBI has declined steadily from
¥ 25,884 crore in the financial year (FY) 2016-17 to ¥ 9,866 crore in FY 2017-18, and
further to ¥ 6,735 crore in FY 2018-19.

With regard to the list of fraudulent transactions, Reserve Bank of India (RBI) has
apprised that these fraudulent transactions are under various stages of investigation
and disclosure of such information may impede the process of investigation or
apprehension or prosecution of offenders.

As per RBI data on global operations, aggregate gross advances of SCBs increased
from ¥ 25,03,431 crore as on 31.3.2008 to ¥ 68,75,748 crore as on 31.3.2014. As per RBI
inputs, the primary reasons for the spurt in stressed assets have been observed to be,
inter alia, aggressive lending practices, wilful default/loan frauds/corruption in some
cases, and economic slowdown. Asset Quality Review (AQR) initiated in 2015 for clean
and fully provisioned bank balance-sheets revealed high incidence of NPAs. As a result
of AQR and subsequent transparent recognition by banks, stressed accounts were
reclassified as NPAs and expected losses on stressed loans, not provided for earlier
under flexibility given to restructured loans, were provided for. Further, all such schemes
for restructuring stressed loans were withdrawn. Primarily as a result of transparent
recognition of stressed assets as NPAs, gross NPAs of SCBs, as per RBI data on global
operations, rose from ¥ 3,23,464 crore as on 31.3.2015, to ¥ 10,36,187 crore as on
31.3.2018, and as a result of Government's 4R's strategy of recognition, resolution,
recapitalisation and reforms, have since declined by ¥ 1,02,562 crore to ¥ 9,33,625 crore
as on 31.3.2019 (provisional data reported by RBI on 2.7.2019).
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Government has implemented a comprehensive 4R's strategy, consisting of recognition
of NPAs transparently, resolution and recovery of value from stressed accounts,
recapitalising of PSBs, and reforms in PSBs and the wider financial ecosystem for a
responsible and clean system. Comprehensive steps have been taken under the 4R's
strategy to reduce NPAs of PSBs, including, inter alia, the following:-

(i) Change in credit culture has been effected, with the Insolvency and Bankruptcy
Code (1BC) fundamentally changing the creditor-borrower relationship, taking
away control of the defaulting company from promoters/owners and debarring
wilful defaulters from the resolution process and debarring them from raising
funds from the market.

(i)  Over the last four financial years, PSBs have been recapitalised to the extent
of ¥ 3.12 lakh crore, with infusion of ¥ 2.46 lakh crore by the Government and
mobilisation of over ¥ 0.66 lakh crore by PSBs themselves enabling PSBs to
pursue timely resolution of NPAs.

(i) Key reforms have been instituted in PSBs as part of the PSBs Reforms
Agenda, including the following:-

(@) Board-approved Loan Policies of PSBs now mandate tying up necessary
clearances/approvals and linkages before disbursement, scrutiny of group
balance-sheet and ring-fencing of cash flows, non-fund and tail risk
appraisal in project financing.

(b)  Use of third-party data sources for comprehensive due diligence across
data sources has been instituted, thus mitigating risk on account of
misrepresentation and fraud.

(c) Monitoring has been strictly segregated from sanctioning roles in high-
value loans, and specialised monitoring agencies combining financial
and domain knowledge have been deployed for effective monitoring of
loans above T 250 crore.

(d) To ensure timely and better realisation in one-time settlements (OTSs),
online end-to-end OTS platforms have been set up.

Enabled by the above steps, as per RBI data on global operations, the NPAs of
SCBs, after reaching a peak of ¥ 10,36,187 crore as on 31.3.2018, have declined by
Rs. 1,02,562 crore to ¥ 9,33,625 crore as on 31.3.2019 (provisional data for the financial
year ending March 2019), and SCBs have effected record recovery of ¥ 4,01,424 crore
over the last four financial years, including record recovery of T 1,56,746 crore during
2018-19 (provisional data for the financial year ending March 2019, as reported by RBI
on 9.7.2019).
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Number of frauds as reported by Scheduled Commercial Banks and select

Financial Institutions based on date of occurrence (amount involved
T 1 lakh and above), primarily in loan accounts sanctioned during

previous years, and showing an overall decreasing trend

(% in crore)
Bank FY FY FY
2016-17 2017-18 2018-19
Number Number Number
of of of
Frauds Frauds Frauds
1 2 3 4
ICICI Bank 528 530 374
Comprehensive measures
Kotak Mahindra Bank 125 275 338 have been taken to prevent
- frauds including directions
Limited to banks to examine all
NPA accounts above % 50
HDFC Bank Limited 312 330 273 crore from the angle of
possible fraud, initiation of
State Bank of India 469 618 236 criminal - proceedings,
enactment of Fugitive
. Economic Offenders Act
Axis Bank 217 231 195 2018, creation of Central
Fraud Registry, empowering
American Express 167 332 190  heads of Public Sector
Banks to request for issue
Banking Corporation of Look Out Circular,
establishment  of  the
Hongkong and Shanghai 45 298 178 National Financial
Reporting Authority,
Banking Corporation straight-through processing
- between Core Banking
Limited System and SWIFT and
instituting in PSBs the
Citibank N.A. 189 203 168 system of  obtaining
certified copies of passport
IDBI Bank 91 94 99 of promoters/directors of
companies availing of
) loans exceeding ¥ 50
Bank of India 95 99 52 crore.
Indusind Bank Limited 16 36 51
Standard Chartered Bank 314 86 48
Central Bank of India 59 56 45
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1 2 3 4
Lakshmi Vilas Bank 52 38 43
Limited
Bank of Maharashtra 34 32 38
Punjab National Bank 101 108 33
Bank of Baroda 140 84 32
Indian Overseas Bank 53 34 30
Syndicate Bank 127 78 27
UCO Bank 31 11 27 Comprehensive measures
have been taken to prevent
. frauds including directions
Yes Bank Limited 14 15 26 to banks to examine all
. . NPA accounts above I 50
Aditya Birla ldea Payments - - 24 crore from the angle of
Bank possible fraud, initiation of
criminal proceedings,
enactment of Fugitive
Canara Bank 48 20 24 Economic Offenders Act
. 2018, creation of Central
Indian Bank 70 47 20 Fraud Registry, empowering
heads of Public Sector
United Bank of India 29 15 20 Banks to request for issue
of Look Out Circular,
Jana Small Finance Bank 13 14 19 establishment  of  the
National Financial
South Indian Bank Limited 8 16 19 ~ Reporting  Authority,
straight-through processing
. . between Core Banking
Union Bank of India 83 69 15 System and SWIFT and
) ] instituting in PSBs the
Tamilnad Mercantile Bank 18 31 14 system  of  obtaining
Limited certified copies of passport
of promoters/directors of
. . companies availing of
Fincare Small Finance Bank - 2 13 Ioang exceeding g 50
crore.
Fino Payments Bank - 3 13
Allahabad Bank 63 11 12
RBL Bank 14 18 12
Andhra Bank 36 37 11
IDFC Bank 3 1 10
Bank of America, National 1 16 9

Association
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Federal Bank Limited

Catholic Syrian Bank
Limited

Oriental Bank of Commerce
DCB Bank

Equitas Small Finance Bank
Karur Wsya Bank Limited
Ujjivan Small Finance Bank
Bandhan Bank

AU Small Finance Bank
Corporation Bank

Utkarsh Small Finance Bank
DBS Bank Limited

Dena Bank

Deutsche Bank AG

The Dhanalakshmi Bank Limited
ESAF Small Finance Bank
Karnataka Bank Limited

Paytm Payments Bank

Vijaya Bank

City Union Bank

North East Small Finance Bank
SBM Bank (Mauritius) Limited

Small Industries Development
Bank of India

The Bank of Tokyo-Mitsubishi
UFJ Limited

15

42

20

15

24

52

28

25

24

17

22

11

21

12

11

22

10

Comprehensive measures
have been taken to prevent
frauds including directions
to banks to examine all
NPA accounts above ¥ 50
crore from the angle of
possible fraud, initiation of
criminal proceedings,
enactment of Fugitive
Economic Offenders Act
2018, creation of Central
Fraud Registry, empowering
heads of Public Sector
Banks to request for issue
of Look Out Circular,
establishment  of the
National Financial
Reporting Authority,
straight-through processing
between Core Banking
System and SWIFT and
instituting in PSBs the
system of obtaining
certified copies of passport
of promoters/directors of
companies availing of
loans exceeding ¥ 50
crore.




32  Written Answers to

1
State Bank of Bikaner and Jaipur
State Bank of Hyderabad
State Bank of Mysore
State Bank of Patiala
State Bank of Trnvancore

Bank of Bahrain and Kuwait
B.S.C.

Bank of Nova Scotia
Cooperative Rabobank U A.
Doha Bank QSC

Export Import Bank of India
Firstrand Bank Limited

Jammu and Kashmir Bank
Limited

KEB Hana Bank

Krishna Bhima Samruddhi Lab
Limited

Nainital Bank Limited

PT Bank Maybank Indonesia
TBK

Punjab and Sind Bank

Subhadra Local Area Bank
Limited
Suryodaya Small Finance Bank

Limited

The Industrial Finance Corp of
India Limited

[RAJYA SABHA]

12

15

22

3

Merged
with
SBI

4

Merged
with
SBI

Starred Questions

Comprehensive measures
have been taken to prevent
frauds including directions
to banks to examine all
NPA accounts above ¥ 50
crore from the angle of
possible fraud, initiation of
criminal proceedings,
enactment of Fugitive
Economic Offenders Act
2018, creation of Central
Fraud Registry, empowering
heads of Public Sector
Banks to request for issue
of Look Out Circular,
establishment  of  the
National Financial
Reporting Authority,
straight-through processing
between Core Banking
System and SWIFT and
instituting in PSBs the
system of  obtaining
certified copies of passport
of promoters/directors of
companies availing of
loans exceeding ¥ 50
crore.

Source: RBI
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Statement-11

Steps taken by the Government to reduce incidence of frauds in banks

Steps taken by the Government to reduce incidence of frauds in banks include,
inter-alia, the following:-

@

@)

®

“)

©)

Government has issued "Framework for timely detection, reporting,
investigation etc. relating to large value bank frauds" to Public Sector Banks
(PSBs), for systemic and comprehensive checking of legacy stock of their
non-performing assets (NPAs), which provides, inter alia, that:-

() all accounts exceeding 50 crore, if classified as NPAs, be examined by
banks from the angle of possible fraud, and a report placed before the
bank's Committee for Review of NPAs on the findings of this
investigation;

(i) examination be initiated for wilful default immediately upon reporting
fraud to Reserve Bank of India (RBI); and

(iii)  report on the borrower be sought from the Central Economic Intelligence
Bureau in case an account turns NPA.

Fugitive Economic Offenders Act, 2018 has been enacted to deter economic
offenders from evading the process of Indian law by remaining outside the
jurisdiction of Indian courts. The act provides for attachment of property of
a fugitive economic offender, confiscation of such offender's property and
disentitlement of the offender from defending any civil claim.

PSBs have been advised to obtain certified copy of the passport of the promoters/
directors and other authorised signatories of companies availing loan facilities
of more than ¥ 50 crore and decide on publishing photographs of wilful
defaulters, in terms of RBI's instructions and as per their Board-approved policy,
and to strictly ensure rotational transfer of officials/femployees. The heads of
PSBs have also been empowered to issue requests for issue of Look Out Circulars.

For enforcement of auditing standards and ensuring the quality of audits,
Government has established the National Financial Reporting Authority as an
independent regulator.

Instructions/advisories have been issued by Government to PSBs to decide
on publishing photographs of wilful defaulters, in terms of RBI's instructions
and as per their Board-approved policy, and to obtain certified copy of the
passport of the promoters/directors and other authorised signatories of
companies availing loan facilities of more than ¥ 50 crore.
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(6) Inorder to bring transparency and accountability in the larger financial system,
bank accounts of 3.38 lakh inoperative companies were frozen over the last
two financial years.

Development of tourism in Telangana

*245. SHRI DHARMAPURI SRINIVAS: Will the Minister of TOURISM be pleased
to state:

(@ whether Government has received any proposals from the State Government
of Telangana for development of tourism in the State;

(b) if so, the details thereof;

(c) the number of tourism projects being implemented under Pilgrimage
Rejuvenation and Spirituality Augmentation Drive (PRASAD) scheme;

(d) the details thereof, particularly the projects being implemented in Nizamabad
district of Telangana; and

(e) the funds sanctioned and released so far along with the progress made so far?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (e) The Ministry of Tourism, under the schemes of Swadesh
Darshan and PRASHAD, provides central financial assistance to State Governments/
Union Territory (UT) Administrations for development of tourism infrastructure in the
country. Submission of project proposals by the State Governments/UT Administrations
for funding under the above schemes is a continuous process. The projects are sanctioned
subject to their adherence to relevant scheme guidelines, submission of suitable detailed
project reports, availability of funds and utilization of funds released earlier.

Based on the above, the details of projects sanctioned by the Ministry for the State
of Telangana under the Swadesh Darshan Scheme are as below:-

(X in crore)
Sl Circuit/Year of Name of the Project Amount Amount
No. Sanction Sanctioned  Released
1 2 3 4 5
1. Eco Tourism Circuit Integrated Development of 91.62 73.30

(2015-16) Mahaboobnagar district
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2. Tribal Circuit
(2016-17)

3. Heritage Circuit

Integrated Development 83.88 65.27
of Mulugu-Laknavaram-

Medavaram-Tadvai-

Damaravi-Mallur-Bogatha

Waterfalls

Development of Qutubshahi

(2017-18) Heritage Park-Paigah Tombs-
Raymond's Tomb-Begum
Hayat Bakshi's Tomb 99.42 4483
ToTAL 274.92 18340

Under PRASHAD Scheme, Joglamba, Gadwal District has been identified as a site

for development.

The State Government of Telangana has submitted the following project proposals

for consideration under the Swadesh Darshan Scheme:

Name of the Project

Sl. Circuit
No.

1 Tribal

2. Heritage

3 Ramayana
4. Spiritual

5. Spiritual

Development of Tribal and Eco Tourism circuit in Adilabad District

Forts of Telangana (Bhongir Fort-Deverakonda Fort-Rachakonda
Fort-Rajapet Fort-Khammam Fort)

Development of Bhadrachalam
Development of Sangareddy-Kamareddy-Medak

Development of Warangal-Namally Gutta-Vemulawada-
Kotilingalu-Kondagattu- Dharmapuri Ramagiri Fort- Kaleshwaram

Utilisation of funds for TB programme

*246. SHRI BHUBANESWAR KALITA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the overall fund utilisation by each State on the TB programme out of the total

allocation made by the Centre and States for fiscal year 2018-19;
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(b) the fund utilisation in high burden States such as UP, Bihar, Maharashtra,
Assam and Rajasthan for the fiscal year 2018-19; and

(c) the State-wise budget allocation to the TB programme by the Centre and each
State for the year 2019-20?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) and (b) The total funds allocated to States/UTs under the TB Programme for
2013 -19 were ¥ 1222.74 crore. The States/UTs utilized ¥ 1017.20 crore in 2018-19. The
State/UT-wise details of allocation and provisional utilization of funds lor 2018-19 including
State share, as reported by the States/UTs, are as under:-

Revised National TB Control Programme
State-wise Allocation and Utilization
(X in crores)

Sl. Name of the State/UT 2018-19

No. Allocation Utilization
1 2 3 4
1. Andhra Pradesh 42.25 66.49
2. Andaman and Nicobar Islands 0.09 0.74
3. Arunachal Pradesh 14.35 384
4. Assam 4217 30.60
5. Bihar 4250 30.04
6.  Chandigarh 3.09 121
7. Chhattisgarh 36.13 2192
8. Dadra and Nagar Haveli 332 0.99
9. Daman and Diu 0.88 0.34
10.  Delhi 32.16 11.80
11. Goa 159 120
12.  Gujarat 61.98 72.34

13.  Hayana 32.29 20.07
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1 2 3 4
14.  Himachal Pradesh 1751 18.68
15, Jammu and Kashmir 2557 8.11
16.  Jharkhand 19.60 16.44
17.  Karnataka 61.44 5951
18. Kerala 2748 2228
19.  Lakshadweep 0.73 0.32
20. Madhya Pradesh 66.97 51.19
21.  Maharashtra 110.27 95.44
22.  Manipur 17.78 2.79
23.  Meghalaya 13.62 7.50
24.  Mizoram 15.86 2.76
25.  Nagaland 15.30 6.50
26. Odisha 27.80 3213
27.  Puducherry 199 162
28.  Punjab 2721 12.05
29. Rajasthan 4218 43.09
30.  Sikkim 485 2.28
31 Tamil Nadu 80.02 70.74
32.  Tripura 9.09 442
33.  Uttar Pradesh 202.58 196.26
34.  Uttarakhand 13.65 12,60
35, West Bengal 60.46 50.96
36. Telangana 4797 37.93
TotaL 1222.74 1017.20
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As per the estimates in the interim budget for the financial year 2019-20, an
amount of ¥ 1071.24 crore has been allocated to states as grant-in-aid. The State-wise
details are as under:-

State-wise Allocation of Funds under Revised National TB
Control Programme (RNTCP) for the year 2019-20

(X in crore)
Sl. Name of the State/UT 2019-20
No. Allocation
Total

1 2 3

1.  Andhra Pradesh 39.14
2. Andaman and Nicobar Islands 097
3. Arunachal Pradesh 8.15
4.  Assam 3593
5. Bihar 60.29
6. Chandigarh 2.74
7. Chhattisgarh 271.67
8. Dadra and Nagar Haveli 0.95
9. Daman and Diu 0.67
10.  Delhi 17.99
11.  Goa 218
12.  Gujarat 42.65
13.  Haryana 24.76
14.  Himachal Pradesh 10.80
15, Jammu and Kashmir 2059
16.  Jharkhand 24.34
17.  Karnataka 51.48
18. Kerala 3178
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1 2 3
19.  Lakshadweep 0.17
20. Madhya Pradesh 57.36
21.  Maharashtra 110.27
22.  Manipur 8.90
23.  Meghalaya 7.66
24.  Mizoram 7.68
25.  Nagaland 7.37
26.  Orissa 36.23
27.  Puducherry 135
28.  Punjab 3373
29. Rajasthan 49.04
30.  Sikkim 485
31, Tamil Nadu 72.66
32.  Tripura 7.00
33.  Uttar Pradesh 138.07
34.  Uttarakhand 17.37
35, West Bengal 7211
36.. Telangana 36.34
TotaL 1071.24

Implementation of Ayushman Bharat Yojana

*247. SHRI HUSAIN DALWAI: Will the Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(@  whether the rates for medical procedures under the Ayushman Bharat Yojana

are fixed across all States;

(b) if so, the rates fixed by the Centre for all procedures, if not, the mechanism

to calculate rates;

Starred Questions



40  Written Answers to [RAJYA SABHA] Starred Questions

(c) the criteria of qualifying as an eligible beneficiary for the Yojana and the
details of number of beneficiaries, State-wise;

(d) whether Government had set target for empanelling adequate number of
hospitals under the Scheme, if so, the details thereof and if not, the reasons therefor;
and

(e) details of progress made in implementation and target fixed in achieving the
same, if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) to (c) Ayushman Bharat Yojana comprises of two components namely (i) Provision
of Comprehensive Primary Healthcare through Ayushman Bharat - Health and Wellness
Centers (AB-HWC), and (ii) Ayushman Bharat - Pradhan Mantri Jan Arogya Yojana
(AB- PMJAY).

Under AB-HW(Cs, the Government is supporting the States for strengthening Sub
Centers and Primary Health Centers as Health and Wellness Centers for provision of
comprehensive primary health care that includes promotive, preventive, and primary
health care. The AB-HWCs are envisioned to provide an expanded range of services
including care for non-communicable diseases as well as prevention, and Health promotion
and wellness activities like Yoga apart from services already being provided for Maternal
and Child Health including immunization and communicable diseases. To provide
comprehensive health coverage to the beneficiaries, free essential drugs and diagnostic
services are also being provided through these AB-HWCs. Services at AB-HWCs are
free and universal to all.

Under AB-PMJAY, 1393 benefit packages along with rates have been put in place
for usage of hospitals empanelled under the scheme for providing the treatment to the
beneficiaries. These rates were decided as per the recommendations of a Committee
headed by Director General Health Services, Government of India and peer reviewed by
NITI Aayog. The recommendations of the committee were based on a series of
consultations with various stakeholders including medical professionals, AIIMS, hospitals'
associations, industry bodies etc. The package rates are indicative in nature and States
have the flexibility to decrease or increase upto 10% depending on their suitability.
Further, States could retain their existing package rates, even if they are higher than the
prescribed 10% flexibility slab.

AB- PMJAY is an entitlement-based scheme with entitlement to be decided on the
basis of deprivation and occupational criteria in the SECC database. The details of
entitlement criteria and number of beneficiaries to be covered State-wise are given in the
Statement-I and 1l respectively (See below).
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(d) Under AB-PMJAY, State Governments through State Health Agencies empanel
hospitals within their jurisdiction to provide care to the identified beneficiary families.
As on 11.07.2019, 15,965 hospitals (7997 Private and 7968 Public) have been empanelled
under the Yojana. No targets for empanelment of hospitals have been set.

(e)  The target for operationalising AB-HWCs by end of 2019-20 is 40,000. Out of
these, as reported by the States/UTs, 19,567 AB-HWCs have been operationalized till
5th July, 2019.

Memorandum of Understanding (MoU) for implementation of AB-PMJAY have
been signed with 33 States/UTs. Only Delhi, Odisha, and Telangana have not signed the
MoU. At present, the scheme is operational in 30 States. The implementation of the
scheme has been rolled back in West Bengal by the State Government States have not
cited any particular reason for non-implementation of the scheme.

Statement-1

Details of entitlement criteria for beneficiaries to be
covered under AB-PMJAY

The different categories in rural area include:-

Automatically included households (based on fulfilling any of the 5 parameters of
inclusion):

a.  Households without shelter.
b.  Destitute, living on alms.

c.  Manual scavenger families.
d.  Primitive tribal groups.

e.  legally released bonded labour

=15.95 lakh
Standard Deprivation Parameter Households
1 2
Only one room with kucha walls and kucha roof (D1) 2.38 crore
No adult member between age 16 to 59 (D2) 65.33 lakh
Female headed households with no adult male member 69.43 lakh

between age 16 to 59 (D3)
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1 2
Disabled member and no able bodied adult member (D4) 7.20 lakh
SC/ST households (D5) 3 87 crore
No literate adult above 25 years (D6) 4.22 crore
Landless households deriving major part of their income 5.40 crore
from manual casual labour (D7)
Total deprived Households targeted for FFMJAY who 8.03 crore

belong to one of the six deprivation criteria amongst
D1, D2, D3, D4, D5 and D7

For urban areas, 11 defined occupational categories are entitled under
the scheme. Targeted Urban Household categories proposed to

be included in PMJAY : 2.33 crore

Sl Worker Category Households
No.
1 2 3
1. Rag picker 23,825
2. Beggar 47371
3. Domestic worker 6,85,352
4.  Street vendor/Cobbler/Hawker/Other service provider 8,64,659
working on streets
5. Construction worker/Plumber/Mason/Labor/Painter/ 1,02,35,435
Welder/Security guard/Coolie and other head-load
worker
6. Sweeper/Sanitation worker/Mali 6,06,446
7. Home-based worker/Artisan/Handicrafts worker/Tailor 27,58,194
8.  Transport worker/Driver/Conductor/Helper to drivers
and conductors/Cart puller/Rickshaw puller 27,73,310
9.  Shop worker/Assistant/Peon in small establishment/ 36,93,042

Helper/Delivery assistant/Attendant/\Waiter
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1 2 3
10.  Electrician/Mechanic/Assembler/Repair worker 11,99,262
11.  Washer-man/Chowkidar 4,60,433
TotAL TARGETED URBAN HOUSEHOLDS 2.33 crore
Total:
Sl Categories Households
No. (number in crore)
1 (i) Rural (based on deprivation criteria) 8.03
(ii) Rural (automatically included) 0.16
2. Urban 233
3. Such number of families that are currently enrolled 0.22

under RSBY but not in targeted SECC data

ToTAL 10.74

Statement-11

State-wise details for beneficiary families covered under
AB-PMJAY (as on 09.07.2019)

Sl. State Beneficiary families covered
No. (in lakhs)

1 2 3

1. Andaman and Nicobar Islands* 0.78

2. Andhra Pradesh* D0

3. Arunachal Pradesh 0.89

4, Assam 27.02

5 Bihar 108.95

6. Chandigarh 0.71
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1 2 3
7. Chhattisgarh 4146
8. Dadra and Nagar Haveli* 0.66
9. Daman and Diu* 0.45
10. Goa 037
11.  Gujarat* 70
12, Haryana 1551
13.  Himachal Pradesh 48
14, Jammu And Kashmir 6.13
15.  Jharkhand* 57
16. Karnataka* 115
17.  Kerala 34.84
18.  Lakshadweep 001
19. Madhya Pradesh* 1288
20. Maharashtra 83.63
21.  Manipur 2177
22.  Meghalaya* 8.37
23.  Mizoram 195
24.  Nagaland 233
25.  Puducherry 104
26.  Punjab* Viv)
27.  Sikkim 04
28.  Tamil Nadu* 157
29. Tripura 49
30.  Uttar Pradesh 118.04
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1 2 3

31. Uttarakhand* 19.68

32.  West Bengal** 112
TortaL 1,257

*Includes State extensions of PMJAY.
**Covered upto January, 2019.
#Includes 10.74 crore identified families entitled for AB-PMJAY as per SECC database.

National Rural Health Mission

*248. DR. AMEE YAJNIK: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@  whether Government proposes to include in the National Rural Health Mission
(NRHM) provisions to meet the deficiency of health professionals in rural areas;

(b)  whether there is any proposal with Government to set up fully equipped
hospitals under this scheme (NRHM) in all rural areas;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) Public health and Hospitals, being a State subject, the primary responsibility to
ensure availability of health professionals in rural areas, lies with the State Governments.
However, under the National Health Mission (NHM), financial and technical support is
provided to States/UTs to strengthen their healthcare system including for engagement
of health professionals on contractual basis, based on the requirement posed by the
States/UTs in their Programme Implementation Plans (PIPs) within their overall resource
envelope.

Shortage of health professionals including doctors and other paramedical staff in
public health facilities particularly in rural areas of the country varies from State: to State
depending upon their policies and context. As per Rural Health Statistics (RHS) - 2018,
the State/UT-wise status of availability of doctors, specialists, nursing staff and
paramedical staff, and shortfall thereof in public health facilities of rural areas of the
country is given in the Statement (See below).

Under the National Health Mission (NHM), States are encouraged to adopt flexible
norms to enable engagement of specialists in public health facilities. These include
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various mechanisms of ‘contracting in' and 'contracting out' of specialist services, methods
of engaging specialists outside the government system for service delivery at public
facilities.

States have also been allowed to offer negotiable salaries to attract Specialists
including flexibility in strategies such as "You quote, we pay". Financial support is also
provided to States for providing performance-based incentives, providing accommodation
and transport facilities in rural and remote areas, sponsoring training programmes etc.
to be able to engage doctors and specialists in the public health facilities in rural areas.

Support is also provided to States/UTs in term of hard area allowance for doctors
and specialists who serve in rural and remote areas. Performance linked payments are
also allowed for health human resources.

Also, States are advised to put in place transparent policies of posting and transfer,
and ensure rational deployment of doctors. As the posts required for health facilities are
filled up by respective State/UT Governments, they are impressed upon from time to time
to fill up the vacant posts.

In addition to above, to improve availability of doctors, specialists and tertiary care
facilities in underserved areas, Ministry of Health and Family Welfare administers a
Centrally Sponsored Scheme for "Establishment of new medical colleges attached with
existing district/referral hospitals”. 82 new Medical Colleges are being established under
the scheme in two phases. This is going to ensure availability of one medical college
in every 3 Parliamentary Constituencies and at least one Government medical college in
each State.

(b) to (d) NHM has already set out norms called the Indian Public Health Standards
(IPHS) that provide a set of uniform benchmark for the infrastructural, human resource,
drugs, diagnostics, and equipment requirements at different levels of public health
facilities. These standards cover Health Sub-Centres (HSCs), Primary Health Centres
(PHCs), Community Health Centres (CHCs), Sub-District Hospitals (SDHSs) and District
Hospitals (DHSs). Similarly, norms have been set up for Health and Wellness Centres
being established under the Ayushman Bharat (AB-HW(Cs). These AB-HWCs will provide
comprehensive primary health care that includes preventive and health promotion at the
community level with continuum of care approach.

Support under NHM is provided to States/UTs for strengthening public health
facilities to IHPS standards, based on the requirements posed by the States/UTs.

Under NHM, Support is also provided for establishing new health facilities as per
norms.
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Statement
State/UT-wise status of availability of doctors, specialists, nursing staff and
paramedical staff and shortfall thereof in public health facilities of
rural areas of the country
(A) Doctors* at Primary Health Centres
Sl State/UT (As on 31st March, 2018)
No. Required® Sanctioned In Position Vacant  Shortfall
R [S] [P] [S-P] [R-P]

1 2 3 4 5 6 7

1. Andhra Pradesh 1147 2267 2045 222 *

2. Arunachal Pradesh 143 NA 125 NA 18

3. Assam A NA 1376 NA *

4. Bihar# 1899 2078 1786 292 113

5. Chhattisgarh 793 793 359 434 434

6. Goa 25 48 5% * *

7. Gujarat 1474 1865 1321 544 153

8. Haryana 368 551 491 60 *

9. Himachal Pradesh 576 636 622 14 *
10. Jammu and Kashmir 637 1347 694 653 *
11. Jharkhand 298 556 340 216 *
12. Karnataka 2359 2359 2136 223 223
13. Kerala 849 1120 1169 * *
14. Madhya Pradesh 171 1771 1112 659 59
15. Maharashtra 1823 3009 2929 & *
16. Manipur a1 238 194 44 *
17. Meghalaya ## 108 128 130 * *
18. Mizoram ### 57 152 59 3 *
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1 2 3 4 5 6 7
19. Nagaland 126 108 118 * 8
20. Odisha 1288 1326 917 409 371
21. Punjab 432 593 480 113 *
22. Rajasthan 2078 2751 23% 355 *
23. Sikkim 24 NA 24 NA 0
24. Tamil Nadu 1421 3136 2780 356 *
25. Telangana 643 1254 1066 183 *
26. Tripura 108 0 119 * *
27. Uttarakhand 257 425 241 184 16
28. Uttar Pradesh 3621 45009 1344 3165 2277
29. West Bengal 913 1268 1016 252 *
30. Andaman and 2 42 A 8 *
Nicobar Islands
31. Chandigarh 0 0 0 0 0
32. Dadraand Nagar 9 15 8 7 1
Haveli
33. Daman and Diu 4 5 4 1 0
34. Delhi 5 pal 2 * *
35. Lakshadweep 4 8 8 0 *
36. Puducherry 24 3 46 * *
ALL INDIAYTOTAL 25743 34417 27567 8572 3673
Notes: # Sanctioned data for year 2011 used.

## Sanctioned data for year 2015 used.
### Sanctioned data for year 2013-14 used.

NA: Not Available.

+: Allopathic Doctors.

All India figures for Vacancy and Shortfall are the totals of State-wise Vacancy and Shortfall
ignoring surplus in some States/UTs

* Surplus.

1 One per Primary Health Centre as per IPHS norms.

2 For calculating the overall percentage of vacancy, the States/UTs for which manpower position
is not available, are execluded.



Written Answers to

[16 July, 2019]

Starred Questions
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Sl. State/UT (As on 31st March, 2018)
No. Sanctioned In Position Vacant
[S] [P] [S-P]
1 2 3 4 5
1. Andhra Pradesh 247 203 44
2. Arunachal Pradesh NA 119 NA
3. Assam NA 493 NA
4. Bihar NA 714 NA
5. Chhattisgarh 453 546 *
6. Goa 2 19 *
7. Gujarat 1151 792 359
8. Haryana 494 317 177
9.  Himachal Pradesh 234 165 69
10.  Jammu and Kashmir 751 586 165
11.  Jharkhand 849 704 145
12, Karnataka 255 218 37
13.  Kerala 781 1019 *
14, Madhya Pradesh 1854 881 973
15. Maharashtra 512 2
16.  Manipur 97 3 4
17.  Meghalaya# a 9
18.  Mizoram NA 16 NA
19.  Nagaland 42 42 0
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1 2 3 4 5
20. Odisha 405 731 *
21.  Punjab 282 408 *
22.  Rajasthan 1403 1150 253
23, Sikkim NA 5 NA
24.  Tamil Nadu 4942 4942 0
25.  Telangana 184 145 KY)
26.  Tripura 0 *
27.  Uttarakhand 117 A 23
28.  Uttar Pradesh 778 778 0
29.  West Bengal 1330 1150 180
30.  Andaman and Nicobar 13 13 0

Islands
31.  Chandigarh 0 0 0
32. Dadraand Nagar 0 6 *
Haveli
33.  Damanand Diu 12 5 7
34.  Delhi 0 0 0
35.  Lakshadweep 14 14 0
36.  Puducherry 18 18 0
ALL INDIA/TOTAL? 17321 17019 2510

Notes: # Sanctioned data for year 2011 used.

NA: Not Available.

2: For calculating the overall percentage of vacancy, the States/UTs for which manpower position
is not available, are execluded.
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(C) Doctors at District Hospital and Sub-District/Sub-Divisional Hospital

Sl State/UT (As on 31st March, 2018)
No.

District Hospital Sub-District/Sub-Divisional
Hospital

Sanctioned In Position ~ Sanctioned In Position

1 2 3 4 5 6
1. Andhra Pradesh 433 299 668 428
2. Arunachal Pradesh NA 397 NA NA
3. Assam NA 751 NA 198
4. Bihar 888 1301 5% 286
5. Chhattisgarh 956 544 175

6. Goa 87 69 151

7. Guijarat 518 318 435 163
8. Haryana 633 882 312 340
9. Himachal Pradesh 323 529 358 419
10. Jammu and Kashmir 1352 933 NA NA
11. Jharkhand &8 579 265 &
12. Karnataka 1727 1366 1841 1302
13. Kerala 87 502 488 624
14. Madhya Pradesh 3206 2409 942 568
15. Maharashtra 1292 875 1362 1348
16. Manipur 270 230 17 6
17. Meghalaya # 266 266 n

18. Mizoram NA 195 NA 2
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1 2 3 4 5 6
19. Nagaland ## 23 175 0 0
20. Odisha 1427 1094 567 A7
21. Punjab 813 648 782 559
22. Rajasthan 1998 1466 630 472
23. Sikkim NA &8 0 0
24. Tamil Nadu 1869 1403 3372 2555
25. Telangana 319 158 1356 411
26. Tripura 84 R o4 38
27. Uttarakand 395 292 290 222
28. Uttar Pradesh 4319 3604 0 0
29. West Bengal 1766 1330 5277 1665
30. Andaman and Nicobar 36 17 0 0
Islands
31. Chandigarh® 117 166 0 31
32. Dadra and Nagar 61 63 0 14
Haveli
33. Daman and Diu 43 2 0 0
34. Delhi 1861 1300 149 107
35. Lakshadweep 4 K 9 9
36. Puducherry 508 487 NA NA
ALL INDIA/TOTAL 28566 24899 19576 12432

Notes: # Sanctioned data for 2015 used.
## Only Data for 23 GDMO given under DH.
~ Sanctioned data of year 2016 used.
N.A. Not Available.



Written Answers to [16 July, 2019] Starred Questions 53
(D) Total Specialists at CHCs
Total Specialists [Surgeons, OB&GY, Physicians and Paediatricians]
Sl.  State/UT (As on 31st March, 2018)
No. Required® Sanctioned In Position Vacant  Shortfall
R [S] [P] [S-P] [R-P]
1 2 3 4 5 6 7
1. Andhra Pradesh 772 533 384 149 388
2. Arunachal Pradesh 252 NA 4 NA 248
3. Assam 688 NA 158 NA 530
4. Bihar 600 NA NA 518
5. Chhattisgarh 676 652 595 619
6. Goa 16 5 10 * 6
7. Gujarat 1452 1177 118 1059 1334
8. Haryana 452 59 17 42 435
9. Himachal Pradesh 364 NA 4 NA
10. Jammu and Kashmir 336 344 256 33 &0
11. Jharkhand 684 684 R 592 592
12. Karnataka 824 824 498 326 326
13. Kerala 908 0 40 * 868
14. Madhya Pradesh 1236 1236 248 988 988
15. Maharashtra 1444 823 485 338 959
16. Manipur 2 4 3 1 58]
17. Meghalaya 112 3 9 * 103
18. Mizoram 3 0 3 36
19. Nagaland NA 8 NA 76
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1 2 3 4 5 6 7
20. Odisha 1508 1529 253 1276 1255
21. Punjab 604 593 105 488 499
22. Rajasthan 2352 1731 565 1166 1787
23. Sikkim 8 NA 0 NA 8
24. Tamil Nadu 1540 NA 210 NA 1330
25. Telangana 364 320 112 208 252
26. Tripura 88 0 2 * 86
27. Uttarakhand 268 268 2 239 239
28. Uttar Pradesh 3288 2099 192 1907 3096
29. West Bengal 1392 669 125 544 1267
30. Andaman and Nicobar 16 9 0 9 16
Islands
31. Chandigarh 0 0 0 0 0
32. Dadraand Nagar Haveli 8 0 0 0 8
33. Daman and Diu 8 6 3 3 5
34. Delhi 0 0 0 0 0
35. Lakshadweep 12 0 0 0 12
36. Puducherry 12 4 5 * 7
ALL INDIAZ/TOTAL 22496 13635 4074 10051 18422
Notes:

NA: Not Available.
1 Four per Community Health Centre as per IPHS norms.

*: All India figures for Vacancy and Shortfall are the totals of Slate-wise Vacancy and Shortfall
ignoring surplus in some States/UTs Surplus.

o

. For calculating the overall percentages of vacancy and shortfall, the States/UTs for which
manpower position is not available, are excluded.
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(E) Radiographersat CHCs

Sl State/UT (As on 31st March, 2018)
No. Required® Sanctioned In Position Vacant  Shortfall
R [S] [P] [S-P] [R-P]
1 2 3 4 5 6 7
1. Andhra Pradesh 193 160 72 83 121
2. Arunachal Pradesh 63 NA 7 NA 5
3. Assam # 172 145 & 63 D0
4. Bihar## 150 89 1 149
5. Chhattisgarh 169 177 161 16 8
6. Goa 4 4 4 0 0
7. Guijarat 363 118 245 245
8. Haryana 113 47 KS)
9. Himachal Pradesh 91 24 4
10. Jammu and Kashmir 84 305 224 8l *
11. Jharkhand 171 171 59 112 112
12. Karnataka 206 206 167 KY) KY)
13. Kerala 227 16 18 * 209
14. Madhya Pradesh 309 312 261 51 48
15. Maharashtra 361 140 107 3 254
16. Manipur 0 10
17. Meghalaya $ 1 10
18. Mizoram” 9 5 3 2 6
19. Nagaland 21 1 1 0 20
20. Odisha 377 57 5% 2 322
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1 2 3 4 5 6 7
21. Punjab 151 171 123 48 28
22. Rajasthan 588 787 250 537 338
23. Sikkim 2 NA 2 NA 0
24. Tamil Nadu 385 246 R 154 293
25. Telangana a1 87 57 30 A
26. Tripura 2 0 12 *
27. Uttarakhand 67 3l 8 23 59
28. Uttar Pradesh 822 230 0 230 822
29. West Bengal 348 280 131 149 217
30. Andaman and Nicobar 4 0 0 0 4
Islands
31. Chandigarh 0 0 0 0 0
32. Dadra and Nagar 2 0 0 0 2
Haveli
33. Daman and Diu 2 4 3 1 *
34. Delhi 0 0 0 0 0
35. Lakshadweep 3 5 5 0 *
36. Puducherry 3 3 3 0 0
ALL INDIA/TOTAL 5624 4174 2128 2069 3639

Notes: # Sanctioned data for year 2013 used.
## Sanctioned data for year 2011 used.
$ Sanctioned data for year 2015 used.
" Total 5 Radiographers sanctioned in the State.
1 One per Community Health Centre as per 1PHS norms.

* All India figures for Vacancy and Shortfall are the totals of State-wise Vacancy and Shortfall
ignoring surplus in some States/UTs Surplus.

NA: Not Available.
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(F) Pharmacists at PHCs & CHCs

Sl State/UT (As on 31st March, 2018)
No. Required® Sanctioned In Position Vacant  Shortfall
R [S] [P] [S-P] [R-P]
1 2 3 4 5 6 7
1. Andhra Pradesh 1340 1384 1004 380 336
2. Arunachal Pradesh 206 NA 58] NA 117
3. Assam # 1118 1284 1735 * *
4. Bihar## 2049 989 287 702 1762
5. Chhattisgarh 962 1107 936 171 26
6. Goa 29 48 53 * *
7. Gujarat 1837 1847 1584 263 253
8. Haryana 481 504 397 107 84
9. Himachal Pradesh 667 594 378 216 289
10. Jammu and Kashmir 721 1137 974 163 *
11. Jharkhand 469 469 241 228 228
12. Karnataka 2565 2674 2523 151 2
13. Kerala 1076 1036 1102 * *
14. Madhya Pradesh 1480 1905 1778 127 *
15. Maharashtra 2184 2355 2055 300 129
16. Manipur 114 145 152 * *
17. Meghalaya $ 136 135 149 * *
18. Mizoram » 66 N 3 46
19. Nagaland 147 135 116 19
20. Odisha 1665 1741 1623 118
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1 2 3 4 5 6 7
21. Punjab 583 841 790 51 *
22. Rajasthan 2666 1127 1172 * 1494
23. Sikkim 26 NA n NA 15
24. Tamil Nadu 1806 2656 2097 559 *
25. Telangana 734 763 700 63 A
26. Tripura 130 0 133 * *
27. Uttarakhand 324 403 282 126 42
28. Uttar Pradesh 4443 5697 4717 980 *
29. West Bengal 1261 1459 1422 37 *
30. Andaman and Nicobar 26 53 49 4 *
Islands
31. Chandigarh 0 0 0 0 0
32. Dadraand Nagar n 10 12 * *
Haveli
33. Daman and Diu 6 16 9 7 *
34. Delhi 5 6 4 2 1
35. Lakshadweep 7 16 16 0 *
36. Puducherry 27 Viv) 37 5 *
ALL INDIA/TOTAL 31367 32682 28680 4825 4938

# Sanctioned data for year 2013 used.
## Sanctioned data for year 2011 used.
$ Sanctioned data for year 2015 used.
" Total 99 Pharmacists sanctioned in the State.
! One per each Primary Health Centre and Community Health Centre as per IPHS norms.

* All India figures for Vacancy and Shortfall are the totals of State-wise Vacancy and Shortfall
ignoring surplus in some States/UTs Surplus.

NA: Not Available.
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(G) Laboratory Techniciansat PHCs & CHCs
Sl State/UT (As on 31st March, 2018)
No. Required® Sanctioned In Position Vacant  Shortfall
R [S] [P] [S-P] [R-P]
1 2 3 4 5 6 7
1. Andhra Pradesh 1340 1185 789 3% 551
2. Arunachal Pradesh 206 NA 123 NA &3
3. Assam# 1118 860 1390 * *
4. Bihar## 2049 683 611 2 1438
5. Chhattisgarh 962 1063 823 240 139
6. Goa 29 40 40 0 *
7. Guijarat 1837 1837 1658 179 179
8. Haryana 481 504 356 148 125
9. Himachal Pradesh 667 300 131 169 536
10. Jammu and Kashmir 721 826 798 28 *
11. Jharkhand 469 640 264 376 205
12. Karnataka 2565 1790 1532 258 1033
13. Kerala 1076 324 365 * 711
14. Madhya Pradesh 1480 1808 1238 570 242
15. Maharashtra 2184 1474 1296 178 888
16. Manipur 114 102 70 2 44
17. Meghalaya $ 136 118 155 * *
18. Mizoram” 66 R 9 *
19. Nagaland 147 72 87 * 60
20. Odisha 1665 497 567 * 1098
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1 2 3 4 5 6 7
21. Punjab 583 616 585 3l *
22. Rajasthan 2666 3644 2091 1553 575
23. Sikkim 26 NA pil NA 5
24. Tamil Nadu 1806 2222 967 1255 839
25. Telangana 734 749 597 152 137
26. Tripura 130 0 105 * 25
27. Uttarakhand 324 135 78 57 246
28. Utter Pradesh 4443 2054 1644 410 2799
29. West Bengal 1261 966 874 R 387
30. Andaman and Nicobar 26 23 19 4 7
Islands
31. Chandigarh 0 0 0 0 0
32. Dadra and Nagar n 7 17 * *
Haveli
33. Daman and Diu 6 9 5 4 |
34. Delhi 5 5 4 1 1
35. Lakshadweep 7 13 13 0 *
36. Puducherry 27 10 3 * *
ALL INDIA/TOTAL 31367 24668 19434 6214 12354

# Sanctioned data for year 2013 used.
## Sanctioned data for year 2011 used.
$ Sanctioned data for year 2015 used.
" Total 92 Lab Technicians sanctioned in the State.
! One per each Primary Health Centre and Community Health Centre as per IPHS norms.

* All India figures for Vacancy and Shortfall are the totals of State-wise Vacancy and Shortfall
ignoring surplus in some States/UTs Surplus.

NA: Not Available.
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(H) Para Medical Staff at District Hospital and Sub-District/
Sub-Divisional Hospital

Sl State/UT (As on 31st March, 2018)
No.

District Hospital Sub-District/Sub-Divisional
Hospital

Sanctioned In Position ~ Sanctioned In Position

1 2 3 4 5 6
1. Andhra Pradesh 1070 768 1174 1025
2. Arunachal Pradesh NA 70 NA NA
3. Assam NA 2197 NA 383
4. Bihar NA 1916 NA 288
5. Chhattisgarh 2034 1797 422 234
6. Goa 202 187 430 250
7. Gujarat 1239 1096 938 852
8. Haryana 2647 2712 730 619
9. Himachal Pradesh 764 826 750 682
10. Jammu and Kashmir 1937 1558 NA NA
11. Jharkhand 369 1028 465 107
12. Karnataka 6452 4659 7031 5104
13. Kerala 218 1102 1074 1377
14. Madhya Pradesh 10303 9081 2145 1393
15. Maharashtra 4721 4036 2529 1860
16. Manipur 717 316 24 27

17. Meghalaya # 630 1155 n A
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1 2 3 4 5 6
18. Mizoram NA 847 NA 4
19. Nagaland 166 517 0 0
20. Odisha 2354 2893 695 726
21. Punjab 2182 2200 2325 2025
22. Rajasthan 5245 4520 2453 1734
23. Sikkim NA 305 0 0
24. Tamil Nadu 5716 5083 8948 8143
25. Telangana 576 528 836 737
26. Tripura# 276 425 231 337
27. Uttarakhand 983 795 610 476.
28. Uttar Pradesh 8733 5929 0 0
29. West Bengal 7158 5881 8413 6230
30. Andaman and Nicobar &4 5 0 0
Islands
31. Chandigarh 306 434 0 101
32. Dadra and Nagar 320 347 0 73
Haveli
33. Daman and Diu 105 71 0 0
34. Delhi 10439 8896 522 439
35. Lakshadweep 51 52 18 18
36. Puducherry 2237 2200 NA NA
ALL INDIA/TOTAL 80214 77203 42774 35318

# Sanctioned data for year 2018 used.
NA: Not Available.
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(I Nursing Staff at PHCs & CHCs

Sl State/UT (As on 31st March, 2018)
No. Required® Sanctioned In Position Vacant  Shortfall
R [S] [P] [S-P] [R-P]

1 2 3 4 5 6 7
1. Andhra Pradesh 2498 4518 3505 1013 *
2. Arunachal Pradesh 584 NA 498 NA 86
3. Assam # 2150 2798 3203 * *
4. Bihar## 2949 1662 1211 451 1738
5. Chhattisgarh 1976 2809 2458 351 *
6. Goa 53 126 146 * *
7. Guijarat 4015 4391 3160 1231 855
8. Haryana 1159 1894 1797 97 *
9. Himachal Pradesh 1213 837 452 385 761
10. Jammu and Kashmir 1225 1710 1405 305 *
11. Jharkhand 1495 2179 1182 997 313
12. Karnataka 3801 2667 3339 * 462
13. Kerala 2438 3610 3969 * *
14. Madhya Pradesh 3334 4624 3308 1316 26
15. Maharashtra 4350 3218 2296 922 2054
16. Manipur 252 484 400 84 *
17. Meghalaya $ 304 413 59% * *
18. Mizoram” 120 570 198 372 *
19. Nagaland 273 175 3% * *
.20. Odisha 3927 1666 2327 * 1600
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1 2 3 4 5 6 7
21. Punjab 1489 2189 2029 160 *
22. Rajasthan 6194 12712 9887 2825 *
23. Sikkim 33 NA 48 NA *
24. Tamil Nadu 4116 7963 6360 1603 *
25. Telangana 1280 2208 2027 181 *
26. Tripura 262 0 581 * *
27. Uttarakhand 726 623 359 264 367
28. Uttar Pradesh 9375 17974 20546 * *
29. West Bengal 3349 6981 6464 517 *
30. Andaman and Nicobar 50 138 129 9 *
Islands
31. Chandigarh 0 0 0 0 0
32. Dadra and Nagar 23 14 45 * *
Haveli
33. Damanand Diu 18 &4 49 15 *
34. Delhi 5 5 6 * *
35. Lakshadweep 5 54 54 0 *
36. Puducherry 45 131 139 * *
ALL INDIA/TOTAL 65111 91407 84567 13098 8262

Notes: # Sanctioned data for year 2013 used.
## Sanctioned data for year 2011 used.
$ Sanctioned data for year 2015 used.

~ Total 570 Nursing Staff sanctioned in the State.

1 One per each Primary Health Centre and seven per Community Health Centre as per IPHS
norms.

* All India figures for Vacancy and Shortfall are the totals of State-wise Vacancy and Shortfall
ignoring surplus in some States/UTs Surplus.

NA: Not Available.
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Enactment of Central Law to deal with violence
against doctors
*249. SHRI AMAR SINGH: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government has received any demand from the Indian Medical
Association (IMA) for the enactment of a Central Law to deal with the violence against
doctors and healthcare staff, if so, the details thereof; and

(b)  Government”s reaction in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) and (b) Yes, Ministry of Health and Family Welfare has received representations from
the Indian Medical Association (IMA) requesting for enactment of a central legislation
for protection from violence/assault on doctors and clinical establishments.

2. The Central Government has constituted a Committee to examine various
aspects of a uniform legislative framework to address issues of assault on clinical
establishments and doctors on duty. One meeting of this Committee has been held
wherein it was agreed by the representatives of Law and Home Departments that a
Central Law can be considered. Accordingly, a draft sub-committee has been set up.

3. In view of recent cases of assault on doctors on duty, for inculcating an
effective sense of security among the doctors on duty, the Union Ministry of Health
and Family Welfare has also issued an advisory to all States/UTs to consider immediate
measures, such as:-

(i)  Security of sensitive hospitals to be managed by a designated and
trained force;

(i)  Installation of CCTV cameras and round the clock Quick Reaction Teams
with effective communication/security gadgets particularly at Casualty,
Emergency and areas having high footfalls;

(iii)  Well-equipped centralized control room for monitoring and quick
response;

(iv) Entry restriction for undesirable persons;
(v) Institutional FIR against assaulters;

(vi) Display of legislation protecting doctors in every hospital and police
station;

(vii) Appointment of Nodal Officer to monitor medical negligence,
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(viii) Expeditious filling up of vacant posts of doctors and para-medical staff
in hospitals/Primary Health Centres (PHCs) to avoid excessive burden/
pressure on doctors and to maintain global doctor-patient ratio,

(X) Better infrastructural facilities and medical equipment and provision of
extra monetary incentive for the doctors and para medical staff serving
in hard/remote areas as compared to major and metro cities with better
career prospects, etc.

3.1 Further, in June, 2019, the Minister of Health and Family Welfare has written to
the Chief Ministers of all States to ensure rule of law so that doctors and clinical
establishments may discharge their duties and professional pursuit without any fear of
violence; and to take action against the perpetrators of violence against doctors, as per law.

Monitoring of CSR spending

*250. SHRI ANIL DESAL: Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(@  whether all Government/Public Sector Undertakings and private companies
are directed to spend on CSR activities under the provisions of Corporate Social
Responsibility (CSR);

(b) if so, the amount in percentage of their turnover expected to be spent thereon;
and

(c) whether any monitoring mechanism is in place to keep a watch on CSR
spending?

THE MINISTER OF CORPORATE AFFAIRS (SHRIMATI NIRMALA
SITHARAMAN): (a) and (b) Section 135 of Companies Act, 2013 (Act) mandates every
company having net worth of ¥ 500 crore or more, or turnover of T 1000 crore or more,
or net profit of ¥ 5 crore or more during the immediately preceding financial year, is
required to spend at least two per cent of the average net profits of the company made
during the three immediately preceding financial years, towards Corporate Social
Responsibility as enlisted in Schedule VII of the Act.

(€)  The entire CSR architecture is disclosure based and CSR mandated companies
are required to file details of CSR initiatives annually in MCA21 registry. Government
has recently established Centralized Scrutiny and Prosecution Mechanism to monitor
CSR compliance by companies. Whenever any violation of CSR provisions is found,
letters calling for information are sent. Where non-compliance is established, sanction
for prosecution is accorded following due process of law. So far, sanction for prosecution
has been accorded in 366 cases for the F.Y. 2014-15 and 5,382 call for information letters
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have been sent for F.Y. 2015-16. All CSR related offences are compoundable. So far 60
applications for compounding have been made.

Tourist spots in Punjab

*251. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of TOURISM be
pleased to state:

(@ the names of tourist spots in Punjab being undertaken to develop as tourist
spots; and

(b) the amount spent on each spot during each of the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) and (b) The Ministry of Tourism, under the schemes of Swadesh
Darshan and PRASHAD, provides central financial assistance to State Governments/
Union Territory (UT) Administrations for development of tourism infrastructure in the
country. The projects for development are identified in consultation with the State
Governments/UT Administrations and are sanctioned subject to their adherence to
relevant scheme guidelines, submission of suitable detailed project reports, availability
of funds and utilization of funds released earlier.

Based on the above, the details of project sanctioned by the Ministry under the
above schemes for the State of Punjab are as below:-
(Rs. in crore)

Sl Scheme/Year Project Name Amount Amount
No. Sanctioned Released
1. PRASHAD 2015-16 Development of Karuna Sagar 6.40 6.40
Valmiki Sthal at Amritsar
2. Swadesh Darshan Development of Heritage 99.95 0.00*
2018-19 Circuit: Anandpur Sahib -

Fatehgarh Sahib - Chamkaur
Sahib - Ferozpur - Amritsar -
Khatkar Kalan - Kalanour -
Patiala in Punjab

*As per the Swadesh Darshan scheme guidelines, the first installment of funds is released after
submission of work orders, good for construction Detailed Project Report with statutary approvals
from respective agencies for construction initiation for the entire project. The above documents
from the Government of Punjab are awaited. No funds have been released by the Ministry under
the project.
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Revamp of key schemes

*252. DR. T. SUBBARAMI REDDY: Will the Minister of FINANCE be pleased to
state:

(@ whether Government proposes to revamp some of the key schemes like
Pradhan Mantri Jan Dhan Yojana, Mudra Yojana, Atal Pension Yojana etc.;

(b) if so, the details thereof;

(c)  whether any review of these schemes has been made to find out their efficiency
and effectiveness; and

(d) if so, the details thereof and the improvements expected to be made in the
existing schemes?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (d)
(1) Pradhan Mantri Jan Dhan Yojana (PMJDY):

Pradhan Mantri Jan-Dhan Yojana (PMJDY) was launched on 14th August, 2014 with
the objective to provide universal access to banking facilities to all households in
the country, with opening of one basic account with additional facility of RuPay
debit card having in-built accident insurance cover of ¥ 1 lakh and overdraft (OD)
facility of upto ¥ 5,000.

The progress under PMJDY is regularly monitored with banks. As informed by
banks, as on 03.07.2019, 36.06 crore accounts have been opened with a deposit
balance of ¥ 1,00,495.95 crore. Out of the total Jan Dhan accounts, while 21.37 crore
accounts (59.26 %) have been opened in rural/semi-urban areas, 19.19 crore (53.22%)
have been opened by women. Further, 28.45 crore RuPay debit cards have been
issued to the Jan Dhan account holders to facilitate banking transactions. The per
account average balance in PMJDY accounts has increased from ¥ 1,065 in March
2015 to ¥ 2787 in 3rd July, 2019.

To further consolidate the gains made under PMJDY and to give impetus to the
ongoing financial inclusion initiatives of the Government, the PMJDY program has
been extended beyond 14.8.2018 with the focus on opening of accounts shifting
from "every household" to "every un-banked adult" and making the scheme more
attractive with following modifications:-

(i) Existing OD limit revised from ¥ 5,000 to ¥ 10,000.

(i) No conditions attached for active PMJDY accounts availing OD upto
¥ 2,000.
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(iii)  Age limit for availing OD facility revised from 18-60 years to 18-65 years.

(iv)  Accident insurance cover for new RuPay card holders raised from existing I1
lakh to ¥ 2 lakh for new PMJDY accounts opened after 28.8.2018.

Pradhan Mantri Mudra Yojana (PMMY):

Pradhan Mantri Mudra Yojana was launched on 08.04.2015 with the objective to
provide institutional finance for micro/small business units upto ¥ 10 lakh, without
any insistence on collateral. The loan is provided for non agricultural activities,
including activities allied to agriculture such as poultry, dairy, beekeeping etc. for
term loan and working capital requirements. There are three categories under PMMY
- Shishu (loan upto ¥ 50,000), Kishore (loan above ¥ 50,000 and upto 5,00,000) and
Tarun ( loan above ¥ 5,00,000 and upto ¥ 10,00,000). Since the launch of the scheme,
as on 21.06.2019, over 19.05 crore loans amounting to ¥ 9.34 lakh crore have been
extended under PMMY.

Changes to the scheme are made on an ongoing basis, based on the feedback from
stakeholders.

Atal Pension Yojana (APY):

The Pension Fund Regulatory and Development Authority (PFRDA) has proposed
to increase the limit of pension and age under Atal Pension Yojana (APY). The same
is under examination in consultation with PFRDA. Banks and post Offices are
registered as APY Service Providers, who are primarily entrusted with the distributions
of the scheme. PFRDA regularly advises all its Service Providers to promote the
scheme for outreach of the scheme to the ultimate prospective customers. As a
result, as on 01.07.2019, a total of 1.67 crore subscribers have been enrolled under
the scheme with contribution of ¥ 7104.51 crore.

Under APY, annual targets are allocated by the Ministry of Finance in terms of
average APY account per branch to be achieved by each APY service provider in
order to cover maximum eligible population under the APY. These targets are
communicated to all APY Service providers and regular review meetings are
conducted with them to analyse their performance against the targets. Further,
success strategies of successful APY service providers who have been able to meet
the targets are discussed.

Apart from this, the actuarial valuation of the scheme has also been conducted to
identify pension liabilities, feasibility of the current APY scheme, various scenarios
in terms of impact of changes in entry age, minimum pension amount, mortality,
interest rate, inflation etc.
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Opening of more centres of NSD

*253. SHRI K.C. RAMAMURTHY: Will the Minister of CULTURE be pleased to
state:

(@ the aims and objectives of the National School of Drama (NSD);
(b) the details of places where there are centres of NSD in the country, State-wise;

(c) whether it is a fact that demands to open more centres of NSD in various
States have come to the Ministry;

(d) if so, the details thereof and the action taken by Government in this regard,;
and

(e) what are the reasons that the proposal to grant NSD the status of Institution
of National Importance is pending in the Ministry and by when it is likely to be conferred
with this status?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) The details are given in the Statement (See below).

(b) to (d) From time to time, Ministry receives requests for setting up of centres in
different States, which are considered as per availability of resources.

At present, NSD is running 4 centers under consolidation of outreach program,
which are in Bengaluru (1994), Gangtok (2011), Agartala (2012) and Varanasi (2018), in
addition to Delhi campus (1959). Agartala (Tripura) runs one-year course in Theatre-in-
Education, Gangtok (Sikkim) and Bengaluru (Karnataka) run one-year course in Acting,
whereas Varanasi (Uttar Pradesh) runs one-year course in Classical Indian Drama.

(e)  Status of Institute of National Importance can only be granted through an Act
of Parliament.

Statement
Aims and objectives of the National School of Drama (NSD)

National School of Drama is a premier theatre training institute imparting 3 years'
training in Dramatic Arts. NSD awards full time post-graduate diploma in dramatic arts.
NSD is one of the foremost theatre training institutions in the world and the only one
of its kind in India. Furthermore it has the mandate to promote and preserve theatrical
activity and cultural heritage of the nation.



Written Answers to [16 July, 2019] Starred Questions 71

Aims :

The central aim of the course is to prepare students for the practice of theatre. To this
end, a variety of practical skills must be developed and a corpus of knowledge acquired.
While all areas of study are assessed separately and a high standard of work demanded
in each, the most important objective of the course is the development of the intangible

concept of creative imagination and its expression within the collective framework of a

group.
Objectives :

* To develop suitable patterns of teaching in all branches of drama both at
undergraduate and post-graduate levels so as to establish high standards of theatre
education in India and for the purpose, develop liaison and association with colleges,

institutions and universities.

* To constantly endeavour at raising the technical standards of Indian plays so as
to make them aesthetically more satisfying and acceptable.

* To provide undergraduate and post-graduate teaching in the art and craft of drama
and its allied subjects thus ensuring promotion of drama and outflow of trained
personnel and teachers for the future needs of the country in the field of drama.

* To conduct and promote research in classical, traditional and modern drama in India
and abroad and to collect valuable material and forms in theatre production and
education.

* To organize and conduct short-term and refresher courses, summer schools and
such other courses and like and invite experts and research scholars from within
the country and abroad for delivering lectures and/or developing research and to
pay them such remuneration as may be appropriate.

* To arrange lectures, seminars, symposia, meetings, conferences and exhibitions

relating to drama and performing arts.

* To establish and cause to be established and maintain a repertory company or its
branches, regional schools, centres for practical training of the students and to
promote and facilitate dramatic art in the country.

* To produce, direct and perform plays before the public as part of training and for
promotion of School's objectives.
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e To invite actors, directors, playwrights, technicians from within the country and
abroad to assist, direct and produce plays, organize exhibitions and to prepare any
other educational material.

e To institute and award Fellowships, Scholarships, prizes, medals, financial and other
assistances with a view to promoting interest in studies and research in drama.

e To assist, co-operate, associate and collaborate itself with the efforts of others
academic bodies, Governmental or non-Governmental in similar activities in India
and abroad with a view to further the aims and objectives of the Society.

e To foster cultural and academic contacts within India as well as with other countries
through exchange of personnel and research materials; thus facilitating foreign
visits by students and research scholars to attend seminars, to undertake studies
and research.

Special category status

1*254. SHRI RAM NARAIN DUDI: Will the Minister of FINANCE be pleased to
state:

(@ the details of the criteria laid down by Government for granting special
category status to any State of the country;

(b) whether it is a fact that in 2013, a Committee was constituted under the
Chairmanship of Shri Raghuram Rajan in order to identify backward States in the country
for granting special category status to them; and

(c) if so, the action taken on the report of above said Committee till date?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) Special
Category Status for plan assistance has been granted in the past by the National
Development Council (NDC) to States that are characterized by a number of features
necessitating special consideration. These features include: (i) hilly and difficult terrain
(ii) low population density and/or sizeable share of tribal population (iii) strategic
location along borders with neighbouring countries (iv) economic and infrastructural
backwardness and (v) non-viable nature of state finances. Special benefits to the States
of Assam, Jammu and Kashmir and Nagaland were first approved in the year 1969 based
on the recommendations of the 5th Finance Commission. The State of Uttarakhand after
its formation was the last State to be granted Special Category Status in 2001 by the
NDC.

tOriginal notice of the question was received in Hindi.
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(o)  No. An Expert Committee under the chairmanship of Dr. Raghuram Rajan was
set up by the Ministry of Finance for evolving a composite development index of States.
The aforesaid Committee had submitted its report titled 'Evolving a Composite
Development Index of States' to the Finance Ministry in September, 2013.

(c) As per information received from NITI Aayog, the recommendations of this
Committee have been rendered redundant post the acceptance of the recommendations
of 14th Finance Commission.

Establishment of new Homoeopathic Colleges

1*255. SHRI RAM NATH THAKUR: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(@ whether Government proposes to consider establishing adequate number of
Homoeopathic colleges in the country in order to promote Indian systems of medicine;

(b)  whether Government has conducted any study regarding the number of
Homoeopathic medical colleges in the country;

(c) if so, whether their number is sufficient to meet the needs in the country; and

(d) whether Government proposes to establish Homoeopathic medical colleges at
various places in Bihar in view of the priority being accorded to provide the affordable
healthcare services to the increasing population?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) to (c) As per the provisions of section 12A of the Homoeopathic Central
Council (HCC) Act 1973, any person intending to start new college, or any existing
college intending to open new/higher course(s) or increase in admission capacity have
to apply to the Central Government for permission during the period prescribed under
'the Establishment of New Homoeopathy Medical College, Opening of New or Higher
Course of Study or Training and Increase of Admission Capacity by a Medical College,
Regulations, 2011".

No such study has been conducted by the Central Government. However, 'No
Objection Certificate' of the concerned State/UT Government for opening of new
Homoeopathic medical College is an essential requirement under the 'Establishment of
New Homoeopathy Medical College, Opening of New or Higher Course of Study or
Training and Increase of Admission Capacity by a Medical College, Regulations, 2011'.

tOriginal notice of the question was received in Hindi.
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At present there are 236 Homoeopathic colleges in the country, out of which 42 are
Government/Government Aided Colleges and 194 are private colleges. State/UT-wise
number of Homoeopathy colleges is placed in the Statement -1 (See below).

(d) Ministry of AYUSH has not received any proposal from Bihar during the past
three Academic years for establishment of new Homoeopathic Medical college. Ministry
of AYUSH has granted permission to start new Post Graduate Course in two subjects
namely, Practice of Medicine and Materia Medica with five seats in each subject at RBTS
Government Homoeopathic Medical College and Hospital, Muzaffarpur, Bihar. Further,
for implementation of 10% reservation for Economically Weaker Sections (EWSs) from
the academic year 2019-20, Ministry has enhanced intake capacity from 60 to 75 seats
in the BHMS (UG Course) at RBTS Govt. Homoeopathic Medical College and Hospital,
Muzaffarpur, Bihar.

At present, there are total 15 Homoeopathic colleges in Bihar to impart education
in Homoeopathy, out of which 2 are conducting Post Graduate education in Bihar (list
of Colleges in Bihar is given in the Statement-II.

Statement-1

State/Union territory-wise Homoeopathy Colleges in the country with annual
students' admission capacity in under-graduate and post-graduate
courses for Academic Year 2018-19

Sl State/UT Colleges Total Number of  Total
No number seats

of

college

UG UG+ Only Govt. Private UG+ UG PG UG

PG PG PG and seats seats seats+
both PG
Govt. seats
and
private
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 2 3 0 3 2 5 270 42 312

2. Arunachal Pradesh 1 0 0 0 1 1 50 0 50
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1 2 3 4 5 6 7 8 9 10 11
3. Assam 3 0 0 3 0 3 150 0 150
4. Bihar 13 2 0 1 14 15 830 52 882
5. Chandigarh 1 0 0 0 0 1 50 0 50
6. Chhattisgarh 3 0 0 0 3 3 200 0 200
7. Delhi 1 1 0 2 0 2 150 7 157
8. Goa 1 0 0 0 1 1 50 0 50
9. Gujarat 30 4 0 1 33 34 3325 93 3418
10. Haryana 1 0 0 0 1 1 50 0 50
11. Jharkhand 5 0 0 1 4 5 300 0 300
12. Himachal Pradesh 1 0 0 0 1 1 75 0 75
13. Karnataka 8 6 0 1 13 14 1210 129 1339
14. Kerala 3 2 1 3 3 6 250 58 308
15. Madhya Pradesh 21 3 0 1 23 24 2105 113 2218
16. Maharashtra 39 17 1 0 57 57 4360 450 4810
17. Meghalaya 01 0 0 1 0 1 50 0 50
18. Odisha 5 1 0 4 2 6 195 18 213
19. Punjab 3 1 0 0 4 4 270 18 288
20. Rajasthan 7 3 0 0 10 10 785 75 844
21. Tamil Nadu 10 2 0 1 11 12 760 51 811
22. Telangana 4 1 0 1 4 5 450 30 480
23. Uttar Pradesh 8 2 1 7 4 11 560 142 702
24. Uttarakhand 2 0 0 0 2 2 110 0 110
25. West Bengal 9 3 0 5 7 12 688 66 754

TotaL CoLLeces = 182 51 3 35 200 236 17293 1344 18637

236

Total number of UG Seats 17293 total number of PG seats 1344.
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Statement-11

List of Homoeopathy Colleges in Bihar

Sl Name of the College Govt./ uG PG Total
No. Pvt. Seats Seats

1 2 3 4 5 6
1. R.B.T.S. Govt. Homoeopathic Medical Govt. 75 10 85

College and Hospital, Ramdayalu
Nagar, P.O. Ramna, Muzaffarpur-842002.

2. Dr. Rambalak Singh Gaya Homoeopathic Non- 50 - 50
Medical College & Hospital, P.O. Amwa, Govt.
Bodh Gaya, Gaya -824231

3. Patna Homoeopathic Medical College and Non- 50 - 50
Hospital, Ram Krishna Nagar(Sorangpur), Govt.
Patna-800027

4.  GD. Memorial Homoeopathic Medical Non- 100 2 142

College and Hospital, East Ram Krishna Govt.
Nagar, Patna-800020

5. Magadh Homoeopathic Medical College Non- 50 - 50
and Hospital, Biharsharief, Station Road, Govt.
Nalanda-843101

6. The Temple of Hahnemann Homoeopathic ~ Non- 50 - 50
Medical College and Hospital, Munger- Govt.
811201

7. Maharshi Mahi Homoeopathic Medical Non- 50 - 50
College and Hospital, Katihar Govt.

8. Dr. Yadubir Sinha Homoeopathic Medical Non- 50 - 50
College and Hospital, Laheriasarai Distt. Govt.

Darbhanga - 846002

9. Dr. Halim Homoeopathic Medical College Non- 50 - 50
and Hospital, Ekmighat, P.O. Laheriasarai, Govt.
Distt. Darbhanga-846001




Written Answers to [16 July, 2019] Unstarred Questions 77

10. Mangla Kamla Homoeopathic Medical Non- 50 - 50
College and Hospital, Prof. Vishnu Kumar  Govt.
Marg, Srinagar, Siwan-841226

11. R.D. Kedia Homoeopathic Medical College ~ Non- 50 - 50
and Hospital, P.O.Hanuman Sugar Mills, Govt.
Bariyapur, Motihari, East Champaran,

12. K.N.H. Homoeopathic. Medical Collegeand ~ Non- 50 - 0
Hospital, Mayaganj, Bhagalpur-812001 Govt.

13. Muzaffarpur Homoeopathic Medical College,  Non- 50 - 50
Raghu Nath Pandey Nagar, MIC Bela, Govt.
Muzaffarpur

14. Kent Homoeopathic Medical College, Atand  Non- 50 - 50
P.O. Khilwat, Vaishali-844516 Govt.

15. B.N.M. Homoeopathic Medical Collegeand ~ Non- 50 - 50
Hospital, Saharsa-852201. Govt.

WRITTENANSWERS TO UNSTARRED QUESTIONS
Disease screening programme

2534. SHRI G. C. CHANDRASHEKHAR: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(@  whether the Ministry of AYUSH has planned screening programme for cancer,
hypertension and diabetes and if so, the details thereof;

(b) the details of identified health centres, State-wise including Uttar Pradesh;

(c) whether Government is also planning to provide some basic cancer drugs for
free and if so, the details thereof;

(d) whether primary and community health centres are sufficiently capacitated to
accommodate the treatment of the said diseases and if so, the details thereof; and

(e) other steps being taken by Government in this regard so far?
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THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) to (e) Ministry of AYUSH in collaboration with Directorate General of Health
Services, Ministry of Health and Family Welfare has taken the initiative for integration
of AYUSH system with National Program for Prevention and Control of Cancer, Diabetes.
Cardiovascular Diseases and Stroke (NPCDCS) Program to fortify the impact of existing
NPCDCS Program. In this programme 18.99 lakhs persons have been screened and
1.75 lakhs patients have been enrolled till 31st May. 2019:-

. The Ayurveda intervention is implemented in 52 centres (49 CHCs and 3
District Hospitals) of three Districts of the states viz. Bhilwara (Rajasthan).
Surendranagar (Gujarat) and Gaya (Bihar).

. Unani intervention is implemented at one district hospital and 17 Community
Health Centres (CHCs) at the Lakhimpur Kheri district of Uttar Pradesh.

. Homoeopathy intervention is implemented at 21 centres of Krishna (Andhra
Pradesh) and Darjeeling (West Bengal) districts and has extended to two more
districts from May 2017 i.e.. Sambalpur (Odisha) and Nashik,(Maharashtra).

. Yoga is an integral part with all the three systems in all the States.
New Yoga University/Institute in Uttar Pradesh

2535. DR. SANJAY SINH: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(@ whether any initiative has been taken for promotion of Yoga in Uttar Pradesh;

(b) if so, details of the initiative taken and expenditure incurred for promotion of
Yoga in Uttar Pradesh during last three years;

(c) whether Government has any plan of opening new Yoga University/Institute
in Uttar Pradesh in near future; and

(d) if so, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) and (b) Since Health is a State subject, the concerned State Governments
initiate various steps in this sector including steps for promotion of Yoga. At the Central
level, Ministry of AYUSH being the nodal Ministry for promotion of Yoga, also takes
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up various initiatives to promote Yoga in the country. These initiatives cover all States
and UTs including Uttar Pradesh (U.P.). and the broad areas covered by them are:-

() National AYUSH Mission (NAM) which includes programmes for Yoga.

(i) Activities of autonomous bodies of the Ministry of AYUSH including Central
Council for Research in Yoga and Naturopathy (CCRYN). New Delhi and
Morarji Desai National Institute of Yoga (MDNIY). New Delhi.

(iii) Activities like the Information Education and Communication (IEC) Scheme,
under which many activities are taken up to reach out to people and to create
awareness about Yoga. IEC activities include programs on TV. Radio, Social
Media and Print-media.

Observation of International Day of Yoga (IDY) is one of the important initiatives
for promotion of Yoga. The Ministry of AYUSH being the nodal agency for IDY,
encourages other Ministries. State Governments including Uttar Pradesh, local self-
Government bodies and other stake-holding institutions to observe International Yoga
Day in a befitting manner, and suggests detailed lists of activities. Uttar Pradesh is given
due coverage in IDY observations. In the year 2017. the main event of observation of
IDY was held in Lucknow, Uttar Pradesh. The total expenditure incurred for that event
was ¥ 26.42,12,470/-.

As pail of the effort to take Yoga closer to the people, the Government has recently
launched a mobile App called “Yogalocator”~. which will help an individual to locate the
Yoga events and trainings that happen near her or him. so that plans can be made to

join one such event or training programme.

The Ministry of AYUSH has also reached out to about 2.5 lakh Gram Pradhans with
suggested plan of action for Yoga promotion in villages, which covers considerable part
of Uttar Pradesh.

In addition to the above, under National AYUSH Mission (NAM), financial assistance
is provided to States and Union Territories for setting up AYUSH Wellness Centres, in
which Yoga is an important component. An amount of ¥ 266.01 crore has been released
to State of Uttar Pradesh during last three years for different AYUSH-related activities
(including promotion of Yoga) as proposed by the State Government of U.P. through
State Annual Action Plan (SAAP).

(c) and (d) There is no such plan currently with this Ministry.
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Curtailing mis-information on AYUSH systems

2536. SHRI HUSAIN DALWAI: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNAN1, SIDDHA AND HOMOEOPATHY be pleased to state:

(@  whether measures have been taken to curtail mis-information via non-AYUSH
researchers in society, if so, details thereof; and if not, reasons therefor;

(b)  what measures or hallmarks ensure availability of authentic AYUSH research
to distinguish authentic information, the details thereof;

(c) the measures in place so that citizen can be empowered and make informed
choice of the spurious consumer products in the market stating AYUSH medicines;

(d) on what scientific evidence authentic research on AYUSH shall be based; and

(e) the details of centres designated for authenticating such research, if not, the
reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) and (b) Government has issued an advisory on 2.04.2019 regarding scientific
studies and publication of research papers on AYUSH drugs and treatments by Non-
AYUSH Researchers/Scientists. This advisory has been issued in response to some
reports published by non-AYUSH scientists/researchers with unfounded statements and
conclusions to damage the credibility and sanctity of the whole systems and qualified
AYUSH experts were not involved or consulted in these studies and research publications.

The objective of the advisory is based on the need of protecting public image of
AYUSH and accordingly, all non-AYUSH researchers, scientists, institutions and editors
of the medical and scientific journals have been advised to involve appropriate Expert/
Institution/Research Council of AYUSH in conducting any scientific study/clinical trial/
research intervention to explore AYUSH drug or treatment and for publication of
AYUSH-related research outcomes and findings to prevent incorrect, arbitrary and
ambiguous statements and conclusions about AYUSH.

(c) to (e) AYUSH systems are officially recognized integral part of the country”s
healthcare delivery network and are promoted and mainstreamed through various policies,
strategies and schemes of Government of India including the National Health Policy-
2017, National Health Mission and National AYUSH Mission. Principles, concepts and
approaches of AYUSH systems and their drug-based interventions are not at all comparable
to the conventional medical system. Therefore, for scientific development of AYUSH
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systems. Central Government has inter-alia established five Research Councils (namely.
Central Council for Research in Ayurvedic Sciences; Central Council for Research in
Unani Medicine; Central Council for Research in Sidhha; Central Council for Research
in Homoeopathy; and Central Council for Research in Yoga and Naturopathy) and
National Institutes for postgraduate education and research in AYUSH. Good Clinical
Practice (GCP) guidelines for conduct of clinical trials in Ayurvedic. Sidhha and Unani
medicine have been published and Central Scheme of Extramural Research is implemented
to support projects for scientific exploration of AYUSH.

Exclusive regulatory provisions are provided for Ayurvedic. Siddha. Unani and
Homoeopathy medicines in the Drugs and Cosmetics Act, 1940 and Rules thereunder
and Pharmacopoiea Commission of Indian Medicine and Pharmacopoiea Committees are
in place to develop the standards of these drugs. Provisions for spurious, adulterated
misbranded Ayurvedic, Siddha and Unani drugs are defined in the Drugs and Cosmetics
Act, 1940 along with provisions of penalty for the defaulters to protect the public.
Details of these initiatives are available in the Ministry of AYUSH website-
www.ayush.gov.in and are meant for developing public confidence in these systems.
Scientific studies on AYUSH are conducted in accordance with standard protocols in
intramural, extramural and collaborative modes and the details of the research institutions
under AYUSH Research Councils are given in the Statement.

Statement

Details of the number of Institutes/Centres, State/UT-wise under
Central Research Councils under Ministry of AYUSH

Name of State Ayurveda Yoga Unani Siddha Homoeopathy Sowa Total
and Rigpa
Naturopathy

1 2 3 4 5 6 7 8
Andhra Pradesh 1 - 1 - 7 - 4
Arunachal Pradesh 1 - - - - - 1
Assam 1 - 1 - 1 - 3
Bihar 1 - 1 - 1 - 3
Chhattisgarh - - - - - - -

Delhi 1 1 3 1 - - 6




82  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7 8
Goa - - - - - - -
Guijarat I - - - - - 1
Haryana - 1* - - - - 1
Himachal Pradesh 1 - - - 1 - 2
Jammu and Kashmir 1 - 1 - - 1 3
Jharkhand - - - - 1 - 1
Karnataka 2 1* 1 1 - - 5
Kerala 2 - 1 1 1 - 5
Madhya Pradesh 1 - 2 - - - 3
Maharashtra 3 - 1 - 1 - 5
Manipur - - 1 - 1 - 2
Meghalaya - - - - - - -
Mizoram - - - - 1 - -
Telangana 1 - - - 1 - 3
Tripura - - - - 1 - 1
Nagaland 1 - - - - - 1
Odisha 1 - 1 - 1 - 3
Punjab 1 - - - - - 1
Rajasthan 1 - - - 1 - 2
Sikkim 1 - - - 1 - 2
Tamil Nadu 2 - 1 3 2 - 8
Uttar Pradesh 2 - 6 - 2 - 10
Uttarakhand 1 - - - - - 1

West Bengal 1 - 1 - 2 - 4
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Name of the UT

Andaman and 1 - - - 1 - 2

Nicobar Islands
Chandigarh - - - - - - -

Dadra and Nagar - - - - - - -

Haveli

Daman and Diu - - - - - - _

Lakshadweep - - - - - . -
Puducherry - - - 1 1 - 2
ToTAL 29 3 22 7 23 1 85*

*Includes 2 Institutes under construction.
Ban on Ponzy schemes in the country

2537. SHRI ANIL DESALI: Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(@ whether there is any central law for banning of Ponzy schemes in the
country;

(b) if so, the details thereof and if not, the reasons therefor; and

(¢) how Government is making common people aware of such cheating and taking
action against such dishonest people?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKURY): (a) and (b) Ministry of Finance, Department of
Financial Services has informed that the Banning of Unregulated Deposit Schemes
Ordinance, 2019 was promulgated by the Hon”ble President on 21.02.2019 and it came
into effect on the same day. The Ordinance was promulgated to protect poor and gullible
people of being duped by illicit deposit schemes launched by rapacious operators by
altogether banning unregulated deposit taking schemes, and it also has adequate
provisions for punishment and disgorgement/repayment of deposits in cases where
such schemes nonetheless manage to raise deposits illegally. Further, the Prize Chits and
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Money Circulation Schemes (Banning) Act, 1978 (PCMCSB Act) is an Act to ban the
promotion or conduct of prize chits and money circulation schemes.

()  Investor Education and Protection Fund Authority (IEPF) organizes Investors
Awareness Programmes (IAPs) in the rural areas through Common Service Centres (CSC)
set up under Ministry of Electronics and Information Technology with the objective of
creating awareness amongst the investor about fraudulent schemes and facilitating
informed investment decisions. The 1APs cover various topics such as importance of
savings, basics of capital market, Do”s and Don”t’s of investment etc. including one
module on basic information about ponzi schemes and how not to fall prey to such
schemes. In addition to this, the Authority also carries out Investor Awareness and
education through electronic media. CSC has conducted 26409 programmes for IEPF
Authority since beginning of F.Y. 2018-2019. At present, no specific campaign is under
consideration in respect of ponzi schemes.

Ministry of Corporate Affairs also organizes Investor Awareness Programmes (IAPS)
in partnership with the three Professional Institutes, namely Institute of Chartered
Accountants of India (ICAl), Institute of Company Secretaries of India (ICSI), and
Institute of Cost Accountants of India (ICoAl), with the objective of creating awareness
amongst the investors about fraudulent schemes and facilitating informed investment
decisions.

Mandatory appointment of company secretary

2538. SHRI T. RATHINAVEL: Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(@ whether it is a fact that many companies in the country registered under the
Companies Act, 1956 have not appointed Company Secretary as required under the law;

(b) if so, the details thereof;

()  whether it is also a fact that Government is considering to make it mandatory
to appoint such officials in the Companies; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKURY): (a) to (d) Yes, Sir. As per the company filings on
MCAZ21, 19,272 Companies registered under the Companies Act, 2013 have not appointed
whole-time company secretary. Section 203 of the Companies Act, 2013 read with Rule,
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8A of the Companies (Appointment and Remuneration of Managerial Personnel)
Rules, 2014 mandates every company whose paid-up Capital is ¥ 5 crores or more to
appoint a whole-time company secretary.

Recovery from shell companies

2539. SHRI KUMAR KETKAR: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@ the number of directors disqualified post director KYC drive during the financial
years 2017-18 and 2018-19;

(b) the number of them reinstated,

() the number of companies identified in same drive, alleged to be shell companies;
(d) the number of them reinstated; and

(e) the amount recovered from such companies?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (a) Number of Directors” DIN deactivated but not
disqualified as per the law for non-filing of DIR-3 KYC forms during 2017-18, 2018-19
and 2019-20 (current year) is 16,94,414.

(b)  Number of Directors DIN further reinstated after filing of DIR-3-KYC form with
required fees is 4,29,771.

(c) to (e) The term “Shell Companies”” is not defined in the Companies Act, 2013
and therefore, the question of reinstatement and amount recovered from such companies
does not arise.

Deregistration of shell companies/firms

2540. DR. K.V. P. RAMACHANDRA RAO: Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(@ whether it is a fact that Government has deregistered several shell companies
throughout the country during the last two years;

(b) if so, the details thereof; and

(c) the details of number of companies deregistered and criteria adopted for
recognising a company as a shell company”?
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THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKURY): (a) to (c) The term “Shell Companies”” is not defined
in the Companies Act, 2013. However, Government undertook Special Drive for
identification and Strike off of such unlisted companies u/s 248(1) of the Companies Act,
2013 read with the Companies (Removal of Names of Companies from the Register of
Companies) Rules, 2016 (amended Rules 2019), which had not filed their Financial
Statements and/or Annual Returns for a continuous period of two immediate preceding
financial years.

During the financial year 2017-18 and 2018-19, Registrars of Companies have removed
the names of 2,26,166 companies and 1,12,797 companies respectively from the Register
of companies by following the due process of law.

Misuse of CSR funds

2541. SHRI VEER SINGH: Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(@ the details of the schemes under which companies are engaged in Corporate
Social Responsibility (CSR);

(b)  whether the companies are adhering to the guidelines issued by Government;

(c) whether any violation of the guidelines and misuse of funds have been
reported during the last three years; and

(d) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKURY): (a) to (d) Schedule VI1 of the Companies Act, 2013
(Act) enlists areas or activities that may be undertaken by a company as Corporate
Social Responsibility (CSR). The entire CSR architecture is disclosure based and CSR
mandated companies are required to file details of CSR initiatives annually in the MCA21
registry. Government has recently established Centralized Scrutiny and Prosecution
Mechanism to monitor CSR compliance by companies. Whenever any violation of CSR
provisions is found, letters calling for information are sent. Where non-compliance is
established, sanction for prosecution is accorded following due process of law. So far,
sanction for prosecution has been accorded in 366 cases for the F.Y. 2014-15 and 5,382
call for information letters have been sent for F.Y. 2015-16. All CSR related offences are
compoundable. So far 60 applications for compounding have been made.
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Protecting Ram Setu

12542. DR. SATYANARAYAN JATIYA: Will the Minister of CULTURE be pleased
to state:

(@ the State-wise number of cultural sites in the country including the criteria of
inclusion thereof; and

(b) the details regarding measures taken for protecting the structure of Ram Setu
and expenditure incurred on the same?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) Though there is no provision for “cultural sites” specified under the
Ancient Monuments and Archaeological Sites and Remains Act, 1958; Section 2 of the
Act specifies criterion for declaring a ancient monument or ancient sites and remains as
of National Importance provided it should be of historical, archaeological or artistic
interest and which has been in existence for not less than one hundred years.

(b) Since Ram Setu is not a centrally protected monument, no work is taken up
by Archaeological Survey of India (ASI). Therefore question of expenditure does not
arise.

Public Library Systems in India

2543. SHRI MAHESH PODDAR: Will the Minister of CULTURE be pleased to state:

(@ whether it is a fact that the number of public libraries in India is getting
reduced year by year due to poor financial health of the organisations;

(b) if so, the details thereof;
() the steps taken by Government to promote public library systems in India; and
(d) whether the library legislation is yet to be implemented in Jharkhand?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) to (c) Library is a State subject and public libraries function under
the administrative control of respective State/UT. This Ministry has not come across any
such instance from any State/UT.

National Mission on Libraries (NML) under its NML Model Library scheme provides
financial assistance to one State Central Library and one District Library in each State/
UT as recommended by the State/UT Library Authority and six libraries under the
Ministry of Culture for upgradation of infrastructure and modernisation.

tOriginal notice of the question was received in Hindi.
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NML has been providing five (5) days training to the Public Library Personnel for
their skill upgradation under its Capacity Building Programme.

Raja Rammohun Roy Library Foundation, an autonomous organisation under the
Ministry of Culture, Government of India, provides financial assistance for development
of public libraries and its activities through its various matching and non-matching
schemes. RRRLF collaborates with the States/UTs Library Authorities for implementation
of the schemes.

(d) The subject matter pertains to the State Government, and this Ministry has
no role in it.

Proposals for cultural development in Himachal Pradesh

2544. SHRIMATI VIPLOVE THAKUR: Will the Minister of CULTURE be pleased to
state:

(@ whether Government has received any proposals from the Himachal Pradesh
Government for cultural development during the last three years;

(b) if so, the details thereof along with the current status of the proposals,
proposal-wise;

(c) the details of the proposals which are pending for approval and the reasons
therefor; and

(d) the time by which these proposals are likely to be approved?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) to (d) The details of proposals along with action taken are given in
the Statement.

Statement

Details of proposals for Cultural Development in Himachal Pradesh

SI. Details of organizations Year Details of proposal Action Taken/

No. Status

1 2 3 4 5

1. Central State Library, 2016-17 Assistance towards Sanctioned
Mall Road, Solan organization of Seminars,

workshops, training courses
and Book Exhibitions
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1 2 3 4 5
2. Government District 2016-17 Assistance towards Sanctioned
Library, Dharamshala, organization of Seminars,
Kangra workshops, training courses
and Book Exhibitions
3. Controlling Officer, 2017-18 Assistance towards Sanctioned
H.P. State Library, organization of Seminars,
Ridge Maidan, Shimla workshops, training courses
and Book Exhibitions
4. Directorate of Higher 2017-18 Storage of Book for 600 Sanctioned
Education, Shimla libraries
5. Himachal Academy of 2017-18 For organizing workshop Desaj-a festival
Arts, Culture and and festival of folk music of folk and tribal
Languages, Shimla and dances of Himachal art forms of
Pradesh in 2017 India at Kullu
from 27 to 29
October 2017.
6. Himachal State Library 2016-17 Book Assistance to 655 Sanctioned
Authority libraries
2017-18 Book Assistance to 655
libraries
2018-19 Book Assistance to 1028
libraries
7. Central State Library, 2018-19 Assistance towards Sanctioned
Mall Road, Solan organization of Seminars,
workshops, training courses
and Book Exhibitions
8. Palampur 2013 Setting up of Palampur Sanctioned
(initial Science Centre by NCSM.
proposal

received)
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9. Government District 2018-19 Setting up of model Library Sanctioned
Library, Bilaspur,

Himachal Pradesh

Financial assistance to museums

2545. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of CULTURE

be pleased to state:

(@  whether Government has made any survey to assess the number of museums
under the control and maintenance of State Governments, Autonomous Bodies,
Local Bodies, Societies and Trusts registered under the Societies Act across the

country;
(b) if so, the details thereof, State-wise;

(c) whether Government is providing any financial assistance to these museums
which are under the control of various authorities; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) No, Sir.

(b) Does not arise in view of (a) above

(c) and (d) Ministry of Culture operates “Museum Grant Scheme””, under which
financial assistance is provided to State Governments, Societies, Autonomous bodies,
Local Bodies and Trusts registered under the Societies Act, for setting up of new
Museums, strengthen and modernize the existing museums at the regional, state and
District level, digitization of art objects in the museums across the country for making
their images/catalogues available over the website and for capacity building of Museum
professionals.

State-wise details of all projects and amount sanctioned thereon under the “Museum
Grant Scheme~~ in last three financial years is given in the Statement.



Financial assistance provided to States/UTs in last three financial year

Statement

under Museum Grant Scheme

Sl. State Name of Organization F.Y. 2016-17 F.Y.2017-18 F.Y.2018-19

No.

1 2 3 4 5 6

1. Andhra Pradesh Archaeological Museum, Eluru, West Godavari District - 160.00 -
Department of Archaeology and Museums, Govt. of
Andhra Pradesh

2. Bapu Museum, MG Road. Vijayawada, Krishna District - 320.00 -
Department of Archaeology and Museums, Govt. of
Andhra Pradesh

3. Arunachal Pradesh Mumpa Museum, Bright Future Society, Ziro, M.G. Road, 26.992 - 26.992
Hapoli, P.O. Ziro (post box No. 44) lower Subansiri District

4, Arunodaya Welfare Society, Tawang Arunachal Pradesh 95.375 - -

5. Research Institute of World”s Ancient Traditions Cultures 35437 3.937 -

and Heritage (RIWATCH). Lower Dibang Valley, Arunachal
Pradesh
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6. Arunachal Siynik Museum, Bui Welfare Society, Daporjio Town, P.O. 138.15 69.075 -
Pradesh and P.S Daporjio, upper Subansiri District
7.  Assam Padamshree Dr. Robin Banerjee Trust, Mission Road, - 18.225 -
Golaghat, Assam
8. Goa Museum of Christian Art, Old Goa 200.00 - -
9. Gujarat Lalbhai Dalpatbhai Bharatiya Sanskriti Vidya Mandir, Museum 18.72 - -
Near Gujrat University, Navrangpura, Ahmedabad
10. Haryana Centre for Art and Archaeology, 22, Sector-32, Institutional - - 1250
Area, Gurgaon, Haryana
11. NSG Wives Welfare Association (NWYA), Manesar, Gurgaon - 62.844 -
12, Jammu and Haritara Charitable Trust, Amar Mahal Museum, Jammu and 4.80 - -
Kashmir Kashmir
13.  Karnataka Shivappa Nayaka Museum and Research Bureau, Sri 140.00 - -
Bekkiinakalmatha, Karnataka
14. Indian Music Experience Trust, MLR Convention Centre 100.00 115.00 -
Brigade Millennium, JP Nagar, Bangalore
15. Karnataka Janpada Vishvidyalaya, Shivamogga, Karnataka 122.80 - -

6
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16.

17.

18.

19.

20.

21.

22,

23.

24.

Madhya Pradesh

Maharashtra

Guru Gopinath Natyagrama Society, Vattiyoorkavu PO
Thiruvanathapuram

GALAXY, Karaunasai Road, \elland, P.O Trivandrum

Archaeological Museum, Hill Palace Museum, (PO),
Thripunithura, Kerala

Koyikkal Palace-Archaeological Museum for Folklore, Folk
Art and Numismatics, Sathram Juntion, Nedumangad
Pazhassi Raja Archaeological Museum, East Hill, Kozhikode
Kerala

Govt. of Kerala for Development of Govt. Museum Sakthan,
Thampuran Palace Museum, Chempukkavu, Trissur, Kerala

Shri 1008 Digambar Jain Siddha Kshetra Aharji, Shantinath
Museum, Teekamgarh

Symbiosis Society Dr. Babasaheb Ambedkar Museum and
Memorial. Senapati Bapat Road, Opp Sheti Mahamandal,
Pune

Indian Numismatic, Historical and Cultural Research
Foundation, Raheja Centre, Nariman Point, Mumbai
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25.  Maharashtra Funds and Properties of the Parsi Punchayet Bombay, of - 200.00 -
Framji Dadabhoy Alpiwalla Museum, Dr. Dadabhai Naoroji
Road, Fort, Mumbai

26.  Manipur The Public Museum, Jiribam, Emphal East, Manipur - - 21.797

27. Zogam Arts and Cultural Development Association, Thangzam 9.278 - 9.278
Road, Hill Town, Churachandpur

28. World War 2 Memorial Foundation, Phaipijang Village, P.O. 10.00 - -
Pallet 795135, Chandel District, Manipur

29.  Mizoram Mizoram State Museum, Director, Art and Culture Department, - 25.00 -
Aizwal, Mizoram

30. Nagaland Tribal Art and Textile Museum Society, Half Nagarjan, 36.79 - -
Dimapur

3L Heikhas Museum, Nourhe Society, C/o Dr. Kedozato Punyii 7.465 7.465 -
Medplus Pharmacy, Kohima,

32 State Museum Kohima, Govt. of Nagaland 750.00 - 365.667
Directorate of Art and Culture, Kohima, Nagaland for setting - 468.63 -

up of Chesore Museum in Tuesang Town

¥6
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35.

36.

3r.

38.

39.

41

42.

43.

45,

Punjab

Odisha

Rajasthan

Kipi Qomi Welfare Society, Thilixu Village, Dimapur

Ayolta Human Resource Society, Orangkong Village, Longleng
District

Tenak Society, Mon District

Vikehie Welfare Society, Viswema Village, Post Jakhama,
Kohima

Charity Welfare Society, Khezhakeno, Phek
Needy People Society, Mokokchung
Naga Traditional Museum, Khel, Kohima Village, Kohima

Tesophenyu Light Bearer Youth Club Society, Teosophenyu
Village Kohima

Punjab War Memorial Museum, Attari Road Amritsar, Punjab

Purvasha Museum, Society for Development of Rural
Literature for, P.O. Ashram Patna, District Jagatsinghpur

J.D. Centre of Art, VIP Colony, Nayapalli, Bhubaneswar

The City Palace Museum Maharana of Mewar Charitable
Foundation, Complex, Udaipur

250.00

250.00

250.00

30558

1500

125.00

125.00

50.00

50.00

50.00

50.00

50.00

217.56

120.166

247.743

245133

50.00

50.00

49.539

2500

24.332
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46. Rajasthan Ram Gopal Vijayvargiya Memorial Trust, 2564, Vijayvargiya 108.00 - -
Building, Choura Rasta, Jaipur

47. Veer Shiromani Maharana Pratap Samiti, Udaipur 250.00 - -

48.  Sikkim State Museum Sikkim, Govt. of Sikkim 500.00 - -

49.  Tamil Nadu High Court of Madras, George Town, Chennai 38.00 - 19.00

50. Dakshinachitra Heritage Museum, Madras Craft Foundation, 20.86 18.071 -
G-3, Madhuram Flats 6, Urur Olcott Road, Besant Nagar,
Chennai

5L Govt. Museum, Thirugokarnam, Pudukottai, Tamil Nadu - 160.00 -

52. Government Museum St. Mark Road, Samathanapuram - 90.572 -
Palayamkottai, Tiruneveli District

53. Government Museum Trichy, Rani Managammal Palace, - 149.97 -
District Tiruchirapalli

54. Government Museum Ooty, Stone House, District - 46.00 -
Udhagamandalam

55.  Uttar Pradesh La Martiniere Girls” College, Khursheed Manzil Museum, 3821 - 3821

Box No. 33, Lucknow

96
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56.

S7.

59.

60.

61.

62.

63.

64.

65.

66.

Uttarakhand

West Bengal

Parshwanath Vidyapeeth, ITI Road, Karaundi, P.O. BHU,
Varanasi

Bharat Kala Bhavan, BHU, Varanasi
Office of Cantonment Board, Carriappa, Shahjahanpur
Allahabad High Court, Allahabad, Uttar Pradesh

Ram Katha Museum and Digital Holographic Ram Leela
(OAT), Ayodhya (District Faizabad), Govt. of Uttar Pradesh

Guru Gorakhnath Sewa Sansthan, Guru Gorakhnath Museum
at Gorakhpur, Uttar Pradesh

Forest Research Institute, Dehradun, Uttarakhand

Sumitra Nandan Pant Mueum, Kausani District Bageshwar,
Uttarakhand of Tourism and Culture

Bagnan Ananda Niketan Kirtishala, District Museum, Po-
Bagnan, Howrah

Artsacer Foundation, BH-167 Lake Sector Il Kolkata

Gaudiya Mission, Gaudiya Math, Kaliprasad Chakraborty
Street, Bagbazar, Kolkata

200.00

10.00

190.00

175.00

10.488

20.888

52.215

10.00

37.60

190.72

400.00

250.00

99.625
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67. Centre for Studies in Social Sciences (Jadunath Sarkar), 30.402 - 25.108
Baishnabghata Patuli Township, Kolkata

68. Rabindra Bharati University, B.T. Road, North 24 Parganas, - - 26.225
Kolkata

69. Natya Shodh Sansthan, EE-8, Sector-11, Bidhannagar, Kolkata 12.725 12.725 12503

70. Netaji Research Bureau, Netaji Bhawan, Lala Lajpat Rai - - 56.449
Saranai, Kolkata

71 National Cultural Association, Nehru Children”s Museum, - 15.17 -
Chowringhee Road, Kolkata, West Bengal

72. Visva-Bharati University, Shantiniketan, West Bengal - 27391 -

73. Ramakrishna Sarada Mission, Sister Nivedita Heritage Museum, - - 103.132
Bosepara Lane, Baghbazar, Kolkata

74.  National Capital North Delhi Municipal Corporation, Shahjanabad Museum, - 169.20 -
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Conservation of temples in Odisha by ASI

2546. SHRI PRASHANTA NANDA: Will the Minister of CULTURE be pleased to
state:

(@  whether the Ministry will consider to take regular steps through the ASI for
solution on conservation of the Sun Temple at Konark viz saline action, water logging,
mechanical erosion and vegetative intrusions; and

(b)  whether the Ministry will consider to take steps through the AS1 for completion
of conservation work of Jagmohan (Jagannath Temple) within scheduled time line?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) Yes, Sir. Archaeological Survey of India (ASI) is taking regular steps
to address these problems such as chemical preservation to counter the effects of saline
action, micro vegetation growth and consolidation of the fabric; effective drainage
system to prevent water logging and plantation of trees around the monument to check
the effects of mechanical erosion.

(b) Conservation work of protected monuments including Jagannath Temple is a
continuous process and ASI is attending the essential conservation work in various
parts of the monument including Jagmohan as per the requirements. Due to regular care
by the ASI the monument is in a good state of preservation.

Work place of Ishwar Chandra Vidyasagar at Nandan Kanan,
Jharkhand to be converted into heritage site

2547. SHRI MAHESH PODDAR: Will the Minister of CULTURE be pleased to
state:

(@ whether Government has taken any steps to develop and convert the
workplaces of noted social workers of India like Ishwar Chandra Vidyasagar at Nandan
Kanan, Jharkhand into heritage sites;

(b) if so, the details of such works done in the last three years; and

() the details of the works done, if any, to convert Nandan Kanan, Karmatand
Jamtara, Jharkhand into a heritage site?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) to (c) Archaeological Survey of India has neither proposed to
develop workplaces of noted social workers Ishwar Chandra Vidyasagar at Nandan
Kanan, Jharkhand nor undertaken any work in this regard.
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Utilisation of funds for organising cultural events

2548. SHRIMATI VIPLOVE THAKUR: Will the Minister of CULTURE be pleased to
state:

(@ whether Government provides funds under various schemes to State
Governments to organise cultural events;

(b) if so, the details thereof, along with the funds allocated/released to Himachal
Pradesh under the said schemes during the last three years, scheme-wise and year-wise;

(c) whether Government has found irregularities in utilisation of funds in the said
schemes during the above period; and

(d) if so, the details thereof, scheme-wise along with the action taken by Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) No, Sir. The Government does not provide funds to the State
Governments for organising cultural events. However, under the Scheme of Financial
Assistance for Promotion of Art and Culture administered by Ministry of Culture,
Government provides funds to NGOs, Not-for-Profit Organisations, Societies, Trust,
Universities etc. for organising cultural events.

(b) Does not arise.
(¢) No,Sir.
(d) Does not arise.
Neglect of Public Libraries in the country

2549. SHRI G. C. CHANDRASHEKHAR: Will the Minister of CULTURE be pleased
to state:

(@ whether Government is aware about the pathetic condition of historic libraries
including Delhi Public Library (DPL) which have suffered Government”s neglect for many
years;

(b) if so, details thereof and the reasons therefor;

(c) whether Government proposes to recruit trained library professionals for
public libraries in India including Delhi;

(d) if so, details thereof and if not, the reasons therefor;
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(e) whether DPL have closed a number of branches during last three years and
there has been no recruitment since 1996, and it is operating without Director and
Director General for last three years; and

()  if so, reasons therefor and Government”s reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) No, Sir, this Ministry has not come across any such instance.

(c) and (d) Library is State subject and public libraries under the administrative
control of the respective State/UT. So recruitment of library professionals in public
libraries comes under the purview of the State/UT library authorities.

(e) and (f) Yes, Sir, the DPL has closed three libraries in Delhi, but subsequently
three more libraries have been opened. There had been no recruitment/promotions from
1996. However, the recruitment has been made since 2017 in various posts. The post of
Director General has been filled up since 16.10.2017 and the post of Director has been
abolished.

Encroachments around protected monuments

2550. SHRIMATI VANDANA CHAVAN: Will the Minister of CULTURE be pleased
to state:

(@ whether there are cases of unauthorised constructions or encroachments
around protected monuments and if so, details thereof;

(b) whether there are cases of unauthorised constructions or encroachments
around World Heritage Sites and if so, details thereof;

(c) whether any impact study on the damage caused to the monuments due to
this unauthorised constructions or encroachments have been made and if so, details
thereof; and

(d) the details of steps Government has taken to stop encroachments and
unauthorised constructions around protected monuments, especially World Heritage
Sites?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) Yes, Sir. The details of centrally protected monuments/
sites including World Heritage Sites under encroachments are given in the Statement
(See below).
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(c) and (d) Although no impact study has been done, pro-active steps have been
taken by Archaeological Survey of India under the provisions of the Ancient Monuments
and Archaeological Sites and Remains Act, 1958 and Rules, 1959 to keep the historical
monuments free from encroachments. Superintending Archaeologists are authorised to
issue show cause notices under the provisions of the Act followed by a direction to
the District Collector/Magistrate by Central Government to remove such encroachment.
In order to contain the encroachments and removing them, the Superintending
Archaeologist in charge of the Circles have been vested with the powers of Estate
Officers to issue eviction notices/orders to the encroachers under Public Premises
(Eviction of Unauthorised Occupants) Act, 1971. In addition to the regular watch and
ward staff, private security personnel, State police guards and CISF have also been
deployed for the safety and security of selected monuments.

Statement

List of centrally protected monuments/sites including World Heritage
Sites under encroachments

SI.No. Name of the Monument/site/locality/district/State

1 2

Assam
L Cachari Ruins, Khaspur
Shri Shri Hayagriva Madhava Temple, Hajo Kamrup
Shri Shri Kameshwar Temple, Hajo Kamrup
Bishnu Dole, Sivasagar

Debi Dole, Sivasagar

o o~ W N

Siva Dole, Sivasagar

Bihar

1 Sher Shah Suri”s Tomb, Sasaram, Rohtas

Hasan Shah Suri”s Tomb, Sasaram, Rohtas

Buddhist Stupa, Kesariya, East Champaran

Ashokan Pillar and Excavated Remains at Kolhua, Muzaffarpur

Chandan Shahid Hill, Sasaram

o g~ W DN

Jami Mosque at Hazipur Vaishali
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Chhattisgarh
1 Chaiturgarh Fort, Lapha, Korba
2. Danteshwari Devi Temple, Dantewada, South Bastar Dantewada
3 Shiva Temple, Belpan, Bilaspur
4. Area around Sirpur Village and Mound, Sirpur, Mahasamund
5. Kotmi Fort, Kotmi Sonar, Janjgir Champa
6. Temples (Ruined), Gatora, Bilaspur
7. Malhar Fort, Malhar, Bilaspur
Delhi
1 Nili Masjid, Hauz Khas
2. Ancient mosque, Palam
3. Tughlagabad Fort
4, Begampuri Masjid, Begampur
5. Sarai Sahji, Malviya Nagar
6. Joga Bai Mound
7. Atgah Khan Tomb, Hazrat Nizammudin
8. Qudasia Mosque, Qudasia Garden
9. Purana Qila
10. Rajpur (Mutiny) Cemetery old Rajpur Cantonment, North District
11. D~ Eremao Cemetery, Kishan Ganj
Himachal Pradesh
1 Ruined Fort at Nurpur, Kangra
2. Temple of Gauri Shankar with its Sculptures at Nagger, Kullu
3. Hidimba Devi Temple at Manali, Kullu
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Haryana
1 Ruined Quila (Prithviraj Chauhan”s Fort), Hansi, Hissar

2. Ancient Mound No. I, II, 11l and V (Rakhigarhi and Rakhishahpur) Rakhigarhi,
Hissar

3. Ther Mound, Sirsadistt, Sirsa
4, Theh Polar, Siwan, Kaithal
5. Ancient Site, Khokra Kot, Rohtak

6. Mosque of Ali Vardi Khan, Gurgaon

7. Ancient Mound, Naurangabad, Bhiwani
Karnataka
1 Gowrishwara Temple, Yelandur, Camarajanagar

2. Ali Shahid Pir% Masjid at Vijayapura

3 Ambar Khana at Vijayapura

4. Andu Masjid at Vijayapura

5. Asar Mahal at Vijayapura

6. Batulla Khan”s Mosque at Vijayapura

7. Bukhari Masjid at Vijayapura

8. Chota Asar at Vijayapura

9. Chinch Didi Masjid at Vijayapura

10. Dhaiwadi Masjid near Allapur Gate at Vijayapura

11. Gates and Walls of the City and Citadels at Vijayapura
Allapur Gate to Macca Gate
Fort wall from Managoli Gate to Bahumani Gate at Vijayapur

12. Grave of Aurangazaeb”s Wife in Navabagh at Vijayapura

13. Haji Hassan Saheb”s Tomb at Vijayapura

14. Hasan Guljars”s Tomb at Vijayapura
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15. Hyader Khan”s Tomb at Vijayapura

16. Ibrahim-1 old Jami Masjid at Vijayapura

17. Ikhalas Khan”s Mosque at Vijayapura

18. Jod-Gumbaz at Vijayapura

19. Mehtar Mahal at Vijayapura

20. Mosque No. 21 (Behind Chand Bavadi) at Vijayapura
21 Mosque No. 213 at Vijayapura

22. Moti Dargah at Vijayapura

23. Mubarak Khan”s Mabhal at Vijayapura

24, Mulla Mosque at Vijayapura, District Vijayapura
25. Mustafa Khan”s Mosque at Vijayapura

26. Nav Gumbaz at Vijayapura

27. Nitya Navari Mosque and Tomb at Vijayapura

28. Yusufs old Jami Masjid and Ruined Gateway with inscription slab No. 217
at Vijayapura

29. Sat Mahal (Sat Manzil) at Vijayapura

30. Shah Nawaz Khan”s Tomb at Vijayapura

3L Sikandher Shah”s Tomb at Vijayapura, District Vijayapura
32 Small Tomb No. 47 at Vijayapura

33 Tomb No. 48 at Vijayapura,

®

Sonheri Masjid at Vijayapura

35. Tomb of Pir Shaik Hamid Khadri at Vijayapura

36. Tomb No. 22 on Western bank of Chand bavadi at Vijayapura
3r. Water Pavilions at Vijayapura

38. Yakub Dabuli”s Mosque and Tomb No. 204 at Vijayapura

39. Zanziri or Mailk Jahan Beguam?s Mosque at Vijayapura
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40. Masjid at Katijapur, Vijayapura

41. Aqueduct running from Bhat Bavadi Southwest of Torvi Village to Taj
Bavadi at Vijayapura, District Vijayapura

42. Moats of the Fort wall (from Bahumani gate to Mangole Gate) at Vijayapura

43. Arquilla with moat at Vijayapur

44, Water tower No. 142 to the north west of Nav Gumbaz and to the West of
Kawas Khan”s Mahal

45. Khan Jahan Barid Tomb at Bidar

46. Bidar Fort at Bidar

47. Gulbarga Fort and great Mosque in it at Gulbarga

48. Virupaksha Temple, Hampi, Ballary
Madhya Pradesh

1 Gond Fort called Satkhanda and the Tower on Rajghat called Shahburz and
the Temples, Mandla

2. Pre-historic Rock Shelters at Bhimbetka, Raisen
Maharashtra

L Kotla of Twelve Imams, Ahmednagar

2. Mucca Masjid, Ahmednagar

3 Ancient site locally known as Ladmod Tq.-Newasa, Ahmednagar

4. Temple of Shiva at Parner

5. Siddheshwar Mahadeo Temple at Kaigaontoka Ahmednagar

6. Ancient Site at Paithan

7. Ellora Caves, at Ellora

8. Grishneshwar Temple Ellora

9. Devi Temple at Patna, Jalgaon

10. Ancient site and remains at Tekwada, Jalgaon

11. Trimbakeshwar Temple Nashik
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12, Mathichi Ghadi Nashik

13 Siddeshwar Mahadev Temple, at Vaghli, Jalgaon

14. Caves and Temple at Ahmednagar

15. Jarasandh Nagari Jorve, Ahemadnagar

16. Cave Temple and Inscription at Karla, Pune

17. Khirki Gate in the outer City Wall, Akola, Akola

18. Balapur Fort, Balapur, Akola

19. City wall of Nawab Ismail Khan, Ellichpur (Achalpur), Amravati

20. Dula gate, Ellichpur (Achalpur), Amravati

21 All the remains of the Circumambulation Wall of Pauni Fort, Pauni, Bhandara

22, Mounds known as Harduiala-ki-Tekri, Pauni, Bhandara

23 Ancient mound on which the Modern Temple of Jagannath Stands, Pauni,
Bhandara

24, Mosque Fatehkheda, Sakharkheda, Buldhana

25. Tank (Chadani), (Sajanabai Barav) Sindhkhed Raja, Buldhana

26. Temple of Mahadev, (Rameshwar) Sindkhedraja, Buldhana

27. Vijasan Cave, Bhandak, Chandrapur

28. Enclosure and buildings of the Gond Raja”s Tomb just outside the
Achaleshwar Gate of the City, Chandrapur

29. Fort Wall Ballarpur, Chandrapur

30. Fort Wall, Chandrapur

3L Temple of Mahakali, Chandrapur

32 Achaleshwar Temple and another small Temple with an enclosure, Chandrapur

33 Hemadpanti Temple containing Images of Dattatraya, Mahadev and
Laxminarayan, Dhanora, Chandrapur

34. Ramdigi Temple and Ramdigi Pool, Nimdhela Forest, Chandrapur

35. BhandareshwarTemple, Wairagad, Gadchiroli
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36. Group of Temples, Markanda, Gadchiroli

37. Temple of Mahadev, Ghogra, Nagpur

38. Stone Circle, Junapani, Nagpur

39. Tank and Mandapaopposite to the Dattatraya”s Temple, Ramtek, Nagpur

40. Hemadpanthi Temple of Mahadev, Nerparasopant, Yeotmal

41. Temple of Goddess Pandhardevi, Pandhardevi, Yeotmal

42. Temple of Kamaleshwar, Pathrot (Mahagaon), Yeotmal

43, Mahadev Temple, Raut-Swangi, Yeotmal

44, Mahadev Temple, Rui-Wai, Yeotmal

45. Hemadpanthi Temple of Shree Mahadev (Taponeswar), Tapona, Yeotmal

46. Mahadev Temple, Yelabara, Yeotmal
Odisha

1 Sisupalgarh, Bhubaneshwar

2. Khandagiri and Udayagiri Caves, Bhubaneshwar

3 Barabati Fort, Cuttack

4, Choudwar Fort, Cuttack

5. Churangada Fort, Cuttack

6. Sun Temple, Konarak
Punjab

L Summer Palace, Maharaja Ranjit Singh, Company Bagh, Amritsar

2. Noormahal Sarai Noormahal, Jalandhar

3 Mud Fort, Abohar, Fazilka

4, Bhatinda Fort, Bhatinda

5. Gateway of the old Sarai Akbar or Jahangir on the old Delhi and Lahore
Road, Amanat Khan, Tran Taran

6. Gateway of the old Sarai Akbar or Jahangir on the old Delhi and Lahore Road
Fatehabad, Tran Taran

7. Theh Gatti Mound, Naggar, Jalandhar
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Tamil Nadu

1 Fort on Rock, Pallapatti,Dindigul

2. (@ Amman shrine
(b) Cavern on the Western side of the Kudumianmalai Temple Hill
() Musical inscriptions
(d) Rock-cut shrine called Melakkovil with Mandapam in front,

Kudumiyanmalai, llupur, Pudukkottai

(e) Sikhanathaswamy Temple, Kudumianmalai, Pudukkottai

3 Dhenupuriswara Temple, Madambakkam, Kanchipurma

4, Fortress comprising Hill and Fort on the Rajagiri, the Inner and the Lower
Fort and the lines of fortifications connecting the Rajagiri, Krishnagiri and
Chakkilidurg (Orme~s St. George”s Mountain) Hill, Gingee, Villupuram

5. Hill, excluding the Fort at its Top and the Temples of Sri Narasimhaswami
and Sri Ranganathaswami, Namakkal

6. Remains of the Fort with the Buildings thereon, Attur, Salem

7. Panchapandavar Bed, Jain Statues and Brahmi and Vatteluttu Inscriptions on
the Panchapandavar Malai, Kilaiyurand Kilavaluvu, Madurai

8. Siva (Erumbeswaraswami) Temple, Tiruverumbur, Tiruchchirapalli

9. Large Siva Temple, (Apathsahayeswara Temple) of Thenneri, Madavilagam,
Kanchipuram

10. Rock cut Jain Bas-relief and beds and a mutilated Jain stone image, Karadipatti,
Madurai

11. Airavateswara Temple, Chattram-Darasuram, Thanjavur

12, Megalithic cists and cairns - Alattur/Kanchipuram

13. Megalithic cairns and cists with stone circles - Ayyanjeri/Kanchipuram

14. Megalithic cists and cairns in group - Araiyapakkam/Kanchipuram

15. Megalithic cairns and cists with stone circles - Guduvanjeri/Kanchipuram

16. Megalithic cists and cairns - Elutchur/Kanchipuram
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17. Megalithic cairns and cist - Erumaiyur/Kanchipuram

18. Megalithic cists and cairns - Gudalur/Kanchipuram

19. Cromlechs-Kadamalaiputhur/Kanchipuram

20. Group of cairns - Kadapperi/Kanchipuram

21. Megalithic cists and cairns - Kalathur/Kanchipuram

22. Megalithic cists and cairns - Kalvay/Kanchipuram

23. Cists and cairns - Kannakapattu/Kanchipuram

24. Megalithic cists and cairns with Bounding stone circles - Kandalur/
Kanchipuram

25. Megalithic cairns and cists with stone circles - Kilambakkam/Kanchipuram

26. Megalithic cists and cairns - Kumili/Kanchipuram

21. Megalithic cist and cairns with stone circles on the hill - Kunnattur/
Kanchipuram

28. Megalithic cairns and cists with stone circles - Kuruvanmedu/Kanchipuram

29. Megalithic cists and cairns with stone circles - Nandivaram/Kanchipuram

30. Megalithic cists and cairns with bounding stone circles - Nattam/Kanchipuram

3L Megalithic cairns and cists - Nedungundram/Kanchipuram

32. Megalithic cists and cairns - Nellikuppam Kanchipuram

33 Megalithic cairns and cists - Ottivakkam/Kanchipuram

3A. Megalithic cists and cairns - Ottiyambakkam/Kanchipuram

35. Megalithic cairns and cists - Padur/Kanchipuram

36. Megalithic cairns and cists showing clear structural Postures-Pallavaram/
Kanchipuram

37. Megalithic cists and cairns - Paranur/Kanchipuram

38. Megalithic cists with stone circles circumscribed - Perungalattur/Kanchipuram

39. Megalithic cists and cairns with stone circles - Ponmar/Kanchipuram

40. Megalithic cists and cairns - Pudupakkam/Kanchipuram
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41, Megalithic cists and cairns bounded with stone circles - Pulipakkam/
Kanchipuram

42. Megalithic cists circumscribed by stone circles - Rajakulipettai/Kanchipuram

43, Megalithic cists and cairns in virgin state - Sastirampakkam/Kanchipuram

44, Megalithic cists and cairns intact with stone circles - Settipuniyam/
Kanchipuram

45 Megalithic cairns with stone circles and sarco phagi - Sikkarayapuram/
Kanchipuram

46. Megalithic cists and cairns - Sirudavur/Kanchipuram

47. Megalithic cists and cairns - Sittalapakkam/Kanchipuram

48. Urn Burial and Megalithic Site - St. Thomas Mount/Kanchipuram

49, Megalithic cists and cairns - Thandalam/Kanchipuram

50. Megalithic cairns and cists - Tattanur/Kanchipuram

51 Group of cairns - Tiruneermalai/Kanchipuram

52. Megalithic cists - Tiruneermalai/Kanchipuram

53. Vast area of megalithic cists and cairns covering the entire hill with the
Temple of Kailasanatha-Tiruporur/Kanchipuram

54. Sarcophagi and urns spread over a wide area; traces of Megalithic cists and
circles - Tirusulam/Kanchipuram

55. Megalihic cairns and cists - Vadakkupattu/Kanchipuram

56. Megalithic cist cairns with bounding stone circles - Adamangalam/
Kanchipuram

57. Megalithic cairns and cists with stone circles - Vallanjeri/Kanchipuram

58. Megalithic cist - Vandalur/Kanchipuram

59. Megalithic cists and cairns with stone circles - Venpakkam/Kanchipuram

60. Megalithic cists and cairns with stone circles - Venpakkam/Kanchipuram

61. Megalithic cists and cairns - Karai/Perambalur

62 Prehistoric Dolmens-Peyal/Pudukottai
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63. Urn Burials - Attanthangal/Tiruvallur
64. Megalithic cists - Chedalpakkam/Tiruvallur
65. Urn Burials-Palavakkam/Tiruvallur
66. Megalithic cists and cairns - Pammadukulam/Tiruvallur
67. Megalithic cists and cairns - Pondavakkam/Tiruvallur
68. Prehistoric settlement site coeval with Megalithic period - Pulal/Tiruvallur
69. Megalithic cairns with Bounding stone circles - Siruvadu/Tiruvallur
70. Megalithic cists and cairns - Tadipadi/Tiruvallur
71. Megalithic cists and cairns - Nedungal/Tiruvannamalai.
72. Urn Burial site - Kadagampattu/Villupuram
73. Megalithic cairns with stone circles - Sengamedu/Villupuram
74. Megalithic stone circles - Tiruvakkarai/Villupuram
Rajasthan
1 Ranthambhore Fort, Swai Madhopur
2. Shiv Temple at Charchome, Kota
3 Saraj Sadulla Bayana, Bharatpur
4. Lal Mahal Roopwas, Bharatpur
5. Babars Garden, Dholpur
6. Sheargarh Fort, Dholpur
7. Temple containing Fresco Paintings at Galtaji, Jaipur
8. Kalapahar, Todaraisingh, Tonk
9. Ancient Mound, Bharatpur
10. Fort of Chittaurgarh as a whole, Chittaurgarh
11. Brahma Temple, Pushkar Ajmer
12, Jain Temple of Susani Goddess, Morkhana, Bikaner
13. Ancient Mounds (2), Mathula, Ganganagar
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14. Ancient mounds, Badopal Site, Hanumangarh
15. Ancient mound, Tarkhanwala Dera, Ganganagar
16. Ancient mounds, Dhokal, Hanumangarh
17. Ancient mounds, Munda, Hanumangarh
18. Fort including ancient temples, Jaisalmer, Jaisalmer
19. Ancient Site, Lodruva Patan, Jaisalmer
20. Fort of Kumbhalgarh as a whole, Kumbalgarh, Rajasmand
21 Rakta Talai, Khamnor, Rajasmand
22. Ruined palace of Maharana Pratap
Uttar Pradesh
1 Bara Imambara (Asaf-ud-Daula”s Imambara) and Asifi Masjid, Lucknow
2. Rumi Darwaza, Lucknow
3 Neil”s Gate/Sher Darwaza, Lucknow
4. Kaisarbagh Gate, Lucknow
5. Cemetery Kaiser Pasand near Kaiserbagh Bus Stand, Lucknow
6. Kalan-Ki-Lat at Aminabad, Lucknow
7. British Cemetery at Chiria Jheel at Sapru Marg, Lucknow
8. Two Cemeteries at Lucknow-Faizabad Road, miles 4 and 5, Lucknow
9. Tomb of Janab-e-Aliya, Lucknow
10. Magbara Shahnajaf or Tomb of Ghazi-Ud-Din Haider, Lucknow
11. Rauza-e-Kazmain/Kazmain building, Lucknow
12. Picture Gallery, Lucknow
13. Jama Masjid at Husainabad, Lucknow
14. Chhota Imambara/Tomb of Mahammad Ali Shah, Lucknow
15. Tahsin Ali Masjid, Lucknow
16. Amjad Ali Shah”s Mausoleum, Lucknow
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17. General Wali Kothi, Lucknow

18. Karbala Talkatora, Lucknow

19. DargahHazarat Abbas, Lucknow

20. Dianut-Daula Karbala, Lucknow

21. MalkaJahan Karbala, Lucknow

22. Nasir-ud-din Haider 3 Karbala, Daliganj, Lucknow

23. Nagram mound, Lucknow

24, Paharnagar Tikuria Mound, Lucknow

25. Sikchawali Kothi, Lucknow

26. Tomb of Salar Saifud-din, Bahraich

27. Tomb of Rajab Salar Alias Hatila Salar, Bahraich

28. Jama Masjid, Banda

29. Monuments in memory of General White Lock”s Force, Banda

30. Extensive brick strewn mound at Asothar, Fatehpur

3L Bagh Badshahi at Khajuha, Fatehpur

32. Hathikhana Mosque or Jaichnadi Mosque at Hathgaon, Fatehpur

33. Circular mound, the site of a Temple at Khairai, Fatehpur

3. Tikhariya extensive mound and a group of Hindu Sculptures, Fatehpur

35. Kurari Four Temple, Fatehpur

36. Square sand stone pillar bearing an inscription Mahipal Deva Samrat dated
974 in the Municipal Garden attached to the Town Hall, Fatehpur

37. Tomb of Nawab Sadar Jahan at Pihani, Hardoi

38. Memorial Tomb at Khasaura, Hardoi

39. Gandwa, Brick mound locally called Bankar Garh, Hardoi

40. Jain Temple mounds at Sumerpur, Hamirpur

41. Panch Mahal Complex, Jhansi Fort
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42. Mound at Bithur, Kanpur City

&

Memorial Well Garden, Kanpur City

S

Subedar-ka-Talab, Kanpur City

45. Three images and a Gupta Pillar in the compound of a Temple at Behta,
Ghatampur

46. Bundela Temple at Banpur, Lalitpur

47. Jain temple at Banpur, Lalitpur

48. Large temple in front of Panch Marhia Madanpur, Lalitpur
40. Jain temple and a Torana or Gateway at Siron Khurd, Lalitpur
50. Jama Masjid, Mahoba

51 Lake of Kirat Sagar, Mahoba

52. Lake of Madan Sagar, Mahoba

53. Lake of Vijay Sagar, Mahoba

54. A flat roofed Temple at Urvara, Mahoba

55. Large tank at Pathari Kadin, Mahoba

56. Small round shaped mound, Tandwa, Sravasti
57. Mound at Tandwa, Sravasti

58. Site of Sahet-Mahet, Gonda

59. Buriya ka Tal, Itimadpur, Agra

60. Jama Masjid, Itimadpur, Agra

61. Jama Masjid, Agra

62. Excavated Site, Kankali Tile, Mathura

63. Kota Mound, Mathura

64. Gatway and Sarai, Ekdil, Etawah

65. Mosque and Sarai, Khudagunj, Farrukhabad
66. Mound known as old Fort of Kannauj

67. Mound known as Lakha Mandap Barnawa, Baghput
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68. Two gateways and mosque in the Jajau Sarai, Etmadpur, Agra
609. Khanquah, Fatehpur Sikri, Agra

70. Khatai Khana, Fatehpur Sikri, Agra

71. Lal Darwaza, Fatehpur

72. Jagner Fort, Agra

73. Tomb of Mahabat Khan”s Daughter, Agra

74. Tomb of Haji Igbal, Eunach of Sadar Jahan Begum including the mosque and
the whole compound enclosing them

75. Bahu Begum Mogbara
West Bengal

Clive”s House Dum Dum, District North 24 Parganas

Tagore memorials in Madhya Pradesh

12551. SHRI AJAY PRATAP SINGH: Will the Minister of CULTURE be pleased to
state:

(@ whether proposals for allocation of fund to construct Rabindra Nath Tagore
Kala Sankul in Sidhi and Rabindra Bhawan-New Tagore Bhawan in Bhopal have been
received from Govemment of Madhya Pradesh; and

(b) if so, the details thereof and the time by when these proposals will be
approved?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) Proposal namely “Construction of Rabindra Nath Tagore
Sankul in Sidhi” has not been received by this Ministry. However, Project namely
“Renovation of Rabindra Bhawan at Bhopal, Madhya Pradesh” has been received and
recommended by the Government in the year 2014 and ¥4.50 crores as 1st installment
has also been released.

Empanelment of specialist consultants
2552. DR. AMEE YAJNIK: Will the Minister of CULTURE be pleased to state:

(@  whether Government has any mechanism to empanel specialist consultants for
organising cultural events to promote our incredible culture in the country;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details of the concerned officials and nodal agencies for the aforementioned
purpose?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) No, Sir. No such mechanism exists in this Ministry.

(b) to (d) Question does not arise.
Knowledge resource centres in the country
2553. SHRI VEER SINGH: Will the Minister of CULTURE be pleased to state:

(@ the number of knowledge resource centres being run by Government in the
country, State/UT-wise; and

(b) the details of the fund allocated to States/UTs especially Uttar Pradesh in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) Ministry of Culture has a number of Knowledge Heritage
Resources. The details of such institutions and libraries and amount of fund allocated
during the current year are given in the Statement.

Statement

Details of knowledge resource centres run by Government of India and
amount of fund allocated to those during the current year

Sl Name of organization State/UT Funds

No. allocation
2019-20

®in

crore)

1 2 3 4

1. Central Secretariat Library, New Delhi Delhi 2.10

2. Delhi Public Library, New Delhi Delhi 2958

3. Gandhi Smriti and Darshan, Samiti, New Delhi Delhi 15.91
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4. National Archives of India, New Delhi Delhi 4342
5. Nehru Memorial Museum and Library, New Delhi 23.66
Delhi
6. Anthropological Surveys of India, Kolkata West Bengal 92.72
7. Central Reference Library, Kolkata West Bengal 512
8. Maulana Abul Kalam Azad Institute of Asian West Bengal 5.06
Studies, Kolkata
9. National Library, Kolkata West Bengal 52.77
10. Raja Rammohan Roy Library Foundation, West Bengal 51.29
Kolkata
11. The Asiatic Society, Kolkata West Bengal 28.62
12. Central Institute of Higher Tibetan Studies, Uttar Pradesh 38.04
Sarnath
13. Rampur Raza Library, Rampur Uttar Pradesh 6.51
14. Khuda Baksh Oriental Public Library, Patna Bihar 5.83
15. Nava Nalanda Maha Vihara, Nalanda Bihar 19.85
16. Central Institute of Himalayan Cultural Studies, Arunachal 7.89
Dahung Pradesh
17. Central Institute of Buddhist Studies, Leh Jammu and 2512
Kashmir
18. Indira Gandhi Rashtriya Manav Sangrahalaya, Madhya 19.36
Bhopal Pradesh
Disciplinary cases in Sahitya Academy
2554. PROF. MANOJ KUMAR JHA: Will the Minister of CULTURE be pleased to
state:

(@ how many disciplinary cases are going on in Sahitya Academy;
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(b) the details thereof, year-wise;
() the details of action taken by the academy with respect to such cases;
(d) what is the allocated budget for Sahitya Academy; and

(e) the total amount spent for each language out of the allocated budget during
the period 2016-19?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) to (c) One disciplinary case against Sri A Krishnamurthy
former Secretary, Sahitya Academy is pending as the incumbent has moved to High
Court of Karnataka, Judicature at Bengaluru against the disciplinary action taken
by the academy. The case was listed for final disposal on 08.07.2019, the order is
awaited.

(d) the budget allocated to Sahitya Academy for the financial year 2018- 19 was
% 3772.38 lakhs.

(e) the language-wise expenditure incurred by the Sahitya Academy towards the
literary function and programmes along with publications, various awards, fellowship
and development of libraries during the last three years is as under:-

Language-wise expenditure incurred by Sahitya Akademi towards literary
function and programmes during the last 3 years

Sl Name of the Language Year
No. (X in lakh)

2016-17 2017-18 2018-19
1. Kannada, Malayalam and Telugu 65.85 90.09 55.18
2. Tamil 2547 9.14 1356
3. Assamese, Bengali, Bodo, Manipuri, 126.78 80.56 124.67

Maithili, Nepali, Odia, Santhali
4. Gujarati, Konkani, Marathi and Sindhi 5491 30.04 44.33

5. Dogri, English, Hindi, Kashmiri, 229.39 255.60 274.38
Punjabi, Rajasthani, Sanskrit, Urdu
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Expenditure incurred on Publication, various awards and
fellowships during the last 3 years

Sl Particular Year (% in lakh)
No. 2016-17 2017-18 2018-19
1. Exhibition 290.23 179.55 141.46
2. Publication 27799 31764 291.76
3. Sahitya Akademi Award 101.70 112.47 144.00
4. Bal Sahitya Puraskar 4771 52.61 44.75
5. Translation Award 6340 63.23 60.54
6.  Bhasha Samman 1051 10.14 18.33
7. Yuva Puraskar 56.84 50.69 49.26
8. Fellowship 2.28 0.38 533
9. Development of Libraries 9394 64.65 1391
TotAL 1447.00 1316.79 1281.46

Cultural schemes under implementation

2555. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of CULTURE be pleased to state:

(@  the number of schemes that are under implementation in the Ministry, the
details thereof;

(b) the amount disbursed under various schemes, scheme-wise, in the last three
years;

(c) the amount disbursed to various cultural organisations under Cultural
Functions Grant Scheme, in the last three years; and

(d) the reason for rejecting the request of many cultural organisations for grants?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) to (d) The details of schemes, actual expenditure incurred during the
last three years, including amount disbursed to various cultural organisations under
Cultural Functions Grant Scheme (CFGS), are given in the Statement (See below).

All complete proposals fulfilling the laid down criteria received from various cultural
organisations for funding under CFGS have been approved during the period.



Statement

Details of schemes and actual expenditure incurred by various cultural organisations under CFGS

(In crores)

Sl Name of the Scheme Actual Actual Actual
No. Expenditure Expenditure Expenditure

2016-17 2017-18 2018-19
1. Repertory Grant 4013 41.89 3347
2. Financial Assistance to Cultural organizations with National Presence 3.37 4.60 5.40
3. Culture Function Production Grant 3019 38381 32.00
4. Preservation and Development of Cultural Heritage of the Himalayas 110 259 2.39
5. Preservation and Development of Buddhist/Tibetan Organizations 1054 11.24 13.93
6. Financial Assistance for Building Grant including Studio Theatres 0.77 221 315
7. Financial Assistance for allied Cultural Activities 0 0 10.60
8.  Financial Assistance for Tagore Cultural Complexes 15.25 18.16 361
9.  Scheme of Scholarship and Fellowship for Promotion of Art and Culture 11.75 10.70 1346
10.  Scheme for Pension and Medical Aid to Artists 1317 15.30 19.73
11.  Scheme of Financial Assistance under Sewa Bhoj Yojana 0 0 0.05
12, Museum Grant Scheme 44.96 3246 3194
13.  Scheme for Promotion of Culture of Science (SPoCS) 4454 13.25 24.78
14.  Intangible Cultural Heritage Scheme 0 0 0
15.  Festival of India 16.42 2324 *21.34
16. Grant in Aid Indo Foreign Friendship Cultural Society 1156 1221

*The erstwhile independent schemes have been merged into a single scheme.
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Dedicated weather channel
12556. SHRI P.L. PUNIA: Will the Minister of EARTH SCIENCES be pleased to state:

(@ whether Government proposes to provide weather related information and
start a dedicated T.V. Channel to broadcast news-items for helping the farmers and
fishermen living in coastal areas, if not, the reasons therefor, if so, the details thereof;
and

(b) whether the Indian Meteorological Department also proposes to start a
dedicated channel on Radio to disseminate the weather forecasts and other meteorological
news items, if so, details thereof, if not, the reasons therefor?

THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) No, Sir.
Government doesn”t have a proposal to start a dedicated T.V. Channel to broadcast the
weather related information. However, the weather information to the farmers and fishermen
are being disseminated through the following ways:-

There exists a dedicated link between India Meteorological Department (IMD)
Headquarters and Doordarshan for dissemination of weather information and forecasts
in bulletins as well as in graphics form. The latest weather information, forecast and
warnings for the parameters relevant to agriculture are briefed to DD Kisan on a routine
basis as shown in the table below:-

Sl Content Level Language Frequency

No.

1. Realized and weather Meteorological ~ English/Hindi Daily
forecast bulletin subdivision

level

2. Inputs to DD Kisan on National level Hindi Biweekly
Detailed weather forecast Tuesday and
and Agro-meteorological Friday
Advisories.

3. Bites to DD Kisan on State level for Marathi Biweekly
Detailed weather forecast Maharashtra Tuesday and
and Agro-meteorological Friday
Advisories

tOriginal notice of the question was received in Hindi.
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. Agro-meteorological Field Units (AMFUS) located in each Agroclimatic Zone
also provide their inputs to regional Doordarshan channels regarding weather
forecast and Agro-meteorological advisories.

. As and when required IMD officers are interviewed by news channel reporters
regarding weather forecast and suggested advisory to farmers.

. In addition to the Doordarshan Channel, other private channels also get
information from IMD as and when required.

. The Indian National Centre for Ocean information Services (INCOIS) provides
Potential Fishing Zone (HFZ) advisories to about 6.75 lakh fishermen on a daily
basis to help them to easily locate the areas of abundant fish in the ocean.

As the weather information is being efficiently disseminated by the Government to
the farmers and fishermen, launching a dedicated weather channel has not been considered
in near future.

(b) No, Sir. IMD is not proposing to start a dedicated channel on Radio to
disseminate the weather forecasts and other meteorological news items, as already the
weather information is being disseminated through the All India Radio (AIR) stations
to the farmers and public.

In addition, the weather forecast and warnings are disseminated through e-mail and
fax and are posted in the IMD website also, which are updated four times in a day.

Specific advisories related to agriculture are provided through (a) print/visual/radio/
IT based media including Short Message Service (SMS) and Interactive \oice Response
System (IVRS) to facilitate appropriate field action; (b) weather forecast based agro-
meteorological advisories are disseminated through Kisan Portal launched by the Ministry
of Agriculture; and (c) the latest weather information, forecast and warnings for the
parameters relevant to agriculture are briefed to DD Kisan as routine basis as and when
they approach for the same.

The weather information is also disseminated daily through the social media like
facebook and twitter.

Refund of CENVAT credit

2557. SHRI MANAS RANJAN BHUNIA: Will the Minister of FINANCE be pleased
to state:

(@ whether any measures have been taken to allow the refund of accumulated
CENVAT credit arising on Inverted Duty structure currently applicable on suppliers to
Railways by contractors/subcontractors; and
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(b) any measures being undertaken to reduce the impact of Inverted Duty structure
on product supplied to Railways by contractors who are manufacturers and significantly
contributing to “Make in India” initiative of Government of India?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The GST rate of 5% on specified railway parts, with the
condition that no refund of unutilized accumulated input tax credit shall be allowed on
such parts, has been prescribed on the recommendations of the GST Council. The
Council has so far not made a recommendation to make a change in the rate structure.

Transferring rate cut to customers

2558. SHRI K.C. RAMAMURTHY: Will the Minister of FINANCE be pleased to
state:

(@ how the Ministry thinks that the recent rate cut of 25 basis points by RBI will
lift confidence in investors and arrest the fall of growth;

(b)  whether it is also a fact that many times banks are not transferring rate cut
to the customers resulting in nil impact of rate cut; and

(c) the efforts being made by RBI and the Ministry to keep liquidity position to
make economy positive?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) As per Reserve Bank of India (RBI) data, during the period
from 4.3.2015 to 4.4.2019, policy repo rates were reduced by 150 basis points on cumulative
basis and the weighted average lending rate on fresh Rupee loans sanctioned by banks
declined by 131 basis points. For the corresponding proximate quarter-ending periods
of March, 2015 and March, 2019 the year-on-year rates of growth of loans and advances
of Scheduled Commercial Banks in their domestic operations were 9.67% and 13.77%
respectively as per RBI data. RBI has also stated that there are lags with which banks
adjust their deposit and lending rate in response to change in the policy rate and the
transmission is not always proportional or one to one and, further, that there are some
factors like maturity mismatch and interest rate risk that arise due to fixed-rate deposits
and loan profile with floating rates in banks, which impede full monetary transmission.

(c) With regard to the efforts being made to keep liquidity position positive, RBI
has informed that in addition to its daily liquidity operations under the Liquidity
Adjustment Facility (LAF) which provided liquidity to the system of the order of
¥ 17,400 crore on a daily average basis during the period from April, 2019 to June, 2019,
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RBI also conducted four open market operations and one foreign exchange buy and sell
swap during the financial year 2019-20 up to 8.7.2019, thereby injecting durable liquidity
of ¥ 87,374 crore. As a result, liquidity in the system turned into surplus in July, 2019
as reflected in net absorption of liquidity under the LAF of ¥ 1,33,000 crore on a daily
average basis up to 8.7.2019.

Encouragement to private sector investment

2559. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be pleased
to state:

(@ the measures taken by Government in encouraging private sector investment
in the domestic markets; and

(b) the breakdown of growth in private sector investment over the last three
years, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKURY): (a) The government is constantly taking various
initiatives to encourage investment in the economy, including investment by private
sector, which, inter-alia, include measures to improve ease of doing business,
comprehensive reforms in the Foreign Direct Investment policy, various facilitation
measures under flagship programmes like Make-in-India, Start-up India, reduced corporate
tax rate of 25 per cent for companies with turnover up to ¥ 250 crore [this limit is
proposed to be increased further to T 400 crore vide Finance (No. 2) Bill, 2019], launch
of a support and outreach program for helping the growth, expansion and facilitation
of Micro, Small and Medium Enterprises sector, etc. Further, steps taken to boost private
sector investment in infrastructure sectors include launching of innovative financial
vehicles such as Infrastructure Debt Funds, Infrastructure Investment Trusts (InvITs),
Real Estate Investment Trusts (REITs), mainstreaming of Public Private Partnerships
(PPPs) across infrastructure sectors through viability gap funding, periodic review of
Harmonized Master List of Infrastructure Sub-sectors, and establishment of the National
Investment and Infrastructure Fund (NIIF). Besides this, a Project Monitoring-Invest
India Cell (PMIC) has also been set up for resolving of issues land fast tracking the
setting up and expeditious commissioning of large Public, Private and Public-Private
Partnership Projects.

(b) Details of State/UT-wise Private Sector Investment are not compiled by Ministry
of Statistics and Programme Implementation. Industry-wise data relating to GFCF for
private corporations and households for the years 2014-15 to 2016-17 at current and
constant 2011-12 prices, available with National Statistical Office is given in the Statement.



Industry-wise data relating to GFCF for private corporations and households for the years 2014-15 to 2016-17

Statement

A.  Gross Fixed Capital Formation (GFCF) for Private Sector at constant (2011-12) prices

(% in crores)

Sl Economic activity 2014-15 2015-16 2016-17
No. Private Household Private Household Private Household
corporations corporations corporations
1. Agriculture, forestry and fishing 6097 221012 6391 179121 6750 203820
11  Crops 3790 186604 4370 146789 4603 167617
12  Livestock 1306 19478 1075 15979 1098 18212
13 Forestry and logging 53 67 134 71 141 156
14  Fishing and aquaculture a7 14863 812 16281 908 17835
2. Mining and quarrying 11954 4576 10642 3921 12768 7135
3. Manufacturing 453671 74640 517384 59813 611204 70478
4. Electricity gas, water supply and other utility 97985 550 100537 721 114907 936
services
5. Construction 44068 51359 48545 36155 58688 60089
6. Trade, repair, hotels and restaurant 98175 194915 141273 243502 117258 185604
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6.1 Trade and repair services 80775 180518 113893 222758 92895 169209
6.2 Hotels and restaurants 17401 14397 27380 20744 24362 16396
7. Transport, storage and communication and 94182 65167 184080 69049 227924 92777
services related to broadcasting
71 Railways 20257 0 13776 0 18633 0
72 Road transport 12001 51957 16796 57114 16745 79051
7.3 Water transport 1680 66 2612 70 2526 122
74  Air transport 2898 0 4644 0 5841 0
75 Services incidental to transport 8308 1445 16933 1204 19781 1234
76 Storage 1374 2289 2055 2616 1471 13%4
7.7 Communication and services related to 47664 9409 127265 8045 162928 10976
broadcasting
8. Financial services 25663 0 35776 0 31867 0
9. Real estate, ownership of dwelling and 309043 610978 299992 447032 336895 496366
professional services
10. Public administration and defence 0 0 0 0 0 0
11. Other services 73795 76116 107812 65527 127922 83251
ToTaL 1214634 1299314 1452433 1104841 1646183 1200457

Source: Statements 7.2B and 7.2C of National Accounts Statistics 2018 publication.
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A. Gross Fixed Capital Formation (GFCF) for Private Sector at current prices

(% in crores)

Sl Economic activity 2014-15 2015-16 2016-17
No. Private Household Private Household Private Household
corporations corporations corporations
1. Agriculture, forestry and fishing 6944 267174 7452 221389 7987 259171
11 Crops 4365 226985 5191 183376 5575 216569
12 Livestock 1460 23292 1192 19292 1219 22397
13 Forestry and logging 61 73 160 7 170 175
14 Fishing and aquaculture 1058 16824 909 18642 1023 20031
2. Mining and quarrying 13817 5066 12058 4304 14509 7754
3. Manufacturing 502195 85563 577603 66433 680449 79187
4. Electricity gas, water supply and other 108658 617 112495 795 129660 1036
utility services
5. Construction 45582 51858 49741 35378 57400 53242
6. Trade, repair, hotels and restaurant 111947 224022 159055 270720 134418 209589
6.1 Trade and repair services 92008 207443 128266 247630 106514 191036
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6.2 Hotels and restaurants 19938 16579 30789 23089 27903 18552
7. Transport, storage and communication and 106598 71509 209631 74382 259020 102046
services related to broadcasting
7.1 Railways 24565 0 17476 0 23651 0
72 Road transport 13296 56303 18996 61005 19353 86404
7.3 Water transport 1812 71 2779 4 2754 133
74  Air transport 3136 0 5205 0 6684 0
75 Services incidental to transport 9313 1659 19143 1337 22593 1392
76 Storage 1565 2645 2283 2918 1663 1587
7.7 Communication and services related to
broadcasting 52911 10831 143748 9048 182321 12530
8. Financial services 29085 0 41310 0 37499 0
9. Real estate, ownership of dwelling and 364999 710241 359200 510236 405102 579872
professional services
10. Public administration and defence 0 0 0 0 0 0
11. Other services 84476 87559 123865 72931 148855 94164
ToTAL 1374301 1503609 1652411 1256568 1874900 1386062

Source: Statements 7.2B and 7.2C of National Accounts Statistics 2018 publication.
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Achievement of targets set under Priority Sector
Lending in Maharashtra

2560. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased to
state:

(@ whether all the banks achieved the targets fixed for each of them under
Priority Sector Lending (PSL) in the State of Maharashtra during the last three years
particularly in cases of agriculture, SCs and STs and other weaker sections;

(b) if so, the details thereof, bank-wise, year-wise and category-wise;
(c) if not, which banks could not achieve the targets during the said period; and
(d) the action Government has taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) In terms of Reserve Bank of India (RBI) guidelines on Priority
Sector Lending (PSL) a target of 40 percent of Adjusted Net Bank Credit (ANBC) or
Credit Equivalent amount of Off-Balance Sheet Exposures (OBE), whichever is higher,
as of preceding March 31st, has been mandated for lending to the priority sector by
domestic scheduled commercial banks and foreign banks with 20 branches and above.
Within this, sub-targets of 18% of ANBC or OBE whichever is higher, as of preceding
March 31st is for Agriculture and 10% ANBC or OBE whichever is higher, as of
preceding March 31st is for weaker sections which includes, among others, persons from
SCs/STs. RBI prescribes PSL targets bank-wise and not state-wise.

(b) to (d) Bank-wise achievement under Priority Sector, Agriculture and Weaker
Section in the State Maharashtra is given in the Statement (See below).

As per extant RBI guidelines, there exist provisions to monitor the performance of
banks against the stipulated targets/sub-targets. To ensure continuous flow of credit to
priority sector, the guidelines prescribe monitoring of priority sector returns figures on
“quarterly” basis. In case of banks having shortfall in lending to the designated priority
sector categories/sub-categories, the banks are advised to contribute to the Rural
Infrastructure Development Fund (RIDF) and other refinance funds every year.

Further, non-achievement of the priority sector targets/sub-targets are taken into
account by RBI while granting regulatory clearances/approvals for various proposals of
the banks.
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Bank-wise achievement under Priority Sector, Agriculture and
Weaker Section in Maharashtra

(in thousand)

Bank group Bank name Agriculture Loans to SCIST
name Weaker
Sections
Amount Amount Amount
outstanding  outstanding outstanding
1 2 3 4 5

Nationalised Allahabad Bank 7777659 494922 1766377
Banks Andhra Bank 3274739 757589 126479
Bank of Baroda 120553273 26000001.1 2815960
Bank of India 158022963 57758059.02 4442688
Bank of Maharashtra 119365733 86436341.51 12626208
Bharatiya Mahila Bank Ltd. 0 5982.21 255
Canara Bank 29772702 8554526.98 1439710
Central Bank of India 74291941 34771231 18612013
Corporation Bank 13823650 12805870 559793
Dena Bank 58150851 17189065 2400142
IDBI Bank Ltd. 278849254 97038772.91 3071490
Indian Bank 1820094 849246 457976
Indian Overseas Bank 21509550 6127936 4387224
Oriental Bank of Commerce 5070238 5088855 1861754
Punjab and Sind Bank 219223 790970.45 97217
Punjab National Bank 12602553 4618754.815 813779
Syndicate Bank 7535817 4438044 897572
UCO Bank 11446741 9769864 924973
Union Bank of India 130288616 30432418.49 3325779
United Bank of India 1680282 695989.8 453876
Vijaya Bank 7619938 5973496.644 831350
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1 2 3 4 5
SBI and its State Bank of Bikaner and 1122118 135883.58 50974
Associates Jaipur

State Bank of Hyderabad 56946249 37323066.6 1748534
State Bank of India 620333793 113293173 33055650
State Bank of Mysore 735712 0 8399
State Bank of Patiala 1247143 540397.8 147104
State Bank of Travancore 269047 3903490 617653
Private Sector ~ Axis Bank 161226858 12953762 1553928
Banks Bandhan Bank Limited 934320 3779504.53 1506474
Catholic Syrian Bank 187356 191872 176
City Union Bank 231733 14471.58 2047
Development Credit Bank 5654530 1787786.475 24096
Dhanlaxmi Bank 0 4743.08 163
Federal Bank 4690302 2533610 53087
HDFC Bank 173450768 41005861.6 6750412
ICICI Bank 275269474 41886905.68 3055678
DFC Bank Limited 1127440 6436607.141 0
Indusind Bank 28350778 9431590 2238147
Jammu and Kashmir Bank 1310601 423390 2090
Karnataka Bank 2036328 737256 16154
Karur Wsya Bank 508373 271210 241425
Kotak Mahindra Bank 66845543 20107685.16 1078046
Lakshmi Vilas Bank 3666 4405 0
Nainital Bank 0 0 0
Ratnakar Bank 8704304 14708811 2537081
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1 2 3 4 5
Private Sector ~ South Indian Bank 299048 183070.1 0
Banks Tamilnad Mercantile Bank 133377 135879.82 681

Yes Bank 31522786 3559610.095 2379

Foreign Banks ~ AB Bank 0 0 0
Abu Dhabi Commercial Bank 0 0 0
Australia and New Zealand 0 0 0
Bank International Indonesia 0 0 0
Bank of America 0 0 0
Bank of Bahrain and Kuwait 0 0 0
Bank of Ceylon 0 0 0
Bank of Nova Scotia 0 0 0
Bank of Tokyo Mitsubishi, 0 0 0
UFJ
Barclays Bank 0 0 0
BNP Paribas 12325 0 0
Chinatrust Commercial 0 0 0
Bank
Citibank 6942845 2899259.051 13265
Commonwealth Bank of 0 0 0
Australia
Credit Agricole Bank 0 0 0
Credit Sussie AG 0 0 0
DBS Bank 0 0 0
Deutsche Bank 423527 0 0
FirstRand Bank 0 648800.59 0
HSBC 2543366 3784494 0
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1 2 3 4 5

Foreign Banks  Industrial and Commercial 0 0 0
Bank of China

J.P. Morgan Chase Bank 0 0 0
JSC VTB Bank 0 0 0
KEB Hana Bank 0 0 0
Krung Thai Bank 0 0 0
Mashregbank 0 0 0
Mizuho Corporate Bank 0 0 0
National Australia Bank 0 0 0
Oman International Bank 0 0 0
Rabo Bank International 50000 0 0
Royal Bank of Scotland 0 0 0
SBER Bank 0 0 0
Shinhan Bank 0 0 0
Societe Generate 0 0 0
Sonali Bank 0 0 0
Standard Chartered Bank 3767304 300000 0
State Bank of Mauritius 50001

Corporation 0

United Overseas Bank 0 0 0
Westpack Banking 0 0 0

Corporation

Woori Bank 0 0 0

TotAaL 2520617632 7381422318 116636359

Source: RBI
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(X in thousand)

Bank group Bank name Agriculture Loans to SCIST
name Weaker
Sections
Amount Amount Amount
outstanding  outstanding outstanding
1 2 3 4 5

Nationalised Allahabad Bank 8267347 5949489 1996997
Banks Andhra Bank 4171689 1286312 196657
Bank of Baroda 152444617 31371589 2992969
Bank of India 146497674 70014704 4510787
Bank of Maharashtra 126114864 97153357 12437957
Bharatiya Mahila Bank Ltd. 0 5192 0
Canara Bank 18079064 9888083 1820940
Central Bank of India 56998580 38624872 15587163
Corporation Bank 18464028 14922506 1097356
Dena Bank 35735396 17803087 2446284
IDBI Bank Limited 232930796 109376002 4130278
Indian Bank 2824879 1203642 472754
Indian Overseas Bank 14972083 5819909 5916993
Oriental Bank of Commerce 23572055 23197146 1713539
Punjab and Sind Bank 336655 423095 95699
Punjab National Bank 15122365 5772227 1218721
Syndicate Bank 7479467 5521791 1591182
UCO Bank 12136429 6836059 939490
Union Bank of India 139525509 35358067 4190818
United Bank of India 1527539 408740 118268
Vijaya Bank 7847343 6241115 842743
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1 2 3 4 5

SBI and its State Bank of Bikaner and 923399 0 46699

Associates Jaipur
State Bank of Hyderabad 60477961 30744116 1884498
State Bank of India 721657371 124904100 35052509
State Bank of Mysore 60452 74073 4114
State Bank of Patiala 823456 621342 341682
State Bank of Travancore 129584 31646 1031401

Private Sector ~ Axis Bank Limited 202259586 39802526 2198403

Banks Bandhan Bank Limited 1408313 5677553 2044006
Catholic Syrian Bank Limited 278099 80448 3809
City Union Bank Limited 234488 9227 2410
DCB Bank Limited 7329617 3336500 36030
Federal Bank Limited 5606184 2942158 70844
HDFC Bank Limited 183998752 68830808 7411476
CICI Bank Limited 240870495 45282267 3453407
DFC Bank Limited 12701061 14922714 36462
Indusind Bank Limited 25279176 9586638 2127901
Jammu and Kashmir Bank 166184 40091 22458
Limited
Karnataka Bank Limited 3218496 1493918 16079
Karur Wsya Bank Limited 482178 292747 263135
Kotak Mahindra Bank 79205353 59759049 1855271
Limited
Lakshmi Vilas Bank Limited 209226 13998 1066
Nainital Bank Limited 0 0
RBI Bank Limited 15636303 16662783 758851
South Indian Bank Limited 376676 170181 0
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1 2 3 4 5
Private Sector ~ Tamilnad Mercantile Bank 290373 204680 1821
Banks Limited

The Dhanalakshmi Bank Ltd. 1165 6622 0
Yes Bank Ltd. 57042964 28735457 3758
Foreign Banks ~ AB Bank Limited 0 0
Abu Dhabi Commercial Bank 0 0
PJSC
Australia and New Zealand 150000 0
Banking Group Limited
Bank of America, National 150000 0
Association
Bank of Bahrain and Kuwait 0 0
B.S.C.
Bank of Ceylon 0 0
Bank of Nova Scotia 0 0
Barclays Bank PLC 0 0
BNP Paribas 14821 0
Citibank N.A. 23938837 5921437 7258
Commonwealth Bank of 0 0
Australia
Cooperative Rabobank U.A. 0 0
Credit Agricole Corporate and 0 0
Investment Bank
Credit Suisse AG 0 0
CTBC Bank Co. Ltd. 0 0
DBS Bank Ltd. 0 0
Deutsche Bank AG 509089 0
Doha Bank QSC 0 0
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1 2 3 4 5
Foreign Banks  First Abu Dhabi Bank PJSC 0 0
Firstrand Bank Ltd. 0 915424 0
Hongkong and Shanghai 22923843 2234163 0

Banking Corporation Ltd.

Industrial and Commercial 0 0
Bank of China

Industrial Bank of Korea 0 0
J.P. Morgan Chase Bank 0 0
National Association

JSC VTB Bank 0 0
KEB Hana Bank 0 0
Krung Thai Bank Public 6140 0

Company Limited

Mashreq Bank PSC 0 0
Mizuho Bank Ltd. 0 0
National Australia Bank 12500 0
PT Bank Maybank Indonesia 0 0
TBK

Qatar National Bank SAQ 0 0
SBER Bank 0 0
SBM Bank (Mauritius) Ltd. 0 0
Shinhan Bank 0 0
Societe Generale 0 0
Sonali Bank 0 0
Standard Chartered Bank 61126399 32074375 0
Sumitomo Mitsui Banking 0 0

Corporation

The Bank of Tokyo-Mitsubishi 0 0
UFJ Ltd.
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1 2 3 4 5
Foreign Banks  The Royal Bank of Scotland 0 0
PLC
United Overseas Bank Ltd. 0 0
Westpac Banking Corporation 0 0
Woori Bank 0 0
TotaL 2804551924 982558025 123062942
Source: RBI
(C) Year 2018
(X in thousand)
Bank group Bank name Agriculture Loans to SCIST
name Weaker
Sections
Amount Amount Amount
outstanding  outstanding outstanding
1 2 3 4 5
Nationalised  Allahabad Bank 8642505 5696782 1945393
Banks Andhra Bank 3973078 1589231 284035
Bank of Baroda 89391489 29138906 1833242
Bank of India 105600877 59677749 4356109
Bank of Maharashtra 143318909 89188855 11975264
Canara Bank 20283320 8836686 1786492
Central Bank of India 38423620 34965419 16270387
Corporation Bank 15273219 12571854 1097616
Dena Bank 76006237 40813060 2370069
IDBI Bank Limited 287383258 99660000 5205752
Indian Bank 3077355 1313524 597692
Indian Overseas Bank 14541531 6039051 7272617
Oriental Bank of Commerce 38885819 4656195 1603869




140 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5

Punjab and Sind Bank 285201 142084 89602
Punjab National Bank 17227049 7963285 1175624
Syndicate Bank 6318570 6453036 633755
UCO Bank 8594960 7374143 915739
Union Bank of India 130591315 37061041 3984064
United Bank of India 1413532 479266 116185

State Bank 908130752 143368210 5442498

of India

Private Sector Axis Bank Limited 174103495 40649951 2491037

Banks Bandhan Bank Limited 2151706 0548248 2932760
Catholic Syrian Bank Ltd. 1111659 223253 1506
City Union Bank Limited 199959 6605 2458
Dob Bank Limited 11362784 5788105 28073
Federal Bank Ltd. 7579123 3807079 119051
HDFC Bank Ltd. 400152597 260848620 4751641
ICICI Bank Limited 291116381 69385161 3383702
IDFC Bank Limited 39846747 25260525 153784
Indusind Bank Ltd. 34803503 10602120 2445332
Jammu and Kashmir Bank 144372 355184 1843
Ltd.
Karnataka Bank Ltd. 3904319 2121356 17549
Karur Vysya Bank Ltd. 405862 285437 270963
Kotak Mahindra Bank Ltd. 115302462 85923761 2447782
Lakshmi Vilas Bank Ltd. 850122 425434 1846
Nainital Bank Ltd. 0 0
RBI Bank Limited 15314842 13995719 649424
South Indian Bank Ltd. 1576315 1184766 %
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1 2 3 4 5

Tamilnad Mercantile Bank 494512 328747 2216
Ltd.
The Dhanalakshmi Bank 248667 4867 0
Ltd.
Yes Bank Ltd. 101247498 65719285 20162

Foreign Abu Dhabi Commercial 0 0

Banks Bank PJSC
Australia and New Zealand 0 0
Banking Group Limited
Bank of America, National 0 0
Association
Bank of Bahrain and Kuwait 0 0
B.S.C.
Bank of Ceylon 0 0
Bank of Nova Scotia 0 0
Barclays Bank PLC 0 0
BNP Paribas 15652 0
Citibank N.A. 50759579 42582981 52358
Commonwealth Bank of 0 0
Australia
Cooperative Rabobank U.A. 0 0
Credit Agricole Corporate and 325000 0
Investment Bank
Credit Suisse AG 0 0
CTBC Bank Co. Ltd. 0 0
DBS Bank Ltd. 437466 0
Deutsche Bank AG 537947 0
Doha Bank QSC 0 0
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1 2 3 4 5
Foreign First Abu Dhabi Bank PJSC 0 0
Banks Firstrand Bank Ltd. 0 0 0

Hongkong and Shanghai 68126419 44102316 0

Banking Corporation Ltd.

Industrial and Commercial 0 0
Bank of China

Industrial Bank of Korea 0 0

J.P. Morgan Chase Bank 0 0
National Association

JSC VTB Bank 0 0
KEB Hana Bank 0 0
Krung Thai Bank Public 2088 0

Company Limited

Mashreq Bank PSC 0 0
Mizuho Bank Ltd. 0 0
National Australia Bank 0 0
PT Bank Maybank Indonesia 0 0
TBK

Qatar National Bank SAQ 0 0
SBER Bank 0 0
SBM Bank (Mauritius) Ltd. 0 0
Shinhan Bank 0 0
Societe Generale 0 0
Sonali Bank 0 0
Standard Chartered Bank 120966483 75098733 0
Sumitomo Mitsui Banking 0 0

Corporation

The Bank of Tokyo-Mitsubishi 0 0
UFJ Ltd.
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1 2 3 4 5
Foreign The Royal Bank of Scotland 2522660 0
Banks PLC

United Overseas Bank Ltd. 0 0

Westpac Banking Corporation 0 0

Woori Bank 0 0
ToTAL 3371156087 1361714547 89765343
Source: RBI.

Loan defaults in PSBs
2561. SHRI DEREK O~ BRIEN: Will the Minister of FINANCE be pleased to state:

(@ the list of people who have borrowed and defaulted on loans of more than
T 25 crores taken from the Public Sector Banks (PSBs) and the details thereof;

(b) the details of total Non-Performing Assets (NPAs) with PSBs as of March,
2019; and

(c) the initiatives taken by Government to impose stricter checks on loan advances
of such large amounts and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As per inputs received from Reserve Bank of India (RBI), as on
31.3.2019, there were 1,938 unique borrowers with funded amount outstanding (FAO) of
more than % 25 crore who had defaulted on their loans. Regarding the list of such
borrowers, RBI has apprised that under the provisions of section 45E of the Reserve
Bank of India Act, 1934, RBI is prohibited from disclosing credit information. Section 45E
provides that credit information submitted by a bank shall be treated as confidential and
not be published or otherwise disclosed.

(b) and (c) As per RBI data on global operations, aggregate gross advances of
Public Sector Banks (PSBs) increased from ¥ 18,19,074 crore as on 31.3.2008 to
¥ 52,15,920 crore as on 31.3.2014. As per RBI inputs, the primary reasons for spurt in
stressed assets have been observed to be, inter alia, aggressive lending practices,
wilful default/loan frauds/corruption in some cases, and economic slowdown. Asset
Quality Review (AQR) initiated in 2015 for clean and fully provisioned bank balance-
sheets revealed high incidence of NPAs. As a result of AQR and subsequent transparent
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recognition by banks, stressed accounts were reclassified as NPAs and expected losses
on stressed loans, not provided for earlier under flexibility given to restructured loans,
were provided for. Further, all such schemes for restructuring stressed loans were
withdrawn. Primarily as a result of transparent recognition of stressed assets as NPAs,
gross NPAs of PSBs, as per RBI data on global operations, rose from ¥ 2,79,016 crore
ason 31.3.2015, to ¥ 8,95,601 crore as on 31.3.2018, and as a result of Government”s4R”s
strategy of recognition, resolution, recapitalisation and reforms, have since declined by
¥ 1,06,032 crore to ¥ 7,89,569 crore as on 31.3.2019 (provisional data as reported by RBI
on 2.7.2019).

A number of initiatives have been taken for stricter check on loan advances of large
amounts, including, inter alia, the following:-

(1) PSBs have been asked to examine all accounts exceeding ¥ 50 crore, if
classified as NPA, from the angle of possible fraud and to immediately initiate
examination of the issue of wilful default once a fraud is reported.

(2) Key reforms were instituted in PSBs as part of PSBs Reforms Agenda, including
the following:-

(@) Board-approved Loan Policies of PSBs now mandate tying up necessary
clearances/approvals and linkages before disbursement, scrutiny of group
balance-sheet and ring-fencing of cash flows, non-fund and tail risk
appraisal in project financing.

(b)  Use of third-party data sources for comprehensive due diligence across
data sources has been instituted, thus mitigating risk on account of
misrepresentation and fraud.

(c) Monitoring has been stricdy segregated from sanctioning roles in high-
value loans, and specialised monitoring agencies combining financial
and domain knowledge have been deployed for effective monitoring of
loans above ¥ 250 crore.

(d) All PSBs have created Stressed Asset Management Verticals, which
monitor high-value Special Mention Accounts and identified stressed
assets.

(3) Through enactment of the Insolvency and Bankruptcy Code, 2016, taking
over of management of the affairs of the corporate debtor at the outset of
the corporate insolvency resolution process and debarment of wilful defaulters



Written Answers to [16 July, 2019] Unstarred Questions 145

and persons associated with NPA accounts from the process have been
provided for, which has instilled greater credit discipline among corporate
debtors.

(4)  PSBs have put in place arrangements for checking credit information reports
of Credit Information Companies for sanction and renewal of corporate loans.

(5) A Central Repository of Information on Large Credits (CRILC) has been
created to collect, store and disseminate data on all borrowers” credit exposures
of ¥ 5 crore and above, to enable better monitoring.

(6) To enable banks to inform relevant authorities if need arises, PSBs have been
advised to obtain a certified copy of the passport of promoters/Directors and
other authorised signatories of companies availing of loan facilities of more
than ¥ 50 crore. The heads of PSBs have also been empowered to issue
requests for issue of Look Out Circulars.

(7) A Central Fraud Registry has been created for all frauds reported by banks
to RBI, involving amount above ¥ 1 lakh.

Enabled by the above steps, financial gains from cleaning of the banking system
are now amply visible. As per RBI data on global operations, the NPAs of PSBs, after
reaching a peak of ¥ 8,95,601 crore as on 31.3.2018, have since declined by ¥ 1,06,032
crore to ¥ 7,89,569 crore as on 31.3.2019 (provisional data for the financial year ending
March 2019). PSBs have recovered T 3,16,479 crore over the last four financial years,
including a record recovery of ¥ 1,27,987 crore during 2018-19 (provisional data for the
financial year ending March 2019, as reported by RBI on 9.7.2019).

Note: Figures cited above for PSBs include those for IDBI Bank Limited, which was re-categorised

as a private sector bank by RBI with effect from 21.1.2019.
Stringent measures to deal with wilful defaulters

2562. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that the cases of wilful defaulters to banks have increased
manifold over the past years;

(b) if so, the details of wilful defaulters during last three years;

(c) whether nationalised banks have requested Government to take stringent
measures in order to deal with wilful defaulters; and
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(d) if so, the details of the steps taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (d) As per data received from nationalised banks, details of
wilful defaulters declared during the last three financial years are as under:-

Financial year Total number of wilful
defaulters declared by end
of the financial year (including
wilful defaulters declared
in previous years)

2016-17 7,079
2017-18 7,535
2018-19 8,582

Wilful defaulters have been acted against comprehensively. As per data reported by
nationalised banks, till 31.3.2019, suits for recovery have been filed in 8,121 cases. In
cases involving secured assets, action under the provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 has
been initiated in 6,251 cases. Further, in accordance with RBI instructions of initiation
of criminal proceedings wherever necessary, FIRs have been registered in 2,915 cases.

Moreover, to deter wilful defaulters, as per RBI7”s instructions, wilful defaulters are
not sanctioned any additional facilities by banks or financial institutions, and their unit
is debarred from floating new ventures for five years. Further, vide Securities and
Exchange Board of India (Substantial Acquisition of Shares and Takeovers) (Second
Amendment) Regulations, 2016, wilful defaulters and companies with wilful defaulters as
promoters/directors have been debarred from accessing capital markets to raise funds.
In addition, the Insolvency and Bankruptcy Code, 2016 has debarred wilful defaulters
from participating in the insolvency resolution process.

Additionally, for effective action against wilful defaulters fleeing Indian jurisdiction,
the Fugitive Economic Offenders Act, 2018 has been enacted to provide for attachment
and confiscation of property of fugitive offenders and has disentitled them from defending
any civil claim. Further, Government has advised Public Sector Banks (PSBs) to decide
on publishing photographs of wilful defaulters, in terms of RBI”s instructions and as per
their Board-approved policy, and to obtain certified copy of the passport of the promoters/
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directors and other authorised signatories of companies availing loan facilities of more
than ¥ 50 crore. Heads of PSBs have also been empowered to request for issue of Look
Out Circulars (LOCs).

Roadmap for PSBs growth and consolidation
2563. SHRI A.K. SELVARAJ: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that Government is considering a roadmap for public sector
banks (PSBs) for the next five years in terms of growth and consolidation;

(b) if so, the details thereof;

(c) whether it is also a fact that Government held discussion with the chiefs of
PSBs; and

(d) if so, the deliberations made in the meetings?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (d) With regard to growth, it is stated that the Finance Minister,
in her speech on the budget for the financial year 2019-20 has stated: “Having addressed
legacy issues, Public Sector Banks are now proposed to be further provided 70,000 crore
capital to boost credit for a strong impetus to the economy?”Accordingly, provision of
¥ 70,000 crore for capital infusion in banks is part of the budget proposal.

With regard to consolidation, it is stated that the Banking Companies (Acquisition
and Transfer of Undertakings) Acts of 1970 and 1980 provide that the Central Government,
in consultation with the Reserve Bank of India (RBI), may make a scheme, inter alia,
for the amalgamation of any nationalised bank with any other nationalised bank or any
other banking institution. Various committees, including Narasimhan Committee (1998)
constituted by RBI, Leeladhar Committee (2008) chaired by RBI Deputy Governor, and
Nayak Committee (2014) constituted by RBI, have recommended consolidation of Public
Sector Banks (PSBs) given underlying benefits/synergies. Taking note of this and
potential benefits of consolidation, Government, with a view to facilitate consolidation
among PSBs to create strong and competitive banks, serving as catalysts for growth and
having an improved risk profile, approved an approval framework for proposals to
amalgamate PSBs through an Alternative Mechanism (AM). After consideration by AM
and the Boards of Directors of Bank of Baroda, Vijaya Bank and Dena Bank (with the
Boards of Bank of Baroda and Vijaya Bank giving in-principle approval and the Board
of Dena Bank recommending amalgamation), and after obtaining RBI inputs, Government
notified the scheme of amalgamation, amalgamating Vijaya Bank and Dena Bank into
Bank of Baroda with effect from 1.4.2019. No proposal is presently before the AM for
its consideration.
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Government holds discussions with chief executives of PSBs on a continuing basis
on a variety of subjects such as performance of the bank, banking reforms, financial
inclusion, customer ease, etc.

PSBs branches in rural areas for success of PMJDY

12564. SHRI NARANBHAI J. RATHWA: Will the Minister of FINANCE be pleased
to state:

(@ the number of accounts opened under Pradhan Mantri Jan Dhan Yojana
(PMJDY) in Guijarat till date, district-wise;

(b) amount of money collected under PMJDY till now, State-wise; and

(c) the efforts made by Government to increase the branches of Government
sector banks in rural areas for making PMJDY more successful?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) Under Pradhan Mantri Jan Dhan Yojana (PMJDY), account
holders are provided banking services free of charge and without any requirement
of maintaining minimum balance. The information provided by banks, district-wise
number of accounts opened under PMJDY in Gujarat as on 03.07.2019 is given in the
Statement-I (See below). State-wise details of deposit balance in PMJDY as on 03.07.2019
are given in the Statement-11 (See below).

(c) Reserve Bank of India (RBI) has rationalized its Branch Authorisation Policy
and granted general permission to domestic Scheduled Commercial Banks (excluding
Regional Rural Banks), including Public Sector Banks, to open banking outlets (a fixed
point service delivery unit, manned by either bank”s staff or its Business Correspondents)
at any place in the country, without seeking prior approval of RBI in each case, subject
to at least 25 per cent of the total number of banking outlets opened during a financial
year being in unbanked rural centres (Tier 5 and Tier 6 centres i.e. having population
less than 10,000). For this purpose, banking outlets opened in any centre having
population less than 50,000 in North Eastern states and Sikkim and also Left Wing
Extremism (LAVE) affected districts as notified by the Government of India are also
considered as equivalent to opening of banking outlets in unbanked rural centres.

Under PMJDY Scheme all villages were mapped into 1.59 lakh Sub-Service Areas
(SSAs) where one SSA catering to 1,000 to 1,500 households. As informed by banks,
while 0.33 lakh SSAs have been covered with bank branches, 1.26 lakh SSAs have been
covered by deployment of interoperable Bank Mitras.

tOriginal notice of the question was received in Hindi.
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As per RBI, since the launch of PMJDY in August, 2014, the number of rural
branches of Scheduled Commercial Banks (SCBs) has increased from 41,823 in March,
2014 to 51,653 in March, 2019. Further, number of Branch less mode/Business
Correspondents (BCs) of Scheduled Commercial Banks (SCBs) in rural areas has also
increased from 3.37 lakh in March, 2014 to 5.15 lakh in March, 2018.

Statement-1

Total number of accounts opened under PMJDY in Gujarat
as on 03.07.2019

District PMJDY Accounts
1 2
Ahmadabad 1137933
Amreli 227839
Anand 470256
Arvalli 255369
Banas Kantha 1024251
Bharuch 494486
Bhavnagar 586314
Boatad 118779
Chhotaudepur 121133
Devbhoomi Dawarka 87637
Dohad 844455
Gandhinagar 205834
Gir Somnath 165110
Jamnagar 331213
Junagadh 315936
Kachchh 484639
Kheda 535284

Mahesana 401521
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1 2
Mahisagar 61134
Morbi 97760
Narmada 241106
Navsari 356933
Panch Mahals 607206
Patan 359394
Porbandar 86108
Rajkot 552828
Sabar Kantha 420025
Surat 1450148
Surendranagar 409055
Tapi 199603
The Dangs 102381
Vadodara 788624
Valsad 535919
TotaL 14076213

Source: Banks.

Statement-11

Deposit in PMJDY accounts as on 03.07.2019

District Deposit in PMJDY Accounts
(X in crore)
1 2
Andaman and Nicobar Islands 23.76
Andhra Pradesh 1981.73

Arunachal Pradesh 118.07
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1 2
Assam 3519.40
Bihar 9888.03
Chandigarh 105.10
Chhattisgarh 3214.06
Dadra and Nagar Haveli 49.67
Daman and Diu 18.89
Delhi 1783.14
Goa 90.79
Gujarat 4264.10
Haryana 3253.33
Himachal Pradesh 592.18
Jammu and Kashmir 949.45
Jharkhand 319451
Karnataka 3639.04
Kerala 129584
Lakshadweep 8.38
Madhya Pradesh 5134.27
Maharashtra 6058.64
Manipur 201.56
Meghalaya 24402
Mizoram 88.03
Nagaland 54.79
Odisha 4494.46
Puducherry 3952
Punjab 2555.18
Rajasthan 7541.72
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1 2
Sikkim 39.66
Tamil Nadu 1937.10
Telangana 1694.20
Tripura 682.05
Uttar Pradesh 18235.10
Uttarakhand 1108.46
West Bengal 12397.70
ToTAL 100495.95

Source: Banks.
More security features in ATM/Debit Cards

2565. DR. R. LAKSHMANAN: Will the Minister of FINANCE be pleased to state:

(@  whether Government has proposed to provide ATM/Debit Cards with more
security features in the coming days;

(b) if so, the details thereof;

(c) whether Government has studied the existing practices in European countries
and other foreign nations where digital payments are 100 per cent with high security
features;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) Reserve Bank of India (RBI) has issued various instructions
to banks in respect of security and risk mitigation measures related to card transactions,
which are as follows:-

(i)  Provide online alerts for all card transactions.
(i)  Introduce additional security measures, inter alia, including the following:-

(@  All new debit cards and credit cards to be issued only for domestic
usage, unless international use is specifically sought by the customers.
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(o) To ensure that the terminals installed at the merchants for capturing
card payments (including the double swipe terminals used) should be
certified for PCI-DSS (Payment Card Industry-Data Security Standards)
and PA-DSS (Payment Applications-Data Security Standards).

(c) To ensure that all acquiring infrastructure that is currently operational
on IP (Internet Protocol) based solutions, are mandatorily made to go
through PCI-DSS and PA-DSS certification. This should include acquirers,
processors/aggregators and large merchants.

(iii)  To convert all existing Magstripe cards issued by them to EM V Chip and PIN
cards.

(iv) To mandatorily put in place Additional Factor of Authentication (AFA) for all
Card Not Present (CNP) transactions.

(c) to (e) As apprised by Reserve Bank of India (RBI), no specific studies have been
conducted by RBI pertaining to existing practices in European Countries and other
foreign nations. However, global best practices are also considered at the time of
preparing any policy.

Policy decision on disinvestment of PSUs

2566. MS. DOLA SEN: Will the Minister of FINANCE be pleased to state whether
Government is trying to justify the policy decision of disinvestment/privatisation of 42
PSUs?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): The Government has given “in-principle” approval for strategic
disinvestment of 28 CPSEs including Subsidiaries, Units and Joint \entures with sale of
majority stake of Government of India and transfer of management control. NITI Aayog
has been mandated to identify CPSEs for strategic disinvestment. For this purpose, NITI
Aayog has classified CPSEs into “high priority”~ and “low priority””. The CPSEs falling
under “low priority”~ are covered for strategic disinvestment. Strategic disinvestment of
CPSEs is undertaken as per the extant disinvestment policy of the Government.

Structural changes in system of corporate governance

2567. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be pleased
to state:

(@ the recorded cases of wilful defaulters in the past three years in various Public
Sector Banks (PSBs);
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(b)  whether Government is planning any structural changes to the system of
corporate governance to change the current status quo and if so, the details thereof;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As per inputs received from Public Sector Banks (PSBs), details
of wilful defaulters declared during the last three financial years are as under:-

Financial year Total number of wilful
defaulters declared by end
of the financial year (including
wilful defaulters declared
in previous years)

2016-17 8,915
2017-18 9,331
2018-19 10,495

Wilful defaulters have been acted against comprehensively. As per data reported by
PSBs, till 31.3.2019, suits for recovery have been filed in 10,022 cases. In cases involving
secured assets, action under the provisions of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 has been initiated in
8,067 cases. Further, in accordance with RBI instructions of initiation of criminal
proceedings wherever necessary, FIRs have been registered in 3,154 cases.

Moreover, to deter wilful defaulters, as per RBI7”s instructions, wilful defaulters are
not sanctioned any additional facilities by banks or financial institutions, and their unit
is debarred from floating new ventures for five years. Further, vide Securities and
Exchange Board of India (Substantial Acquisition of Shares and Takeovers) (Second
Amendment) Regulations, 2016, wilful defaulters and companies with wilful defaulters
promoters/directors have been debarred from accessing capital markets to raise funds.
In addition, the Insolvency 2nd Bankruptcy Code, 2016 has debarred wilful defaulters
from participating in the insolvency resolution process.

Additionally, for effective action against wilful defaulters fleeing Indian jurisdiction,
the Fugitive Economic Offenders Act, 2018 has been enacted to provide for attachment
and confiscation of property of fugitive offenders and has disentitled them from defending
any civil claim. Further, Government has advised PSBs to decide on publishing
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photographs of wilful defaulters, in terms of RBPs instructions and as per their Board-
approved policy, and to obtain certified copy of the passport of the promoters/directors
and other authorised signatories of companies availing loan facilities of more than
Rs. 50 crore. Heads of PSBs have also been empowered to request for issue of Look
Out Circulars.

(b) and (c) A number of structural changes have been effected by the Government
to the system of corporate governance in PSBs in recent years. The position of Chairman
and Managing Director in nationalised banks has been bifurcated into a non-executive
Chairman and a Managing Director and Chief Executive Officer. An independent Banks
Board Bureau has been set up for arm?”s length selection of non-executive Chairmen and
whole-time directors (WTDs) in PSBs. The eligible talent pool for selection of WTDs
in PSBs has been widened and performance-based extensions have been instituted for
WTDs. Further, the Finance Bill, 2019 contains a proposal to amend the Banking
Companies (Acquisition and Transfer of Undertaking) Act, 1970 and the Banking
Companies (Acquisition and Transfer of Undertaking) Act, 1980 for raising the maximum
number of WTDs that may be appointed on the Board of a nationalised bank from four
to five.

Note: Figures cited above for PSBs include those for IDBI Bank Limited, which was re-categorised
as a private sector bank by RBI with effect from 21.1.2019.

NPAs in educational sector

2568. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of FINANCE
be pleased to state:

(@ whether Government is aware of the fact that due to dwindling opportunity
for students pursuing various courses regarding employment, they are unable to repay
the education loan availed by them;

(b) if so, the details thereof;

(c) whether Government is also aware of the fact that NPAs in education sector
have touched 9 per cent; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (d) The Reserve Bank of India has advised all Scheduled
Commercial Banks to adopt Education Loan Scheme, formulated by Indian Banks~”
Association (IBA), vide circular RPCD.PLNFS. BC. N0O.83/06.12.05/2000-01
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dated April 28, 2001. This is a Model Education Loan Scheme for providing financial
support to meritorious students for pursuing higher education in India and abroad.

Taking into account spells of under-employment/unemployment, the scheme provides
for Repayment Holiday/Moratorium of Course period + 1 year, additional periods of
moratorium during the life cycle of the loan, moratorium for the incubation period if the
student wants to take up a start-up venture after graduation, extension of repayment
period to 15 years to reduce Equated Monthly Instalment (EMI), etc. Government of
India has also launched a Credit Guarantee Fund Scheme for Education Loans (CGFEL)
for loans upto T 7.50 Lakh. The fund provides guarantee to the extent of 75% of the
defaulted amount. Further, Banks have been advised to adopt a non-coercive strategy
for recovery of education loans.

As per information received from RBI, NPAs of Scheduled Commercial Banks in
education sector, as on 31.03.2019, is 8.3%.

Recovery plan from top 100 wilful defaulters

2569. SHRI SYED NASIR HUSSAIN: Will the Minister of FINANCE be pleased to
state:

(@  whether the number of loan defaulters in the country have risen in last three
years;

(b) if so, whether the financial institutions have made a survey on the lenders;
(c)  whether 40 per cent of loan defaulters are wilful defaulters;

(d) if so, the details thereof and action taken by Government including the action
plan for loan recovery from top 100 borrowers; and

(e) the amount borrowed by top 100 borrowers?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (e) As per Reserve Bank of India (RBI)”s data on global
operations, aggregate gross advances of Scheduled Commercial Banks (SCBs) increased
from ¥ 25,03,431 crore as on 31.3.2008 to X 68,75,748 crore as on 31.3.2014. As per RBI
inputs, the primary reasons for the spurt in stressed assets have been observed to be,
inter-alia, aggressive lending practices, wilful default/loan frauds/corruption in some
cases, and economic slowdown. Asset Quality-Review (AQR) initiated in 2015 for clean
and fully provisioned bank balance-sheets revealed high incidence of Non Performing
Assets (NPAs). As a result of AQR and subsequent transparent recognition by banks,
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stressed accounts were reclassified as NPAs and expected losses on stressed loans, not
provided for earlier under flexibility given to restructured loans, were provided for.
Further, all such schemes for restructuring stressed loans were withdrawn. Primarily as
a result of transparent recognition of stressed assets as NPAs, gross NPAs of SCBs,
as per RBI data on global operations, rose from ¥ 3,23,464 crore as on 31.3.2015, to
¥ 7,90,556 crore as on 31.3.2017, to ¥ 10,36,187 crore as on 31.3.2018, and as a result of
Government”s4Rs strategy of recognition, resolution, recapitalisation and reforms, have
since declined by ¥ 1,02,562 crore to ¥ 9,33,625 crore, as per RBI”s provisional data, as
on 31.3.2019.

With regard to loan defaulters, RBI has furnished the number of defaulting borrowers
with exposure above ¥ 5 crore as reported by SCBs to the Central Repository of
Information on Large Credit for the end of the preceding three financial years (FYs), as
per which the percentage of defaulting borrowers out of the total number of borrowers
with exposure of ¥ 5 crore and above, has reduced from 12.86% at the end of FY
2016-17 to 12.05% at the end of FY 2018-19. Further, as per data reported by RBI, the
total number of wilful defaulters in SCBs with exposure of ¥ 5 crore and above during
FY 2018-19 was 764, which is 9.39% of the total number of defaulters with exposure of
T 5 crore and above.

As per RBI data on global operations, the total funded amount outstanding of top
100 borrowers for FY 2018-19 (provisional data) was ¥ 4,07,189 crore. As per RBI data
on global operations (provisional data for the financial year ending March 2019), SCBs
have recovered ¥ 4,01,424 crore over the last four financial years, including record
recovery of ¥ 1,56,746 crore during FY 2018-19 (provisional data).

Recovery of dues from the borrowers in NPA accounts, including the top 100 NPA
accounts, takes place on an ongoing basis under legal mechanisms, which include, inter-
alia, the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest (SARFAESI) Act and Debts Recovery Tribunals (DRTs). Comprehensive
efforts have been made to expedite and enable resolution of NPAs of banks, resulting
in the recover)” of ¥ 4,01,424 crore by SCBs over the last four financial years, including,
inter alia, the following:-

(1) The Insolvency and Bankruptcy Code, 2016 (IBC) has been enacted, which
has provided for the taking over management of the affairs of the corporate
debtor at the outset of the corporate insolvency resolution process. Coupled
with debarment of wilful defaulters and persons associated with NPA accounts
from the resolution process, this has effected a fundamental change in the
creditor-debtor relationship.
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(20 SARFAESI Act has been amended to make it more effective, with provision
for three months” imprisonment in case the borrower does not provide asset
details and for the lender to get possession of mortgaged property within 30
days.

(3)  Suits for recovery of dues are also filed by banks before DRTs. Six new DRTs
have been established to expedite recovery.

(4) Under the PSB Reforms Agenda, PSBs have created Stressed Asset
Management Verticals to focus attention on recovery, segregated monitoring
from sanctioning roles in high-value loans, and entrusted monitoring of loan
accounts of above ¥ 250 crore to specialised monitoring agencies for clean
and effective monitoring, and created online end-to-end One-Time Settlement
platforms for timely and better realisation.

Scheme to provide loans under short term agriculture loan

2570. SHRI SYED NASIR HUSSAIN: Will the Minister of FINANCE be pleased to
state:

(@ whether Government has any scheme to provide loans under short-term
agriculture loan to those farmers who repay their first loan within the scheduled time
at low cost of interest;

(b) if so, the number of farmers who have got benefited under the said scheme
in Maharashtra in the last three years; and

(c) the steps being taken by Government to allot requisite funds to the State
Government in time under the above said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) In order to provide short term crop loans upto ¥ 3.00 lakh to
farmers at a concessional interest rate of 7 per cent per annum, the Government of India
in the Department of Agriculture Cooperation and Farmers Welfare (DAC&FW) implements
an interest subvention scheme which provides interest subvention of 2% per annum to
lending institutions viz. Public Sector Banks (PSBs), Private Sector Commercial Banks
(in respect of loans given by their rural and semi urban branches only), Regional Rural
Banks (RRBs) and Cooperative Banks on use of their own resources. Besides, additional
3% incentive is given to the farmers for prompt repayment of the loan, thereby reducing
the effective rate of interest to 4%.

(b) As reported by the National Bank for Agriculture and Rural Development
(NABARD) the number of farmers who have availed crop loans from Cooperative Banks
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and RRBs and benefited with 3% prompt repayment incentive under the scheme in
Maharashtra during the last 3 years are given in following table:-

Year No. of farmers provided 3% prompt
repayment incentive

2015-16 2636190
2016-17 1825900
2017-18* 790724

*(provisional).

As regards commercial banks, the State-wise data in respect of farmers benefitted
under Interest Subvention Scheme is not maintained centrally by Reserve Bank of India.

(c) Government releases funds to settle interest subvention claims of banks
through Reserve Bank of India and NABARD. The details of amount released under
Interest Subvention Scheme during the last three years are as under:-

(X in crore)
Year 2015-16 2016-17 2017-18
Released 13,000 13,397.13 13045.72

Annual own damage cover for vehicles
2571. SHRI A.K. SELVARAJ: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the Insurance Regulatory and Development Authority
of India (IRDAI) allowed insurers to issue standalone annual own damage cover for cars
and two wheelers, both new and old;

(b) if so, the details thereof;

(c) whether it is also a fact that the insurers must ensure that the own damage
cover is offered only if a third party cover already exists; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (d) Insurance Regulatory and Development Authority of India
(IRDAI) through its circular dated 21st June, 2019, has asked the general insurers to
make available standalone annual own damage covers for cars and two-wheelers, both
new and old. with effect from 1st September, 2019.
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Since the third party liability cover is compulsory as per Section 146 of Motor
Vehicle Act, 1988, IRDAI vide circular dated 21st June, 2019 has stipulated that an own
damage cover should be issued by the insurers only if a third party cover is already
in existence or is taken simultaneously.

Delhi’s share in collected tax revenue

2572. SHRI NARAIN DASS GUPTA: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that State of Delhi receives T 325 crore from the centre
despite generating over ¥ 91,000 crore in tax revenue;

(b)  whether it is also a fact that the share of Delhi Government in the budget has
not changed since 2002;

(c) if so, the details of tax contribution of various States to the Centre versus
proportion of allocation vis-a-vis Delhi”s share;

(d) if proportion is unfavourable for Delhi, the reasons therefor; and
(e) the summary of utilisation of retained share of Delhi”s taxes?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) No, Sir. The Budget allocation/actuals given to National
Capital Territory of Delhi under Demand No. 54 (Transfer to Delhi) is given in the table

below:-

Year Amount (X in crore)
2019-20 (BE) 1112
2018-19 (RE) 867.49
2017-18 (Actuals) 752.98

(c) to (e) Do not arise in view of the above.

Concept note by FM or RBI on demonetisation and its
expected benefits

2573. SHRI KUMAR KETKAR: Will the Minister of FINANCE be pleased to state:

(@ the details about the note by Shri Raghuram Rajan on demonetisation in
which he has shared his opinion; and
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(b) the details of the concept note prepared by either Prime Minister 3 Office or
Finance Minister or RBI on demonetisation and its expected benefits?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) No Note from Shri Raghuram Raj an on demonetisation
was received in the Ministry of Finance.

RBI made a detailed proposal which was considered in its Central Board Meeting
held on 8.11.2016 and the Board passed a resolution to recommend withdrawal of the
legal tender of banknotes in the denomination of ¥ 500 and ¥ 1000.

Weaker cooperative societies under ambit of IT

12574. DR. KIRODI LAL MEENA: Will the Minister of FINANCE be pleased to
state:

(@ whether the weaker cooperative credit societies have incurred financial losses
due to bringing their agricultural business under income-tax;

(b) if so, the details thereof, State-wise;

(c) whether Government intends to provide deduction under Section 80(P) of
Income Tax Act to the cooperative societies; and

(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) No such entity as “weak co-operative credit society” has
been defined in Income-tax Act, 1961. However, co-operative societies such as “primary
agricultural credit society”” and “primary co-operative agricultural and rural development
bank”~ can avail tax benefit under section 80P of the Act by way of deduction from their
total income. Section 80P of the Act, inter alia, also provides deduction from total
income to Cooperative societies engaged in (i) the marketing of agricultural produce
grown by its members, or (ii) the purchase of agriculture implements, seeds, livestock
or other articles intended for agriculture for the purpose of supplying them to its
members, or the processing, without the aid of power, of the agricultural produce of its
members.

(c) and (d) The existing provisions of section 80P of the Act already provide
deduction to various cooperative societies (other than specified cooperative banks)

tOriginal notice of the question was received in Hindi.
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subject to fulfillment of conditions specified in the said section. The quantum of
deduction under the said section depends upon the nature of the activities carried out
by the cooperative societies.

Formation of National Rural Bank

2575. SHRI ELAMARAM KAREEM: Will the Minister of FINANCE be pleased to
state:

(@  whether the Parliamentary Standing Committee on Finance recommended for
the formation of National Rural Bank (NRB);

(b) if so, how many times Government has received such recommendations;

(c) whether Government has taken any favourable decision on the recommendation
of the Standing Committee;

(d) the reason behind the reluctance from Government in forming NRB even after
receiving several recommendations from Parliamentary Standing Committee and also
other stakeholders; and

(e) the steps taken by Government to strengthen Regional Rural Banks (RRBs)?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (e) The Parliamentary Standing Committee on Finance (2003)
in its 55m Report recommended that Government may consider the setting up of an apex
body viz. National Rural Bank of India. Government has been receiving various
representations from time to time in this regard.

Government examined the proposal in consultation with the State Governments and
Sponsor Banks and in the Action Taken Report on the recommendations in the aforesaid
Report of Parliamentary Standing Committee on Finance (2003), Government, inter alia,
stated that “The proposal for consolidating the RRBs under a National Rural Bank or
NABARD has not been favoured so far for various reasons. State Governments and
sponsor banks were consulted in a meeting taken by Secretary (FS) on 1.5.2004 on the
proposal made by the select Group of CMDs. Sponsor Banks were supportive of the
proposal but most of the States favoured state level amalgamation without any additional
financial support.””

The steps taken by the Government to strengthen the RRBs are as under:-

1. Government had initiated the process of structural consolidation of RRBs
in 2004-05 by amalgamating RRBs of the same Sponsor Bank within a State.
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The amalgamation process brought down the number of RRBs from 196 to
82. With a view to enable RRBs to minimize their overhead expenses, optimize
the use of technology, enhance the capital base and area of operation and
increase their exposure, the process of amalgamation of RRBs was again
carried out in the year 2011. During 2011-2014, the number of RRBs was
brought down to 56 from 82. In the year 2018-18, amalgamation of RRBs has
been carried out based on a roadmap proposed by NABARD and consultation
with respective Sponsor Banks and State Governments. Accordingly, the
number of RRBs has been brought down to 45 from 56, as on 01.04.2019.
It is expected that amalgamation will bring about better efficiency of scale,
higher productivity, improved financial health of the RRBs and greater credit
flow to rural areas.

2. Recapitalization support is provided to RRBs to augment their capital so as
to comply with regulatory capital requirements.

3. Periodic review of financial performance of RRBs, including business
diversifications, profit planning, revenue management and NPA management
through conduct of national level meetings by NABARD and through
Empowered Committee (EC) meetings at state level.

4. Regular Capacity building efforts are undertaken by NABARD like training at
Bankers Institute of Rural Development (BIRD), conduct of Organizational
Development Initiative (ODI), exposure visits, etc.

5. NABARD provides regular policy support to RRBs in matters relating to
human resources and an arrangement has been made for redressal of grievances
through Joint Consultative Committee (JCC).

State of RRBs in the country

2576. SHRI ELAMARAM KAREEM: Will the Minister of FINANCE be pleased to
state:

(@ the number of Regional Rural Banks (RRBs) in the country at present, the
details thereof in terms of the ownership, category-wise;

(b)  whether Government is planning to strengthen the RRBs by delinking them
from the sponsor banks to recognise them into State level bank under holding company
as per the recommendations of Prof. VS Was Committee;
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() in what way Government is planning to improve the functioning of RRBs;
and

(d)  whether Government will think of providing capital strength for RRBs through
RBI?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) There are presently 45 Regional Rural Banks (RRBs) in the
country. The details are provided in the Statement (See below). The proportion of
shareholding of Government of India, the concerned State Government and Sponsor
Banks in RRBs is 50%, 15% and 35% respectively.

(b) and (c) There is no proposal for delinking RRBs from the Sponsor Banks.
However, the Government is taking various measures to strengthen the RRBs, which are
as under:-

1. Amalgamation of RRBs within a State has been carried out with a view to
enable RRBs to minimize their overhead expenses, optimize the use of
technology, enhance the capital base and area of operation and increase their
exposure.

2. Recapitalisation support is provided to RRBs to augment their capital so as
to comply with regulatory capital requirements.

3. Periodic review of financial performance of RRBs, including business
diversifications, profit planning, revenue management and NPA management
through conduct of national level meetings by NABARD and through
Empowered Committee (EC) meetings at state level.

4. Regular Capacity building efforts are undertaken by NABARD like training at
Bankers Institute of Rural Development (BIRD), conduct of Organizational
Development Initiative (ODI), exposure visits, etc.

5. NABARD provides regular policy support to RRBs in matters relating to
human resources and an arrangement has been made for redressal of grievances
through Joint Consultative Committee (JCC).

(d)  As per the current scheme for recapitalization of RRBs, the recapitalization
support is provided to RRBs by the Government of India, the concerned State Government
and the Sponsor Bank in the ratio of 50:15:35 respectively to enable them to meet the
regulatory requirement of Capital to Risk Weighted Assets Ratio (CRAR) of 9%.
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Statement

Details of Regional Rural Banks is the country

Sl. Name of Regional Rural Bank Sponsor Bank State

No.

1 2 3 4

1. Andhra Pradesh Grameena Vikas State Bank of India Telangana

Bank

2. Andhra Pragathi Grameena Bank Syndicate Bank Andhra Pradesh

3. Arunachal Pradesh Rural Bank State Bank of India Arunachal Pradesh
4. Aryavart Bank Bank of India Uttar Pradesh

5. Assam Gramin Vikash Bank United Bank of India Assam

6. Bangiya Gramin Vikash Bank United Bank of India West Bengal

7. Baroda Gujarat Gramin Bank Bank of Baroda Gujarat

8. Baroda Rajasthan Kshetriya Gramin Bank of Baroda Rajasthan

Bank

9. Baroda UP Gramin Bank Bank of Baroda Uttar Pradesh

10. Chaitanya Godavari Grameena Bank Andhra Bank Andhra Pradesh
11. Chhattisgarh Rajya Gramin Bank State Bank of India Chhattisgarh

12. Dakshin Bihar Gramin Bank Punjab National Bank Bihar

13. Ellaquai Dehati Bank State Bank of India Jammu and Kashmir
14. Himachal Pradesh Gramin Bank Punjab National Bank Himachal Pradesh
15. Jammu and Kashmir Grameen Bank Jammu and Kashmir Jammu and Kashmir

Bank Ltd.

16. Jharkhand Rajya Gramin Bank State Bank of India Jharkhand
17. Karnataka Gramin Bank Canara Bank Karnataka
18. Karnataka Vikas Grameena Bank Syndicate Bank Karnataka
19. Kashi Gomti Samyut Gramin Bank Union Bank of india Uttar Pradesh
20. Kerala Gramin Bank Canara Bank Kerala
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1 2 3 4

21. Madhya Pradesh Gramin Bank Bank of India Madhya Pradesh
22. Madhyanchal Gramin Bank State Bank of India Madhya Pradesh
23. Maharashtra Gramin Bank Bank of Maharashtra Maharashtra
24. Manipur Rural Bank United Bank of India Manipur

25. Meghalaya Rural Bank State Bank of India Meghalaya

25. Mizoram Rural Bank State Bank of India Mizoram

27. Nagaland Rural Bank State Bank of India Nagaland

28. Odisha Gramya Bank Indian Overseas Bank Odisha

29. Paschim Banga Gramin Bank UCO Bank West Bengal

30. Prathama UP Gramin Bank Punjab National Bank Uttar Pradesh
31. Puduvai Bharthiar Grama Bank Indian Bank Puducherry

32. Punjab Gramin Bank Punjab National Bank Punjab

33. Purvanchal Bank State Bank of India Uttar Pradesh
34. Rajasthan Marudhara Gramin Bank State Bank of India Rajasthan

35. Saptagiri Grameena Bank Indian Bank Andhra Pradesh
36. Sarva Haryana Gramin Bank Punjab National Bank Haryana

37. Saurashtra Gramin Bank State Bank of India Gujarat

38. Tamil Nadu Grama Bank Indian Bank Tamil Nadu

39. Telangana Grameena Bank State Bank of India Telangana

40. Tripura Gramin Bank United Bank of India Tripura

41. Utkal Grameen Bank State Bank of India Odisha

42. Uttar Banga Kshetriya Gramin Bank Central Bank of India West Bengal
43. Uttar Bihar Gramin Bank Central Bank of India Bihar

44. Uttarakhand Gramin Bank State Bank of India Uttarakhand
45. Vidharbha Konkan Gramin Bank Bank of India Maharashtra
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Curbing of corporate corruption
12577. SHRI RAKESH SINHA: Will the Minister of FINANCE be pleased to state:

(@ the number of corporate houses identified for financial irregularities in the
year 2016-17, 2017-18 and 2018-19;

(b) whether these corporate houses have been punished; and
() the steps being taken by Government to curb corporate corruption?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) The year-wise details of the cases referred to Serious Fraud
Investigation Office (SFIO) during the year 2016-17, 2017-18 and 2018-19 are given in the
Statement (See below). Prosecutions have been filed wherever fraud, financial irregularities
are established under the various provisions of the Companies, Act 1956/2013 before
various Courts. Government had set up Serious Fraud Investigation Office (SFIO) to deal
with serious frauds. SFIO has been given vast powers under the provisions of the
Companies Act, 2013 including the power to arrest. Based on a well laid down process,
cases that involve prima facie findings of fraud are referred to SFIO.

Further, Directorate of Enforcement (ED) has initiated investigations under the
Prevention of Money Laundering Act, 2002 (PMLA) in about 1100 cases involving
around 2100 companies based on FIRs/Complaints of the scheduled offences, including
offences of corporate corruption, forwarded by various law enforcement agencies (LEAS).

Statement

Year-wise details of investigation cases handed over to SFIO

2016-17
1 Century Communication Limited Delhi
2. Narangs International Hotels Pvt. Ltd. Maharashtra
3. Bush Foods Overseas Pvt. Ltd. Delhi
4. Maitri Suvarnasiddhi Pvt. Ltd. Karnataka
5. Bhushan Steel Limited + 14 Delhi
6.  Singhal Enterprises Pvt. Ltd. West Bengal
7. Church of South India Trust Association Tamil Nadu

tOriginal notice of the question was received in Hindi.
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8. Winsome Diamonds and Jewellery Limited Gujarat
9.  First Leasing Company of India Ltd. (In Lign) Tamil Nadu
10.  Alps BPO Services Limited (In Lign.) Gujarat
11.  Micro Technologies (India) Limited (in Lign) Telangana
12.  Birla Power Solutions Ltd. (in Lign) Maharashtra
13.  IFCI Ltd Delhi
14.  Coastal Projects Limited Odihsa
15.  Goldmine Animal Husbandry Pvt. Ltd. + 40 West Bengal
16. Ketan Parekh Group of Companies Not Found
17.  Prayag Infotech Hi-Rise Ltd. + 21 West Bengal
18.  Ultra Motors India Private Limited Delhi
19. Okara Agro Industries Limited and other group Delhi
of Companies
20.  Pearl Vision Private Limited + 9 Delhi
21.  Cartesian Computers Ltd. + 2 Gujarat
22.  Parul Polymers Private Limited Delhi
23.  Ablaze Info Solutions Pvt. Ltd. Delhi
24.  URO Enclave India Ltd. (UROEIL) West Bengal
25.  Getit Infoservices Private Limited (In Lign) Delhi
2017-18
1. Vigneshwara Developers Private Limited. +17 Delhi
2. Safe and Secure Online Marketing pvt. Ltd. Delhi
3. Webwork Trade Links Private Limited + 04 Uttar Pradesh
4.  Greenray international: Ltd. + 03 Odisha
5. Waris Finance International Ltd. (Presently know as West Bengal
Waris Industries Ltd.) + 21
6. Wellfare Buildings and Estates Private Limited. West Bengal
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7. Assotech Ltd. (in Lign) Delhi

8. Kingfisher Training and Services Ltd. + 4 Karnataka

9. Dreamline Manpower Solutions Private Ltd. (now Andhra Pradesh
Nityank Infrapower & Multiventures Pvt. Ltd.) + 17

10. Mangalam Homes (India) Private Limited + 1 Bihar

11.  Suraj Motors Pvt. Ltd. (u/s 216 r/w section 210(1)(c) Jammu and
of the Companies Act, 2013) Kashmir

12, Micro Leasing and Funding Limited Odisha

13.  Scriptacom BPO Systems (P) Limited (converted into Gujarat
scriptacom BPO Systems LLP on 22.12.2014

14.  D.S. Kulkarni Developers Limited Maharashtra

15.  Religare Enterprises Limited Delhi

16.  Fortis Healthcare Limited Delhi

17.  Radashir Jewelry Company Private Limited + 113 Maharashtra

18. Rotomac Global Private Limited + 10 Uttar Pradesh

19.  United India Insurance Company Tamil Nadu

20. Heera Gold Exim Limited + 14 Telangana

21.  Kohinoor Diamonds Private Limited Gujarat

2018-19

1. Sterling Biotech Limited Maharashtra

2. Royal Twinkle Star Club Private Limited Maharashtra

3. Ruchi Soya Industries Limited Maharashtra

4. Zynergy Solar Projects and Services Ltd. (ZSPSPL) + 1 Tamil Nadu

5. Church of South India Trust Association (CSITA) Tamil Nadu

6. Kerryon Automart Pvt. Ltd. +16 West Bengal

7.  Premia Projects Ltd. (PPL) Delhi

8. Moongipa Investments Ltd. Delhi
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Rockland Hospital Ltd.
Dishnet Wireless Ltd. + 2

Adarsh Buildestate Ltd. and entities associated
with it + 124 including 05 LLPs

Kolkata Weir Industries Ltd. + 15

Diamond Power Infrastructure Ltd + 14

Cosmic Structure Limited (In Lign)

SRS Limited and its group companies

Educomp Solution Ltd.

Auro Gold Jewellery Pvt. Ltd.

Parekh Aluminex Ltd.

Infrastructure Leasing and Financial Services Limited
Sahara Q Shop Unique Products Range Limited + 2
Wheels Mobility Solutions Limited (In Prov. Lign.)
Delhi and District Cricket Association

Alchemist Township India Limited + 7

Dura-line India Private Limited

Cygnus Developed (India) Pvt. Ltd.

Amrit Feeds Limited

Gujarat NRE Coke Limited

Birla Cotsyn Ltd. + 2

Real Estate and Landbank India Limited

Shree Maheshwa Hydel Power Corp Ltd.

Krishna Knitwear Technology Ltd. + 4

Tata Tele Services Maharashtra Ltd. + 2

Surana Industries Ltd. + 190
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Delhi
Mabharashtra

Haryana

West Bengal
Gujarat
Delhi

Delhi

Delhi
Maharashtra
Maharashtra
Maharashtra
Maharashtra
Delhi

Delhi

Delhi

Delhi

West Bengal
West Bengal
West Bengal
Maharashtra
Gujarat
Madhya Pradesh
Maharashtra
Maharashtra

Tamil Nadu
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Child care leave for women employees of PSBs
12578. SHRI RAKESH SINHA: Will the Minister of FINANCE be pleased to state:

(@ whether Government is considering to grant three years” leave under “Child
Care Scheme” to women employees of Public Sector Banks (PSBSs);

(b) if not, the reasons therefor; and

() the number of women employees in PSBs and the facilities being provided to
them under “Child Care Scheme”?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) Government communicated its decision that leave of up to
two years shall be admissible to women employees of Public Sector Banks (PSBs), for
the purpose of, inter-alia, care of children. As per inputs from PSBs the facility of such
leave is admissible to women employees. Further, as per PSB inputs, there are 2,08,984
women employees as on 30.6.2019.

Tax fraud detected under GST claims

2579. DR. K.V.P. RAMACHANDRA RAQ: Will the Minister of FINANCE be pleased
to state:

(@ whether recent tax fraud cases indicate that there is a lacuna in the online
filing of GST claims and claiming false input tax credit by fake invoicing and inflating
their turnover by fake companies, if so, the details thereof;

(b)  how many tax fraud cases were detected after GST regime and worth of fraud;
and

(c) whether Government is taking steps to curtail this type of fraud?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG SINGH
THAKURY): (a) No, Sir. There is no lacuna per se. However, cases of tax credit by fake
invoicing have been detected by Central GST formation(s). The details are as under:-

(Rs. in crore)

Sl Period/Financial Year No. of Cases Amount No of persons

No. arrested

1. 2017-18 (01.07.2017 to 03] 1267 02
31.03.2018)

2. 2018-19 1620 11251.23 154

3. 2019-20 (Up to June, 2019) 666 2804.98 4

tOriginal notice of the question was received in Hindi.
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(b) The details of tax fraud cases detected are as under:-

(X in crore)
2017-18 (01.07.2017 2018-19 2019-20 (up to
to 31.03.2018) June, 2019)

No. of Amount No. of Amount No. of Amount

Cases Cases Cases

Total cases detected 424 1216.02 7368 37946.41 1593 6520.40

(c) Yes, Sir. Various measures have been taken to curtail this type of fraud. Field
formation(s) of CB1C, are sensitized to keep check on these kinds of activities and take
necessary action. A specialized Directorate within the Central Board of Indirect Taxes
and Customs (CBIC) engaged in Data Analytics and Risk Management disseminates
analytical reports and intelligence inputs to field formations of CBIC for the purpose of
scrutiny, audit and enforcement, to check GST evasion in general and fraudulent credit
availment in particular. The GST Council has also approved the use of e-invoicing in B2B
transactions.

Sale/monetisation of the non-core and fixed assets of PSUs
2580. SHRI K.K. RAGESH: Will the Minister of FINANCE be pleased to state:

(@ whether Government has taken a decision to sell/monetise the non-core and
fixed assets of PSUs;

(b) if so, the names of such PSUs whose assets are getting sold or monetised and
details of such assets being sold/monetised as part of the aforesaid decision, if any; and

(c) if so, the reasons for such sale/monetisation of such assets?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Yes Sir. Cabinet in its meeting on 28.02.2019 approved
procedure and mechanism for Asset Monetization of Central Public Sector Enterprises
(CPSEs)/Public Sector Undertakings (PSUs)/other Government Organizations and
Immovable Enemy Properties. The policy framework lays down the Institutional framework
for monetization of the following:-

(i) Identified non-core assets of CPSEs under strategic disinvestment;

(i) Immovable Enemy Property under the custody of Custodian of Enemy Property
(CEPI), MHA as per sub section 6 of section 8A of the Enemy Property Act,
1968;
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(iii) This framework is also available for use to monetize assets of other CPSEs/
PSUs/other Government Organizations with the approval of the Competent
Authority;

(iv) Sick/Loss making CPSEs under closure normally follow the DPE closure
guidelines dated 14.06.2018 in this regard. However, any sick/loss making
CPSE can also adopt this framework with the approval of Competent Authority.

(c) The objective of the asset monetization programme of the Government of
India is to unlock the value of investment made in public assets which have not yielded
appropriate or potential returns so far.

Financial burden on States

2581. SHRI PRASANNA ACHARYA: Will the Minister of FINANCE be pleased to
state:

(@ the number of Centrally sponsored schemes completely delinked from Central
support and the number of Centrally sponsored schemes whose sharing pattern has
been altered resulting in additional financial burden on States; and

(b) whether it is a fact that the benefit to States by the increase in devolution
of Central taxes from 32 per cent to 42 per cent following the recommendation of the
Fourteenth Finance Commission has been offset to a large extent by such policy
decision of the Central Government?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (b) Based on the recommendation of the Sub Group of Chief
Ministers and in consultation with various Ministries/Departments and other
Stakeholders, Gol has rationalized the existing 66 Centrally Sponsored Scheme (CSSs)
into 28 schemes and revised the funding pattern for CSSs which was communicated by
NITI Aayog vide it”s O.M. dated 17.08.2016. The existing 66 Centrally Sponsored Schemes
have been rationalized into 28 schemes, broadly divided into two categories, namely,
(i) Core of the Core Schemes (6), (ii) Core Schemes (22). The funding pattern of the
restructured Centrally Sponsored Schemes is (i) Core of the Core schemes (6 in nos.):
No change in the erstwhile funding pattern, (ii) Core schemes (22 in nos.): For the 8
North Eastern States and Himalayan States of Uttarakhand, Himachal Pradesh and
Jammu and Kashmir, 90% of expenditure is borne by Centre, and remaining 10% by
States. For the rest of the States - sharing ratio between Centre and State is 60:40.

It may also be stated that following the implementation of the recommendations of
the 14th Finance Commission, the devolution to States has been increased from 32% to
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42%, thereby increasing the resource availability with the States vis-a-vis the Centre.
Further, the level of flexi fund available in each CSS has been raised from 10% to 25%
after revising the funding pattern of CSS. This was done to enable the States to satisfy
the local needs and undertake innovations. The trend in outlays in the Expenditure
Budget of Gol for 28 CSSs for the last four years shown below reflects an increase of
around 37.42% in 2019-20 BE (Final) compared to actual of 2016-17:-

(Rs. in Crore)

Scheme Actual Actual RE BE (Final)
Category 2016-17 2017-18 2018-19 2019-20
CSss 2,41,296 2,85,448 3,04,849 3,31,610

Seeding of bank account and linking with Aadhaar

12582. DR. KIRODI LAL MEENA: Will the Minister of FINANCE be pleased to
state:

(@ whether Government is considering to allow seeding of bank accounts of the
beneficiaries and linking them with the bank accounts available with the Departments
of State Governments as well as the Aadhaar details only after obtaining permission from
the beneficiaries; and

(b) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Ministry of Electronics and Information Technology
(MeitY) has apprised that “The Aadhaar and Other Laws (Amendment) Bill, 20197~ has
been passed by the Parliament. The bill, inter-alia, has the provision for allowing the
use of Aadhaar authentication on voluntary basis as acceptable Know Your Customer
(KYC) document, by inserting Section 11A under the Prevention of Money Laundering
Act, 2002.

Further, as per Reserve Bank of India (RBI”s) Master Direction on KYC dated
25.2.2016 (as amended in May 2019), banks are to obtain the Aadhaar number from an
individual who is desirous of receiving any benefit or subsidy under any scheme
notified under section 7 of the Aadhaar (Targeted Delivery of Financial and Other
subsidies, Benefits and Services) Act, 2016 (18 of 2016).

As far as the requirement of Aadhaar number for receipt of certain subsidies,
benefits and services etc. are concerned, Section 7 of The Aadhaar (Targeted Delivery

tOriginal notice of the question was received in Hindi.
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of Financial and Other subsidies, Benefits and Services) Act, 2016 (18 of 2016),
inter alia, provides that:-

“The Central Government or, as the case may be, the State Government may, for the
purpose of establishing identity of an individual as a condition for receipt of a
subsidy, benefit or service for which the expenditure is incurred from, or the receipt
therefrom forms part of, the Consolidated Fund of India, require that such individual
undergo authentication, or furnish proof of possession of Aadhaar nhumber or in the
case of an individual to whom no Aadhaar number has been assigned, such
individual makes an application for enrolment:

Provided that if an Aadhaar number is not assigned to an individual, the individual
shall be offered alternate and viable means of identification for delivery of the
subsidy, benefit or service.””

The linking of the bank accounts with Aadhaar for receiving subsidy/direct benefit
transfers from the Government, including the State Governments is done as per the
extant provisions of the Aadhaar (Targeted Delivery of Financial and Other subsidies,
Benefits and Services) Act, 2016 (18 of 2016).

MUDRA loans turned NPAs

2583. SHRI RAVI PRAKASH VERMA: Will the Minister of FINANCE be pleased to
state:

(@  whether more than ¥ 16,000/- crores of loans have turned as NPAs under
MUDRA Scheme as per the RTI information;

(b) if so, the details thereof, bank-wise; and
() the reasons for the same?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) Out of Pradhan Mantri Mudra Yojana (PMMY) loans
amounting to over ¥ 8,93,000 cr. sanctioned by Member Lending Institutions (MLISs)
upto 31.03.2019, loans amounting to approximately 2%, i.e. ¥ 17651.74 crore (provisional)
have turned into Non Performing Assets (NPAs), since inception of the scheme. NPA
of all MLIs under PMMY scheme is given in the Statement (See below).

(c) Reasons for NPAs for loans extended under PMMY are, inter alia, first time
borrowers under Shishu category prioritising emergent needs, business failures,
inefficiencies in lending practices, poor credit appraisal, wilful default by borrowers,
impaired cash flows of the units due to slowdown in business etc.
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Bank-wise details of PMMY NPAs of ¢ 17,651.74 Cr. (2% of loans
sanctioned as on 31.03.2019, since inception of the scheme)

Scheduled Commercial Banks (SCBs)

NPA Amount (% in Crore)

1 2 3

1.  State Bank of India 2694.22
2. Jana SFB 219343
3. Punjab National Bank 1605.13
4. Bank of India 965.77
5. Canara Bank 921.46
6. Syndicate Bank 845.14
7. Union Bank of India 546.71
8. Bank of Baroda 522.99
9. Bank of Maharashtra 449.66
10.  Allahabad Bank 38215
11.  Indian Bank 35592
12.  IDBI Bank 310.33
13.  Corporation Bank 310.28
14.  Andhra Bank 295.1
15.  ICICI Bank 249.37
16. HDFC Bank 240.79
17.  Central Bank of India 225.78
18.  Indian Overseas Bank 209.56
19. Bandhan Bank 189.73
20. Indusind Bank 171.06
21.  Vijaya Bank 166.37
22.  Oriental Bank of Commerce 164.07
23. AUSFB 15511
24.  UCO Bank 14451
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1 2 3
25.  Dena Bank 134.96
26.  Punjab and Sind Bank 123.86
27.  United Bank of India 109.47
28. Ratnakar Bank 87.95
29. Suryoday SFB 82.09
30. Axis Bank 66.9
31.  Ujjivan SFB 66.32
32.  Federal Bank 46.62
33, Fincare SFB 34.04
34. Equitas SFB 26.35
35, Jammu and Kashmir Bank 194
36. Karnataka Bank 17.46
37. DCB Bank 12.03
38. ESAFSFB 11.35
39. Kotak Mahindra Bank 947
40. IDFC Bank Limited 6.44
41.  City Union Bank 6
42.  Tamilnad Mercantile Bank 567
43.  Yes Bank 299
44.  Dhanlaxmi Bank 0.49
45.  Citi Bank 0.28
46.  Lakshmi Vilas Bank 0.07

TotaL NPA amount oF SCBs 15184.85

II. RRBs 2065.88
lll.  State Cooperative Banks 0.17
IV NBFCs/NBFC-MFIs 400.88

TotaL NPA AmounT oF ALL MLIs 17651.74 (provisional)
Source : As per data reported by MLIs on Mudra Portal.
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Worst condition of economy

12584. SHRI SURENDRA SINGH NAGAR: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that country”s economy is in the worst condition till date
due to the wrong policies of Government;

(b) if so, the corrective steps proposed to be taken by Government to improve
this; and

(c) if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) As per the provisional estimates of national income released
by Central Statistics Office, the growth of real GDP in 2018-19 was 6.8 percent, lower
than the growth of 7.2 percent in 2017-18. However, Indian economy remained the fastest
growing major economy in the world in last five years (2014-15 to 2018-19) with an
average growth of 7.5 per cent.

Improvement in economic growth remains high on the agenda of the Government.
To boost the economic growth further, Government has announced various measures
in the Budget 2019-20; which, inter alia, include, further liberalisation of Foreign Direct
Investment policy, increasing the annual turnover limit from ¥ 250 crore to ¥ 400 crore
for a lower corporate tax rate of 25 percent, additional income tax deduction of ¥ 1.5 lakh
on the interest paid on loans taken to purchase electric vehicles and moving the GST
council for reduction of GST rate on electric vehicles from 12 percent to 5 per cent.
Government has also increased the scope of voluntary pension scheme for retail traders
and shopkeepers to everyone with an annual turnover of less than ¥ 1.5 crore. The
budget provides a push to infrastructure development with the intention to invest ¥ 100
lakh crore in infrastructure over the next five years and by restructuring of National
Highway Programme. Scheme of Fund for Upgradation and Regeneration of Traditional
Industries (SFURTI) has been started to facilitate cluster based development to make the
traditional industries more productive, profitable and capable for generating sustained
employment opportunities. Customs duty on certain raw materials and capital goods
reduced to promote domestic manufacturing.

Earlier, Government had expanded the cash transfer scheme “PM-Kisan”” providing
an income support of ¥ 6000 per year to all farmers, which was limited to farmers with
a land holding of less than 2 hectares. Earlier measures taken by the Government for

tOriginal notice of the question was received in Hindi.
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growth promotion, inter alia, include historic support and outreach programme for the
Micro, Small and Medium Enterprises (MSME) sector, expansion and facilitation of
MSMEs across the country, fillip to manufacturing via Make in India programme,
measures to improve ease of doing business, comprehensive reforms in the foreign
direct investment policy, and introduction of the Goods and Services Tax. Further to give
focused attention to issues of growth, the Government has constituted a five-member
cabinet committee on investment and growth chaired by Hon”ble Prime Minister.

Withdrawal of minimum balance penalty by banks

12585. SHRI DIGVIJAYA SINGH: Will the Minister of FINANCE be pleased to state
the details of steps taken by Government during the last three years for freeze/withdrawal
of the “Minimum Balance Penalty”” being levied by public and private sector banks
whereby the bank account holders from poor and middle class families are worst hit?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): According to Reserve Bank of India (RBI) guidelines, banks do not
have any Minimum Balance requirement for Basic Savings Bank Deposit accounts
(BSBD), including accounts opened under Pradhan Mantri Jan Dhan Yojana (PMJDY).
As on March 2019, there were 57.3 crore BSBD accounts across the country including
35.27 crore (61.6%) Jan-Dhan accounts. Hence, for these accounts there are no charges
for not maintaining minimum balance. BSBD accounts are considered normal banking
services available to all and it offers certain basic minimum facilities free of charge.

For accounts other than BSBD accounts, as per RB1”s Master Circular on “Customer
Service in Banks”” dated July 1, 2015, banks are permitted to fix service charges on
various services rendered by them, as per their Board approved policy, while ensuring
that the charges are reasonable and not out of line with the average cost of providing
these services. Further, banks have been advised to identify basic services and the
principles to be adopted/followed by them for ensuring reasonableness in fixing such
charges. Banks are also advised to take steps to ensure that customers are made aware
of the service charges upfront and changes in the service charges are implemented only
with the prior notice to the customers.

Per capita expenditure in rural and urban areas

2586. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of FINANCE be pleased
to state:

(@ the details of per capita expenditure on education, electricity, water and food
etc. by Government both in rural as well as in urban areas;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that per capita expenditure is more in rural area as
compared to urban area; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) The details of per capita expenditure on education, electricity,
water and food etc. in rural and urban areas is not maintained by the Government.

Special courts to stop hoarding
2587. SHRI B. K. HARIPRASAD: Will the Minister of FINANCE be pleased to state:

(@  whether Government would take strict measures to check price rise and would
set up special courts to stop hoarding and black marketing, however, no special courts
have been set up so far; and

(b) if so, the details thereof including the reasons to fail in controlling the prices
of petroleum products?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Government monitors the price situation on a regular basis
as controlling inflation remains a key area of policy focus. Headline inflation based on
the Consumer Price Index - Combined (CPI-C) has been declining continuously for the
last five years. It was 3.4 per cent in 2018-19 as compared to 3.6 per cent in 2017-18,
4.5 per cent in 2016-17, 4.9 per cent in 2015-16 and 5.9 per cent in 2014-15. It stood at
3.0 per cent in May 2019. Fuel and light inflation based on CPI-C has declined from
6.2 per cent in 2017-18 to 5.7 per cent in 2018-19 and was 2.5 per cent in the month of
May 2019. There is no provision in the Essential Commodities (EC) Act for setting up
of Special Courts to stop hoarding and black marketing. Moreover, at present, there is
no proposal under consideration for setting up of Special Courts under the EC Act.

Package for backward districts of Andhra Pradesh

2588. SHRI V. VIJAYASAI REDDY: Will the Minister of FINANCE be pleased to
state:

(@  whether Andhra Pradesh Reorganisation Act clearly indicated that 7 backward
districts would be given a package on the lines of KBK districts in Odisha and Bundelkhand
region in Madhya Pradesh and Uttar Pradesh;

(b) if so, the reasons behind granting just ¥ 350 crores for 7 districts for three
years and withdrawing granted ¥ 350 crores in the fourth year and not giving anything
in the fifth year;



Written Answers to [16 July, 2019] Unstarred Questions 181

(c)  whether request from Chief Minister of Andhra Pradesh has been received in
the Ministry in this regard; and

(d) if so, the action taken by the Ministry so far in this connection?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) No. Andhra Pradesh Re-organisation Act, 2014 does not state that
7 backward districts of the successor State of Andhra Pradesh would be given a package
on the lines of KBK districts in Odisha and Bundelkhand region in Madhya Pradesh and
Uttar Pradesh.

(b)  The releases towards the development of 7 backward districts are based on
the report of NITI Aayog on “Developmental Support to the Successor State of
Andhra Pradesh under the Andhra Pradesh Re-organisation Act, 2014~ dated 01.12.2015
(wherein total amount of ¥ 2100 crore for the 7 backward districts of Andhra Pradesh
@ ¥ 300 crore per district was recommended) and approval of the competent authority
in terms of Section 46(2) and (3) and 94(2) of the Andhra Pradesh Re-organisation Act,
2014. Accordingly, ¥ 1050 crore has been released for the development of 7 backward
districts of Andhra Pradesh in three instalments of ¥ 350 crore each (Rs. 50 crore per
district per year) in the financial years 2014-15, 2015-16 and 2016-17. In 2017-18, all the
necessary approvals were not available and inadvertently the 4th instalment amounting
to T 350 crore was released and then withdrawn. The matter is under examination and
the release has not yet materialized.

(c) and (d) Yes. The proposal for release of 4 instalment of funds for the development
of 7 backward districts is under consideration.

CMS to file online complaint against banks and NBFCs

12589. SHRI AMAR SHANKAR SABLE: Will the Minister of FINANCE be pleased
to state:

(@ whether RBI has launched a Complaint Management System (CMS) to file
online complaints against banks and Non-Banking Finance Companies (NBFCs), if so,
the number of complaints received on CMS;

(o)  when investigation and strict action would be taken against guilty persons
on the basis of received Complaints; and

(€)  whether there is any plan to start Interactive Voice Response (IVR) system
which is dedicated to track the status of complaints by complainant, if so, the details
thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Reserve Bank of India (RBI) has informed that the Complaint
Management System (CMS) was launched on June 24, 2019. The total number of
complaints received against banks and NBFCs as on July 05, 2019 are given below:-

Complaints received against Grand Total
Banks 10,249
NBFCs 133
ToTAL 10,382

(b) CMS is an application for filing of complaints with RBI against any of the
regulated entities. The complaints falling under the grounds of complaints of the Banking
Ombudsman (BO) Scheme, 2006 and Ombudsman Scheme for NBFCs, 2018 are resolved
as per the provisions of Schemes.

Clause 7(2) of the BO Scheme reads as “ The Banking Ombudsman shall receive and
consider complaints relating to the deficiencies in banking or other services filed on the
grounds mentioned in clause 8 irrespective of the pecuniary value of the deficiency in
service complained and facilitate their satisfaction or settlement by agreement or through
conciliation and mediation between the bank concerned and the aggrieved parties or by
passing an Award as per the provisions of the Scheme.”

Clause 7(2) of the Ombudsman Scheme for NBFC reads as “ The Ombudsman shall
receive and consider complaints relating to the deficiencies in services filed on any one
or more of the grounds mentioned in Clause 8 and facilitate their satisfaction or settlement
by agreement or through conciliation and mediation between the non-banking financial
company concerned and the aggrieved party or by passing an Award in accordance with
the provisions of the Scheme.”

() At present there is no IVR system to track the status of complaints.
Threat to national security
2590. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that some of the foreign investments are posing threat to
the national security, particularly in financial services, critical infrastructure and technology
sector;

(b) if so, the details thereof and Government”s response thereto; and
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() the details of steps taken or proposed to be taken by Government to ensure
national security, while promoting foreign investments in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) Government of India takes adequate care before approval
of proposals related to foreign investment in the sensitive sectors of economy.
Recognising the risks associated with foreign investments in certain sectors, the Foreign
Direct Investment (FDI) policy of Government of India has already placed sensitive
sectors and activities in the approval route. Government while processing FDI proposals
has always aimed at achieving a healthy balance between meeting the imperatives of
National Security and facilitating the ease of doing business and promoting investment
in the country.

Investments in certain sensitive sectors as well as countries of concern are examined
as part of the processing of FDI proposals.

Prohibition of crypto currency

2591. SHRI DHARMAPURI SRINIVAS: Will the Minister of FINANCE be pleased
to state:

(@ whether Government has prohibited crypto currency in the country;
(b) if so, the details thereof;

(¢)  whether Government has taken note about prevalence of crypto currency in
the country;

(d) if so, the details thereof; and

(e) the action taken against the persons who are responsible for running the
crypto currency in the market?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) No, Sir.

(c) and (d) Taking note of the issue, the Government has constituted an Inter-
Ministerial Committee (IMC) under the Chairmanship of Secretary (EA). The IMC has
submitted the Report to the Government.

(e) Presently, there is no separate law for dealing with issues relating to crypto
currencies. Hence, all concerned Departments and law enforcement agencies, such as
RBI, Enforcement Directorate and Income Tax authorities, etc. take action as per the
relevant existing laws. Similarly, police/courts take action on IPC offences. Further, in
view of the risks and dangers associated with crypto currencies, Government and RBI
have been issuing advisories, press releases and circulars to the public.
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Indian currency notes in Nepal

2592. PROF. MANOJ KUMAR JHA: Will the Minister of FINANCE be pleased to
state:

(@ the progress made on the request of the Nepal Rashtra Bank (NRB) to Reserve
Bank of India (RBI) in a letter mentioned in media reports asking it to issue FEMA
notification to declare the new Indian currency notes above the denomination of rupees
100 as legal tender;

(b) what progress has been made of NRB”s request in the same letter for the
exchange of the demonetised Indian currency still in Nepal; and

(c) the value of demonetised Indian currency notes in the banking system and
with private holders in Nepal?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The Nepal Rastra Bank (NRB) requested the Reserve Bank of
India (RBI) to permit individuals to carry new series of Indian currency notes of T 200,
¥ 500 and T 2000 denominations from India to Nepal. Subsequently, the RBI on 26.02.2019
made an amendment to the FEMA Regulations thereby permitting an individual travelling
from India to Nepal to carry RBI currency notes in Mahatma Gandhi (New) Series of
denominations of ¥ 200/- T 500/- up to a total limit of ¥ 25,000/-.

(b)  The Nepal Rastra Bank also requested the Reserve Bank of India to exchange
the demonetized RBI currency notes in old series of ¥ 500 and ¥ 1000 denominations
held by the NRB and the general public in Nepal. The RBI and the NRB have held
bilateral meetings and exchanged correspondence to discuss the modalities for exchange
of the demonetized Indian currency notes in Nepal.

(c) The Nepal Rastra Bank on 21.08.2017 informed the Reserve Bank of India that
the total amount of Indian demonetized bank notes in old series of ¥ 500 and ¥ 1000
denominations held in the banking system in Nepal is ¥ 7.8461 crore. This figure does
not include the notes held by the general public.

Improvement in the currency circulation
2593. SHRI D. KUPENDRA REDDY: Will Minister of FINANCE be pleased to state:

(@ whether it is a fact that the currency circulation in the country is down since
demonetisation;

(b) if so, the details thereof and the reasons therefor; and
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(c) the steps taken to improve the currency circulation situation in the country
and to curb black money in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) No, Sir. Notes in circulation has gone up since Demonetisation.
Notes in circulation stood at ¥ 17.74 trillion as on Nov 04, 2016 and Notes in circulation
as on June 28, 2019 is T 21.64 trillion.

(b) Does not arise.

(c) Government in consultation with RBI has ensured adequate supply of currency
for meeting the demand of cash by the public. The supply of currency notes had been
improved by RBI by printing sufficient quantity of banknotes of each denomination. The
Government has taken several concrete actions to curb black money in the country by
introducing stringent laws. Recent major initiatives in this regard, include:-

(i) Enactment of “The Black Money (Undisclosed Foreign Income and Assets)
and Imposition of Tax Act, 2015~ which has come into force w.e.f. 01.07.2015
to specifically and more effectively deal with the issue of black money stashed
away abroad.

(i) Enactment of the Benami Transations (Prohibition) Amendment Act, 2016 to
amend the Benami Transactions (Prohibition) Act, 1988 with a view to, inter
alia, enable confiscation of benami property and prosecution of benamidar
and the beneficial owner.

(i) The Government has brought in a large number of legislative provisions in
the Income Tax Act, 1961 to effectively to tackle the menace of black money,
e.g. restriction on cash transaction of ¥ 2 lakh or more, no deduction under
section 80G is allowed if cash donation exceeds ¥ 2000, and restriction
imposed on donations of ¥ 2000/- or more to political parties otherwise than
through a bank account or electoral bonds.

(iv) Constitution of the Special Investigation Team (SIT) on Black Money under
the Chairmanship and Vice-Chairmanship of two former judges of Hon”ble
Supreme Court.

(v) Proactively engaging with foreign governments with a view to facilitate and
enhance the exchange of information under Double Taxation Avoidance
Agreements (DTAAsVTax Information Exchange Agreements (TIEAS)/
Multilateral Conventions.



186  Written Answers to [RAJYA SABHA] Unstarred Questions

(vi) Effective enforcement actions including expeditious investigation in foreign
assets cases. Such actions include searches, surveys, enquiries, assessment
of income, levy of taxes, penalties, etc. and filing of prosecution complaints
in criminal courts, wherever applicable.

(vii) Extensive use of information technology and data analytics for identification
of high-risk cases, expeditious e-verification of suspect cases and enforcement
actions in appropriate cases.

(viii) Mandatory linking of Aadhar with PAN, which will not only help in
de-duplication of PAN but will also prevent potential tax frauds.

Revision of IT guidelines for black money and
tax evasion

2594. SHRI RIPUN BORA: Will the Minister of FINANCE be pleased to state:
(@  whether Government proposes to revise IT guidelines under the IT Act, 1961,

(b) if so, whether Government has received any proposal from the concerned to
curb black money in the country;

(c) the details of compounding offences, procedure and charges to be taken
therefor; and

(d) how the process/action will streamline the serious cases of black money and
criminal tax evasion possible?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (d) The Income-tax Department, issues guidelines and revises
them periodically to reflect changes/amendments in the direct tax statutes. Revised
guidelines for Compounding of Offences under Direct Tax Laws, have been issued by
CBDT on 14.06.2019 (hereinafter “the Guidelines”) and are operational w.e.f. 17.06.2019.
These Guidelines are placed in public domain on www.incometaxindia.gov.in.

Further, to curb black money in the country, the Income-tax Department takes
suitable action including searches, surveys, enquiries, assessment of income, levy of
taxes/interest/penalty and launching of prosecution, wherever applicable against those
found violating various provisions of direct tax statutes.

Objectives of disinvestment
2595. SHRI SANJAY SINGH: Will the Minister of FINANCE be pleased to state:

(@ the main objectives of disinvestment and their current status;
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(b) the disinvestment planned for the year 2019-20;
(c) the amount raised by Government through disinvestment till date; and
(d) the details of where this money has been spent thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The major objectives/reasons tor disinvestment are as under:-

(i) Listing CPSEs on stock exchanges to promote people”s ownership through
public participation and improving efficiencies of CPSEs through accountability
to its shareholders.

(i) To bring in operational efficiencies in CPSEs through strategic disinvestment,
ensuring their greater contribution to economy.

(iii) Adopt a professional approach for financial management of CPSEs in the
national interest and investment aimed at expanding public participation in
ownership of CPSEs.

(b) and (c) The B.E. for disinvestment during 2019-20 has been set at ¥ 1,05,000
crore.

From the year 2014-15 till date, ¥ 2,81,977.44 crore has been received as disinvestment
proceeds.

(d) At present, the proceeds from disinvestment of CPSEs are channelized into
the National Investment Fund (NIF) which is a Public Account and the proceeds are
utilized for specified purposes like investments into funding infrastructure projects etc.

Same pay scale for CRPF Jawans and Government peons
2596. SHRI SANJAY SINGH: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that there exists the same pay scale under the Seventh Pay
Commission for a Government peon and a CRPF Jawan despite the immense disparity
in the role of their services to our nation;

(b) if so, the reasons therefor;
(c) if not, the details thereof; and

(d) the steps taken to ensure that the CRPF Jawans and their families receive
adequate compensation for their service?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) No, Sir.
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(b) Does not arise.

(c) The 7th CPC has assigned the Level 3 of the Pay Matrix to Constables in
CAPFs, which includes CRPF, with the starting pay of ¥ 21,700/- in the first cell of the
Level. Whereas the Multi-Tasking Staff (including erstwhile peon and other group D
Staff) have been placed in Level-1 of the Pay Matrix with the initial pay of ¥ 18,000/-.

(d) The details of the facilities available to the CAPFs Jawans and their families,
which includes CRPF, for their service are given in the Statement.

Statement

Details of the facilities available to the CAPFs Jawans and
their families which includes CRPF for their service

(i) The present housing satisfaction level in CAPFs is 42% (as on 1.5.2019), i.e.
against the authorization of 2,72,247 houses, 1,14,343 houses are available. At
present, 18,057 houses are under construction. On completion of all housing
units, the satisfaction level will be 48.63%.

(i)  The Government have approved grant of HRA to Personnel Below Officer Rank
(PBORs) of CAPFs, staying in barracks. Orders were issued on 31.07.2017.

(iii) The Government have accepted the recommendations of 7th Central Pay
Commission for common Risk and Hardship Matrix for Defence and CAPF
personnel. Orders were issued on 31.07.2017.

Further, Government on 22.02.2019 issued Orders for enhancement of existing
Risk and Hardship Allowances for personnel deployed in the State of Jammu and
Kashmir and LWE affected Districts for Anti Naxal Operations. The increase in
allowances varies from ¥ 2987/- p.m. to ¥11987/- p.m. for officers and from
T 2231/- p.m. to ¥ 9831/- p.m. for PBORs, depending on the areas of deployment.

(iv)  The Government have approved sanction of Dress Allowance @ ¥ 20,000/- per
annum for Officers and ¥ 10,000/- per annum for Personnel Below Officer Rank
(PBOR) in lieu of Uniform.

(v) As recommended by 7th CPC, Ex-gratia compensation has been revised as
under:-

(@) Death in action/high altitudes - from ¥ 15 lakhs to ¥ 35 lakhs.
(b) Death on duty - from ¥ 10 lakhs to ¥ 25 lakhs.
(c) 100% Disability - from ¥ 9 lakh to ¥ 20 lakhs.
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(vi)

(vii)

®

(xi)

(i)

(i)

(Xiv)

(xv)

Providing additional financial assistance through the Mobile Application ‘Bharat
Ke Veer’ created for voluntary contribution by the public, to the NOKs of CAPF
personnel Killed in action. A sum of ¥ 48.40 crores have already been released
(ason 05.07.2019).

A long pending demand for issue of Operational Casualty Certificate for CAPFs
and CPOs personnel, who sacrifice lives for the nation, was approved in October
2017.

10 Mini Canteens were opened in 2017 to facilitate the EX-CAPFs personnel living
in remote areas. These canteens will be manned by Ex-CAPFs Association.

Two new routes for Air Courier Service have been introduced in 2017 - One for
Delhi-Jammu-Srinagar-Jammu-Delhi (6 days in a week) and the other for Delhi-
Dibrugarh-Guwahati-Delhi (02 days in a week). Total 7 routes exist now.

Central Police Canteens and Welfare and Rehabilitations Board have been
functioning at various locations in the country for welfare and rehabilitations of
CAPFs personnel and their families. At present, there are 119 Master Canteens
and 1613 Subsidiary Canteen in CAPFs.

In addition to CGHS medical facilities available to Central Government employees,
there are 40 composite hospitals for providing specialty services to the CAPF
personnel and their family members. CAPFs personnel and their families can also
take treatment from recognized private hospitals, if such specialized services are
not available in CAPFs hospitals.

Government have approved treatment of hospitalization period as duty in respect
of CAPF personnel injured in action while on duty.

With a view to increase the representation of Mahila personnel in CAPFs, two
CRPF Battalions approved for male personnel were converted into Mahila
Battalions in 2015-16 and 2016-17. 21 Mahila Coys have also been sanctioned in
the SSB.

Additional 720 posts have been created as “leave reserve”” in the existing
6 Mahila Battalions and Women contingents in 15 RAF Battalions to make up
the shortage of operational strength due to various reasons such as medical,
maternity and child care leaves, etc.

In order to augment 10/20 bedded hospitals in CAPFs Battalions, Government
have recently sanctioned 1719 posts against abolition of 600 posts.
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GST reforms

2597. PROF. M.V. RAJEEV GOWDA: Will the Minister of FINANCE be pleased to
state:

(@ whether there is a plan to bring petroleum products and electricity into the
purview of GST;

(b)  whether the Ministry is open to the option of cross-utilisation of at least
CGST credit across India by States which was an option during service tax era; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) As per Article 279 A (5) of the Constitution, the Goods and Service
Tax Council shall recommend the date on which the goods and services tax be levied
on petroleum crude, high speed diesel, motor spirit (commonly known as petrol), natural
gas and aviation turbine fuel (ATF). As per the section 9(2) of the CGST Act, inclusion
of these products in GST will require recommendation of the GST Council. So far, the
GST Council has not made any recommendation for inclusion of petroleum products
under GST.

As regards electricity, it is within the ambit of GST. However, it attracts nil rate of
GST as per the recommendation of the council.

(b) and (c) There is no such proposal at present.
Sharing information by banks on overvaluation of coal imports
2598. SHRI JOSE K. MANI: Will the Minister of FINANCE be pleased to state:

(@ whether the Directorate of Revenue Intelligence (DRI) had sought RBI’s
assistance in obtaining information from two State-owned banks on the alleged
overvaluation of coal imports from Indonesia by Indian companies;

(b) whether the RBI has declared that it has no power to ask banks to share
information on customers to third parties including investigative agencies; and

(c) whether two other private banks have shared all information with DRI on the
case citing national interest, while two Government-owned banks have declined to do
so citing the confidentiality clause?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Yes, DRI had sought assistance of the RBI in obtaining information
from two state owned banks on the alleged overvaluation of coal imports from Indonesia
by Indian companies.
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(b)  Yes, the RBI stated that there is no statutory provision which enables RBI to
decide about the permissibility of sharing of customer information by any bank with
third parties, irrespective of whether it is in the interests of the bank or otherwise.

() Two private banks shared the documents relating to consignments of
Indonesian coal transacted through them, whereas, three State-owned banks located
overseas, refused to share the said documents, citing absence of mandate from the
customer as per the relevant country”s banking laws.

Prevention of insider trading by SEBI
2599. SHRI JOSE K. MANI: Will the Minister of FINANCE be pleased to state:

(@  whether prompted by the insider information received from a whistle-blower
that exposed the NSE co-location algorithmic trading, the SEBI has come out recently
with a discussion paper to nip insider trading in the bud,

(b)  whether SEBI paper has proposed an informant mechanism where genuine
whistle-blowers will be rewarded upto T 1 crore for exposing fraud and wrongdoing in
companies relating to trading on insider information; and

(¢) whether SEBI is likely to confine this scheme to insider trading only leaving
out the bigger evil of siphoning of funds by promoters?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) SEBI
informed that direct evidence of insider trading is not easily available and that which
is generally available is almost completely circumstantial. While investigating cases
pertaining to insider trading, several challenges are faced by SEBI while procuring
information on potential insider trading violations including dealing with complaints
made through non-official channels by unscrupulous or interested persons.

Hence, SEBI has issued the “Discussion Paper on amendment to the Securities and
Exchange Board of India (Prohibition of Insider Trading) Regulations, 2015 to provision
for an informant mechanism?~” on 10.06.2019.

(b) and (c) SEBI informed that in respect of the proposed reward to be provided,
the Discussion paper inter alia proposes as follows:-

“The total amount of monetary reward shall be [10 %] of the monies collected but
shall not exceed one (1) crore or such higher amount as may be specified. An
interim reward not exceeding ¥ 10 lacs may be given at the stage of issuance of
the final order by the SEBI against the person directed to disgorge. The final reward,
after adjusting the interim reward, shall be issued after collection or recovery of the
monies disgorged equal to atleast twice the final reward.”
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Thus, initially the reward is proposed to be limited to ¥ one crore, but may be raised
depending on the experience gained. For finalizing the proposed scheme on formulation
of the informant reward mechanism, public comments were invited by 01.07.2019. The
proposed informant reward scheme deals with insider trading violations.

Taxes collected from and given to Kerala
2600. SHRI ABDUL WAHAB: Will the Minister of FINANCE be pleased to state:

(@ the taxes collected by the Central Government from the State of Kerala, as
Central Taxes, during each of the last three years; and

(b) the amount released to Kerala on the basis of taxes collected during the
period?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The information is as under:-
(X in crores)

Financial Direct Tax GST (On domestic Indirect Tax
Year supplies) IGST, (Non-GST and GST
CGST, SGST and on imports)
Cess
2016-17 13779.42 GST has been The State-wise data on
introduced w.e.f. collection of Indirect
1st July, 2017 Taxes (Customs/Central
2017-18 1642732 10857 Excise/Service Tax) is not
maintained.
2018-19 17021.16 16343

(Provisional)

(b) Share of Central taxes/duties of Kerala in last three years is as under:-

(X in crores)

Financial Year Amount
2016-17 15225.02
2017-18 16833.07

2018-19 19038.17
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Exposure of PSBs and institutions to Jet Airways

2601. SHRI NARESH GUJRAL: Will the Minister of FINANCE be pleased to
state:

(@ how many is the exposure of Public Sector Banks (PSBs) and institutions to
Jet Airways;

(b)  whether the promoters furnished any personal guarantees against these loans/
advances; and

(c) the steps being taken to recover these dues?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) As per inputs received from State Bank of India (SBI), the
lead bank in the consortium of lenders to Jet Airways, and all-India Financial Institutions,
claims of ¥ 4,398.55 crore have been filed by Public Sector Banks before the National
Company Law Tribunal (NCLT) against Jet Airways. No personal guarantees were
furnished by promoters. However, as per the inputs, collateral security for the loans
given to Jet Airways was obtained in the form of pledge of promoter and other shares,
and hypothecation of assets. For recovery of outstanding dues, as per inputs received
from SBI, the bank”s application under the Insolvency and Bankruptcy Code, 2016 has
been admitted by NCLT, Mumbai.

NPAs in Public Sector Banks
2602. SHRI SANJAY SETH: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that Government has failed to reduce the NPAs of banking
institutions;

(b) if so, the reasons therefor; and

(c) if not, the data of NPAs in Public Sector Banks (PSBs) in the last three years
and the steps taken to reduce them?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) As per Reserve Bank of India (RBI)”s data on global
operations, aggregate gross advances of Public Sector Banks (PSBs) increased from
Rs. 18,19,074 crore as on 31.3.2008 to ¥ 52,15,920 crore as on 31.3.2014. As per RBI
inputs, the primary reasons for spurt in stressed assets have been observed to be, inter
alia, aggressive lending practices, wilful default/loan frauds/corruption in some cases,
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and economic slowdown. Asset Quality Review (AQR) initiated in 2015 for clean and
fully provisioned bank balance-sheets revealed high incidence of Non-Performing Assets
(NPAs). As a result of AQR and subsequent transparent recognition by banks, stressed
accounts were reclassified as NPAs and expected losses on stressed loans, not provided
for earlier under flexibility given to restructured loans, were provided for. Further, all such
schemes for restructuring stressed loans were withdrawn. Primarily as a result of
transparent recognition of stressed assets as NPAs, gross NPAs of PSBs, as per RBI
data on global operations;, rose from ¥ 2,79,016 crore as on 31.3.2015, to % 6,84,732 crore
ason 31.3.2017, to ¥ 8,95,601 crore as on 31.3.2018, and as a result of Government”s4R”s
strategy of recognition, resolution, recapitalisation and reforms, have since declined by
¥ 1,06,032 crore to ¥ 7,89,569 crore as on 31.3.2019 (provisional data reported by RBI
on 2.7.2019).

Government has implemented a comprehensive 4R s strategy, consisting of recognition
of NPAs transparently, resolution and recovery of value from stressed accounts,
recapitalising of PSBs, and reforms in PSBs and the wider financial ecosystem for a
responsible and clean system. Comprehensive steps have been taken under the 4R”s
strategy to reduce NPAs of PSBs, including, inter alia, the following:-

(i) Change in credit culture has been effected, with the Insolvency and Bankruptcy
Code (1BC) fundamentally changing the creditor-borrower relationship, taking
away control of the defaulting company from promoters/owners and debarring
wilful defaulters from the resolution process and debarring them from raising
funds from the market.

(i)  Over the last four financial years, PSBs have been recapitalised to the extent
of ¥ 3.12 lakh crore, with infusion of ¥ 2.46 lakh crore by the Government and
mobilisation of over ¥ 0.66 lakh crore by PSBs themselves enabling PSBs to
pursue timely resolution of NPAs.

(i) Key reforms have been instituted in PSBs as part of the PSBs Reforms
Agenda, including the following:-

(@) Board-approved Loan Policies of PSBs now mandate tying up necessary
clearances/approvals and linkages before disbursement, scrutiny of group
balance-sheet and ring-fencing of cash flows, non-fund and tail risk
appraisal in project financing.
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(b)  Use of third-party data sources for comprehensive due diligence across
data sources has been instituted, thus mitigating risk on account of
misrepresentation and fraud.

(c)  Monitoring has been strictly segregated from sanctioning roles in high-
value loans, and specialised monitoring agencies combining financial
and domain knowledge have been deployed for effective monitoring of
loans above ¥ 250 crore.

(d) To ensure timely and better realisation in one-time settlements (OTSs),
online end-to-end OTS platforms have been set up.

Enabled by the above steps, as per RBI data on global operations, the NPAs of
PSBs, after reaching a peak of ¥ 8,95,601 crore as on 31.3.2018, have declined by
Rs. 1,06,032 crore to ¥ 7,89,569 crore as on 31.3.2019 (provisional data for the financial
year ending March 2019), and PSBs have effected record recovery of ¥ 3,16,479 crore
over the last four financial years, including record recovery of ¥ 1,27,987 crore during
2018-19 (provisional data for the financial year ending March 2019. as reported by RBI
on 9.7.2019).

Note: Figures cited above for PSBs include those for IDBI Bank Limited, which was recategorised
as a private sector bank by RBI with effect from 21.1.2019.

Exemption of Income Tax on District Mineral Foundation

2603. SHRI NARENDRA KUMAR SWAIN:
SHRI PRASHANTA NANDA:

Will the Minister of FINANCE be pleased to state whether Government will take
steps for exemption of income tax on the interest income of District Mineral Foundation
(DMF) Trusts from the purview of Income Tax Act, as a substantial amount of the Trust
Funds will be spent to clear the tax liability, which will have adverse effect on the Trust
Funds and defeat the very objective of the DMF scheme for uplifting the socio-
economic condition of the people in mining affected areas?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): District Mineral Foundation Trusts can avail tax-exemption under the
Income-tax Act, 1961 on the Interest income earned by these class of trusts, if they fulfill
the conditions prescribed under section 10(46) of the Income-tax Act, 1961. They need
to apply to the CBDT in the prescribed format to claim this exemption. After verification
of their applications, the CBDT will notify them under section 10(46) of the Act.
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Amending secrecy clause to disclose the borrowers name

2604. SHRI RITABRATA BANERJEE:
SHRI RAVI PRAKASH VERMA:

Will the Minister of FINANCE be pleased to state:

(@  whether 50 per cent of all NPAs of Public Sector Banks (PSBs) that is around
T 4.5 lakh crore are owed by top 100 borrowers;

(b) if so, the details thereof, bank-wise;

(c)  whether Government would amend the secrecy clause which restricts disclosing
the borrowers” name;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As per Reserve Bank of India (RBI)”s data on global
operations, aggregate gross advances of Public Sector Banks (PSBs) increased from
Rs. 18,19,074 crore as on 31.3.2008 to I 52,15,920 crore as on 31.3.2014. As per RBI
inputs, the primary reasons for the spurt in stressed assets have been observed to be,
inter alia, aggressive lending practices, wilful default/loan frauds/corruption in some
cases, and economic slowdown. Asset Quality Review (AQR) initiated in 2015 for clean
and fully provisioned bank balance-sheets revealed high incidence of Non-Performing
Assets (NPAs). As a result of AQR and subsequent transparent recognition by banks,
stressed accounts were reclassified as NPAs and expected losses on stressed loans, not
provided for earlier under flexibility given to restructured loans, were provided for.
Further, all such schemes for restructuring stressed loans were withdrawn. Primarily as
a result of transparent recognition of stressed assets as NPAs, gross NPAs of PSBs,
as per RBI data on global operations, rose from ¥ 2,79,016 crore as on 31.3.2015, to
¥ 8,95,601 crore as on 31.3.2018, and as a result of Government”s 4R”s strategy of
recognition, resolution, recapitalisation and reforms, have since declined by ¥ 1,56,060
crore to ¥ 7,39,541 crore as on 31.3.2019 (provisional data on global operations for
31.3.2019 as reported by RBI on 2.7.2019).

Government has implemented a comprehensive 4R s strategy, consisting of recognition
of NPAs transparently, resolution and recovery of value from stressed accounts,
recapitalising of PSBs, and reforms in PSBs and the wider financial ecosystem for a
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responsible and clean system. Comprehensive steps have been taken under the 4R”s
strategy to reduce NPAs of PSBs, including, inter alia, the following:-

() Change in credit culture has been effected, with the Insolvency and Bankruptcy
Code (I1BC) fundamentally changing the creditor-borrower relationship, taking
away control of the defaulting company from promoters/owners and debarring
wilful defaulters from the resolution process and debarring them from raising
funds from the market.

(i)  Over the last four financial years, PSBs have been recapitalised to the extent
of ¥ 3.12 lakh crore, with infusion of ¥ 2.46 lakh crore by the Government and
mobilisation of over T 0.66 lakh crore by PSBs themselves enabling PSBs to
pursue timely resolution of NPAs.

(i) Key reforms have been instituted in PSBs as part of the PSBs Reforms
Agenda, including the following:-

(@) Board-approved Loan Policies of PSBs now mandate tying up necessary
clearances/approvals and linkages before disbursement, scrutiny of group
balance-sheet and ring-fencing of cash flows, non-fund and tail risk
appraisal in project financing.

(b)  Use of third-party data sources for comprehensive due diligence across
data sources has been instituted, thus mitigating risk on account of
misrepresentation and fraud.

(c)  Monitoring has been strictly segregated from sanctioning roles in high-
value loans, and specialised monitoring agencies combining financial
and domain knowledge have been deployed for effective monitoring of
loans above ¥ 250 crore.

(d) To ensure timely and better realisation in one-time settlements (OTSs),
online end-to-end OTS platforms have been set up.

Enabled by the above steps, as per RBI data on global operations, the NPAs of
PSBs, after reaching a peak of ¥ 8,95,601 crore as on 31.3.2018, have declined by
¥ 1,56,060 crore to T 7,39,541 crore as on 31.3.2019 (provisional data), and PSBs have
effected record recovery of ¥ 3,09,568 crore over the last four financial years, including
record recovery of ¥ 1,21,076 crore during 2018-19 (provisional data).
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As per RBI data on global operations as on 31.3.2019 (provisional data), the total
funded amount outstanding of the top 100 NPA borrowers of PSBs was ¥ 3,22,108 crore,
amounting to 43.6% of gross NPAs of PSBs.

(c) to (e) As per inputs from RBI, lists of suit-filed wilful defaulters of ¥ 25 lakh and
above and of suit-filed defaulters of ¥ 1 crore and above stand disclosed in public
domain on the websites of Credit Information Companies (CICs) while the list of non-
suit filed wilful defaulters is confidential in nature and is exempt from disclosure under
section 45E of the Reserve Bank of India Act, 1934. No legislation to amend legal
disclosability as above has been introduced by the Government. In this connection, RBI
has apprised that confidentiality of information related to bank customers is a universally
accepted phenomenon.

Note: Figures for PSBs for the financial year 2018-19 exclude those for IDBI Bank Umited, which
was recategorised as a private sector bank by RBI with effect from 21.1.2019.

Granting educational loans for post graduate diploma courses

2605. SHRI RANJIB BISWAL.:
SHRI NARAYAN LAL PANCHARIYA:

Will the Minister of FINANCE be pleased to state:

(@ the details of the instructions/guidelines issued by Government/Reserve Bank
of India to the banks including State Bank of India for granting education loans for
pursuing higher education;

(b)  whether the SBI and a few other nationalised banks are not granting education
loan for post-graduation diploma courses conducted by colleges and approved by
AICTE;

(c) if so, the reasons therefor;

(d) whether the students particularly those belonging to poor families are being
exploited by the private banks by charging higher interest rates as a result thereof; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The Reserve Bank of India has advised all Scheduled Commercial
Banks to adopt Education Loan Scheme, formulated by Indian Banks” Association (IBA),
vide circular RPCD.PLNFS. BC. NO.83/06.12.05/2000-01 dated April 28, 2001.

IBA has formulated and circulated to all member banks including State Bank of India



Written Answers to [16 July, 2019] Unstarred Questions 199

(SBI) a “Model Education Loan Scheme” for providing financial support to meritorious
students for pursuing higher education in India and abroad. Salient features of the
scheme, inter-alia, include:-

I.  Loan upto T 10 lakh for study in India and upto ¥ 20 lakh for study abroad.

Il.  Collateral free loans upto ¥ 7.5 Lakh under the Credit Guarantee Fund Scheme
for Education Loans (CGFSEL).

. No Margin for loan up to ¥ 7.50 Lakh
IV.  Repayment period of 15 years.
\/ One year moratorium for repayment after completion of studies in ail cases.

VI.  Moratorium taking into account spells of unemployrnent/under-employment.
say two or three times during the life cycle of the loan.

VII.  Moratorium for the incubation period if the student wants to take up a start-
up venture after graduation.

The IBA scheme provides broad guidelines to the banks to operationalise the
educational loan scheme. However, the implementing banks may vary their products as
may be required.

(b) to (e) As per IBA Model Scheme, approved courses leading to graduate/post
graduate degree and P G Diploma conducted by Colleges/Universities recognized by the
University Grants Commission, the All India Council for Technical Education, the Indian
Council of Medical Research, etc. are eligible for education loan.

SBI and other nationalised banks are granting education loan for post-graduation
diploma courses conducted by the colleges and approved by AICTE without any
discrimination.

Subsidy on interest accrued on housing loans to weaker
sections and low income groups

2606. DR. L. HANUMANTHAIAH:
DR. AMEE YAJNIK:
SHRI RAJMANI PATEL:

Will the Minister of FINANCE be pleased to state:

(@ whether Government proposes to provide subsidy on the amount of interest
accrued on housing loans for the weaker sections and low income groups of the
country;
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(b) if so, the details thereof;

(c) the details of rural housing scheme sponsored by nationalised banks in the
country; and

(d) the number of people benefited/likely to be benefited including in rural areas
under the said scheme during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) Interest subsidy of 6.5% for Economic Weaker Section
(EWS)/Lower Income Group (LIG) beneficiaries in urban areas, calculated on housing
loan up to ¥ 6 lakh is provided through Pradhan Mantri Awas Yojana (Urban). Government
has also launched the Rural Housing Interest Subsidy Scheme (RHISS) for rural
households, outside the Permanent Wait List (PWL) of Pradhan Mantri Awas Yojana
(Gramin). The scheme provides for interest subsidy of 3% on the principal amount of
housing loan up to a maximum of ¥ 2 lakh. Further, nationalised banks offer home loans
for financing housing in rural and semi-urban areas as per needs of such customers, on
the lines of their general home loan product.

(d) Government has sanctioned an advance interest subsidy of ¥ 48.54 crore on
the basis of 12,000 eligible loan applications for RHISS.

Grounds for disinvestment of PSUs

12607. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that Government is heading towards disinvestment of some
Public Sector Units (PSUs);

(b) if so, the names of some PSUs and the amount of money Government is likely
to receive therefrom; and

(c) the reasons on the basis of which Government proposes to disinvest the
PSUs?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) Yes, Sir. Disinvestment in CPSEs take shape in two ways:-

(i)  Minority stake sale through instruments approved by Securities and Exchange

tOriginal notice of the question was received in Hindi.
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Board of India (SEBI), by way of Stock Market Mechanism like IPO. OFS, ETF
etc.

(i)  Strategic disinvestment of CPSEs.

Disinvestment transactions are price sensitive and depend on the prevailing market

conditions.
Reasons for disinvestment are as below:-

(@ Listing CPSEs on stock exchanges to promote people”s ownership through
public participation and improving efficiencies of CPSEs through accountability
to its shareholders.

(b) To bring in operational efficiencies in CPSEs through strategic investment,
ensuring their greater contribution to economy.

(c) Adopt a professional approach for financial management of CPSEs in the
national interest and investment aimed at expanding public participation in
ownership of CPSEs.

Regulating e-sale of drugs

2608. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has created any mechanism to regulate e-sale of drugs,
if so, details thereof;

(b) whether Government has taken action to ensure quality of drugs being sold
through e-sale;

(c) if so, details thereof, if not, reasons therefor; and

(d) whether Government has conducted any study to assess effects of e-cigarettes
on human health, if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) The Government has
published draft rules vide G.S.R. 817 (E) dated 28th August, 2018 for inviting comments
from public/stakeholders for amendment to the Drugs and Cosmetics Rules. 1945 for
incorporating provisions relating to regulation of sale and distribution of drugs through
e-pharmacy.
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The draft rules contain provisions for registration of e-pharmacy. periodic inspection
of e-pharmacy, procedure for distribution or sale of drugs through e-pharmacy. prohibition
of advertisement of drugs through e-pharmacy, complaint redressal mechanism, monitoring
of e-pharmacy, etc.

(d) Indian Council of Medical Research (LCMR) has published a White paper on
“Electronic Nicotine Delivery Systems (ENDS)”” including e-cigarettes which says that
use of ENDS or e-cigarettes has documented adverse effects on humans which include
DNA damage; carcinogenesis; cellular, molecular and immunological toxicity; respiratory,
cardiovascular and neurological disorders and adverse impact on foetal development,
pregnancy, infant and child brain development.

Sub-standard medicines

12609. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the medicines being manufactured by many
pharmacompanies do not meet the prescribed quality standards and are found to be
substandard;

(b) the quantum of generic medicines and branded medicines, respectively, among
them; and

(c) the details of the corrective measures taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) There is no definition of
generic medicines or branded medicines under the Drugs and Cosmetics Act and Rules
made thereunder.

Drugs manufactured in the country, irrespective of whether generic medicines or
branded medicines, are required to comply with the same standards as prescribed in the
Drugs and Cosmetics Act, 1940 and Rules made thereunder for their quality. The State
Licensing Authorities are empowered to take action against violations of any of the

above requirements.

tOriginal notice of the question was received in Hindi.
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As per the information received from various State/UT Drugs Controllers, the
number of drugs samples tested, number of drugs samples cleared sub-standard and
spurious/adulterated and percentage thereof during 2018-19 are as under:-

Year No. of No. of % of No. of % of
drugs drugs drugs drugs drugs
samples samples samples samples samples
tested declared declared declared declared
not of not of spurious/ spurious/
standard standard adulterated  adulterated
quality quality
2018-19 76101 2549 335 205 0.27

Such data in respect of various Zonal/Sub-zonal offices of Central Drugs Standard
Control Organisation (CDSCO) are as under:-

Year No. of No. of % of No. of % of
drugs drugs drugs drugs drugs
samples samples samples samples samples
tested declared declared declared declared
not of not of spurious/ spurious/
standard standard adulterated  adulterated
quality quality
2018-19 10382 310 298 5 0.048

(c) The Government is committed to ensuring that the quality, safety and efficacy
of drugs are not compromised. With this in view, the Government has taken a series of
measures including strengthening of legal provisions, conducting workshops and training
programmes for manufacturers and regulatory officials and measures such as risk based
inspections.

Labs for diagnosing cancer

2610. DR. R. LAKSHMANAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has proposed to set up more cancer hospitals across the
country in view of increasing number of cancer cases and also emerging types of
various cancers, if so, the details thereof;
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(b)  whether Government has proposed to establish labs nearby all Primary Health
Centres (PHCs) to undertake all types of tests pertaining to cancer, instead of referring
them to tertiary care hospitals;

(c) if so, the details thereof; and
(d) if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The Government of India is
implementing “Strengthening of Tertiary Care Cancer facilities Scheme”” to assist States/
UTs in setting up of State Cancer Institutes (SCI) and Tertiary Care Cancer Centres
(TCCC) in different parts of the country. Till date, proposals for setting up of 16 SCls
and 20 TCCCs have been approved. State/UT-wise list is given in the Statement (See
below).

27 Regional Cancer Centres were also set up under the erstwhile National Cancer
Control Programme. Oncology in its various aspects has focus in case of new AIIMS
and many upgraded institutions under Pradhan Mantri Swasthya Suraksha Yojana
(PMSSY). Setting up of National Cancer Institute at Jhajjar (Haryana) and second
campus of Chittaranjan National Cancer Institute. Kolkata has also been approved. All
these will enhance the capacity for prevention and treatment of cancer in the country.

(b) to (d) “Public Health and Hospitals”” being a State subject, the primary
responsibility of ensuring sufficient supply of essential life-saving medicines, injections
and other medical equipment in public health facilities including Primary Health Centres
(PHCs) is that of respective State Governments. Cancer is diagnosed and treated at
various levels in the Government health care system. Cancer is treated and managed
mostly at tertiary care level. To support the States/UTs for interventions upto district
level, the Government of India is implementing National Programme for Prevention and
Control of Cancer, Diabetes, Cardiovascular Diseases and Stroke (NPCDCS) under
National Health Mission (NHM). The objectives of the programme include awareness
generation for Cancer prevention, screening, early detection and referral to an appropriate
level institution for treatment. For Cancer, the focus is on three Cancers namely breast,
cervical and oral. Support is provided under the programme for strengthening of labs
or outsourcing for diagnostic at Community Health Centre and District Hospital level as
per State Programme Implementation Plan.

Under the NHM, support is being provided to the States to provide free essential
medicines and diagnostic services under the Free Drugs and Diagnostic Services Initiative
for their primary and secondary health care needs.
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In addition, a population level initiative for prevention, control, screening and
management for common Non-Communicable Diseases (diabetes, hypertension and cancer
viz. oral, breast and cervical cancer) has been rolled out in over 215 districts of the
country under NHM. as a part of comprehensive primary healthcare.

Under the Ayushman Bharat - Health and Wellness Centres component, screening
of three common cancers - breast, cervix and Oral cancer for 30 years plus population
are being carried out and suspected cases are being referred to the higher centres for
confirmation and diagnosis. Further, the diagnostic tests lists has been expanded under
the Ayushman Bharat - Health and Wellness Centres - Primary Health Centres to provide
63 tests under the hub and spoke model, which also includes Pap smear test (test for
detecting cervical cancer).

Statement

List of State Cancer Institutes (SCIs) and Tertiary Care Cancer Centres (TCCCs)
approved under Strengthening of Tertiary Care Cancer facilities

scheme of NPCDCS
Sl.  States Name of the Institute SCI/TCCC
No.
1 2 3 4
1. Andhra Pradesh Kurnool Medical College, Kurnool SCI
2. Assam Guwahati Medical College and Hospital, SCl
Guwahati
3. Bihar Indira Gandhi Institute of Medical Sciences, SCI
Patna
4. Delhi Lok Nayak Hospital TCCC
5. Gujarat Gujarat Cancel Research Institute, SCl
Ahmedabad
6. Goa Goa Medical College, Panaji TCCC
7. Haryana Civil Hospital, Ambala Cantt TCCC
8. Himachal Indira Gandhi Medical College, Shimla TCCC

Pradesh
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1 2 3 4

9. Himachal Pradesh Shri Lal Bahadur Shastri Medical College, TCCC
Mandi

10. Jammu and Sher-i-Kashmi Institute of Medical Sciences, SCI

Kashmir Srinagar

11. Government Medical College, Jammu SCI

12. Jharkhand Rajendra Institute of Medical Sciences, SCI
Ranchi

13. Karnataka Kidwai Memorial Institute of Oncology SCI
(RCC), Bangaluru

14. Mandya Institute of Medical Sciences, TCCC
Mandya

15. Kerala Regional Cancer Centre, Tiruvanartthapuram SCI

16. Government Medical College, Kozhikode TCCC

17. Madhya Pradesh GR. Medical College, Gwalior TCCC

18. Maharashtra Rashtrasant Tukdoji Regional Cancer TCCC
Hospital and Research Centre, Nagpur

19. Government Medical College, Aurangabad SCI

20. Vivekanand Foundation and Research TCCC
Centre, Latur

21. Mizoram Mizoram State Cancer Institute, Aizawl TCCC

22. Nagaland District Hospital, Kohima TCCC

23. Odisha Acharya Harihar Regional Cancer Centre, SCI
Cuttack

24. Punjab Government Medical College, Amritsar SCI

25. Civil Hospital, Fazilka TCCC

26. Rajasthan S P Medical College, Bikaner TCCC

27. SMS Medical College, Jaipur SCI

28. Jhalawar Medical College and Hospital, TCCC

Jhalawar
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1 2 3 4

29. Sikkim Multispecialty Hospital at Sochygang TCCC
(Sichey), near Gangtok, Sikkmi

30. Tamil Nadu Cancer Institute (RCC), Adyar, Chennai SCl

31. Telangana MNJ Institute of Oncology and RCC, SCl
Hyderabad

32. Tripura Cancer Hospital (RCC), Agartala SCI

33. Uttar Pradesh Sanjay Gandhi Postgraduate Institute of TCCC
Medical Sciences, Lucknow

34. West Bengal Government Medical College, Burdwan TCCC

35. Murshidabad Medical College and Hospital, TCCC

Berhampore, Murshidabad

36. Sagore Dutta Memorial Medical College TCCC
and Hospital. Kolkata

Vacant administrative posts at AIIMS, New Delhi

2611. SHRI C.M. RAMESH: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether the posts of Registrar and Chief Administrative Officer at AIIMS,
New Delhi are lying vacant;

(b) if so, the details thereof and reasons therefor;

(c) the mode of recruitment for these said posts to be filled up on regular basis
and whether any timeline has been fixed for filling up these posts; and

(d) when are the posts likely to be advertised for being filled up on regular basis?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Yes. The eligibility criteria
for promotion to the post of Chief Administrative Officer is Senior Administrative Officer
with five years of regular service but no eligible candidate is available in feeder grade
post i.e. Senior Administrative Officer. However, efforts were made to fill the vacancy
on deputation basis but no suitable candidate was found in the last recruitment process.

(c) and (d) The method of recruitment of the post of Chief Administrative Officer
is 100% by promotion failing which by deputation. Fresh recruitment action to fill up
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the post under deputation mode has been initiated and advertised on 10.07.2019. The
post of Registrar is filled under the mode of direct recruitment. Work of Registrar has
been entrusted to a Professor in addition to his duty as faculty member of the Institute.
This arrangement is proposed to be continued for now.

Prosecution for adulteration of food items

2612. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ the number of individuals and concerned groups/parties against whom
proceedings have been initiated for adulteration of food articles in last three years;

(b) how many have been punished out of them;

(c) whether Government is aware about the myriad ways of adulteration of edible
oils; and

(d) what steps have been taken to prevent adulteration?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Implementation and
enforcement of Food Safety and Standards Act, 2006 is primarily the responsibility of
the State/UT Governments. Details of individuals and groups/parties against whom the
State enforcement machinery institute proceedings for adulteration of food articles arc
not mentioned by Central Government. However details of food samples analysed, found
adulterated/misbranded, and action taken thereon by the States/UTs during the last
three years is given in the Statement-I , 1l and Il respectively (See below).

(c) and (d) Instances of case of adulteration in edible oil have come to the notice
of Food Safety and Standards Authority of India (FSSAI). Regular surveillance, monitoring,
inspection and random sampling of food products are being carried out by Food Safety
Officers of States/UTs and action is initiated as per the provision of FSS Act, 2006
against the defaulting FBOs. In order to ensure the availability of good quality foodstuffs
to the consumers and for keeping a check on the menace of food adulteration state food
authorities have been advised from time to time to keep a strict vigil by regularly drawing
food samples from all, sources viz. manufacturers, wholesalers and retailers and to take
strict action against the offenders tinder the provisions of FSS Act. 2006.

FSSAI has framed a policy for adoption of Rapid Analytical Food Testing methods
and is encouraging start-ups to innovate in this area. It has recently provided conformance
certificate to a handheld spectrometer device launched by a start up mentored by FSSAI
and has allowed the device to be used for surveillance purposes to check for adulteration
in edible oils and ghee.



Statement-1
Annual Public Laboratory Testing Report for the year 2016-17

SI. Name of the State/UT No. of No. of No. of Cases Launched No. of Convictions/Penalties
No. Samples Samples
Analysed found non- Criminal Civil Convictions Penalties/amount
confirming raised in
1 2 3 4 5 6 7 8
1. Andhra Pradesh 4,687 552 153 3% 8 119/11107000
2. Arunachal Pradesh 302 10 1 8 0 12k 348400
3. Assam 526 67 3 3 0 2% 30000
4. Bihar 2427 2 3 0 6 % 73000
5. Chandigarh 251 19 2 14 1 < 300000
6. Chhattisgarh 1,693 425 - - - -
Dadra and Nagar Haveli 4 3 - 3 - -
Delhi 1,152 120 9 B 106 681X 37,41,500
9. Goa 874 111 - 5 1 1R 20,000
10. Gujarat 11,329 839 46 513 2 % 1,66,81,000
11. Haryana 2,033 188 18 243 14 71R 29,82,170
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1 2 3 4 5 6 7 8
12.  Himachal Pradesh 315 57 K3 23 ¥ 1,95,000
13. Jammu and Kashmir 2,952 1114 24 611 1 320-
14. Karnataka 2,837 RN 26 112 - 112R 21,95,900
15. Kerala 1,784 457 &3 124 15 4R 3,75,380
16. Madhya Pradesh 5461 609 60 483 26 252k 74,27,700
17. Maharashtra 10,030 2,529 313 943 0 340 1,10,80,888
18. Manipur 207 0 0 0 5K 5,20,000
18. Meghalaya 43 3 - - - -
20. Mizoram 20 2 0 0 0 -
21. Nagaland 285 iV 0 0 0 0
22. Odisha 508 I iV 52 0 2% 20,000
23. Puducherry 495 K7 0 0 0 -
24. Punjab 4054 2,240 5% 1,442 - 314,10,921
25. Rajasthan 4923 1,276 193 169 0 65/ 1,15,557
26. Sikkim 0 0 0 0 0 0
27. Tamil Nadu 3,022 970 244 617 109 442X 78,98,500
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28. Telangana 1,480 330 103 8 15 17k 5,04,000
29. Tripura 173 12 0 6 0 -
30. Uttar Pradesh 13,567 5,663 175 5,101 1,273 2906/% 10,19,62,350
31, Uttarakhand 676 119 3 199 - 19/% 10,04,000
32. West Bengal 190 48 n 5 ¥ 2,00,000

ToTAL 78,340 18,325 13,080 1,605 4757 17,01,93,266
Source: States/UTs.

Statement-11

Annual Public Laboratory Testing Report/Data for the year 2017-18

Name of the State/UT No. of No. of No. of Cases Launched No. of Convictions/Penalties
Samples Samples
Analysed found Criminal Civil Convictions Penalties Penalties
Adulterated or no. amount
Misbranded raised in
3
1 2 3 4 5 6 7 8
Andaman and Nicobar 234 49 Nil 285 Nil 285 36,91,500
Islands
Andhra Pradesh 3881 765 147 282 IS 121 49,11,500
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1 2 3 4 5 6 7 8
Arunachal Pradesh 269 02 o 07 Nil 02) 75,500
Assam 610 78 o K} Nil 06 1,22,000
Bihar 2248 215 28 122 - - -
Chandigarh 376 25 - 21 - o 2,25,000
Chhattisgarh 1564 383 15 8l 13 K1) 1,71,004
Dadra and Nagar Haveli 67 o o - - -
Daman and Diu 71 06 02 Nil Nil -
Delhi 1271 120 127 0 KY - 2,68,98,000
Goa 1268 & 08 o7 - 7.05,000
Gujarat 9576 713 27 481 382 382 2,59,82,503
Haryana 2067 380 3 303 08 280 31,12,360
Himachal Pradesh 164 50 0¢] 08 05 43 9,81,000
Jammu and Kashmir 3643 992 - 921 310 512 54,89,200
Jharkhand 580 219 - - - -
Karnataka 3257 426 53 236 236 40,27,270
Kerala 3783 703 i 3R &8 147 39,89,880
Lakshadweep Nil Nil Nil
Madhya Pradesh 6270 904 27 547 10 507 2,39,42,000
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Maharashtra 9022 1532 194 589 (5¢] 141 17,34,500
Manipur 830 295 02) 19 00) o 2,60,000
Meghalaya 2 03 - - - -

Mizoram # 52 Nil Nil Nil 05 Nil
Nagaland 310 69 Nil Nil Nil Nil Nil
Odisha 229 71 13 77 Nil Nil Nil
Puducherry 3.156 - - - - - -

Punjab 11057 3053 40 1022 2 568 46,23,650
Rajasthan 3549 1598 a1 171 0 108 7,83,000
Sikkim o Nil Nil Nil . Nil Nil Nil
Tamil Nadu 7383 2461 496 825 896 - 2,24,66,700
Telangana 823 175 25 15 01 20 -

Tripura 268 18 - - - -

Uttar Pradesh 19063 8375 102 7232 3237 4219 12,91.85,500
Uttarakhand 1119 120 - - - - -

West Bengal 1228 329 - - 2 - 1,64,000
ToTAL 99,353 24,262 1,506 13,615 5,198 7,627 26,35,41,067

Source: States/UTs.
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Statement-111

Annual Public Laboratory Testing Report/Data for the year 2018-19

Name of the State/UT No. of No. of No. of Cases Launched No. of Convictions/Penalties
Samples Samples
Analysed found Criminal Civil Convictions Penalties Penalties
Adulterated or no. amount
Misbranded raised in
4
Andaman and Nicobar 268 4 1 0 1 89 12,74,000
Islands
Andhra Pradesh 4,269 608 25 171 - - 1,45,000
Arunachal Pradesh 291 1 1 7 0 6 21,000
Chandigarh 315 0 0 21 0 15 3,35,000
Chhattisgarh 9838 208 0 u - - -
Dadra and Nagar Haveli 57 18 0 40 0 - 67,55,000
Daman and Diu 145 4 - - - - -
Delhi 2464 485 2 110 3 3 47,16,001
Goa 1,550 88 9 17 8,66,000
Gujarat 9,884 822 2 353 2 237 1,95,89,004
Haryana 2,929 569 47 488 5 242 51,16,860
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Himachal Pradesh 229 43 4 10 4 K3 9,65,500
Jammu and Kashmir 3,600 701 - 698 - 466 57,18,800
Jharkhand 499 208 - - - - -
Karnataka 3945 456 71 249 0 146 9,50,800
Kerala 4378 781 102 565 2 339 1,11,17,000
Madhya Pradesh 7,063 1,352 1,343 842 361,04,200
Manipur 388 56 - 16 - 12 6,89,000
Meghalaya 8l 4 1 0 0 0 0
Nagaland 202 45 0 63 0 - 37,500
Odisha 27 a K3 123 0 3 2,20,000
Puducherry 2,037 58 0 0 0 0 0
Punjab 11,920 3403 46 1,861 3 - 1,47,65,200
Tamil Nadu 5730 2,601 666 1,718 306 1485 5,01,11,950
Telangana 1,760 224 191 3 - 2,48,000
Tripura 192 8 0 3 0 0 0
Uttar Pradesh 19,173 9403 303 7,852 & - 14,94,95,103
Uttarakhand 755 125 8 2 - 2 2,85,300
ToTAL 85,439 22,446 1,397 16,020 464 3993 30,60,14,418

Source: States/UTs.
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Survey on functioning of Government hospitals

2613. DR. ANIL AGRAWAL.: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government has conducted any survey to find out the present status
and working of all the Government Hospitals including All India Institute of Medical
Sciences (AIIMS), Post Graduate Institutes of Medical Education and Research
(PGIMERS), Delhi and Chandigarh and Central Government controlled hospitals/associated
hospitals;

(b) if so, the details thereof and the outcome thereof and if not, the reasons
therefor; and

(c) the steps taken or being taken by Government to improve the functioning of
these hospitals?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Government of India has
not conducted any specific survey to assess the functioning of Government hospitals
including All India Institute of Medical Sciences (AlIIMS), Post Graduate Institutes of
Medical Education and Research (PGIMERS), Delhi and Chandigarh in the country.
However, assessment of the functioning of hospitals is an ongoing process and
supervising officials regularly monitor the functioning of these hospitals.

Since “Health”” is a State subject, it is responsibility of State Government to make
efforts to provide adequate health care facilities to the people by improving its functioning.
Central Government supplements the efforts of State Government by way of providing
assistance to the State Government through schemes/programmes such as National
Health Mission(NHM) and Pradhan Mantri Swasthya Suraksha Yojana (PMSSY) etc.

Further, under NHM, the performance of various health programmes is being regularly
assessed, inter-alia. through regular review meetings, video conferences and field visits
of senior officials, promoting performance by setting up benchmarks for service delivery
and rewarding achievements etc. Similarly. Common Review Missions (CRMs) are
undertaken to review performance of implementations of NHM Schemes in the States,
annually.

At health facility level, Rogi Kalyan, Samitis (RKSs) are envisaged to act as forum
to improve the functioning and service provisioning, increase participation and enhance
accountability, for provision of better facilities to the patients at the level of Primary
Health Centres and above.
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As far as three Central Government Hospitals located in Delhi i.e. Safdarjung
Hospital, PGIMER and Dr. Ram Manohar Lohia Hospital and Lady Hardinge Medical
College and Associated Hospitals are concerned. Ministry of Health and Family Welfare,
Government of India, has approved redevelopment plan in the phased manner for
improving facilities in all these hospitals. Moreover, for smooth functioning of these
hospitals, monitoring is done at various levels. Regular rounds and meetings are taken
by the concerned Medical Superintendents/Directors and designated authorities for
smooth functioning of the hospitals.

Wellness centres for fishermen

2614. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether Government has taken steps to set up any national wellness centres
for fishermen particularly in Andhra Pradesh with free medical facility;

(b) if so, the details thereof;
(c) the steps taken to provide emergency medical facility in Andhra Pradesh; and
(d) the details of the funds allocated for this initiative and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As per the budget
announcement 2017-18, 1.5 lakh Health Sub Centres and Primary Health Centres are to
be transformed into Health and Wellness Centres across the country by December, 2022
under Ayushman Bharat (AB-HWGCs) for provision of comprehensive primary care that
includes preventive healthcare and health promotion at the community level with
continuum of care approach for all population including Fishermen.

The AB-HWCs will provide an expanded range of services to include care for non
-communicable diseases, palliative and rehabilitative care, Oral, Eye and ENT care,
mental health and first level care for emergencies and trauma as well as Health promotion
and wellness activities like Yoga apart from services already being provided for Maternal
and Child Health including immunization and communicable diseases.

Services at AB-HWCs are free and universal to all individuals residing in the service
area. So far, approvals for 52.744 Ayushman Bharat - Health and Wellness Centres
(AB-HWCs) have been accorded. Out of those, as reported by the States/UTs, 19,607
AB-HWCs arc operationalized till 12th July, 2019.
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(c) and (d) “Public Health and Hospitals”” being a State subject, the primary
responsibility of provision of healthcare including emergency medical facilities lies with
State Governments including the State of Andhra Pradesh.

However, under National Health Mission (NHM), support is being provided to all
States/UTs for strengthening their healthcare system including emergency healthcare on
the basis of proposals received from them in their Programme Implementation Plans
(PIPs). The details of the approvals accorded in the form of Record of Proceedings
(RoPs) for the FY 2007-08 to 2019-20 is available in public domain at http://nhm.gov.in/
index4.php?lang=1&level=0&linkid=52&1id=65.

Hospital infrastructure to combat AES outbreak

12615. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that children in large numbers succumb to death due to
fever in summer season in some districts of Bihar and some districts of Eastern Uttar
Pradesh;

(b) if so, whether Government would consider setting up of research institutes
or special hospitals for its diagnosis so that its causes could be ascertained and proper
arrangements for its treatment are put in place; and

(c) the plan of Government to solve this problem?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) No deaths have been reported
during the year 2019 due to Chikungunia, Dengue (till June), Lymphatic Filariasis, Kala-
Azar (till June), and Malaria (till May) from Bihar and Uttar Pradesh. The number of
deaths reported due to Acute Encephalitis Syndrome (AES) in Uttar Pradesh and Bihar
in the year 2019 are as under:-

Uttar Pradesh* 21

Bihar* 184

*Till 07.07.2019
*Till 13.07.2019

tOriginal notice of the question was received in Hindi.
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(b)  Government has decided to constitute inter-disciplinary, high quality research
team to establish precise cause of recent Acute Encephalitis Syndrome (AES) outbreak
and also for timely intervention and management of AES in future to save precious
human lives.

()  As per Constitutional provisions, “Health” is a state subject. However, Union
Ministry of Health and Family Welfare (MoHFW) have taken measures to support State
in containment of AES cases as follows:-

»  Union Health and Family Welfare Minister (HFM) had reviewed the situation
with Health Minister of Bihar and also with officials from Ministry.

»  MoHFW had deputed a Central team of experts consisting of Public Health
Specialist from various Central Government Institutes to assist the State
Government in containment and management measures.

»  HFM visited Bihar along with Minister of State (HFW) and team of officers.
HFM reviewed the situation and also visited Shri Krishna Medical College
and Hospital, (SKMCH), Muzaffarpur.

»  MoHFW deployed another high level multi-disciplinary team to Muzaffarpur
drawing senior Paediatricians from various Central Government Institutes to
advise state in their efforts to manage the cases. Epidemiologists from National
Centre for Disease Control (NCDC), senior paediatricians, Laboratory
technicians from central level are present in Muzaffarpur since 12th June,
2019.

»  Strategic Health Operations Centre (SHOC) facility of NCDC was activated to
monitor the AES situation in Muzaffarpur and co-ordinate tasks at the field
level.

»  MoHFW had further deputed 5 teams of Doctors along with technicians from
Central Government Hospitals to SKMCH to support clinical management.

»  Central team consisting experts from Indian Council of Medical Research
(ICMR) was also deployed at SKMCH. The team is also scrutinising and
reviewing the case records of discharge and deceased patients using a
standardised tool to know the reasons for mortality.

»  Orientation training of all Paediatricians of SKMCH on clinical case management
and treatment protocol of AES was conducted on regular basis by the Central
Team of paediatricians.
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Opening of Wellness Centres

2616. SHRI K. C. RAMAMURTHY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the Ministry has set a target of setting up 1.53 lakh
Wellness Centres to cater to the needs of Ayushman Bharat by 2022;

(b)  whether it is also a fact that by 2018-19, the Ministry had aimed to open 15,000
Wellness Centres;

(c) if so, the reasons that only 6,000 Wellness Centres have been able to be
opened which are fully functional; and

(d) the reasons for lagging behind in opening of Wellness Centres and how many
Wellness Centres are fully manned so far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) As per the budget announcement
2017-18, 1.5 lakh Health Sub Centres and Primary Health Centres are to be transformed
into Health and Wellness Centres across the country by December, 2022 under
Ayushman Bharat (AB-HWCs) for provision of comprehensive primary care that
includes preventive healthcare and health promotion at the community level with
continuum of cafe approach.

(b)  The roll out plan of AB-HWCs is given as below:-

. F.Y. 2018-19 = 15,000

. F.Y. 2019-20 = 25,000 (Cumulative 40,000)

. F.Y. 2020-21 = 30,000 (Cumulative 70,000)

. F.Y. 2021-2022 = 40,000 (Cumulative 1,10,000)

. Till 31st December, 2022 - 40,000 (Cumulative 1,50,000)

(c) and (d) On the basis of the proposals received from all States/UTs (except, UT
of Delhi), sc far, approvals for 52.744 Ayushman Bharat - Health and Wellness Centres
(AB-HWCs) have been accorded. Out of those, as reported by the States/UTs, 19,567
AB-HWC are operationalized till 05th July, 2019. The State-wise list of operational AB-
HW(GCs is given in the Statement.
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Sl. State Name Total
No.
1 2 3
Non-High Focus
1. Andhra Pradesh 2157
2. Goa 2
3. Gujarat 1617
4. Haryana 452
5. Himachal Pradesh 18
6. Jammu and Kashmir 235
7. Karnataka 708
8 Kerala 673
9. Maharashtra 2602
10. Punjab 847
11. Tamil Nadu 1577
12. Telangana 1127
13, West Bengal 39
Union Territories
14.  Andaman and Nicobar Islands 0
15. Chandigarh 10
16. Dadra and Nagar Haveli 3l
17. Daman and Diu 23
18. Delhi 0
19. Lakshadweep 0
20. Puducherry 18
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1 2 3
North East
21. Arunachal Pradesh 4
22. Assam 933
23.  Manipur 63
24. Meghalaya 18
25.  Mizoram 4
26. Nagaland 4
27.  Sikkim 29
28. Tripura 71
High Focus

29. Bihar 600
30. Chhattisgarh 79
31. Jharkhand 363
32. Madhya Pradesh 243
33. Odisha 1002
34. Rajasthan 578
35. Uttar Pradesh 2072
36. Uttarakhand 137

ToTAL 19567

Source: AB-HWC Portal

WELFARE be pleased to state:

National Programme for Prevention of Deafness

2617. DR. BANDA PRAKASH: Will the Minister of HEALTH AND FAMILY

(@  whether the contribution of States” share has been increased from O per cent

to 25 per cent for National Programme for Prevention and Control of Deafness;

(b) if so, the reasons therefor;
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(¢) how successful has the programme been in early identification of deafness;
and

(d) how well has it responded to these identified cases?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As per the guidelines of
National Health Mission (NHM), the funding pattern between the Centre and State
under the National Programme for Prevention and Control of Deafness (NPPCD) is 60:40
for all states except for the North Eastern and Himalayan States where the ratio is 90:10.
In case of Union Territories, Central funding is 100% for all UTs except the UTs with
legislature (i.e. Delhi and Puducherry), where this ratio is 60:40.

(c) and (d) The following activities are undertaken under NPPCD:-

. Trained staff is provided at district level for early detection and management
of deafness.

N Funds for IEC (Information Education and Communication) activities for
awareness regarding deafness are allocated @ 20.00 lakh per State/UT and
@ %2.00 lakh per implementing district.

. Sensitization training is given to Health providers including ENT Surgeons,
Obstreticians, Pediatricians, Medical Officers, Paramedical staff and Teachers
as well as parents.

. Screening camps are organised in collaboration with RBSK (Rashtriya Bal
Swasthya Karyakram) for screening of general population in respect of Ear
problems, hearing impairment and deafness.

Ear-care services are provided under this programme free of cost to the general
public in implementing districts of all States and UTs.

Patients load at AIIMS, Delhi

2618. SHRI ANIL DESAI: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ the number of patients who visited AIIMS Delhi during last two years,
department-wise;

(b) whether doctors are posted sufficiently in each department;

(c) how expeditiously they receive treatment; and



224 Written Answers to [RAJYA SABHA] Unstarred Questions

(d) the waiting time for treatment, department-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The Department-wise/Centre-wise
number of patients who visited AIIMS, Delhi OPD in last 2 years is given in the
Statement (See below).

(b)  Yes. Sufficient doctors are posted in each Department of AIIMS, New Delhi.

(c) and (d) Patients in critical condition are treated in Emergency/Casualty immediately.
Patients attending OPD of various clinical departments are seen by the respective
doctors as expeditiously as possible on the same days. Waiting period in OPDs varies
from 5 minutes to 3-4 hours depending on the number of patients on the particular day.

Statement

Number of Patients who visited AIIMS, Delhi

Centre 2017-18 2018-19
Main Hospital 2088171 1656329
Dr. B.R.A. - Institute Rotary Cancer Hospital 171778 181566
(Dr. BRAIRCH)
Cardiology 150549 149183
Cardiothoracic and Vascular Surgery (CTVS) 54427 58093
Dr. Rajendra Prasad Centre for Ophthalmic Science 573257 570061
(Dr. R.P. Centre)
Centre for Dental Education and Research (CDER) 150263 193668
AIIMS Trauma Centre 77139 75188
TotaL 3265584 2884088

Filling of seats of Non-Clinical Post Graduate Courses

12619. SHRI GOPAL NARAYAN SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the total number of seats available for Non-Clinical Post Graduate Courses in
the country;

tOriginal notice of the question was received in Hindi.
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(b) the number of seats filled and remaining vacant, respectively, during the
current year,;

(c) the reasons for not filling those vacant seats; and

(d) whether Government proposes to fill these vacant seats, as 2000-3000 seats
have remained vacant in last 2-3 years and by when these seats are proposed to be filled
and policy to be adopted by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) As per information received
from the Medical Council of India, the total number of seats available for Non-Clinical
Post Graduate Courses in the country are 6501. 1024 Non-Clinical Post Graduate seats
remained vacant during the academic year 2019-20 as less number of candidates opted
for these Non-Clinical Post Graduate seats according to their personal preference.

For filling up of vacant seats, the Central Government had lowered the qualifying
percentile in respect of National Eligibility cum Entrance Test - Post Graduate (NEET-
PG) by 6 percentile for the academic year 2019-20 in consultation with the Board of
Governors (BoG) in supersession to Medical Council of India (MCI) and by 15 percentile
for the academic year 2018-19 in consultation with Medical Council of India.

Data linkages for health facilities

2620. SHRI BINOY VISWAM: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government is formulating any plan to adopt the WHO Injury
Surveillance System to build a mechanism that enables future data linkages, for example
with Aadhaar card and National Identification Number for health facilities; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Under the Programme
“Capacity Building for developing Trauma Care Facilities in Government Hospital on
National Highways”?, implemented by Dte. GHS, Ministry of Health and Family Welfare
during the Twelfth Five Year Plan (FYP), one of the objective was establishment of
National Trauma Injury Surveillance and Capacity Building Centre (NISC).

Accordingly, NISC was established at Dr. RML Hospital for collection, compilation,
analysis of information from the Trauma Care Facilities (TCFs) for the use of policy
formation and preventive interventions.
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To fulfil the objective of NISC and for the purpose of collection of injury related
data from Government Hospitals, the WHO Injury Surveillance format was reviewed by
technical experts and a National Injury Surveillance format based on Indian scenario was
finalized. Data is presently being collected from 47 Trauma Care Facilities.

Treatment of malaria

2621. SHRI MD. NADIMUL HAQUE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has conducted any study to ascertain the therapeutic
efficiency of the Artemisinin-based Combination Therapies (ACTs) for treatment of
malaria in the country, if so, the details and outcome thereof;

(b) the extent to which the said treatment has been effective and successful in
the treatment of malaria caused by Plasmodium falciparum in the country;

(c) whether any case of development of resistance to the said drug has been
reported in the country, if so, the details thereof; and

(d) the fresh measures being taken by Government to prevent the spread of
malaria in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The National \ector Borne Disease
Control Programme (NVBDCP) in collaboration with National Institute of Malaria Research
(NIMR) and National Institute of Research for Tribal Health (NIRTH) are regularly
carrying out Therapeutic Efficacy Studies (TES) to ascertain the therapeutic efficacy of
the anti-malarials recommended by the National Drug Policy (NDP) for treatment of
Malaria including Artemisinin based Combination Therapy (ACTSs). It has been concluded
from these TES that anti-malarials recommended by NDP are efficacious.

(b)  ACT-AL (Artemether + Lumefantrine) is recommended in seven North Eastern
States and ACT-SP (Artesunate + Sulfadoxine Pyrimethamine) for remaining 29 States/
Union Territories (UTs) for treatment of falciparum malaria. Both ACTs have been found
effective and successful in treatment of Malaria caused by Plasmodium falciparum with
efficacy of more than 90%.

(c)  All the systematic studies carried out under TES have shown an efficacy of
more than 90%. However, a study by Das et al (2018) has shown a failure rate of 15.9%
to ACT-SP in West Bengal. The results however needs to be confirmed by proper TES
study as per World Health Organisation (WHQ) protocol which is underway.
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(d) The measures being taken by Government to prevent the spread of malaria
in the country are as below:-

(i) Early Diagnosis and Complete Treatment (EDCT).

(i) Integrated Vector Management (1\VM) including Indoor Residual Spray (IRS),
Anti-larval measures including use of bio-larvicides, use of larvivorous fish

and upscaling use of Long Lasting Insecticidal Nets (LLINS).

(iii)  Supportive Interventions including Information, Education and Communication
(IEC)/Behaviour Change Communication (BCC), capacity building and
Monitoring and Evaluation.

Revamping health system in Muzaffarpur, Bihar

2622. SHRI OSCAR FERNANDES: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the number of children who died due to encephalitis in Muzaffarpur, Bihar
during the last three years, year-wise details thereof;

(b) steps Government has taken to check the outbreak of encephalitis in Bihar
and measures taken to minimise deaths due to encephalitis; and

(c)  whether there is any proposal of Government for modernisation/revamping of
the health system in Muzaffarpur?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The details of number of children
died due to encephalitis in various districts of Bihar including Muzaffarpur during the

last three years are as under:-

Year Deaths
2016 6
2017 13
2018 12

2019 (upto 13.07.0219) 184
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(b)

As per Constitutional provisions. “Health” is a State subject. However, Union

Ministry of Health and Family Welfare (MoHFW) have taken measures to support State

in containment of AES cases as follows:-

>

>

©

Union Health and Family Welfare Minister (HFM) had reviewed the situation
with Health Minister of Bihar and also with officials from Ministry.

MoHFW had deputed a Central team of experts consisting of Public Health
Specialist from various Central Government Institutes to assist the State
Government in containment and management measures.

HFM visited Bihar along with Minister of State (HFW) and team of officers.
HFM reviewed the situation and also visited Shri Krishna Medical College
and Hospital. (SKMCH), Muzaffarpur.

MoHFW deployed another high level multi-disciplinary team to Muzaffarpur
drawing senior Paediatricians from various Gentral Government Institutes to
advise state in their efforts to manage the cases. Epidemiologists from National
Center for Disease Control (NCDC), senior paediatricians. Laboratory
technicians from central level are present in Muzaffarpur since 12th June.
2019.

Strategic Health Operations Centre (SHOC) facility of NCDC was activated to
monitor the AES situation in Muzaffarpur and co-ordinate tasks at the field
level.

MoHFW had further deputed 5 teams of Doctors along with technicians from
Central Government Hospitals to SKMCH to support clinical management.

Central team consisting experts from Indian Council of Medical Research
(ICMR) was also deployed at SKMCH. The team is also scrutinising and
reviewing the case records of discharge and deceased patients using a
standardised tool to know the reasons for mortality.

Orientation training of all Paediatricians of SKMCH on clinical case management
and treatment protocol of AES was conducted on regular basis by the Central
Team of paediatricians.

The Government of India provides regular financial and technical support to

the State Governments under National Health Mission and various other Tertiary sector
schemes. The State Governments submit proposals for availing such support from the
Central Government. No additional specific proposal has been received from State
Government of Bihar for modernization/revamping of the health system in Muzaffarpur.
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Shortage of anti-rabies vaccine

2623. SHRI AMAR SINGH: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether it is a fact that Government hospitals in the National Capital are
facing acute shortage of anti-rabies vaccine, if so, the reasons therefor; and

(b)  whether it is also a fact that Dr. RML and Safdarjung Hospitals are also facing
the shortage of this vaccine, if so, by when the vaccine is likely to be supplied to cater
to the needs of the patients?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Health being a State
subject, it is primarily the responsibility of the State Government to make efforts for
procurement of vaccines for hospitals under Government of NCT of Delhi. However,
recently it has been reported that there has been shortage of Anti-Rabies Vaccines
(ARV) in some of the hospitals under Government of NCT of Delhi.

In so far as Central Government Hospitals in Delhi namely Safdarjung and Dr. Ram
Manohar Lohia Hospital are concerned, there is no shortage of ARV in Dr. RML
Hospital.

However, as reported by Safdarjung Hospital, there is shortage of ARV in Safdarjung
Hospital due to huge patient load in the hospital. Currently, Safdarjung Hospital is
getting monthly supply of 9000 vials of Anti-Rabies Vaccine. The hospital has reported
that as per the current patient load, there is deficit of 4000-5000 vials per months. As
informed by the hospital, the additional requirement of ARV in Safdarjung Hospital is
being procured by the hospital through local purchase.

Deaths due to AES outbreak

2624. KUMARI SELJA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(@  the number of children affected and died due to Acute Encephalitis Syndrome
(AES) outbreak in various parts of the country during the recent times;

(b) the details thereof, State-wise;

(c) whether the failure of the existing mechanism to check the outbreak reflects
failure of Public Health System in the country; and
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(d) the steps taken by Government to fix responsibility of the agencies involved
for providing timely treatment and other necessary assistance to victims of the said
disease in the country and remedial measures taken by Government to prevent such
outbreak in the future?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) The number of cases and
deaths due to Acute Encephalitis Syndrome (AES) in Bihar in the year 2019 (till 13.07.2019)
are as under:-

Cases 903

Deaths 184

The State/UT-wise details of cases and deaths due to AES for other States of the
country in the year 2019 are given in the Statement (See below).

(c) and (d) As per Constitutional provisions, “Health” is a state subject. However,
Union Ministry of Health and Family Welfare (MoHFW) have taken measures to support
State in containment of AES cases as follows:-

»  Union Health and Family Welfare Minister (HFM) had reviewed the situation
with Health Minister of Bihar and also with officials from Ministry.

»  MoHFW had deputed a Central team of experts consisting of Public Health
Specialist from various Central Government Institutes to assist the State
Government in containment and management measures.

»  HFM visited Bihar along with Minister of State (HFW) and team of officers.
HFM reviewed the situation and also visited Shri Krishna Medical College
and Hospital, (SKMCH), Muzaffarpur.

»  MoHFW deployed another high level multi-disciplinary team to Muzaffarpur
drawing senior Paediatricians from various Central Government Institutes to
advise state in their efforts to manage the cases. Epidemiologists from National
Centre for Disease Control (NCDC), senior paediatricians, Laboratory
technicians from central level are present in Muzaffarpur since Twelfth June
2019.

»  Strategic Health Operations Centre (SHOC) facility of NCDC was activated to
monitor the AES situation in Muzaffarpur and co-ordinate tasks at the field

level.
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»  MoHFW had further deputed 5 teams of Doctors along with technicians from
Central Government Hospitals to SKMCH to support clinical management.

»  Central team consisting experts from Indian Council of Medical Research
(ICMR) was also deployed at SKMCH. The team is also scrutinising and
reviewing the case records of discharge and deceased patients using a
standardised tool to know the reasons for mortality.

»  Orientation training of all Paediatricians of SKMCH on clinical case management
and treatment protocol of AES was conducted on regular basis by the Central
Team of paediatricians.

Statement

State-wise cases and deaths due to Acute Encephalitis
Syndrome (AES) in 2019

(Till 07.07.2019)

Sl. States Cases Deaths

No.

1 2 3 4
1. Andhra Pradesh 1 0
2. Arunachal Pradesh 0 0
3. Assam A7 128
4. Delhi 0 0
5. Goa 37 0
6. Haryana 0 0
7. Jharkhand 305 2
8 Karnataka 182 0
9. Kerala 0 0

10. Maharashtra 71 1

11.  Manipur 42 1
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1 2 3 4
12. Meghalaya 101 0
13. Nagaland 8 0
14. Odisha 611 1
15. Punjab 0 0
16. Tamil Nadu 348 0
17. Telangana 44 0
18. Tripura 87 0
19. Uttar Pradesh 502 21
20. Uttarakhand 0 0
21. West Bengal 464 30

TotaL 3750 184
Preventing AES outbreak

2625. SHRI NARAIN DASS GUPTA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that more than 150 children have lost their lives in Uttar
Pradesh and Bihar due to Acute Encephalitis Syndrome (AES);

(b) whether it is also a fact that according to doctors in Muzaffarpur, the deaths
where preventable, if poor families had access to good food, clean water and better

medical care;
(c) if so, the reaction of Government thereon;
(d) the details of action being taken to improve the deadly situation; and

(e) the details of measures being taken by Government to prevent similar situations
in the future?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Yes. The number of deaths due
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to Acute Encephalitis Syndrome (AES) in Uttar Pradesh and Bihar in the year 2019 are
as under:-

Uttar Pradesh 21 (till 07.07.2019)

Bihar 184 (till 13.07.2019)

(b) to (e) As per Constitutional provisions. “Health” is a State subject. However.
Union Ministry of Health and Family Welfare (MoHFW) have taken measures to support
State in containment of AES cases as follows:-

»  Union Health and Family Welfare Minister (HFM) had reviewed the situation
with Health Minister of Bihar and also with officials from Ministry.

»  MoHEW had deputed a Central team of experts consisting of Public Health
Specialist from various Central Government Institutes to assist the State
Government in containment and management measures.

»  HFM visited Bihar along with Minister of State (HFW) and team of officers.
HFM reviewed the situation and also visited Shri Krishna Medical College
and Hospital. (SKMCH), Muzaffarpur.

»  MoHFW deployed another high level multi-disciplinary team to Muzaffarpur
drawing senior Paediatricians from various Central Government Institutes to
advise state in their efforts to manage the cases. Epidemiologists from National
Centre for Disease Control (NCDC), senior paediatricians. Laboratory
technicians from central level are present in Muzaffarpur since Twelfth June,
2019.

»  Strategic Health Operations Centre (SHOC) facility of NCDC was activated to
monitor the AES situation in Muzaffarpur and co-ordinate tasks at the field
level.

»  MoHFW had further deputed 5 teams of Doctors along with technicians from
Central Government Hospitals to SKMCH to support clinical management.

»  Central team consisting experts from Indian Council of Medical Research
(ICMR) was also deployed at SKMCH. The team is also scrutinising and
reviewing the case records of discharge and deceased patients using a
standardised tool to know the reasons for mortality.

»  Orientation training of all Paediatricians of SKMCH on clinical case management
and treatment protocol of AES was conducted on regular basis by the Central
Team of paediatricians.
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Child deaths from AES

12626. SHRI MOTILAL VORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware of the fact that a number of children died
because of Acute Encephalitis Syndrome (Chamki) in Muzaffarpur in Bihar, if so, the
details thereof;

(b)  whether it is also a fact that children under the 10 years of age belonging to
poor families contract this disease and it breaks out every year in the months of May-
June;

(c) if so, the details of assistance given to the State Government so far by
Government for eradicating (AES); and

(d) the steps being taken by Government to prevent the outbreak of AES (Chamki)
in future?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) In the year 2019 (up to
13.07.2019), a total of 546 cases and 101 deaths of children were reported from Muzaffarpur
in Bihar due to Acute Encephalitis Syndrome (AES).

Government has decided to constitute inter-disciplinary, high quality research team
to establish precise cause of recent Acute Encephalitis Syndrome (AES) outbreak and
also for timely intervention and management of AES in future to save precious human
lives.

(c) and (d) As per Constitutional provisions, “Health” is a state subject. However,
Union Ministry of Health and Family Welfare (MoHFW) have taken measures to support
State in containment of AES cases as follows:-

»  Union Health and Family Welfare Minister (HFM) had reviewed the situation
with Health Minister of Bihar and also with officials from Ministry.

»  MoHEW had deputed a Central team of experts consisting of Public Health
Specialist from various Central Government Institutes to assist the State

Government in containment and management measures.

tOriginal notice of the question was received in Hindi.
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HFM visited Bihar along with Minister of State (HFW) and team of officers.
HFM reviewed the situation and also visited Shri Krishna Medical College
and Hospital, (SKMCH), Muzaffarpur.

MoHFW deployed another high level multi-disciplinary team to Muzaffarpur
drawing senior Paediatricians from various Central Government Institutes to
advise state in their efforts to manage the cases. Epidemiologists from National
Centre for Disease Control (NCDC), senior paediatricians. Laboratory
technicians from central level are present in Muzaffarpur since Twelfth June,
2019.

Strategic Health Operations Centre (SHOC) facility of NCDC was activated to
monitor the AES situation in Muzaffarpur and co-ordinate tasks at the field
level.

MoHFW had further deputed 5 teams of Doctors along with technicians from
Central Government Hospitals to SKMCH to support clinical management.

Central team consisting experts from Indian Council of Medical Research
(ICMR) was also deployed at SKMCH. The team is also scrutinising and
reviewing the case records of discharge and deceased patients using a
standardised tool to know the reasons for mortality.

Orientation training of all Paediatricians of SKMCH on clinical case management
and treatment protocol of AES was conducted on regular basis by the Central
Team of paediatricians.

Schemes to reduce child deaths and Infant Mortality Rates

2627. DR. VIKAS MAHATME: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

@)

the comparative details of rates of childbirth deaths and Infant Mortality

Rates for the last decade; and

(b)

the details of schemes and State-wise annual expenditure to prevent such

mortalities?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Crude Birth Rate (CBR). Crude
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Death Rate (CDR), Under five Mortality Rate (USMR) and Infant Mortality Rate (IMR)
estimations are available through Sample Registration System of Registrar General of
India. The State/UT-wise detail of Crude Birth Rate. Crude Death Rate, Under five
Mortality Rate and Infant Mortality Rate is given in the Statement-1 to Statement-1V

respectively (See below).

(b)  To reduce Child Mortality Rate and improve child health practices, various
programmes and schemes under National Health Mission are being implemented by
States/UTs. These are:-

(1) Promotion of Institutional deliveries through cash incentive under Janani
Suraksha Yojana (JSY) and Janani Shishu Suraksha Karyakaram (JSSK) which
entitles all pregnant women delivering in public health institutions to absolutely
free ante-natal check-ups, delivery including Caesarean section, post-natal

care and treatment of sick infants till one year of age.

(2  Strengthening of delivery points for providing comprehensive and quality
Reproductive, Maternal. Newborn. Child and Adolescent Health (RMNCH+A)
Services, ensuring essential newborn care at all delivery points, establishment
of Special Newborn Care Units (SNCU), Newborn Stabilization Units (NBSU)
and Kangaroo Mother Care (KMC) units for care of sick and small babies.
Comprehensive Lactation Management Centres (CLMCs) at facilities with
SNCU and Lactation Management Units (LMUs) at Sub-district level are
made functional to ensure availability of Human Milk for feeding small
newborns. Home Based Newborn Care (HBNC) and Home Based Care of
Young Children (HBYC) are being provided by ASHAs to improve child

rearing practices.

(3) Early initiation and exclusive breastfeeding for first six months and appropriate
Infant and Young Child Feeding (I'YCF) practices are promoted in convergence
with Ministry of Women and Child Development. Village Health and Nutrition
Days (VHNDs) are observed for provision of maternal and child health services
and creating awareness on maternal and child care including health and
nutrition education. Mothers” Absolute Affection (MAA) programme for
improving breastfeeding practices (Initial Breastfeeding within one hour,

Exclusive Breastfeeding up to six months and complementary feeding up to
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two years) through mass media campaigns and capacity building of health

care providers in health facilities as well as in communities.

Universal Immunization Programme (UIP) is being supported to provide
vaccination to children against life threatening diseases such as Tuberculosis,
Diphtheria, Pertussis, Polio, Tetanus. Hepatitis B and Measles, Rubella,
Pneumonia and Meningitis caused by Haemophilus Influenzae B. “Mission
Indradhanush and Intensified Mission Indradhanush”” was launched to
immunize children who are either unvaccinated or partially vaccinated i.e.
those that have not been covered during the rounds of routine immunization

for various reasons.

Name based tracking of mothers and children till two years of age (Mother
and Child Tracking System) is done to ensure complete antenatal, intranatal,

postnatal care and complete immunization as per schedule.

Nutrition Rehabilitation Centres (NRCs) have been set up at public health
facilities to treat and manage the children with Severe Acute Malnutrition

(SAM) admitted with medical complications.

Iron and folic acid (IFA) supplementation for the prevention of anaemia
among the vulnerable age groups, home visits by ASHAs to promote exclusive
breast feeding and promote use of ORS and Zinc for management of diarrhoea

in children.

Health and nutrition education through Information, Education and
Communication (IEC) and Behaviour Change Communication (BCC) to promote
healthy practices and create awareness to generate demand and improve

service uptake.

Capacity building of health care providers: Various trainings are being
conducted to build and upgrade the skills of health care providers in basic
and comprehensive obstetric care of mother during pregnancy, delivery and

essential newborn care.

The detail of State-wise Release and Expenditure for last three Financial years is

given in the Statement-V.



Crude Birth Rates (CBR) (per 1000 population) for the year 2008 to 2017

Statement-1

SI. No. States/UTs 2008 2009 2010 2011 2012 2013 2014 2015 2016 2017
India 228 225 221 218 216 214 21 208 204 202
1. Andaman and Nicobar 16.9 16.3 156 151 15 146 14.7 12 117 114
Islands
2. Andhra Pradesh 184 183 179 175 175 174 17 16:8 164 16.2
3. Arunachal Pradesh 218 211 205 198 194 193 192 188 189 183
4. Assam 239 236 232 228 225 224 224 2 21.7 212
5. Bihar 289 285 28.1 277 277 276 259 26.3 26.8 264
6. Chandigarh 164 159 156 15 148 147 143 137 139 135
7. Chhattisgarh 26.1 25.7 253 249 245 244 234 232 228 227
8. Dadra and Nagar Haveli 27 27 26.6 26.1 256 255 256 255 245 236
9. Daman and Diu 175 192 188 184 18.1 179 173 171 24 20.2
10. Delhi .18.4 18.1 178 175 173 172 16.8 164 155 152
11. Goa 136 135 132 133 131 13 129 12.7 129 125
12. Gujarat 226 223 218 213 211 208 20.6 204 20.1 199
13. Haryana 23 227 223 218 216 213 212 209 20.7 205
14. Himachal Pradesh 177 172 169 165 16.2 16 164 16.3 16.0 158
15.  Jammu and Kashmir 188 186 183 178 176 175 16.8 16.2 157 154
16. Jharkhand 258 256 253 25 24.7 246 238 235 229 227
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17.
18.
19.
20.
21.
22.
23.
24,
25.
26.
27.
28.
29.
30.
3L
32.
33
34.
35.
36.

Karnataka
Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Puducherry
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand
West Bengal

198
146
143

179
158
252
178
175
214
164
173
2715
184

16

154
291
20.1
175

195
14.7

15
2717
176
154
244
176
17.2

21
165

17
272
181
16.3

148
287
19.7
17.2

19.2
148
143
273
171
149
245
171
16.8
205
16.7
16.6
26.7
178
159

149
283
193
16.8

188
152
14.7
269
16.7
144
241
16.6
16.1
201
16.1
16.2
262
176
159

143
278
189
16.3

185
149
148
266
16.6
146
241
16.3
156
199
158
159
259
17.2
15.7

139
274
185
16.1

183
14.7
148
26.3
165
14.7
239
16.1
154
196
15.7
15.7
256
171
156

137
272
18.2

16

18.!
148

14
257
165
146
241
164
153
194
146
155

171
154

149

18.2
156

179
148
14.7
255
16.3
144
237
16.2
148
19.2
138
152
248

17
152
178
14.7
26.7
178
155

176
143
189
25.1
159
129
237
155

14
186
139
149
243
166

175
137
262
16.6
154

174
142

248
157
146
228

135
183
132
149
241
164
149
17.2

259
173
152

Source: SRS, Registrar General and Census Commissioner, India.
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Statement-11
Crude Death Rates (CDR) (per 1000 population) in different States/UTs (SRS) 2008 to 2017

SI. No. States/UTs 2008 2009 2010 2011 2012 2013 2014 2015 2016 2017
India 74 73 72 71 7 7 6.7 6.5 6.4 6.3

1. Andhra Pradesh 75 76 76 75 74 73 73 71 6.8 72
2. Assam 86 84 82 8 79 78 72 71 6.7 6.5
3. Bihar 73 7 6.8 6.7 6.6 6.6 6.2 6.2 6 58
4. Chhattisgarh 81 81 8 79 79 79 77 75 74 75
5. Gujarat 6.9 6.9 6.7 6.7 6.6 6.5 6.2 6.1 6.1 6.2
6. Haryana 6.9 6.6 6.6 6.5 64 6.3 6.1 6.1 59 58
7. Himachal Pradesh 74 72 6.9 6.7 6.7 6.7 6.7 6.6 6.8 6.6
8 Jammu and Kashmir 58 5.7 5.7 55 54 53 51 49 5 48
9. Jharkhand 71 7 7 6.9 6.8 6.8 59 58 55 55
10. Karnataka 74 72 71 71 71 7 6.8 6.6 6.7 65
11. Kerala 6.6 6.8 7 7 6.9 6.9 6.6 6,6 76 6.8
12. Madhya Pradesh 86 85 83 82 81 8 78 75 71 6.8
13. Maharashtra 6.6 6.7 6.5 6.3 6.3 6.2 6 58 59 57
14.  Manipur 5 47 42 41 4 4 43 4 45 53
15. Meghalaya 79 81 79 78 76 76 75 74 6.6 6.1
16. Mizoram 51 45 45 44 44 43 43 42 42 4
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17.
18.
19.
20.
21.
22,
23.
24,
25.
26.
27.
28.

29.
30.
3L
32
33.
34.
35.
36.

Nagaland
Odisha
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura
Uttarakhand
Uttar Pradesh
West Bengal

Andaman and Nicobar
Islands

Arunachal Pradesh
Chandigarh

Dadra and Nagar Haveli
Delhi

Goa

Daman and Diu
Lakshadweep
Puducherry

46

9
72
6.8
5.2
74

59
6.4
84
6.2
48

5.2
44
54
48
6.6
53
71
75

36
8.8

7
6.6
57
76

51
6.5
8.2
6.2
41

6.1
39
48
44
6.7
51
58

7

36
8.6

6.7
56
76

6.3
81

43

59
39
47

6.6
49
6.4
74

33
85
6.8
6.7
56
74

6.2
79
6.2
46

58
41
46
43
6.7
49
6.4
72

32
85
6.8
6.6
54
74

48
6.1
7.7
6.3
46

58

45
42
6.6
48
6.4
71

31
84
6.7
6.5
5.2
73

4.7
6.1
77
6.4
46

58

44
41
6.6
49
6.3

31
79
6.4
6.4
51

6.7
4.7

74
6.1
46

6.6

42
38
6.6
46
6.1
6.6

76
6.2
6.3

6.7
6.5
52
6.4
72
59

44
39
36
6.4
47
6.2
6.8

45
78

6.1
47
6.4
6.1
55
6.7
6.9
58
5.2

6.2
45

6.7
46

72

36
74

45
6.7
6.6
5.2
6.7
6.7
58
51

6.1
54
44
37
6.2
4.7
6.5
73

Source: SRS, Registrar General and Census Commissioner, India.
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Statement-111
Under-Five Mortality Rates (USMR) (per 1000 live births) — 2008 to 2017

SI.No.  States/UT 2008 2009 2010 2011 2012 2013 2014 2015 2016 2017
India 69 &4 59 % 52 49 45 43 K¢ 37

1. Andhra Pradesh 53 52 48 45 43 4 40 K 37 K3
2. Assam 88 87 & 78 I6) 73 66 62 52 48
3. Bihar IS 70 &4 59 57 71 53 48 43 4
4. Chhattisgarh 71 67 61 57 5 53 49 48 49 47
5. Delhi 40 37 K7} K7 28 % 2 20 2 2
6. Gujarat 60 61 56 52 48 45 4 K] K¢ K¢
7. Haryana 65 60 55 51 48 45 40 43 37 b
8. Himachal Pradesh 50 51 49 46 43 4 3 K¢ 21 5
9. Jammu and Kashmir 55 50 48 45 43 40 K3 2 26 24
10.  Jharkhand 65 62 59 X 50 48 44 K K¢ K7
11. Karnataka 55 50 45 40 37 K3 3 3 29 2
12. Kerala 14 14 15 13 13 12 13 13 n 12
13. Madhya Pradesh R 89 & I 73 69 65 62 5 5
14. Maharashtra 4 K] K¢ 2 2 26 23 24 21 21
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15. Odisha & & 78 72 68 66 60 5% 50 ivg
16. Punjab 49 46 43 K3 K7} kil 2 2 24 24
17. Rajasthan a0 74 69 64 59 57 51 50 45 43
18.  Tamil Nadu % K¢S 2 5 24 23 2 20 19 19
19. Telangana 37 A A K7
20. Uttar Pradesh a1 & I 73 63 &4 57 51 47 46
21. Uttarakhand K] 3 4 K3
22. West Bengal Viv) 40 37 3 3 K1) K1) 27 26
Source: SRS, Registrar General and Census Commissioner, India.
Statement-1V
Infant Mortality Rate (IMR) (per 1000 live births) by residence, 2008 to 2017
SI.No. India/States/UTs 2008 2009 2010 2011 2012 2013 2014 2015 2016 2017
1 2 3 4 5 6 7 8 9 10 u ©
India 53 50 ivg 4“4 2 40 KY 37 K7} K¢S
1. Andhra Pradesh 52 49 46 43 4 K K 37 K7 2
2. Assam 64 61 58 %5 %5 %4 49 47 44 44
3. Bihar 56 52 48 4 43 2 2 2 K3 K3
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1 2 3 4 5 6 7 9 10 u ©
4. Chhattisgarh 57 54 51 48 47 46 43 4 K] 3
5. Delhi 5 K¢ K 28 5 24 20 18 18 16
6. Gujarat 50 48 4 4 3 36 K3 K¢ K1) K1)
7. Haryana 54 51 48 4 vivi 41 36 36 3 0
8. Himachal Pradesh 44 45 40 3 K] K3 2 2 5 2
9. Jammu and Kashmir 49 45 43 4 K 37 K7 26 24 23

10.  Jharkhand 46 44 42 K 3 37 K7 2 29 29

11. Karnataka 45 4 3 K3 2 3 29 2 24 5

12. Kerala ©r © 13 © ©r ©r © ©r 10 10

13. Madhya Pradesh 70 67 62 59 56 54 52 50 47 47

14. Maharashtra K¢ 3 2 5 5 24 2 21 19 19

15. Odisha 69 61 57 53 51 49 46 44 41

16. Punjab 4 K3 K7} K 28 % 24 23 2 2

17. Rajasthan 63 59 55 52 49 47 46 43 4 3

18.  Tamil Nadu 3 2 24 2 21 21 2 19 17 16

19. Telangana K3) A 3l 2

20. Uttar Pradesh 67 63 61 57 53 50 48 46 43 4
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21. West Bengal K3 K¢ 3l K7 K7
22.  Arunachal Pradesh 2 2 3 2 K¢
23. Goa 10 u 10 u 10
24. Manipur 14 16 14 u 10
25. Meghalaya 58 59 5 52 49
26. Mizoram 37 3 37 K7 K3
27. Nagaland 26 26 23 21 18
28.  Sikkim K¢S K7} K % 24
29. Tripura A 3l 27 2 28
30. Uttarakhand 44 4 3 3 K7
31. Andaman and Nicobar 3 21 5 23 24
Islands
32. Chandigarh 28 25 2 20 20
33. Dadra and Nagar Haveli K] 37 3 K3 K¢
34. Daman and Diu 3 24 23 2 2
35. Lakshadweep 3l 25 25 24 24
36. Puducherry 25 2 2 19 17

®

24
17

B B BRK BB o o 88

E B &8 R R

14
17

10

B B K 6 8K o 8 R

N
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Note: Infant Mortality Rates for smaller States and Union Territories are based on three-years period.
Source: SRS, Registrar General and Census Commissioner, India.
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Statement-V

Release and expenditure under RCH Flexible Pool (including RI, PPl and NIDDCP) during the

period from FY. 2016-17 to 2018-19 and allocation and release for the F.Y. 2019-20

(% in crore)
Sl. States 2016-17 2017-18 2018-19 2019-20
No. Release Exp. Release Exp. Release Exp. Allocation Release
1 2 3 4 5 6 7 8 9 10
1. Andaman and 14.83 7.33 _ 3.74 0.50 400 432 _
Nicobar Islands
2. Andhra Pradesh 176.58 39322 140.04 174.05 117.00 250.79 11942 _
3. Arunachal Pradesh 58.18 46.62 3144 29.89 4034 3313 38.92 _
4. Assam 36114 567.06 28347 245.80 319.24 305.40 218.86 _
5. Bihar 33128 745.16 307.29 699.23 248.23 780.99 248.78 _
6. Chandigarh 9.67 9.03 253 162 272 252 3.64 _
7. Chhattisgarh 151.89 26357 139.63 237.14 98.44 24850 102.81 62.46
8. Dadra and Nagar 551 941 352 2.87 379 292 390 _
Haveli
9. Daman and Diu 465 533 118 146 215 291 _
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10.
11.
12,
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.

Delhi

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

104.44
3.65
216.04
7763
.66.61
13374
154.98
215.96
90.14
119
361.74
399.98
27.95
3951
15.77
21.29
179.64

65.49
743
405.75
17825
78.52
216.82
286.62
340.33
165.37
145
849.97
499.52
31.29
48.99.
3293
35.62
398.29

32.20
359
168.25
59.89
46.95
133.95
12545
17321
76.25
0.65
297.24
264.88
37.23
39.16
2164
24.29
138.72

18.38
323
376.97
85.97
54.98
85.49
214.75
22459
11453
048
682.07
382.23
2435
29.23
14.63
16.33
316.77

30.88
293
146.23
51.74
4381
96.85
96.62
131.89
64.48
0.72
23397
256.88
27.10
3544
20.02
2460
134.97

18.40
519
45640
106.49
56.42
106.50
248.76
245.83
137.89
101
70750
424.96
36.51
36.24
18.29
23.56
351.85

3363
337
146.24
52.66
45.19
100.97
105.00
146.08
64.48
0.84
24472
25744
2497
26.46
14.30
18.26
13497

3155
27.09
59.54

86.23

81.99
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1 2 3 4 5 6 7 8 9 10
27.  Puducherry 15.28 9.61 748 420 425 490 5.65 -
28. Punjab 84.99 176.81 7451 79.75 56.54 106.35 57.55 -
29. Rajasthan 364.19 551.62 298.62 465.00 24157 551.72 246.16 -
30. Sikkim 7.76 1291 8.14 348 5.68 6.23 6.49 -
31. Tamil Nadu 21740 496.25 196.28 254.65 140.48 27248 146.95 86.97
32. Tripura 3957 36.83 18.25 46,01 3745 4051 26.46 -
33. Uttar Pradesh 658.87 1,435.70 567.80 1,205.68 45991 1,281.44 495.60 -
34. Uttarakhand 82.00 11374 55.71 102.86 61.65 85.72 61.77 37.20
35. West Bengal 252.44 686.35 191.72 511.36 158.20 434.83 170.66 -
36. Telangana 107.24 236.16 97.62 11858 8395 129.89 85.46 -

GRAND TOTAL 5,059.73 9,445.35 4,067.60 6,832.06 348953 7,526.28 3,465.89 597.61
Note:

1. As there is no relevance of Allocation after the closure of the Financial Year, it has not been provided.
2. The above releases relate to Central Govt. Grants and do not include State share contribution.

3. Expenditure includes expenditure against Central Release, State release and unspent balances at the beginning of the year. Expenditure for the F.Y. 2018-
19 (upto 31.03.2019 as per FMR) are provisional.

RCH Flexible Pool includes RI (cash grant), PPl (cash grant) and NIDDCP.
Expenditure for the F.Y. 2019-20 is yet to be reported by the States.
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Suggestions for improvement of Ayushman
Bharat Yojana

2628. DR. ASHOK BAJPAI: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@  whether Government has received suggestions from any State for improvement
of Ayushman Bharat Yojana;

(b) if so, the details thereof; and
(c) if not, whether the Yojana is doing well to the satisfaction of people?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) The contours of Ayushman
Bharat-Pradhan Mantri Jan Arogya Yojana (AB-PMJAY) were finalized after extensive
consultations with all the State/UT Governments. The Government has not received any
suggestion from States for improvement of AB-PMJAY per se. However, there is a robust
IT system in place to receive inputs on challenges/issues faced by the States operation
of the scheme, which are resolved on day to day basis.

Under Ayushman Bharat-Health and Wellness Centres (AB-HWCs), regular meetings
are being held with States/UTs for their suggestions for providing Comprehensive
Primary Health Care.

Caesarean delivery

2629. DR. ASHOK BAJPAI: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government is aware that in private hospitals caesarean delivery has
become a practice rather than necessity;

(b) if so, whether Government can fix certain norms to stop it; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c)

*  As per National Family Health Survey-1V (2015-16). birth by Caesarean Section (%)
in private health facility is 40.9% which s higher than public health facility where
itis 11.9%.
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* As per WHO statement (April, 2015) “at population level, caesarean section rates
higher than 10% are not associated with reductions in maternal and new-born
mortality rates””.

* In order to curb unnecessary C section rate a communication vide OM M. 12015/
182/2015-MCH has been sent to the Principal Secretaries and Mission Directors of
all States and UTs urging them to share the WHO statement with all the Obstetricians
and Gynaecologists working in public health facilities in their respective States.

*  Government of India also has written vide OM M.12015/182/2015-MCH to Federation
of Obstetrical and Gynaecologists in India (FOGSI) to share the WHO statement
among the Obstetricians and Gynaecologists under the umbrella of FOGSI.

* All CGHS empanelled hospitals are directed to display the information regarding
ratio of deliveries by caesarean section vis-a-vis normal deliveries vide OM ZI5025/
2017.

e Under “LaQshya”” - Labour room and maternity OT Quality Improvement Initiative,
Caesarean section audit has been implemented in all certified public health facilities
to ensure that Caesarean sections are undertaken judiciously in only those cases
requiring such surgical interventions.

Implementation of programme for welfare of
hearing impaired

2630. SHRI B.K. HARIPRASAD: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@  whether the approvals have been given for implementing the programme for
deafness in 436 districts of 35 States and Union Territory; and

(b) how these challenges can be addressed in the absence of proper infrastructure
in Primary Health Centres (PHCs) and Community Health Centres (CHCs)?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Approvals have been given for
implementing National Programme for Prevention and Control of Deafness (NPPCD) in
558 districts of 36 States/UTs.

(b)  Public health and hospitals being a State subject, the primary responsibility
to ensure proper infrastructure in Primary Health Centres (PHCs) and Community Health
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Centres (CHCs) lies with the State/UT Governments. However, under the National Health
Mission (NHM), financial and technical support is provided to States/UTs to strengthen
their healthcare system including support for engagement of doctors and other staff on
contractual basis, based on the requirements posed by the States/UTs in their Programme
Implementation Plans (PIPs) within their overall resource envelope.

Prioritising family planning programmes

2631. DR. AMEE YAJINIK: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@  whether initiatives are being taken by Government to prioritise Family Planning
(FP) programmes especially at the State level, since the National Health Mission (NHM)
allocations are made as per the requirement submitted by State Governments;

(b) if so, how are these initiatives being carried out;

(c) whether these initiatives will lead to an increase in the allocation of more
budget to FP programme; and

(d) what actions are being taken to expedite the Programme Implementation
Plan (PIP) approvals and release of funds, so as to give more time for utilisation of
funds?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) The Family planning
programme is one of the major components of support under the National Health
Mission (NHM). States have the flexibility to propose for family planning activities as
per their felt need. The Government has come up with various new initiatives like the
Mission Parivar Vikas. new spacing methods. Family Planning Logistics Management
Information System etc. focusing on quality in family planning. Accordingly, budgetary
provisions have been made and there has been an increase in family planning budget
every year.

Programme Implementation Plan (PIP) of financial year 2019-20, submitted by
all States/UTs were appraised and approvals were granted before the beginning of the
financial year. For timely release of funds, regular follow up is done with States to ensure
timely compliance of Department of Expenditure (DOE) conditionalities and for timely
transfer of funds from State Treasuries to State Health Societies.
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New Wellness Centres

12632. SHRI LAL SINH VODODIA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@  whether it is a fact that Government is considering to open a large number
of Wellness Centres across the country;

(b) if so, whether Government is also considering to set up Wellness Centres in
the State of Gujarat; and

(c) if so, the number of and the places of the Wellness Centres being set up and
by when they would be set up and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) As per the budget announcement
2017-18, 1.5 lakh Health Sub Centres and Primary Health Centres are to be transformed
into Health and Wellness Centres across the country by December, 2022 under Ayushman
Bharat (AB-HWCs) for provision of comprehensive primary care that includes preventive
healthcare and health promotion at the community level with continuum of care approach.
The roll out plan of AB-HWCs is given as below:-

. F.Y. 2018-19 = 15,000

. F.Y. 2019-20 = 25,000 (Cumulative 40,000)

. F.Y. 2020-21 = 30,000 (Cumulative 70,000)

. F.Y. 2021-2022 = 40,000 (Cumulative 1,10,000)

. Till 31st December 2022 = 40,000 (Cumulative 1,50,000)

(b) and (c) As mentioned above the timeline for operationalisation of 1.5 lakh HWCs
all over the country including in Gujarat is 31st December, 2022. On the basis of the
proposals received from all States/UTs (except, UT of Delhi), so far, approvals for
52,744 Ayushman Bharat -Health and Wellness Centres (AB-HWCs) have been accorded.
Out of those, as reported by the States/UTs, 19,607 AB-HWC are operationalized till
12th July, 2019.

Further, as reported by the State of Gujarat, district-wise details of AB-HWCs
approved and operationalised as on 12th July, 2019 in the State is given in the Statement
(See below).

tOriginal notice of the question was received in Hindi.
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Sl. District No. of Health and Wellness No. of Health and Wellness
No. Centres approved Centres operationalized
PHC SHC UPHC Total SHC PHC UPHC Total
1 2 3 4 5 6 7 8 9 10
1. Ahmedabad 29 53 21 103 23 23 11 57
2. Amreli 38 64 0 102 33 38 0 71
3. Anand 39 139 0 178 20 24 0 44
4. Aravalli 25 45 1 71 15 16 1 32
5. Banaskantha 79 167 1 247 44 43 1 88
6. Bharuch 31 99 1 131 19 20 0 39
7. Bhavnagar 31 58 7 96 21 17 6 44
8. Botad 12 25 0 37 4 4 0 8
9. Chhotaudepur 35 51 0 86 23 24 0 47
10. Dahod 64 290 0 354 83 62 0 145
11. Devbhoomi 7 15 0 22 2 4 0 6
Dwarka
12.  Gandhinagar 21 43 5 69 16 18 5 39
13. Gir Somnath 24 41 0 65 15 22 0 37
14.  Jamnagar 28 56 3 87 26 27 2 55
15. Junagadh 28 40 4 72 11 11 3 25
16. Kachchh 52 135 5 192 24 38 1 63
17. Kheda 41 89 1 131 40 39 0 79
18. Mahesana 38 73 3 114 33 34 2 69
19. Mahisagar 22 41 0 63 15 17 0 32
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1 2 3 4 5 6 7 8 9 10
20. Morbi 22 44 0 66 16 20 0 36
21. Narmada 23 142 1 166 24 15 0 39
22. Navsari 36 59 3 98 20 22 3 45
23. Panchmahals 35 55 1 91 18 22 1 41
24. Patan 33 58 1 92 26 29 1 56
25.  Porbandar 8 16 1 25 6 8 0 14
26. Rajkot 34 36 18 88 25 25 10 60
27. Sabarkantha 38 91 1 130 36 32 1 69
28. Surat 41 112 29 182 64 36 12 112
29. Surendranagar 28 90 3 121 10 10 0 20
30. Tapi 22 39 1 62 11 11 0 22
31. The Dangs 10 34 0 44 8 10 0 18
32. Vadodara 27 56 21 104 22 21 10 53
33. Valsad 46 199 2 247 25 24 1 50

TotaL 1047 2555 134 3736 778 766 71 1615

Source: AB-HWC Portal (as on 16:30 hrs., 12th July, 2019)
Medical Termination of Pregnancy Bill 2018

2633. SHRI BHUBANESWAR KALITA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@  whether Government intends to finalise the proposed Medical Termination of
Pregnancy Bill 2018;

(b) if so, the time-line set by Government;

(c) whether Government is proposing to extend the permissible gestation limit for
termination of pregnancy of rape survivors to 24 weeks and indefinitely in case of
serious foetal abnormalities; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Medical Termination of
Pregnancy (MTP) (Amendment) Bill, 2019 has been drafted and is under process for
inter-ministerial consultation and finalization.

(c) and (d) The proposed amendments to MTP Act, 1971 focus on improving the
scope of legal access to MTP for special category of women which includes survivors
of rape, victims of incest, single women, and other vulnerable women. It also proposes
increased gestational age limit for terminating pregnancies diagnosed with substantial
foetal abnormalities.

Dengue and swine flu cases

2634. SHRI RANJIB BISWAL.: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether it is a fact that the cases of dengue and swine flu have been reported
in the country throughout the year, if so, the details thereof, State/UT-wise;

(b)  whether Government has received complaints for inadequate protection to the
healthcare workers dealing with patients of dengue and swine flu in Central Government
Hospitals during each of the last three years and the current year, if so, the details
thereof along with action taken thereon, hospital-wise; and

(c) the other corrective steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) During 2018 and 2019 (till June),
a total of 101192 and 8058 cases have been reported respectively due to Dengue in the
country. Month-wise dengue cases reported by the States/Union Territories (UTs) during
the last year and the current year (till June) are given in the Statement-1 and month-wise
seasonal influenza A (H1N1)/Swine flu reported by the States/UTs for the last year and
current year (till 7th July) are given in the Statement-1l (See below).

(b)  No such complaints have been received in this regard.

(c) Public Health is a State subject. Government of India (Gol) provides necessary
assistance and guidance to State Governments for strengthening their health care
system and to take prompt measures to keep Dengue and Swine flu cases under control
and to protect the lives of people and healthcare workers. Details of steps taken in this
regard are given in the Statement-I11.



Statement-1

(A) Month-wise dengue cases in the year 2019 (Provisional)

SLLNo.  State January February March April May June Total
1 Andhra Pradesh 62 K 56 87 71 141 449
2. Arunachal Pradesh 0 0 0 0 0 0 0
3. Assam 0 4 4 3 3 3 17
4. Bihar 0 0 0 0 3 2 5
5. Chhattisgarh 18 23 © 5 0 8 %
6. Goa 16 7 8 9 6 ivg B3
7. Gujarat 11 % 59 K 76 % 3H
8. Haryana 0 0 0 0 2 1 3
9. Himachal Pradesh 5 4 1 3 1 4 18
10. Jammu and Kashmir 0 0 0 0 0 0
11. Jharkhand 5 1 6 10 4 6 2
12. Karnataka 51 199 247 219 414 803 1933
13. Kerala 7 62 5 &4 100 464 820
14. Madhya Pradesh 10 2 13 7 5 19 76
15. Meghalaya 0 0 0 0 0 0 0
16. Maharashtra 148 1% 150 14 181 202 969
17. Manipur 1 0 0 0 2 2 5
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18. Mizoram 0 0 5 1 0 0 6
19. Nagaland 0 0 0 0 0 2 2
20. QOdisha 2 0 0 0 0 61 63
21. Punjab 0 0 0 8 3 52 63
22. Rajasthan 123 I 57 51 4 46 398
23, Sikkim 2 3 1 1 0 0 7
24. Tamil Nadu 376 190 186 100 114 134 1100
25. Tripura 10 6 3 7 9 u 46
26. Telangana 8 23 223 177 259 186 953
27. Uttar Pradesh 20 n 9 3 n 15 69
28. Uttarakhand 0 0 0 0 0 0 0
29. West Bengal Not Not Not Not Not Not Not
reported reported reported reported reported reported reported

30. Andaman and Nicobar 24 0 0 0 1 0 25

Island
31. Chandigarh 0 0 0 0 0 7 7
32. Delhi 1 18 5 16 13 3 a1
33. Dadra and Nagar Haveli 0 4 4 4 6 2
34. Daman and Diu 0 0 0 0 0 1 1
35. Puducherry 64 72 49 60 23 27 295

ToTtaL 1206 967 1156 1008 1379 2342 8058
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(B) Month-wise dengue cases in the year 2018

Sl. State Jan. Feb. March April May June July Aug. Sept. Oct. Nov. Dec. Total

No.

1. Andhra 90 81 77 46 69 285 928 1162 576 348 199 150 4011
Pradesh

2. Arunachal Pradesh 0 0 0 0 0 0 0 1 0 0 0 0 1

3. Assam 2 1 2 2 3 20 17 10 20 30 56 166

4. Bihar 2 0 0 0 0 3 3 45 166 841 1028 54 2142

5. Chhattisgarh 3 4 1 0 3 7 170 587 1200 465 189 45 2674

6. Goa 20 8 11 7 10 68 71 41 36 31 19 13 335

7. Gujarat 141 102 89 72 100 76 196 583 1518 2854 1347 501 7579

8. Haryana 0 0 0 3 2 2 9 40 245 768 685 144 1898

9. Himachal 0 0 0 0 0 65 481 1276 1481 1131 228 10 4672
Pradesh

10. Jammuand 0 0 0 0 1 0 1 0 21 131 53 7 214
Kashmir

11. Jharkhand 1 0 0 3 3 7 18 103 104 77 126 21 463

12. Karnataka 154 298 230 138 186 415 606 362 300 601 318 819 4427

13. Kerala 167 94 72 73 439 1454 779 293 282 181 135 114 4083

14. Madhya 6 10 3 6 9 17 104 302 853 1928 1130 138 4506
Pradesh

15. Meghalaya 0 0 0 0 0 0 0 16 0 0 0 28 44

16. Mabharashtra 120 59 55 122 187 550 1046 1728 2047 2278 1823 996 11011
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17. Manipur 1 0 2 1 0 0 2 2 1 3 1 1 14
18. Mizoram 4 6 12 12 13 4 2 2 3 68
19. Nagaland 0 0 0 0 0 0 88 147 77 57 369
20. Odisha 7 6 9 8 5 191 568 1637 1452 915 341 59 5198
21. Punjab 0 0 0 0 5 3 31 317 1970 6555 5454 645 14980
22. Rajasthan 483 261 252 256 278 280 239 331 962 3917 1928 400 9587
23. Sikkim 5 0 1 6 1 1 1 67 155 68 15 0 320
24. Tamil Nadu 917 308 144 87 71 98 132 178 240 605 1016 690 4486
25. Tripura 3 1 2 0 10 3 9 10 7 22 26 7 100
26. Telangana 48 99 55 65 94 33 276 529 1173 1149 693 378 4592
27. Uttar Pradesh 48 24 28 21 17 12 34 126 602 2126 627 164 3829
28. Uttarakhand 0 0 0 0 0 0 6 10 190 335 148 0 689
29. West Bengal Not Not Not Not Not Not Not Not Not Not Not Not Not
reported reported reported reported reported reported reported reported reported reported reported reported reported
30. Andaman and 0 1 2 1 5 2 0 0 10 12 6 10 49
Nicobar Island
31. Chandigarh 3 1 1 0 2 5 5 17 56 115 80 16 301
32. Delhi 5 10 3 8 8 24 49 160 889 2245 2813 922 7136
33. Dadraand 13 3 4 7 11 25 18 44 85 160 94 29 493
Nagar Haveli
34, Daman and Diu 2 1 0 0 4 3 8 36 60 35 14 163
35. Puducherry 60 31 5 4 3 2 9 15 51 95 179 138 592
ToTtaL 2305 1409 1060 948 1535 3658 5815 10092 16877 30125 20852 6516 101192
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Statement-11

(A) Month-wise Laboratory confirmed cases of seasonal influenza as reported from SSU (IDSP) of concerned States/UTs in 2018*

Sl. State Jan. Feb. March April May June July Aug. Sept. Oct. Nov. Dec. Total
No.

1. Andamanand 0 0 0 0 0 0 0 0 0 0 0 0 0

Nicobar Islands
2. Andhra Pradesh 0 2 1 0 0 0 1 0 8 145 170 75 402
3. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0
4. Assam 0 0 0 0 0 0 0 0 0 0 0 0 0
5. Bihar 0 0 0 0 0 0 0 0 0 0 0 1 1
6. Chandigarh (UT) 0 2 0 0 0 0 0 0 0 0 0 2 4
7. Chhattisgarh 1 0 0 0 0 0 0 0 0 7 1 3 12
8. Dadraand Nagar 0 0 0 0 0 0 0 0 0 3 1 0 4
Haveli

9. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Delhi 16 11 10 8 12 1 0 6 31 27 9 74 205
11. Goa 0 0 1 0 0 0 0 0 10 29 8 7 55
12. Gujarat 11 16 15 7 1 0 2 15 719 1043 198 137 2164
13. Haryana 11 4 4 2 0 0 0 0 0 8 1 31 61
14. Himachal Pradesh 0 0 2 1 0 0 0 0 0 1 0 3 7
15. Jammu and Kashmir 16 15 0 0 0 0 0 0 0 12 5 29 77
16. Jharkhand 0 0 1 0 0 0 0 1 1 0 1 0 4
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17. Karnataka 2 2 6 6 1 0 5 15 205 678 512 301 1733
18. Kerala 6 1 1 1 2 0 2 15 119 214 289 229 879
19. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Madhya Pradesh 3 2 0 1 4 0 0 2 12 27 23 26 100
21. Maharashtra 4 8 8 9 3 2 6 140 987 1234 145 47 2593
22. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0
23. Meghalaya 0 0 0 0 0 0 0 0 0 1 1 2
24. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0
25. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0
26. Odisha 0 0 0 0 0 0 0 1 2 15 2 13 33
27. Puducherry 0 0 1 0 0 0 0 0 0 174 126 18 319
28. Punjab 9 14 3 0 0 0 0 0 2 2 2 15 47
29. Rajasthan 697 377 210 47 18 5 1 15 255 375 7 298 2375
30. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0
31. Tamil Nadu 7 30 23 11 3 0 1 8 60 728 1248 693 2812
32. Telangana 7 1 8 0 1 1 1 2 42 319 352 273 1007
33. Tripura 0 0 0 0 0 0 0 1 0 0 0 0 1
34. Uttarakhand 0 1 0 0 0 0 1 0 5 1 0 1 9
35. Uttar Pradesh 8 2 2 1 0 0 0 0 15 9 27 65
36. West Bengal 1 0 1 0 0 2 8 34 100 98 28 23 295

ToTAL 799 488 297 94 45 11 28 255 2573 5150 3200 2326 15266

Disclaimer:The reports on cases of seasonal influenza (H1N1) are based on the reports received from States/UTs to Central Surveillance Unit, Integrated Disease
Surveillance Programme, NCDC, Delhi.
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(B) Month-wise Laboratory confirmed cases of seasonal influenza as reported from SSU (IDSP)
of concerned States/UTs in 2019 (*As on 07.07.2019)

Sl.No. State January February March April May June July* Total
1. Andaman and Nicobar 0 0 0 0 0 0 0 0
Islands
2. Andhra Pradesh 60 8l 118 39 9 2 1 310
3. Arunachal Pradesh 0 0 0 0 0 0 0 0
4. Assam 2 19 6 0 6 » 5 0
5. Bihar 0 K3 10 2 0 4 0 51
6. Chandigarh (UT) 10 37 7 0 0 0 0 4
7. Chhattisgarh 8 46 71 » 7 1 0 145
8 Dadra and Nagar Haveli 1 1 0 3 1 0 0 6
9. Daman and Diu 0 0 0 8 0 0 0 8
10. Delhi 738 2256 548 25 4 2 0 3573
11. Goa 13 18 KS) 15 8 7 1 97
12. Gujarat 737 2377 1522 125 7 4 2 4774
13. Haryana 457 388 181 7 0 0 0 1033
14. Himachal Pradesh 86 185 51 10 0 1 0 333
15.  Jammu and Kashmir 137 179 51 71 0 0 0 438
16. Jharkhand 5 b 30 3 0 1 1 I6)
17. Karnataka 230 397 571 283 19 IC) 12 1766
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18. Kerala 102 a1 104 100 126 117 40 680
19. Lakshadweep 0 0 0 0 0 0 0 0
20. Madhya Pradesh 4 199 306 86 15 4 0 654
21. Mabharashtra 117 401 580 328 188 102 2 1745
22.  Manipur 0 0 0 0 0 0 0 0
23. Meghalaya 0 0 0 0 0 0 0 0
24.  Mizoram 0 0 0 0 0 0 0 0
25. Nagaland 0 0 0 0 0 0 0 0
26. Qdisha 4 48 A 40 n 6 0 203
27. Puducherry 5 1 1 2 0 0 0 9
28. Punjab 213 262 57 2 0 0 0 534
29. Rajasthan 2123 2041 724 100 K¢ 0 1 5022
30. Sikkim 0 0 2 5 1 0 0 8
31. Tamil Nadu 4] 131 120 3 16 2 4 423
32. Telangana 2% 417 37 89 24 23 7 1227
33. Tripura 0 6 19 6 0 0 0 3
34. Uttarakhand 17 109 109 8 0 0 0 243
35. Uttar Pradesh 242 846 804 Ie) 0 8 1 1976
36. West Bengal 8l 398 299 107 0 0 0 885

ToTtaL 5821 11004 6791 1589 650 3 104 26353

Disclaimer:The reports on cases of seasonal influenza (H1N1) are based on the reports received from States/UTs to Central Surveillance Unit, Integrated Disease
Surveillance Programme, NCDC, Delhi.
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Statement-111

Details of measures taken by Government of India (Gol) to keep Dengue and

Swine flu cases under control and protect the lives of people and
healthcare workers

Dengue:

Gol has taken the following steps to prevent dengue in the country during 2019:-

Provided Technical Guidelines for prevention and control, case management
and effective community participation to the States for implementation.

Conducted trainings for capacity building of doctors on case management.

Advised States to monitor and supervise for early case detection and
prevention and control.

Till date, 7 advisories have been issued and 5 reviews held so far.

Provided free diagnostic facilities through 673 Sentinel Surveillance Hospitals
(SSHs) and 16 Apex Referral laboratories (ARLS) identified across the country.

Supplied 1207 Dengue (1 Kit=96 tests) IgM test kits through National Institute
of Virology, Pune till date.

Observation of National Dengue Day on 16th May across the country.

Information Education and Communication (IEC)/Behaviour Change
Communication (BCC) activities to disseminate knowledge for prevention and
control.

Swine flu:

Health being a State subject, the State Governments are expected to take
prompt measures for preventing the spread of seasonal influenza A/H1IN1
virus and for diagnosis, case management and treatment of the patients. The
Central Government has been pro-active in assisting the State Governments,
in this regard and technical guidelines have been shared with the States.

Till date (09.06.2019), 25958 laboratory confirmed cases of seasonal Influenza
A (H1IN1) have been reported in the country in 2019. Majority of cases were
reported from Rajasthan, Gujarat, Delhi, Punjab and Haryana followed by
Himachal Pradesh, Uttar Pradesh, Telangana, Kerala, Jammu and Kashmir
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(J&K), Karnataka, Maharashtra, Madhya Pradesh, Tamil Nadu and West Bengal.
The decline in trend of cases in the country was observed since 8th week
ending on 24th February, 2019.

N Regular review meetings are being held at the highest level and preparedness
and response measures are being reviewed. These have been held at the level
of Health and Family Welfare Minister, Secretary (Health), Director General of
Health Services (DGHS), Additional Secretary (Health) and Joint Secretary
(Pubic Health) in 2018-2019. On the last occasion the situation was reviewed
by DGHS in a meeting of Joint Monitoring Group held on 12.06.2019.

. A Public Health Team was deputed in 2019 to Rajasthan, Gujarat, Punjab, and
Uttarakhand to assess the situation and assist the States in strengthening
response to the increase in cases.

N Advisories for preparedness for seasonal influenza A (H1N1) have been
issued from time to time during 2019 by Union Secretary (Health), Joint
Secretary (Public Health), and Director, National Centre for Disease Control
(NCDC).

. Integrated Disease Surveillance Programme (IDSP) and its State units have
enhanced the surveillance for Influenza Like Iliness (ILI) and Severe Acute
Respiratory Infections (SARI).

. Integrated Disease Surveillance Programme (IDSP) assisted lab network of
12 Laboratories are providing laboratory support in terms of testing, quality
assurance, guidance, providing viral transport mediums and diagnostic
reagents. The laboratory network of Indian Council of Medical Research
(ICMR) (41 labs) has also been activated to test for HIN1 cases and beyond
these laboratories, States also have their identified State Government and
Private laboratories for testing clinical samples of seasonal influenza A (HLN1).
In addition, National Centre for Disease Control (NCDC) is providing diagnostic
kits and Viral Transport Medium Kits to States as per identified need to be
used in laboratories/hospitals identified by the State Governments.

. The States have been asked to follow the guidelines of Ministry of Health and
Family Welfare (MoHFW), Government of India (Risk Categorization, Clinical
management Protocol, Use of masks for healthcare workers, Guidelines for
vaccination with influenza vaccine and Providing Home care) on seasonal
influenza A (HLN1) available at MoHFW and NCDC websites.
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. Oseltamivir is the drug recommended by World Health Organisation (WHO).
The drug is made available through the Public Health System free of cost.
Oseltamivir was also made available under Schedule H1 by Government of
India so that the drugs are readily available to the needed. All the States have
been advised to complete the procurement of required logistics; for managing
seasonal influenza A (H1IN1) from State budget. However, during crisis in
States, Government of India is supplying logistics (drugs, PPE kits, N-95 face
masks). Currently in 2019, Govt. of India has supplied the logistics to Bihar,
Haryana, Himachal Pradesh, Uttar Pradesh, Jammu and Kashmir, Chandigarh,
Himachal Pradesh, Delhi and Andhra Pradesh.

. MOHFW has recommended vaccination for health care workers and other
priority groups. The guidelines for influenza vaccination have been shared
with all States. The details of manufactures of vaccine (as per recommendation
of Govt. of India) provided from Drug Controller General of India (DCGI), has
been shared with all States.

. 3 batches of training were organizsed on ventilator management and
management of critically ill influenza patients in coordination with Emergency
Medical Relief (EMR) division in the months of May and June, 2018 in which
14 States with 102 participants were oriented. Another 3 sets of trainings were
provided on Seasonal Influenza A (HLN1) guidelines to States Surveillance
officers and to State Epidemiologist and Data Manager of SSU (IDSP).

. Information Education and Communication (IEC)/material i.e. infographics on
seasonal flu for general public was shared with ail States on 05.10.2018. The
other IEC materials including audio spot is available on MoHFW website
since 2015.

. The situation is being monitored regularly through Strategic Health Operation
Centre (SHOC), situated at NCDC arid status is being shared with MoHFW.

The three Central Government hospitals namely Dr. Ram Manohar Lohia Hospital,
New Delhi, Safdarjung Hospital, New Delhi and Lady Harding Medical College, New
Delhi also take several measures to protect the lives of people and health care
workers. These inter-alia include, regular survey of areas where there is collection
of water for detecting larvae of aedes mosquitoes, weekly Dengue vectors surveillance
(Aedes Larva), regular fogging, regular spraying with anti-larva agents, maintenance
of cleanliness sanitation and hygiene, regular training of sanitation workers, Multi
Tasking Staff etc. on Dengue vector Surveillance, vaccination for swine flu to health



Written Answers to [16 July, 2019] Unstarred Questions 267

care workers such as doctors, nurses and staff, availability of personal protective
measures such as gloves, masks, caps, aprons and any other article required is
ensured, regular reporting of Dengue cases to the Ministry on weekly basis.

Healthcare centres

2635. SHRI RAMKUMAR VERMA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the number of healthcare centres is going to decrease
across the country; and

(b) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) No, the number of healthcare
centres is not going to decrease across the country.

Vacancies in SC/ST posts of doctors

2636. SHRI RAMKUMAR VERMA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the details of number of SC/ST vacancies of doctors in Government hospitals
and healthcare centres across the country; and

(b) if so, the details of the steps being taken by Government to fill up these
vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Health being a State subject, such
information is not centrally maintained. However, under Ministry of Health and Family
Welfare, the number of SC and ST vacancies in Teaching, Non-Teaching and Public
Health sub-cadre of Central Health Service (CHS) put together are 95 and 67 respectively.

(b) The details of various steps taken by Government to fill vacancies in CHS
including the vacancies meant for SC/ST are as under:-

(i)  Every year on the basis of vacancies projected by the Ministry of Health and
Family Welfare, Union Public Service Commission conducts Combined Medical
Services Examination for recruitment of Medical Officers of GDMO sub-cadre
of Central Health Service.

For recruitment of Specialists in Teaching, Non-Teaching and Public Health
sub-cadre, interviews are conducted by Union Public Service Commission.
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(ii)

Pending recommendations from UPSC, concerned units are permitted to make
contractual appointments against the vacant posts, as a stop-gap arrangement,
in public interest.

Wastage of vaccines

2637. SHRI TIRUCHI SIVA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

@)

the reasons for wastage of vaccines under the Universal Immunization

Programme; and

(b)

the details of steps taken by Government to reduce the wastage thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Main reasons for vaccine wastage
are as under:-

1

(b)

Vaccine are supplied in multi-dose vial i.e containing more than | dose per vial.
Vaccines like Japanese Encephalitis, Rotavirus, Bacillus Calmette Guerin (BCG),
Measles Rubella (MR) once open has to be discarded after 4 hours for
vaccine safety which leads to wastage. Rest of the vaccines under the
programme once open has be to use within 28 days if Vaccine Vial Monitor
(VVM) indicates that vaccine is usable.

Change of colour of Vaccine Vial Monitor to unusable condition (VVVM) during
transportation and storage.

Breakage of vaccine vial/diluents during transportation.
Following steps/guideline has been issued to reduce vaccine wastage:-

Adoption of open vial policy for certain vaccines which can be reuse after
following the safety measure like if vaccine vial is not floating in the ice water,
Vaccine Vial Monitor not defaced etc.

Temperature monitoring of storage equipment to ensure vaccine integrity.

Real time stock monitoring through Electronic Vaccine Intelligence Network
(eVIN) in 21 states at present to optimize vaccine stock in vaccine storage
centres.

Periodic training, supportive supervision and on the j